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LOK SABHA DEBATES

10K SABHA

Tuesday, March 19, 1974 [Phalguna 28,
1895 (Saka)

The Lok Sabha mer at Eleven of the
Clock

[Ma. SPEAKER in the Clhair]
ORAL ANSWERS TO QUESTIONS

Deduction of wages of Asstt, Siation
Masters who Refosed to carry out higher
Respomsibifisics (Northeast Frontier Raifway)

+34] SHRI B K. DASCHOWDHURY:
Will the Minmster of RAH WAYS be

pleased to state :

(o) whether the Railways have issued
any nstructions to deduct the wages of
thuse Assistant Station Masters who were
present but refused to cairy out higher
responsibiliies  without  getting benefita
thereof; and

(b) whether the Northeast Frontici Rail-
way Administration ordered the deduc-
uon of wages of Station Masters /Assistant
Station Masters numbering about 3007

THE DEPUTY MINISTER IN
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) {1 and (b)
No, Sir. However, those who did not man
the stations as ordered could not he pad
their wages on the principle of ‘No work,
no pay’,

SHRI B. K. DASCHOWDHURY :
I would like to Lnow from the hon.
Minister whether, according to the Rail-
ways Manual and the Service Rules, to
accept any deputation to a higher grade
is a matter of choice or it is mandatory.
Secondly, I want to know whether it is
also a fact that the instructions have al-
ready been given, according to the Rail-

THE

h

ways Manual and the Service R that
all these leave vacancies should be kept
at the minimum level and, if so, for how
long the posts of higher responsibility
have been lying vacant on the N.F. Rail-
way.

SHRI MOHD. SHAFI QURESHI :
According to the existing rules, the leave
reserve of Station Masters/Assistant Sta-
tion Masters in the grade of Rs, 205—2R0
is entirely in the grade of Assistant
Station Masters drawing Rs. 130/150—
240. As the hon. Member knows, leave
reserve percentage is the highest in this
category. It is about 30 per cent. But
our difficulty is that these people are
woiking in the lower grade of Assistant
Station Masters and are not prepared to
work against higher posts when required.
That is why they are not working as per
schedule.

SHRI B. k. DASCHOWDRURY : My
question has not been answered by the hon.
Minister My simple question was as to
whether to accept any deputation to a higher
grade by the incumbent is a matter of
choice or it 1s mandatory.

SHRI MOHD SHAFI QURESHI :
It is mandatory.

SHRI B K DASCHOWDHURY :
I would also like to know from the hon.
Minister whether the same system is be-
ing followed in the other zonal Railways,
whether it is Eastern Railway or Northera
Railway or Southern Railway regarding
service cadre of Station Masters/Assistant
Station Masters. So far as I know, the
Eastern Railways are following a separate
set of rules according to the Rallway
Board instructions. The only trouble
arises that the N.F. Railway authorities
are oot following the instructions. § wanmt
to know whether that is correct.

SHRI MOHD. SHAFI QURESH{ :
The rules framed by the Rallway Bosrd
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are universally applicable to all the Zones.

SHRI MOHD. SHAFI QURESMI -

I would like to tell the hon. Mentber that He gets the bigher grade.

we are considering the question of np-

gradation of some leave reserve posts,

& et : o Ay AR }
fF fe e Wk ¥ Rwr wed o
s tdvd AR % agt v felw
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st tAvaTc Rt @ 97 oW
W& 7T § ¥ W W T b, 4E w e
Wit ot ey aEa T § fod awg
¥ WA A omfew & wrw WA & wfor dar
@Y o am W o A § o e
R gr owm e Tem feeeer wwy

t’
MR. SPEAKER : He is not getting m-
formation; he is passing it on to you.

Mr. Goswami

SHRI DINESH CHANDRA GO-
SWAMI : The hon. Minister hus said that
it is mandatory om the part of an em-
ployee 10 work in the higher grade if he
is called upon to do so. When no option
is left and 1t s mandalory. on the same
principle of ‘no work on pey’, this prin-
ciple also should be applied that pay

should be according to the work. If an

employee  is celled wpon to wourk in a
higher grade, may I know whether he
would get the higher grade pay?

+
*342. SHRI P. R. SHENOY :
SHRI 8. B. PATIL"

Wil the Minister of MILWA\’? be
pleased to state :

(a) wheather it is proposed to lay the
Miraj-Londa Broad gamge line via Gokak
Town; and

(b) if not, the reusons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF1 QURLSHD. (&) und (b).
A suivey for conversion of Mira)-Londa
MG rail hink to BG is in progress The
proposul to have the nlignment via Gokak
town is also being examined by the sur-
vey teum. A final deciwion cun be taken
only after the survey jepoils are rowtive.d
and examined.

SHRI P. R SHENOY . 1 am glad that
the popular demand to take the prop~+d
broad gauge line throuch Golak town is
boing examined, and 1 hope that this pro-
posal will be ultimutely conceded But ]
wauld like to know whether the survey
that s taking place o prehimmary survey
or final suncy, and | would aho like to
know whon fhis survey will be completed.

SHRI MOHD SHAF1I QURESHI :
This survey is the final survey. H will
take ahout three months to be comptle-
ted.

SHRI P. R. SHENOY : There is no
broad gauge link from Bangalore (o
northern India except vis Madras, Ia
view of this, may 1 know whether this
Miraj-Londa line will be extendad wupto
Bangalore on the south, upto Hogpet on
the cast and upto Goa on the west, and
whether there is any proposal to suryey
these lines also?
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SHRI MOHD, SHAFL QUW_:
The survey has been done for Miraj-

‘Londs, GoarHoepet and Londa-Hospet.

SHRI P. R SHENOY : What about
Bangalore?

SHRI MOHD. SHAFI QURESHI :
That has not been done.

MR. SPEAKER : You asked for sur-
vey first and then you ask for extension
also at the same time.

SHRI ANNASAHEB GOTKHINDE :
In view of the fact that this particular
ling connects north Indis to south India
via western India, may | koow whether
the Ministry 15 euger to comsider mple-

menting  this project in the Fifth Plan
period itself?
SHRI MOHD. SHAF! QURESHI :

A finul decision can be taken only after
the survey report is considered.

ot wreg o W [z oww &
m A o wam e @ w WA W
W fom W e fowdl a @ fra
T 4T ) EAT TAA AW €W A oww AW
w0 Al afed o WA 71w ) AT A
it avw ww ann o wfAw & oaEs
e g fe ab WA aneTa &7 e T
¥ A wpagh eaw PR T & e
et IA W W fag 2 7 wfay ane
fawTT WHT WTETT WOT 7A@ ! WA W
wT A §YE ek e fafed o v
orare ¢ s € e ) W oww A
e &L, AT ¥t A SR AW ?
arfuT wivew &Y T B A7 TR AT
wrarc g ?

ot g W FW . d R A erfee
Towwwt ME AT @ Y
h wfew wr & o A om0 WA
o waw X oxwr } IR odew A &
A e v @ §, g 3 sy

PHALGUNA 24, 1895 (SAKA)

Oral Answers 6

oy W WY g, X W 9w W oS
oo oW oo &

Fomace Ol weed by Ships
Indian Ports

Calling ot

*343. SHRI SHRIKISHAN MODI :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether country’s valuable and limi-
ted furnace oil supplies are being siphon-
ed out by bunker hungry ships calling at
Indian ports; and

(b) if so, steps taken in this regard ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH) : (a) No Sir.

(b) (i) Bunker prices have been increas-
ed suitably (o bsing them at a compar-
able level, with the prices prevailing =t
adjacent ports.

(i) When  the situation so0 demands,
wrrangements have becen made to supply
minimum bunhers to the ships just suff-
cient to carry them upto the mext port of
their call.

oft sitficere Wit : Frdot it o forlh
¥ O SRO-MEE 2 ¥ At ¥ e
fom mr § e o el @ W F AR
7w sfafear & 7 s ot wgw qE
fadft wTIEY B R A e o W
it faer & shoad wagw ol ?

SHRI D. K. BOROOAH : The prices
churged by the foreign countries im their
ports of call have been increased and
brought to the level of the internutional
rales based on the price of the crude.
So, we bave also increased the prices to
the same level, Whatever inconvenlences
other countrres ships suffer in our ports,
naturally our ships will also suffer the
same kind of incomveniences in regard to
the availability of furoace oil in their
ports.



7 Ordl Auswers

ot wfeww ot frlefr ol ® Wi
it vyt ¢ o} g et ar whw wnw
™Y ferh fdelr g wfus el 0
wr o ¥ Bk wfefos ww oo, ofewt, @
fordt ? oY witfes wiw el ®n AW
¥ & deml 0T Wt wor ) wweew §
W Nwmw o ww g?

Wt e fiw T W A
¥5 W aw A far ¥, Wi ok @
w7 %y AX § o o o IR 1 dfer
¢ W o o omw ¥y wwf
CELE BT o KRR A
¥fer T ¥ Srinowe Bt ge o e
Moo ¥Rger ® s
bfs & w1 T N TR OUE BT TewerE
geraRe AT |
Taking over of Calcuita Electric Sapply

Corporation

+344 SHRI JYOTIRMOY BO3U. Will
the Mmister of IRRIGATION AND
POWER be pleased to state :

(a) whethe: West Bengal Government
have sought the sanction of his Miistry
to take over the Calcutta Flectric Supply
Corporation with immediate effect; and

{b) if reaction there-
to?

s0, Government's

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT) : (a)
No, Sir.

{b) Does not arlse.

SHR! JYOTIRMOY BOSU : There is
& Press report that the Government of
India has advised the Government of
West Bengal not to tale any decision on
the proposed take-over of the Calcutts
Electric Supoly Corporation and s Minis-
ter of West Bengal said that the State had
proposed the immediate take-over of the
Calcutta  Blectric  Sopply  Corporation
whih is a Britsh monopoly concern but
that the Centre wanted them (o wait.

MARCH 19, 1974

SHRI K C PANT : Actua
Bengal Govcrnment told us ¢
not contemplate taking over of the
cutta Electric Supply Corporation

SHRI JYOTIRMOY BOSU : This is a
press report,

SHRI K C PANT : You are welcome
to press it, but 1 am giving an authorita-
tive version They said that they did not
contemplate the taking over of the Cal-
cutta Flectric Supply Corporation at the

and laige it is functioning reasomably effi-
ciently I have got the figures of the
cupacity, generation attained, etc. It i
working reasonably well As for the
ordinance for take-over of the mapage-
ment, 2 proposal was received from the
State Government but it was not specifi-
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Why the Government wants to keep &
British monopoly comcern in this manner
in the private sector although they have
no contribution to make. They make
profit on power generated by D.V.C.
They buy it at 6.25 paise per unit.
sell it to Government officers in Calcutta
at 19 paise per umit. 1 want to know as
to what prevented the Central Govern-
ment in naticnalising the Calcutta Electric
Supply Corporation. I want to have a
clear and precise answer to my questions.

SHRI K. €. PANT : His question is
this. that excess profits have been made
which is above the reasonable return as
provided in the Electricity Act. He bas
written earlier and certain information

g

1952 and also in the years 1963-64, 1964-
65 and 1967-68 In 1953 and for the
period 1-1-56 to 31-3-57 clear profit ex-

PHALGUNA 28, 18095 (S4KA)
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SHRI JYOTIRMOY BOSU : Ho bhm
not answeied my question . . . (Interrup-
tion)

SHRI A. K. M. ISHAQUE: He ha
made & long speech instead of asking »
question,

the DVC power is taken by them which
they are selling at three times the value.
Government is loaing the money whereas
they sell at three times the price.

MR SPEAKER : The main question is
about seeking information.

SHRI K. C. PANT : Sir, the hon.
Member said that 1 was the spokesman
of Electric Supply Company. 1 take it
strong exception to this remark.

SHRI JYOTIRMOY BOSU : The
money comes from consumers and bank
finances. What is the price at which you
are getting the D.V.C. power? You are
the spokesman of the Electric Supply
Company—hurdred per cent. And  that
is why you are defending them.

SHRI A. K. M. ISHAQUE : Will the
hon. Minister tell us what is the net pro-
duction of clectricity by the Electric Sop~
ply Corporation and was there any pro-
posal from the Calcutia Electric Sapply
Corporation for generation of more power?
If that proposal had come, what happen-
ed to the same”

MR. SPEAKER : In the previoos reply
he has said that he did not get any pro-
posal in this regard very clearly.

SHRI A. K. M. TSHAQUE : That was
with regard to the taking over of fthe
Electric Supply Company.

MR. SPEAKFR : He said that there
was no such proposal.

SHRI A. K. M. ISHAQUE : Sir,
question is: whether there was =ny

my
pro-
posal from Calcutta 'Electric Supply Cor-
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poration for the generation of more
power.

SHRI K. C, PANT : With regard to
the first part of his question, the power
generated and purchased during the last
three years by the Corporation s =
follows:~—

In million units
" Year Net  Power
Gener-  purchas-

ation ed
1970-71 . 1,555 1,289
1971-72 . 1,618 1,360

1972.73 . . . 1,733

As regards the other question, 1 am not
aware of uny proposal for expansion that
may have come through the State Electri-
city Board or the State Government.

1,046

SHRI PRIYA RANJAN DAS MUNSI :
I would like to know from the hon.
Minister one thing. Since the British-
owned Calcutta Flectric Supply Com-
pany have exploited our people und have
taken enough moncy in the last few years,
as we have taken over many private
sector companies in many States, whether
in our State too the Government would
take over the well equipped units of the
Electric  Supply Company? 1If not. s
there any set policy or something inter-
nal? This is what 1 want to know from
him.

SHRI K. C. PANT : There is no ques-
tion of any policy involved. ¥ West
Bengal Government wants to take it over,
we shall certainly consider that proposal.

SHRI DINEN BHATTACHARAYYA :
Sir, my question is relevant. It is a very
simple question. Is it a fact that in the
last six to ecight months this Calcutia
Electric Supply Company is trying its level
best to increase its cost price of power
from the consumers and is there some
difference of opinion in this regard bet-
ween the West Bengal Government and
other industrial as well as the Calcutta

MARCH 19, 1974

the rate of supply has not beem increased.
Loss to railways due to strike and goslow
tactics

*345. SHRI NAWAL KISHORE
SHARMA:

Will the Misister of RAILWAYS be
pleased to state:

(a) the total loss suffered by the Rail-
ways in 1973 because of strikes and go-
slow tactics, particvlarly by loco-men; and

{b) steps Governmemt propose to take to
stop these in foture?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI1
MOHD. SHAFI QURESHL) : (a) and (b,
A Statement is luid on the tabls of the
Sabha.

Statement

(a) Ahout Rs. 21 crores

tb) The legitimate demands of all cate-
gories of staff are considered and solved
through the vaious tiers of the colleclive
bargaining machine:y—the Permanent Ne-
gotiating Machinery and the Joint Con-
sultative Machinery—which have been
functioning comstitutionally and purposc-
fully over a long period of time Further,
representations coming from any source,
including unrecognised Unions, are given
due consideration and appropriate action
is taken in each case. When there is 80
much of scope for ventilating the griev-
ances and getting them redressed, there
should really be no room for sudden out-
hurts of illegal strikes or agitahons like
*Work-1o-Rule’, "Work-to-Safety’ ete.



13 Oral Anawers

€2) Under the order isusd on 25-11-73
in exercise of Defence of India Rules 1971
strike is probibited in Railway services for
a period of six months with effect from
Violation of these orders s

26-11-73.
punishable as per provigion of the rules.

(3) Railway employess who resort to
{llegal strikes in violation of the provisions
of the Industrial Disputes Act, 1947, are

liable for punishment.

(4) Tt has been decided to enforce the
principle of “No Work-No Pay” to dis-
courage the clements instigating sinke and

agitations,

(5) All acte of indiscipline will be dealt

with firmly.

() The Grievance Redressal Machinery
and Implementation Cell is being suitably

strengthened.

ot wew fagrdt ot : worw W, oW
aeqr 357 it v wrq fegr W a2
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Gist of demands of loco staff accepied
by Goverament

*357. SHRI ATAL BIHARI
VAJPAYEE:

SHRI G. Y, KRISHNAN:

Will the Minister of RAILWAYS be
pleased to state:

(a) the number of man days lost and
the c¢xtent of loss of revenue suffered by
the Railways as o result of the locomen
strike in the month of December, 1973
and

(b) the gist of the demands of the Toco
running staff accepted by Government?

THE DFPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURFSIHI). 1) and (b).
A statement is luid on the Table of the
Sabha.

Statement

(a) The number of man days lost and
the extent of loss of revenue suffered by
the Railways as a result of the locomen's
strike m the month of December, 1973,
are 224 lakhs and Rs. 6.11 crores res-
pectively.

(b) The understanding on which the
Loco Running Stafl called off thei agita-
tion in December, 1973 und nction taken
thereon is as follows:

1, There will be no victimisation or
any penal action. It has been
accepted that just for trade union
activities there will be no victi-
misation or any penal actiop.

2. The Loco Running Staff Grievanc-
es Commitice (Mohd, Shafi

MARCH 19, 1974

3. That all those arrested should be
released and  warranty and
connected cases withdrawn—

It was accepted in regard
to all cases not involving violence
and sabotage.

4. That the 10 hour duty should be
implemented. It was agreed that
the process of implementation of
18-bour duty will be further con-
sidered by the Railway Minister
and the Labour Minitster in the
meeting of 28th December, 73.
In that meeting it was accepted
that the duty period would be
reduced to 10 hours in a phased
manner.

ot wuw feeite wat -t i ¥ v
fm &

“Further, representations coming from
any source including unrecognis-
ed unions are given due consi-
deration and appropriute action
is taken in each casc”.

Then, 1 would request him to refer to
item (6) which reads thus:

“The grievances redressal machinery
and implementation cell is being
suitably strengthened".

T WIT WA wa 8T am vl o R
w7 W sAfreATee oy § gy s
¥ A Ay qr aE fowrer o oy & f
ok Wi oy Tt o ofver® o Wil
Nt fowr o e oww o ¥R OK
ot xx fe g o g oy o gfedy &
wow o frx K oowr ooy w b feoow
o & ot o i Ak o s A
oft a7 wx &7 waw ¥ ¥ e v W
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B 5 og s v & foafes § yafag
va % %k o i feor o qem § 7
ofy o7 7@ & & &7 AW TEE FEI
v gari e Wl 1w femed g7
grak ?

WEEHASNT 6 X 4 § |

“The grievances redressal machinery
and implementation cell is being
suitably strengthened.”,

Ik W ¥ WA W7 AW I35 £ )
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qm R w7
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“The number of man-days lost and
the extent of loss of revenue
suffered by the Railway as a re-
sult of the locomen's strike in
the month of December, 1973,
are 2.24 lakhs and Rs. 6.11 crores
respectively.

W AR oeR o wew A —

WeaW WEWW: IAET WA WT, WP
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Tt w1 TR W
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F1 A1 gh T 7 s Fo o fEr
£

Sit wrew W RO MEw w1 Iw owwdy
a wifem af fear o B0 s oAw oA
A w1 AT §, WA N W Aae @t
fe 1973 % Faedr gews g foor & wier-
& ot mfm ¥ T % 3 fer Tew
gw t fomar B Wi oA 75 e
pi # o & wmnle A sw W wifm
G R AT g u e
ferae it ¥ 9t sl ® g gt
g & fer qeam pom o Tee ew
6 ¥UT & ®ix ¢ | 7w frrex 21 WO
¥ win p oafw wE B s § ) e
ot A0 gerwn § o E IR o oaw o
R s ¥ oo o W & f o
7 WA g R qF ¢ Fan ow & e
o W A oEE W Sa e
w #7 ww fen oy ) aREk fee o
difen i im0 gl & of £ ouk
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W wre fefeewr § ar e A we wiw
rm w® wg w fem wmon e
T W W EEY e T § s g e
W ¥ oW o v o weer & @ oy
T wwm i o Aeeter @ g R

st wew fagrd woldat: o W o
t fx wir aiffemie & dmc Y W
® freray Arry APt B A W f e
FST WUAT APA BY U A F1 IT T I
wamT faw A ¥ 0w dd e W
aww & e wg i w2 ww fow o W
WA IN AN WY RWA 9T WA A
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7 ¥t wrang & fefroew doe o e
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w701

“I am not prepared to talk to any bloody
MP™.

AN HON. MFMBER Bloody MP?
SHRI ATAL BIHARI VAJPAYEFE: Yes.

% ae & wm omy oW B oW oam
% gfez w7 &t ¥ 1w W ety W
qifrrire & d=1 & AW AT ¥ AOW-
T ow o gz A1 At

o vwme weit: o afuefan
frar sy v wfzg 0 @ Ay 6 b
T g R

SHRI JYOIIRMOY BOUSU: Thn iv a
very serions matter. If what the leader
of the Jan Sangh has said just now s
true, the Munister has to give an assurnnce
that that ofhcer will be suspended at once.
We want a clcar and categoric assurance
as to what action the Deputy Minmsier
is going to tuke against this offices who
had the cheek to describe an MP like this.
The Ministers may be called by that ad-
jective. We do not wish to be called by
that
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SHRI ATAL BIHARI VAIPAVER:

Ministers are also MPs. We canamt aliow
officers 1o describe Members Ja ‘loody
MPs.".

SHRI JYOTIRMOY BOSU: We want »
clear and categoric mssurance here by the
Railway Minister that that officer will be
dealt with firmly. It involves everybody
in the House.

MR. SPEAKER: Kindly sit down.

ot sy ww gl fow avr o mew
Rt ot ¥ mewww foak ¢ owwe inft
= pf 3 A vk awAee oo &
7ex 1w fern wmewr g F o
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Y it
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W wgere W g pvm e T AE-
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W Tim vEw G www Sgr
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o™ N e ) A fewr w7
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At AmEr ww g oy & an
FEA F AzA S2ri AEI 2 W ATRTEAr
Affenr fzmr wmAm 2, A1 9w a7 qu A fEEr
IATE |
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afz =z, a1 F4T 3T wewr ¥ Iowsd CFEar
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SHRI SAMAR MUKHERIJEF: Is it a
fact- that during the last struggic in De-
cember 1973 by the locomen onc of the'r
main demands was the right to nceotiate?
Was a categorical assurance given to the
loco running staff association that that
right would be granted and it was on
the basis of that assurance that the strike
was called off? Trom the reply given bv
the Minister now, it appears thut no cite-
gorical assurance had been given and the
Association has been given the right to
make representations through MiPs. Was
there not a categorical assurance as 1
mentioned earlier?

SHRI MOHD. SHAFI QURESHI:
There was no bar for the loco running
stalf to discuss matters through some hon.
Members of Parliament.

SHRT SAMAR MUKHERJEE: Have
you given that assurance or not?

SHRI MOHD. SHAFI QURESHI:
One of the demrrands was that they should
be given the right to negotiate; that they
should be recognised as a union. That
hds been rejected by the Ministry.

Y TW W™ Wi : WAl # g A aamr
2 fF 1973 % 75 zza g€ AR ¥

80 FIZ WA &1 AHH AT 2 1 F awwar
Z B 1973 1 a0 W3 ¥ zfagw @1 owmw
ox w3, frr ¥ gemd 41 gred
gf & ®1T g% FE gW1 21 Wal WgrRd
T 71 2 F it oaw gw e AET @ E
afra zw afeew & 791 @@ T A
AHAFEMAL, 75 ETATEl AT 80 FUT &7
F AFAA F aqANT ATHT A A AT TG
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FwAIAl F1 A F oifaer 2, 41 99 &
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1A AAM T4 9T AT (FA AAT 8 A
azfF=ar § o onrg onw G o= 2 M oex
U ReTT TATH L ATT ILTAT A@AT 2,
W1 AT gfrrewr 7 owga @ gert gd
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ot T Tag wid: @ W fawwr #
ZIATH AW F TZA g £, 41 Wil ¥ @
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§ o7 9C waver W N My oA wmd
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W Wi g W wg s g ?

ot mpewe Wt gt o ) e
w oww ol ¥

SHRI THA KIRUTTINAN: 1 would like
to know from the hon. Minister whether
it is a fact that a relay fast is going on
in front of the General Manager,s Office,
Madras, by these Locomen and, if so,
what are their demands. Regarding ten
hours of duty it was assured in this House
that it will be implemented and, so far as
the other demands are concerned, the
Qureshi Committee was appointed to go
into them. May T know whether the
Qureshi Committee has considered the
other demands and, if so, how many deci-
sions have been taken?

MR. SPEAKER : That is not uite 1clc-
vant. But if the Minnter has got the in-
formation and wants ta give it, [ have no
objection.

SHRI MOHD.SHAFI QURESHI: T have
no information,

SHRI THA KIRUTTINAN: A reluy
fast is going en by the Locomen in Madras.

MR. SPEAKER. The main question s
about the total loss suffered by the railway
in 1973 and you are asking about what is
going on currently. If you give notice,
he will supply the information.

SHRI BHOGENDRA JHA: May 1
know whether one of the causes of these
strikes is not that the so-called recognised
unions within the federation do not
represent the workers in many railways.
if 0, may I know whether the Government
is going to introduce a system of “one rail-
ways, one union' on ths basis of secret
ballot ? is it a fact that in the North-East-
ren railways an unregistered union is reco-
gnised while another registered union of
the same name is not recognised and this
unlawful act is leading to troubles and
strikes?

SHRI MOHD. SHAFI QURESHI: We
are making efforts to have ome union for

MARCH 19, 1974

SHRI BHOGENDRA JHA: You have
recognised an unregistcred union, which is
unlawful.

SHRI MOHD. SHAF{ QURESHI:
have not recognised any such union.

Steps Taken to Review and Revise the
Prescribed Limits of Election Expenses
to be Incurred by Candidates

+

*346. DR. H.P. SHARMA :
SHRI M. C. DAGA :

Will the Minister of LAW, JUSTICF
AND COMPANY AFFAIRS be pleased
1o state :

(a) whether Government's attention has
been invited to the fact that with the in-
creaning costs and decline in the value of
the 1upee, it is no longer possible forany
candidate to fight any parliamertary or
Assembly elections within the prescribed
limits of clection expenses; and

(b) if so, what steps, if any, have been
and are being taken to review and revise
the mescribed bmits of election expenses
at realistic levels ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS  (SHRI
H. R. GOKHALR): (a) and (b). There is
no proposal under comsideration lu 1evise
the prescribed limits of election expen-
ves. The limits were increased in January,
1971 on the 1ecommendation of 'he Elec-
tion Commission and if and when there
is a need for a further upward revision,
the same can be affected by .mending
the rules.

Dr. H. P. SHARMA : My Question was
to find out from the Government whether
they thought it possible for any candidate
to fight any Parliamentary or Assembly
elections within the prescribed limits of
the expenses and the Government's answer
is, yes.

We
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On Governmeni's own admission, there
has been a price esculation of the order of
26 per cent in the last year alone, The
value 6f the rupee has gone down from
1961 onwards to 36 p. The price of gaso-
line has gone up by more than 200 .per
cent. My question is : Does the Govern-
ment deny these facts or does it thirk that
in spite of all these things, the limits do
not call for any revision ?

SHRI H. R. GOKHALE : The Govern-
ment is not rigid about this. The revision
of the upper limits fixed under the rules
is done on the advice of the Flection Com-
mission. In view of the changed circum-
stances, | have ro objection to referring
this matter to the Election Commission
for their advice.

Dr. H. P. SHARMA : There was a
Joint Committee on Amendments to Elec-
tion Law and it made certain recommen-
dations. Some of the recommendations
included the formation of experts commit-
tee. etc. what is the Goveinment's assess-
ment, the Government’s thinking, of im-
plementing some of these recommenda-
tions Till then. does the Government
realise that the candidates can be compel-
led to resign their seats because they have
to conform to election cxpenses limits
which in reality do not have any meaning
whatsocver today ?

SHRI H. R. GOKHALE : I thick, the
two questions are not connected. The first
part of the hon. Member's speech related
to certain recommendationt made by the

Joint Committee. The Joint Commit-
tee has made recommendations of
different  kinds. As 1cgards the

election expenses to which the question
refers, the Joint Committee during its de-
liberations had itself appoirted a spccial
sub-Committee to go into the matter. Two
aspects were under consideration. One
aspects was whether this limit should be
taken away. The other aspects was
whether there should be any change in the
limit prescribed. The Joint Cuinmittee
came to a conclusion that it is not possi-
ble to take the view that there should be
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no limit at all. Therefore, there was no
question of Government considering that
the limit should be altogether removed.
They also made certain other recommen-
dations which are under the consideration
of the Government, As T said, in view of
the circumstances, ] am willicg to refer it
to the Election Commission for their
advice.

ot AW WY T wwE WA 4 A -
v w8, fafo mA wr a7 owEw £
f& ot o oA femo o 9w oA ane
A7 AR W W OET 7§ a7 W
T 4 W W FHOW R A we

“In keeping with the Committee’s
view, five copies of electoral rolls
instead of two shall be supplied
free of charge to every recogni-
sed political party,...."

Whether all these recommendations in
Para 17.16 of the Report will be imple-
mented or not.

AT FHE F A1 IpuEww & & gr At
giftfes ofa s wS w0 T W
frrma % oY T w=t W feaw A % AW

ar o & gfaar §EEE #1 ITed
oA AMET, TH & A A WW AT A
g7

SHRI H. R. GOKHALE : They did
make several recommendations. For ex-
ample, they did make a recommendation
that postage facilities should be allowed
for posting of slips at the time of electiors,
It was also recommended, as the hon.
Member rightly said, that a certain num-
ber of electoral rolls are to be supplied
1o every recognised political party. It is
not as if that the Government has a
closed mind on all these recommendations.
They are under consideration.

But with regard to some of them, the
expenditure irvolved is very large. 1 have
got some figures which I will mention by
way of illustration. For example, the
cost of distributing identity slips by post
in respect of only one Parliamentary con-
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stituency comes to Ra. 1,10934. In 1971
the total number of eloctors was a little
over 28 crores and the total number of
slective seats ic Lok Sabba was 519, The
electorate will go up in 1976 substantially;
it will go upto nearly 300 million, and the
cost of despatching slips, after the increase
in the postal rates, would come to Rs.
1,15000 per constituency. Therefore,
while the recommendation appeared attra-
ctive, it was not practicable to consider it
from the point of view of natiocal econo-
my. But matters like electoral rolls and
supply of printed slips for distribution are
under consideration. Subject to correc-
tion, muy I say that in the 1ecent elections
in UP. and Orissa, printed slips were
supplied.

SHRI ATAL BIHAR! VAIPAYFE: No,

SHRI H. R. GOKHALE : 1 have said
that I was speaking subject to correction.
Thes is my information. 1 will check
that,

SHRI PILOO MODY : 1 would like to
draw the attention of the Minister to the
fact that, as far as these voters' slips are
concerned, if there are eight candidates
or five candidates in the field, each one
of them has to do this, whether #t is
postal slip or otherwise, If the Govern-
ment were to issite an identity card, a
sort of permanent identity card, to the
voter, it would have to be done just once,
and the repeated expenditure of five or
eight candidates in a constituency, going
through the same process, performing the
same task and incurring the same expen-
diture, could be saved. Do you realise,
in terms of national wealth, how much
money could be saved if only Govern-
ment were to undertake this just cnce ?

SHRI H. R. GOKHALE : This again
is part of the same problem which 1 men-
tioned earlier. This was also considered
in the Joint Select Committee. Giving
just un identity card without photograph
for identifying the voter . . .

SHRI PILOO MODY : With photo-
graph.
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SHRI H. R. GOKHALE : These Were
various ideas which were comsidered. It
was felt that it was of no we

say that he is the real voter
is in the electoral list. The
in this was so enormows
considered practicable.

SHRI PILOO MODY : As it is, cost is
incurred; it i incurred five times over. [
have actually calculated; if all the candi-
dates, eéxpenditure was lumped together,
the cost would be something like Rs. 2-1/2
crores as against Government having to
do it only once even if it costs a certain
amount of money.

MR, SPEAKER : It is a good suggestion
for the Minister to consider.

SHRI DINESH CHANDRA GO-
SWAMI : The hon. Minister has himself
admitted that the recommendation of the
Committec ha< no relationship with reality.
In that context., may | ask him whether
sich limits are there in other democratic
countries and whether Government has
made a study whether these limits pres-
cribed in other democratic countries are
followed and if so followed. how it is
ensured that these are followed properly?

SHRI H. R GOKHALE : I can say
generally that the position obtaining in
other democratic countries was also exa-
mined during the deliberationn of the
Joint Select Committce, These limits do
exist in mowt of the countries, and in
most of these countries the procedure of
election petition for violating the kimit of
expenditure is aho in existence.

ot wew fagrh arwdedt: oy wvhn R
ar f frefrr ) § e onieard & oF
¥ s o owifte e g W awd
fiewr arr & aw w1 o W w owft i
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% w e ¥ Ok S v vy v iR 7



29 Written Answers PHALGUNA 28, 1895 (SAKA)

SHRI H. B. GOKHALE : After con-
gidering the recommendations of the Elec-
tion Commission and the report of the
Joint Committee, a full-fledged Biil for
amending the election law s already
introduced in the Parlinment.

WRITTEN ANSWERS TO QUESTIONS

Talks betweeg Employees and Masagement
of O & NGC

*347. SHRI VASANT SATHE: Wil
the Mmister of PETROLEUM AND
CHEMICALS be pleased to tcaic:

(a) whether the second round of talks
between employees and management of
the Oil snd Natural Gas Commission was
held on the 27th February, 1974 1o settle
demands of the employces; and

fh) if so, the outcome thereof ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. k.
BOROOAH). (u and (b). Talks between
the ONGC management and the represen-
tatives of the "Association of Scientific and
Technical Officers’ and  ‘Officers Associa-
tion’ of the ONGC were held for the third
time on February 27, 1974, 10 discuss the
demands of the officers for upward revi-
ston of their pay and allowances etc. Based
on those discussions, the ONGC has for-
warded a proposal in respect of certain
categories of officers. This proposal reach-
ed the Government om 13th of March,
1974, and is being examined. The demands
of the remaining few categories of officers
are still under consideration of ONGC.

wroity Yk fewz e w WY P we
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West Beugal Government request for take-
over of Martin Bum Railways in Howrsh

#350. SHRI INDRAJIT GUPTA: Will
the Minister of RAILWAYS be pleased to
state :

\
(a) whether Government have received
any request from West Bengal Government
to take over Martin Burn Railways in
Howras ; and

(b) if so, the salient features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and (b).
Such requests were received in the past
but were not accepted as operation of these

dilapidated Light Railways was highly un-

remunerntive. However after discussion
with the Government of West Bengal it
has been decided to comstruct Broad
Gauge lines in that area rather than to
take over the Martin Burn Railways.

wraw tw fowt wr Frfor o forar oreny
*351. S WITC AT Ao T W s
@ AT N o s fr
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™= % frm §, Wk
(a) ufy gr, & o Wy o0 7
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gtet) : (%) ot A
(&) s A8 gean
Commitice for Distribution of Furnace
Od to Industry

*352. SHRI D. D. DESAI:
SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have framed any

eriteria for allocatien of furmace oil to the W

industry ;
(b) if so, the salient features thereof;
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(c) whether any Omnnims bas been
lnmedbrthepm

(d) ﬂn.theamodlknuduinrmu-
tioms of the Committes ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHR1 D. K.
BOROOAH): (a) and (b). For the present
a uniform 10 per cent efficiency cut is
being made m furnace oil supplies to all
categories of consumers against their asses-
sed demands or actual 1973 offtakes as the
case may be.

(c) Yes, Sir.

(d) Secretary and Director General,
Technical Development, is the Chairman
of the Committee which has in addition
representatives from the Ministy of Rail-
ways, Ministry of Steel & Mines, Ceatral
Water & Power Commission and a repre-
sentative from this Minntry Industrial
Adviser, DGTD is the Member-Secretary.
The Committee will recommend inter-alia
measures for reducing the consumption of
furnace oil in the country as quickly as
may be practicable without at the same
time inhibiting industnal  production and
other economic activities; lay down priori-
ties for the allocation of furnace oil to the
different categories of consumers; scrutinise
all new requests from industrial units based
on furnace oil; watch the progress of
availability and supply of coal to industries
which on technolorical considerations can
switch over to coal in place of FO; and
monitor the progress made in the direction
of economy in the usc of furnace oil and
fuel efficiency

Declsion to Worl-to-Rule by All India
Rallnay kmployees’ Confederation

*353. SHRI TRIDIB CHAUDHURI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whetber the attention of Government
haahemdnwnloﬂledcﬂmofﬂle&l

to 17th February, 1974 to resort to work-
to-rule with effect from 15th
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cease all work from 16th May, 1974 until
the minimum demands of the confedera-
tion are conceded ;

(b) what is the locus standi of this Con-
federation and the sections of Railway em-
ployees, on zomal or trade basis, which it
represents; and

(c) whether Government bave received

any representation or charter of demandy
from the Confederation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS: (SHRI
MOHD. SHAFI QURISHI): (a) Yes, Sir.

(b) All India Railway Employees’ Con-
federation 15 &n unrecognised body. The
following 15 catcgorywise Associations are
claimed to be its constituent units —

1. Inman xallway Loco Mechanical
Staff Association.

2 All India Station Maslers' Associa-
tion

3. All India Toco Running Staff Asso-
cuation.

4 Al India Ralway Commercial
Clerks Association,

5. Indian Railway Tichet
Staff  \ssociation.

6 All India Railway Ministerial Staff
Association

7. Indian Railway Signal & Tele-
communication Staff Association.

8. All India Guards Council.

9. All India Train Clerhs Associa-
tion.

10. All India Railway Accounts Fm-
ployees’ Association.

11. All India Carriage & Wagon Staff
Council,

12. All India Railway Class IV Staff
Association.

13. All India Train Controllers® Asso-
clation.

Checking
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14. All India Railway Stenographers
Association,

15. All India Railway Drawing Staff
Association.

(c) Yes, Sir.

Concesslon fo Uniom Caxbide for
Manufacture of certain ems

*354. SHR1 MADHU LIMAYE: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(u) what concessions bave been given to
the Union Carbide for the manufacture of
certain items; and

(b) the policy of Government in regard
to encouraging indigenous manufacturers?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) In respect of the items which
are within the purview of the Ministry of
Petroleum & Chemicals, no special conces-
sions have been given to M/s Union Car-
bide (India) Ltd. Jn regard to the pestici-
des field however, ad hoc imports to techni-
cal materials needed for formulation are
allowed with a view to providing adequate
and timely plant protection cover, Such
ad hoc imports are available poth 1o the
Indian and the foreign sectors of the indus-
try and arc designed for quick and regu-
fated development of the pesticides industry
vis-g-vis the requiremecals of plant protec-
tion and public health programmes.

(b) The policy of Government in this
regard has been spelt out in the publication
entitled “Guidelines for Industries—1973
74" brought out by the Ministry of Indus-
trial Development.
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Clearance of Medhum Irrigation Projects in
Krishna Basin in Maharashira

*358. SHRI ANNASAHEB GOTK-
HINDE : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) the names and locations of the
medium irrigation projects in the Krishna
Basin in Maharashtra which are awaiting
clearance ;

(b) whether he had assured the expedi-
tious clearance of these projects and espe-
cially of Yeralwadi and Siddhewadi as
soon as the Krishna Water Dispute Tribu-
nal's award was available ;

(c) if so, the reasons for mot clearing
these projects uptil now; and

(d) the time by which these projects
would be cleared ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
(a) to (d). The following new medium irri-
gation projects proposed by the Government
of Maharashtra had been pending clearance
on sccount of the Krishna Water Dis-
putes —

e e e . - e e

" Name of Project Location
Khandala In Tuljapur Taluka of
Osmanabad District,

Pangaon Hingni In Barshi Taluk of Shola-
pur District,
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Name of Project Location
Nazare . In Purendhar Teluka of

Poona District,
Bhandardi . In Bhoom Taluks of

Osmanabad District.
Yeralwadi

In Khatao Taluka of
Satara District.

Hatiz Hingni in_Barshi Taluka of
Sholapur District,

Sina . In jat Takula of
Ah gar District.

Siddewadi in Tasgmon Taluka of
Sanglj District.

Ulup In Bhoom Taluka of
Osmapabad  District.

Gudovala In Chandgad Taluka of

Kholhapu Dustrict.

The Krishna Water Disputes Tribunal
gave their decisions on 24th December,
1973. The State Government was requested
to review the various new projects p1opos-
ed by them in the light of the Tribunal's
decisions and forward where necessary,
modified projects and up-dated estimates.
The State Government have since modified
schemes where necessary and these are
now under scrutiny in the Cent.al Water
and Power Commission and will be pro-
cessed for clearance after th: sorntiny is
completed.

Train Accident near Moradabad

1159, SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Mirister of RAIL-
WAYS be pleased to state:

(a) whether investigations into the causes
of the train accident that took place near
Moradabad at Kathghar on 20th February,
1974 have been completed;

(b) if so, the salient features thereof;

(c} the action taken against the persons
found guilty; and

(d) whether the compensation as pro-
miscd by him has been given to the vic-
tims or their families and if not, the rea-
sons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and (b).
The accident occurred on 21-2-1974. The
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Additionat Commissibner of Raflway Safe-
ty, Northern Circle, Lucknow, is bolding
his statutory inquiry into this accident
which has not yet been completed.

(c) Suitable action will be taken against
the staff held responsible, if any.

(d) Compersation is to be paid as per
decision of the Claims Commissioner. The
Governrient of Uttar Pradesh has been
approached to appoint ad-hoc Claims Com-
missioner to determine the claims for com-
pensation,

Separate provisions for Kallnedl Hydro-
Electric Project and Capvery Project In
Karnataks

‘360. SHRI C. K. JAF} ER SHARIFF :
SHRI G. Y. KRISHNAN :

Will the Minister of IRRIGATION AND
POWER be pleased (o stalc:

(a) whether Planning Commission have
agreed for separate provisions being made
for the Kalinadi Hydro-Electric Project
and Cauvery Puoject in the State of Kar-
nataks; and

(b) if so, the main features thercof ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PAN1}): (a)
and (b). The Ammual Plan 1974.75 for
Karnataka has not so far been finalised.
The major ard medium inigation projects
in the Cauvery basin have not so far been
accepted by the Planning Commission.

Ofl exploration In Srinagar, Kashmir
*361. SHRI M. S. SANJEEVI RAO:

SHRI BHAGIRATH
BHANWAR :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

{n) whether it is propescd w teke up ol
exploration in Srinagar and other places in
Kashmir valley; and

(b) if so, the broad outlines thereof ?
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K. BO-
ROOAH): (a) Yes, Sir.

(b) Four locatiors for drilling have been
selected. They are at Raithan apd Chattar-
gam im Srinagar district and Watergam,
and Pattan in Baramula district, ] & K
State.

Rallwny Equipment Plant at Nasik
*362. SHRI M. RAM GOPAL
REDDY : h
SHRI R. S. PANDEY :

Will the Minister of RAILWAYS be
pleased to state: .

(a) whether Government have decided to
set up a Railway Equipment Plant at Nasik;

(b) if so, total expenditure involved; and

(c) the tentative date wher it will start
production ?

THE DFPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes, Sir;

(b) The initial expenditure for setting up
this plant is expected to be Rs. 9.38 crores
over a period of about 3 years chaigeable
10 capitul account;

(¢) Regular production is expected to
commence fiom December, 1976.
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Golcha Properties Limited

3580. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS be
pleased to state:

(a) what is the total accumulation of
money with liquidator of the Golcha Pro-
perties Pvt. Ltd.

(b) whether any progress has been made
to settle the issue of payment of Incore-
tax on a deferred payment basis and to
distribute the accumulated morey among
the creditors; and

(c) if so, the nature of decision taken
and when further instalments will be given
to creditors ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) Attention is invit-
ed to the statement laid on the Table of
the House on 15th June, 1973 in fulfil-
ment of the assurance giver to Lok Sabha
Unstarred Question No. 5704, dated the
3rd April, 1973, particularly  part (a)
thereof. wherein it has been stated that a
sum of Rs. 77,01,591 had been received by
the Office of official Liquidator upto 26th
March, 1973.

(b) Attention is invited to the Lok Sabha
Unstarred Question No. 1206 and the
answer thereto dated 20th November, 1973,
particularly part (¢) and (d) of the answer
wherein it has been stated that the issue
of settlemcnt with the Income tax Depart-
ment is the subject matter of a scheme of
compromise arrangement filed by some of
the creditors of the company in liquida-
tion in the Rajasthan High Court. More-
over, the liability of the company for the
Income-tax ducs is subject matter of pro-
ceeding in the Supreme Court.

(c) The aforesaid proccedings are still
pending and the distribution of further
dividends by the Ofiicial Liquidator is a
matter to be decided by the court as al-
ready stated in reply to part (e) of the Lok
Sabha Unstarred Question No. 2206 re-
ferred to above.
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Re-inborsement to the
Sl of

Accounts Ofice, Ajmer sad F.T.A.,
Western Raflway ot Delhl

3381. SHRI KRISHNA CHANDRA
HALDER: Will the Mimster of RAIL-
WAYS be pleased to state:

(a) total number of staff working in the
Traffic Accounts Office, Ajmer and Foreign
Traffic Accounts Office, Western Railway
it Dellu who have applied for medical
re imbursement since the year 1971, and

(b) of s0, the reasons for rot arranging
payment to them even after the lapse of
more than two vears and the steps taken
i this regard

THE DIPUTY MINISIER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAEI QURLSHI) (a) 31

(b)Y Re-mbursement to the eaient ad-
mussible has been allowed in 11 cases 2
wases were not covered  under the rules
hunce the 1e-imbursement was not allowed
IR cases are under evamimnation ard sieps
are being taken to finalwe them

Depositing money by customers with Petrol
dealers in Calcntta .

1482 SHRI D B CHANDRA
GOWDA  Will the Mmwir of PETRO-
FEUM AND CHE MIC ALS be pleased to
stale

t ) whether Government aie aware that
Petrol do ers 1 Caleutta have ashed ther
monthly customers to make o considerable
amount of depout immediately with them
to enable them t make the wsual daly
supply of the fuel and the amounts deposit-
ed would be adjusted agairst the monthly
bills;

{b) 1f 0, whether Goveinment have made
any assessmcnt thut of all the costomers on
monthly basis (ome out with a consider-
able amount of Jdepost, the dealers may
bave huge coflection of money without
puyng any interest thereom, and

t¢) #f so the broad featwes regarding
the policy of (rovernment in this regard ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROIEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN) (a) to (c) Yes, Sir Since De-
cember, 1973 dealers have switched over
to cash or crednt sales on deposit basls.
Credit customers are required to depoeit
an advance equivalent to about 45 to 60
d1ys consumption No assessment has
been made n respect of the financaal im-
phicatron molved i this  The terms of
credit sales are generally left between the
dealers and the customers who wish to
avail of the credit fauhitis

Cnn:tucﬁunduq-.tlulw“l!
FTA Office, Delhi (Western Raliway)

3583 SHRI GADADHAR SAHA: Wil

the Mimster of RAILWAYS be pleased to
state

(a) whether the Rallway Mnistry had
sanctioned 1n the Works Programme for
the construction of 24 quarters for the
staff of the Western Railway, Foreign
Tiaffic Accounts Office, Dellu; and

{b) if so, the progress made so far and
when the quarters are likely to be coms-
tructed ?

THE DEPUTY MINISTFR IN THR
MINISTRY OF RAUWAYS (SHRI
MOHD SHAFI QURESHI) (a) Yes.

(h) Construction will be started as soon
as the present ban on construction of mon-
fun.tional buildings is revoled

Decision on Representation regarding Trade
Test for Post of Highly Skilled Corpenters

Grade I, Workshop, Ajmer
(Western Rallway)

3584 SHRI AJIT KUMAR SAHA:
Will the Muuster of RAILWAYS be
pleased to refer to the reply given to Ua-
staired Question No 1213 on the 3imt
July. 1973 about representation regarding
Trade Test for Post of highly skilled car-
penters Giade I Workshop, Ajmer
(Western Railway) and state the decision
tahen m the matter ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
NOHD. SHAFI Q : The re-
quired information is given in the state-
ment laid on the Table of the House.
[Placed in Library. See No. I.T-Gﬂ'lﬂ‘]

Expendifure on posting of TTIAs at Bombay
(Western Rafiway)

3585. SHRI AJIT KUMAR SAHA:
Will the Minister of RAILWAYS be pleased
to state :

[ ]

(a) whether inspite of sufficient number
of TlAs having been posted at Bombay,
Western Railway permanently several
RTIAs are deputed to Bombay every
month ;

(b) if so, the reasons therefor and the
total amount of TA paid to them for
their stay at Bombuy during the years
1971-72 and 1972-73; and

(c) the steps taken by Government to
stop this recwrring expenditare ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.
On an average, two or three RTIAs are
deputed to Bombay every month.

(b) In Bombay area incidence of leave,
deputation of TIAs on special duty ete
results in arrear of work. Deputation of
relieving TIAs in Bombay area is, there-
fore, unavoidable. The amount paid was

a8 under:
1971-72 Rs. 8,121/-
1972-73 Rs. 11,356/-

(c) Expenditure on account of T.A. to
RTIAs is unavoidable.

Applications Pending Approval fo Prices
of Drogs

3586. SHRI K. S. CHAVDA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

{a) the present position about the pend-
ing applications for approval of the price
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of Drugs under the Drugs (Prices Contral)
Order, 1970;

(b) the number of applications which
were ponding approval on  the 10th
February, 1974 and

(c) what i the analysis of pending appli-
cations received after 20th November,
1973 under the following categories (i) less
than one month; (ii) between 1-2 monmths;
and (iii) between 2-3 months ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI SHAHNAWAZ KHAN):
(a) There were 1.698 such applications
pending as on 14-3-1974,

b) 1,277,

(c}?il‘;ls -lil;n_:nc monl-I; T _395
(1) Between 1-2 months 411
(1) Between 2-3 months 279
(iv) Above 3 months 613

Total 1.698
Shifting of proposed Loco Shed from

Kashekuftam to some other place

3587. SHRI VAYALAR RAVI: Wil
the Minister of RAILWAYS be pleased to
state :

(2) whether the Railway administration
has decided to shift the loco shed pro-
posed to be built at Kazhaluttam to an-
other place;

(b) if so, the reasons therefor; and

(c) whether Government propose to
build this shed at Kazhakuttam where the
Railways have got a large area of land
under their possessien 7

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to (c).
One Locomotive Shed already exists at
mmmmwd
the Railway, and there is no proposal to
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Charter of demands by Raflway Prodection
Force Association

3588. SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be plusad to
state :

(a) whether the Railway Protection
Farce Associstion has submitted any charter
of demands to government; and

(b) if so, the salient features thereof and
the decisions taken theieon ?

THE DFPUTY MINISTFR IN THF
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI) : (a) Yes, some
of the recognised Railway Protection Force
Associations of the 7onal Railways have
submitted memoranda detailing therein
their demands

(b) The demands mainly relate to:

(1) panity in the pay scales of Rullway
Protection 1orce personnel  with their
counter parts in the Central Security
Forces.

(ii) Night Duty Allowance for Rail-
way Protection Force.

(iii) Washing Allowance.

(iv) Feeding Allowance duoring emer-
gencies,

(v) Ban on periodical transfers.

(vi) Privileges to recognised Railway
Protection Force Associations.

(vii) Withdrawal of amended Railway
Protection Force Rule 21(8) of 1973.

Government have broadly accepted the
Third Pay Commission's recommendations
regarding pay scales for Class 1V, IIT and
1l employees of the Central Government.
The Commission have recommended im-
proved scales for the Railway Protection
Force staff after considering oll relevant
factors, including the representations made
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to the Commission on behalf of this
Foice. These 1ecommendations and the
other demands are under examination,

Kersla Government request for murender
of old Goods shed land st Ernakulem

3589, SHRI VAYALAR RAVI: Wil
the Minister of RAILWAYS be pleased to
state :

(a) whether Government of Kerala has
requested the Central Government to sur-
render some land from the old goods-shed
dreas at Ernakulam for the establishment
of a fisheries complex; and

(b) if so, the salient features thereof and
the steps takhen thereon ?

THE DFPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) The State Goverhment of Kerala
made a 1equest for relinquishment of
railway land measuring 3.62 acres on the
South West side of Einakulam Goods area
for the establishment of ficheries complex
there. As this is the only convenient plot
available for the expansion of goods faci-
lities, its transfer to the State Government
was not agreed to.

Forelgn Experts engaged in Oll Exploration
in India

3590. SHRI MARTAND SINGH: Wwill

the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(2) the countriecs whose experts have

been invited and are engaged at present
in oil exploration in India; and

(b) the terms and conditions of their
assignments and the period for which they
have come to India?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICAIS (SHRI SHAHNAWAZ
KHAN): (a) and (b). Information is
collected and will be laid on the Table of
the Sabha.
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Maintaining Data of Items produced by
Drug Firms under Permission Laiter

3593. SHRI BHALJIBHAI PARMAR:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is compulsory for the drug
manufacturers to maintain data for any
item, permission for manufacture of which
was given under the lodustries (Dev, &
Reg) Act, 1951;

(b) whether any centralised data was
maintained for permission/no objections
letter and if not, the reasons therefor;
and

(c) whether manufucturing programme
covered under permission/no  objection
letters does not constitute ‘new articles'?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (c). There is no provision
regarding the maintenance of data in the
Industries (Development and Regulation)
Act, 1951, However, for facility of
administration of its licensing and other
policies, Government have now started
maintaining relevant deta in respect of in-
dustrial approvals issued under the Act.
No centralised duta were maintained in
tegard to the details of the permission/no
objection letters. The permission/no objec-
tion letters were issued on the basis of
Licensing Committee’s decision that pro-
duction of an additional item by an exist-
ing undertaking would not amount to the
manufacture of new articte provided the
additional item fell under the same ‘head’
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in the schedule and provided the use of a
new trade mark or patent was not in-
volved,

fewrt oite frae st o Wk we o flt
wierdt

3594, st gitw wrgen : W feewrf s
frqn Wl Frorf o faga mamw ¥ e
w 12 fgft wiwmfrdr & ot & 8 wi
1973 % worafien Sw awr 9514 & o9
TEwg A o N U osa T

(%) war T WA #1 wedr wady
frdt ® wfow w0 2 fer w3,
(w) aft &1, 1 = fedr g o
¥ wt ¥ @ wErn A fgfea s fo-
for oz famr omm f, W

(n) afz 7@, &t = oy w e
g R fawva & @ owrer B 7
fawet ot fogw wolt (sit porwer o) .
(x) Mam

(@) o, 7

(v) woit foeit & smwrn & WP
fedt o ¥ 931 ¥ frafem o o
WA & A e o o R W
o X sfafgfe R @ @ afen o
@ W o s & oA fre e
F 1

Approval of Diversification
Drug Firms by D.G.T.D.

of

3595. SHRI SOMCHAND SOLANKI:
Wil the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(n) whether in the past under the exemp-
tion orders in force it was stipulated that
details of diversification programmes by the
drug manufacturing firms had to be got
approved from the D.G.T.D. after furnish-
ing certain facts;
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(b) whether this approval was necessary
before or after commencing the manufac-
ture of diversified product; and

(¢) whether this approval was optional
or compulsory ?

THE MINISTER OF STATE IN THE
MINISTRY OF PFTROIEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) In the oiders issued in
October, 1966, which allowed diversifica-
tion without any licence, the industrial
undertakings were to inlimate to the DGTD
or other appropriate Technical Authority
the particulars regarding  their revised
manufactoring programme and the new
article proposed to be manufactured, and
alvo the value and nature of the mioor
baluncing equipment, if any, added by
them, am! no approval of the DGTD was
necessary.

(b) and (¢} Do not arise.
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Directive to State Governmenty to
Economise use of Oil

1604. SHRT BISHWANATH JHUN-
JHUNWALA  Will the Minnter of
PFTROLEUM AND CHEMICAIS be
pleased to state :

(a) whether the Central Government
haie dashed the State Governments and the
Union Tenitories (0 economise in the use
of od;

(b) i so, when the miders nore weued
and

fc) whether report, on economy me.asiines
and actual economy effected ~mce the
wsvance of the order have been 1c.cived
and

(d) if so, the f cts thercof *

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). Instructions in this
regard were Issued on 17th November,
1973.

(c) and (d). No dctailed information has
been received from States of the economy
effected since then. Overall sale of Motor
Spirit in the country was, however, re-
duced by 19.2 per cent in November 1973,
19.9 per cent in December, 1973 and
23.8 per cent in January, 1974 as compared
to the corresponding months of the previous
yeai.
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Disruption in Trasspoviation of Goods dee
to increase in Prices of Petrelenm

3606. SHR1 M, M. JOSEPH : Will the
Minister of PETROLEUM AND CHEMI.
CALS be pleased to state:

{a) whether the goods transport system
to and from the Capital threatens t0 be
disiupted due to a steep rise in petroleum
piodnets prices announced on the Ist
March, 1974; and

(b) if so, the precautionary measures
taken by Government to save the situation
from deterioration ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLLUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). The Goods Tiaffic
System depends mostly on high speed diesel
oill. Due to steep incrcase in the price
of impuited crude oil, increase in the
prices of petioleum products became in-
vvitable and price of poducts including
diesel oil were revised with effect from 2nd
March, 1974 However, while increasing
the prices of pioducts, the increase has
been hept 10 a minimum in the case of
hich sped diesel o,  No reports have
heen received in  this Ministry regarding
disruption of goods tafic from and to
New Dellt on account of the recent in-
create 1n the price of diesel oil

Indian Assistance for seiting up of » refimery
ut Basra in Iraq

3607. SHRI 1 AMBODAR BALIYAR:
Will the Minister of PETROLEUM AND
CHEMICAIS be pleased to state:

(a) whether seome engineers and techni-
cians are being sent to Iraq for helping
that country to build thelr refinery at
Basra ;

(b) if so, the broad outlines in this re-
gard; and

(c) what will be the duration of their
stay in Iraq and on what terms and condi-
tions they are going?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (c). Iraq National Oil
Company (INOC) requires the services of

a large number of engineers and techni-

cians. At their instance, applications were
called for from candidates possessing the
prescribed qualifications and a team of
INOC interviewed a large number of suit-
able candidates. As a result, a number of
Indian Enginecers and Technicians in vari-
ous fields of oil industry may go to Iraq
on individual contract or on deputation
under agreements between the Iraqi autho-
rities and the parent organisations in India.
The duration of their stay in Iraq and the
terms and conditions of their employment
will depend on the requitements of the
Iraqi authorities and the qualifications and
experience of the individoal.

Indian Assistunce for setting up of Refinery
in Oman

3608. SHRI 1 AMBODAR BALIYAR:
Will the Minister of PETROLEUM AND
CHFMICALS be pleased to state:

(a) whether Government are  helping
Oman to set up oil refinery in that coun-
try;

(b) if so, the broad features thereof;
and

(c) whether any engineers and {echnicians
will be sent to Oman in this connection ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (2) to (c). In the context of re-
cent changes in the world crude oil supply
position, the possibilitics of setting up
joint icfineries in collaboration with some
of the Gulf countries are being explored.
The proposal in respect of Oman is in &
very preliminary stage.
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Improvement In service condition of Judges
of Sapreme Court and High Courts

3609. SHRI R. P. ULAGANAMBI :
SHRI P. G. MAVALANKAR :

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state :

{a) whether Government have received
any suggestions to improve the service
conditions of the Supreme Court and High
Court Judges and if so, the main sugges-
tions in this regard; and

{b) what steps Government have taken
or propose to take to implement those sug-
gestions ?

THE MINISTFR OF LAW, JUSTICE
AND (OMPANY AT FAIRS (SHRI H. R.
GOKHALI) (a) and (b). There is a
widespread fecling that the conditions of
service of Judges of the Supreme Court
and High Courts are not attractive enough
for able members of the Bar to accept
Judgeship The Government are, there-
fore, considering, on their own, in what
manner they could be improved. No speci-
fic proposals have yet been finalised.

Conference convened by E.C.AF.E. on
energy crisis at Bangkok
3610 SHRI P M. MEHTA:
SHRI R. V SWAMINATHAN :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether India atiended the Con-
ference convened by Economic Commission
for Awa and Far East on the current
encigy crisis at Bangkok in February, 1974;

(b) if so, the decisions arrived at in the
Conference ; and

(c) the number of countries waich parti-
cipated in the Conference ?

THE MINISTER OF STATE IN THE
MINISTERY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (4) Yes, Sir.
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(b) and (c). The Conference was uttended
by members and associate members of the
E.C.AF.E. region and the United Nations
bodies.

The subjects discussed at the Conference
were :

() review of the energy situation in
the countries of the region;

(b) effects of the energy crisis
various sectors of the economy ;

(c) measures to lessen the impact of
the energy crisis including assistance by
International Organisations

The Conference did not arrive al any
decision; but formulated a report to be
considered at the ECALE 30th Annual
Session Meeting to be held at Colombo
from 27th March to 8th Amil, 1974

Converslon of diesel agricultural pump
sets to power

3611, SHRI k. MALLANNA . Will the
Minister of IRRIGATION AND POWER
be pleased to state whether instructions
have been issmed to the State Govein
ments to convert the diesel awiculunal
pump sets to power ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF [RRIGATION AND
POWER (SHRI SIDDHFSHWAR
PRASAD): No, Sir However in the context
of present shortage of fuel, the Planning
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Commission have roquested the State Oav-
ernments to collect information in regard
to the number of diesel pumps, feasibility
of their conversion to electricity, the cost
cstimates for their comversion etc, This
information is still awaited.

Issue of Licences to Firms with fess (han
26 per cent forelga equity

3612. SHRI K. S. CHAVDA : Will the
Minister of PETROLEFUM AND CHEMI-
CALS be pleased to state:

(a) in how many cases industrial licences
werc granted to firms, having less than 26
per cent foreign equity, for formulating for-
mulations without any condition for basic
manufacture since 15th August, 1973;

(b) details of liccnces so granted ;

(c) n how many cases similar licences
were granted 10 companics having more
than 26 per cent foieign equity : and

{(d) the broad outlines of such licences ?

THE MINISTER OF STATE IN THE
MINISTRY OF PFTROLFUM AND
CHFMICAIS (SHR1  SHAHINAWAZ
KHAN)* (2) to (d). No mdustral licence
was, granted duning the penod 15 8-1973 to
28th February, 1974 to companies having
foreign equity exceeding 269 for formu-
latons without any condition for  basic
manufaciwe. Details of hicences granted to
companics having foreign equity of less
than 2655 during the same petiod for
formulations alone are gwven in the ntiach-
ed statement.

Statement
S_- Name of the ﬁrm— ’ --lec ‘No. l!;;n-uf manufacture T _Enp:at; p-.:._
No and date
1. Bengal Immunity Co. Ltd. L/22/481/- Chloramvit Capusules 50 lakhs,
73-Ch I
dt, 10-9-73
2. Raptakos Brett and Co. L/22/485/- 1. minoxyl Elixir (JOMT) 56770 bottles
Ltd. (COB) 72-Ch. Il 2, Eupertine Elixir 85290 bottles
dt. 22.9-73 3. Hovile § 87461 botlles
4 Katemesin Tabs, 4,18,360 Nos,
$. Katemesin Tnj. (Iml.) 15,528 Nos,
6. Digitoxin R.B Tabs. § lakhs Nos,
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Coal supply to szant after President's

3613, SHRI P. M. MEHTA : Will the
Minister of RAILWAYS be pleaced to
stute :

(a) whether the coal movement (o Guja-
tat State is now on a war-footing ; and

{b) the total allotment made to the Stute
after the Presidents rule ?

THF DEPUTY MINISTER IN THF
MINISTRY  OF RAILWAYS (SHRI
MOHKHD SHAFI QURFESHI) : (a) No Maove-
ment is taking place in the normal course.

th) A total of 7960 wugons »f vanous
type of coal /coke weie allotted to Gujarat
from 9th February to 28th February, 1974

Vining of rock phosphate in Rujusthan

3614 SHRI NARLNDRA SINGH : Will
the Minster of PETROLEUM AND
CHEMICALS be pleased 1o stute :

(W) whethe: u pioposal for setiing up a
Committee of experty to examine the ques-
tion of mining of rock phospha.e m Rajas-
than is under the consideration of Govern-
ment ;

1h) i wo, the sulient features therenf ; and

(<) the eapected time by which it is pro-
posed to be set up

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) o (c). Government have
uppointed a Committee for examining the
technical and other aspects in connection
with the development of the rock-phosphate
deposits in the Jhamarkotra area in Rajas-
than. The terms of the reference of the
committee are as follows :—

(i) To evaluate the ‘Feasibility Study'
carried out by the foreign consultant firm
and examine all technical aspects involved
and specify the further steps that need to
be taken for the expeditious and integrated

75L88/73—3

PHALGUNA 28, 1895 (SAKA)

Weritten Answers 62

development of the Jhamarkotra rock

phosphate deposits ; and

(i) To suggest the most appropriate
corporate stiucture for the development of
the deposits after taking into consideration
the magmitude of fhe investmem involved
and the methou ot financing.

The Committee 15 expected tu start func-
tioning shortly.
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Third big station for Delbi

3616. SHRI A, K. M. ISHAQUE :
SHRI ATAL BIHARI VAJ-
PAYEE:

Will the Minister of
pleased to state:

RAILWAYS he

(a) whether to check oveiciowding  at
existing Railway Stations mn  Delhi, the
location of the third big station in the
Capital has since been finalised ;

(b) if so, the name of the Station which
will be developed for the purpose, and

(c) the time by which that Station will
start functioning ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHD: (a) No de-
cision has yet been finulised.

(b) and (c) Do not arise.

Dedline in production of chemicul industries
for want of raw niaterial

3617. SHRI R, N. BARMAN: Wil the
Minister of PETROLEUM AND CHFMI-
CALS be pleased to state:

(a) whether recently there has been steep
decline in the production of chemical in-
dustries due to non-availability of impoited
as well as indigenous petro-chemical raw
materials ; and

{b) if so, what steps Government propose
to take to make available the requisite
quantity of imported and indigenous petro-
chemicals raw materials 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) The production of the under-
mentioned major organic chemicals based
on petrochemical feedstock has shown
some decline in 1973 as compared to 1972,
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mainly Jdue to shortage of petrochemical
raw materialg }—

Name of Product  Production in
Mutric Tonnes
1972 1973
1. Acetylene Black 5t 501
2, Acetanilide Flake 1847 1171
3. Aniline 3857 1871
4. Butadiene 6237 6117
3. Chloroethylencs 6251 4787
6. Ethylene Glycol 6223 1383
7. Formaldehyde 3014} 26000
(Est.)
8. Meta Aminophenol 328 248
9. Ox-Acid 922 m
10. Organic Peroxide 41 5
11. Pentaerythiton . 594 560
(Fst)
12, Rubber Chemicals 4632 4200
(Est)

(b) All possible cfforts are being made
to ensure maximization of indigenous pro-
duction and to procure imported 1aw
materials.

Hoarding, adulteration and blackinarketing
of Petrolcum Chemicals

3618, SHRI R. N, BARMAN Wil the
Minister of PLTROIEUM AND C HIL M1
CAlS be pleased to state-

{a) whether there has been an inucase
in the cases of hoarding, adulteraton and
blach-marheting of petroleurn chemiculs
during 1972 and 73;

(b) if so, what steps Government have
taken to check this and to punish the guilty
persons during this period, State-wise: and

(¢} number of such cases delected so far
and the punishment awarded in each case ?

THE MINISTER OF STATE JN THI
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to {c). There is no statutory
price and distribution control on petro-
:hemical products. Only the price of Syn-
thetic Rubber, the manufacture of which
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is based on alcohol, is statutorily controlled
under an Order issued under the Essential
Commoditics Act, 1955. No case of
hoarding, black-marketing, and adulteration
of Synthetic Rubber has come to the
knowledge of Government during the years
1972 and 1973. In the case of petroleum
products, the prices of Superior Kerosene
and Light Diesel Oil are controlled by
Orders issued under the Esentinl Com-
moditics Act, 1955. The State Govern-
meats huve been delegated powers to deal
with offences under these Orders and in-
formation regarding the number of pruse-
cutions launched und the punishment
awarded is not available with the Central
Government.

Import of Petrol, Diesel and Crude Ofl

3619, SHRI SHANKFRRAO SAVANT:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) what is the quantity of petrol, dicsel
and crude that had to be imported by
India during the last two years upto the
end of February, 1974

tb) how much of it is eapected to be
received from (i) Tran (ii) Arab countries
() Soviel Russia (n) Yugoslavia and (V)
other countiies and at what prices; and

(¢) whut quantity of petrol is cxpected
to be extracted from coal indigenously
during 1974.75?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Petrol is not imported.

The import of crude oil for the past
two yews is as indicated below :

Year Quantity in Million Tonnes
1972 1231
1973 13.38 (provisional)

It is not in the public interest to disclose
the quantity of diesel, imported during the
last two years,
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(b) It is not possible ut this stage to in-
dicate precisely how much crude, if any,
will be imported and at what price from

each of the countries mentioned in the
question,
{(c) On the basis of the exploratory

studies made so far by the Natioral Com-
mittce on Science and Technology und the
Planning Commission, it has been decided
to set up & group to make feasibility study
for establishing a plant for the manufacture
of oil from coal. Till the report becomes
uvailable, it is not possible to work out
the details reparding the quantity of oil
expected to be extracted from coal indi-
genously, However, no production would
appear possible in 1974-75,

Shifting of location of Thermal Plant from
Dalkhola to Murshidabad

3620. SHRI RAM BHAGAT PAS-
WAN :

SHRI PRABODH CHANDRA :

Will the Minister of IRRIGATTION AND
POWER be pleased to state :

(a) whether Government proposc to shift
the location of a proposed thermal plant
from Dalkhola in West Dinajpur to Murshi-
dubad ; and

th) if so. the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). The proposal for
installation of a thermal power station in
the Central Sector has been madified to
locate it at Farahka in Murshidabad Dis-
trict instead of at Dalkhola as the former
sitc has advantages of shorter haulage of
coal and abundant supplies of cooling
water. The question of cstablishing a
thermal power station at Dalkhola is under
consideration of the State Government.
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Asscts of 100 top most private sector
undertakings

3621 SHRI S. A. MURUGANAN-
THAM : Will the Minister of 1.AW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state the names and totul asscts
of hundred top most private sector under-
takings ?

THE DEPUTY MINISTER IN THE
MINISTRY OF [ AW, JUSTICF AND
COMPANY AFFAIRS (SHRI BREDA-
BRATA BARUA): The information is
being collected and it will be lind on the
Table of the House.

Tnpuct of increase in price of oil on diesel
oll industry in Kolhapur

3622. SHRI NIMBALKAR: Will the
Mumister of PETROLEUM AND CHEMI-
CALS be plensed to state:

(a) whether because of the tise n ol
prices the diesel oil industry in holhapur
suffered a set-back ; und

(b) steps proposed by Government fo
belp that industry ?

THE MINISTER OF STATF IN THF
MINISTRY OF PLETROLFUM AND
CHEMICALS (SHRI  SHAIINAWAZ
KHAN): (a) and (b). There » no industry
manufacturing diesel oil in Kolhapur. In-
crease in the prices of petroleum products
including Light and High Speed Diesel Oils
has become inevituble on uccount of steep
increases in the price of imported crude
oil. The price increases are applicable
throughout the country

India’s agreements with Iraq and Kuwait
ou price of crude oil

3623. SHRI M. KATHAMUTHU : Will

the Minister of PETROLEUM AND
CHEMICALS be pleased to state:
(1) whether any agreement has been

reuched between India and the Governments
of Iraq and Kuwait about the price of crude
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oil and what js the prospect of joint collabo-
ration arrangements for the sefting up of
refineries and petro-chemical industries in
those countries ; and

th) the salient features thereof ?

THE MINISTER OF STATE IN THF
MINISTRY OF PETROLEUM AND
CHEMICALS  (SHRI SHAHNAWAZ
KHAN): (4} and (b). Bi-lateral atange-
menits with hagq and Kuwait are being
negotiated. It is not in the public interest
to disclose the deails at this stage

Undertuking with capital Investment of
Rs. 50 crores and above

3624, SHRI SHANRKRAR DAYAL
SINGH : Will the Minister of | AW, JUS.
TICF AND (OMPANY AFFAIRS be
pleased to state :

{a) the names of undertubings in the
country with copital investment of Rs 50
crorey and above;

(b} the number of shates held by Gov-
ernment in coch of them; and

(c) what steps Government have taken to
control then financial interests and .wimunis-
ter them properly ?

THF DFPUTY MINISTER IN THE
MINISTRY OF 1AW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDAB-
RATA BARUA): (a) to (¢) The informa-
tion is being vollected and it will be laid
on the Tuble of the House.
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Sopply of Wagons for tramsfer of Coal
to Public Sector Units

3626. SHRI Y. ESWARA REDDY:
Will the Minister of RAILWAYS be pleased
to state:

{a) whether wagon supply te carry coal
for public sector units is not given any
priority ;

{b) if so, the reasons thereof; and

(t) whether Government have given any
dy tctive to the public sector uncertihings
to get coal supply through other means
of tommunication ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) A higher
priority is given in the matter of moiement
of coal to Public Sector Units like Steel
Plants and Power Houses etc.

(b1 Does not atise

) No such directive has bren issned by
the Ministry of Railways.

Extension of thermal power station in
Durgapur

3627. SHRI E. V. VIKHE PATIL : Will
the Minister of IRRIGATION AND
POWFR be pleased 1o statc:

{a) whether the Plunming Commission has
approved a scheme for extension of the
thermal power station in Durgapur for im-
plementation during the Fifth Plan;

(b) if so, the total estimated cost of the
project; and

(c) the names of consultants who have
prepared the feasibility report of the ex-
tension project and the amount that has
been paidfscttled for preparing feasibility
repoit and for rendering consultancy
services 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c). The West Bengal State
uutharities got prepated a feasibility report
for extending the generatiny capacily at the
thermal power station of the Durgapur Pro-
jects Limited by one umt of 110 MW capa-
city. The project is estimated to cost Rs.
31.5 crores. It has not yet been approved
by the Planning Commission.

It has bheen reported that am amount of
Rs. 25,000/- was paid to the Corsultatns,
Messrs, Development Consultants, Caleurta,
for preparing the feasibiilty repoit. No
puyment for rendering consultancy services
for implemcntation of the project has been
made so far,

Production of DMT for polyester fibres and

yurns
362%. SHR1 MADHU LIMAYE: Will
the Minister of PETROLEUM AND

CHFMICALS be pleased 1o state:

tu} whether the stochs of DMT have
reached the point of exhausion threstening
production of polyester fibres and yarns ;

(b) what 1~ the likely import in the ¥ear
1974;

tc) whether the Baroda Plan of Indo-
Petro-Chemicals  Corporation has  not
achieved sipnificant production because of
certain technical defects and dispute over
the leave or other “grievances” of a foreign
technician ; and

{d) if so. the steps tahen by Government
to resolve this dispute ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLFUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) " (a) Yes, Sir,

ib) This will depend upon various con-
siderations such as the progress cf produc-
tion at IPCL's Plant, the release of foreign
exchange and the availability of D M.T, in
the world markets.
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(c) The plant could not achieve signi-
ficant production due to mal-functioning of
the Propane Refrigerstion Compressor of
the Puraxylene plant. There is no dispute
with any foreign technician on zny matter.

(d) Does not arise.

Agreement between F.CI1. and 2 UK. firm
for liquld nitrogen wash plant
3629. SHRI PURUSHOTTAM KAKOD-
KAR:
SHRI D. D. DESAI:
Will the Minister of PETROLEUM AND
CHEMICALS be plcased to stute:
(a) whether Fetilizer Corporstion of
India has signed any ugreement in Decem-
ber, 1973 with a UK. firm for a liquid
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gitrogen wash plant and un alr sspusttion
plant for the expansion of the Nays Nangal
Fertitiser Factory ;

(b) if so0, value of the contract;

(c) what will be the capacity of the plasts
to make urea; and

(d) whether IDA bas sancfioned any
amount for the pioject ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN). fa) Yes. Sir.

(b) The total value of the contract is as
follows :—

(i) Air separation Plant . .
(ii 1iquid Nitrogen Wash Plant . .

FOB Contract price, .

(in) Design, Fngincering & Technical Setvices Fee,

Total Contract price

P

Sw, Fr,

£ Sterling DML

7.19.352  3,62.000 14.000
2.57.684

9.77,0% 3.62,000 14,000
1,83,565

11.60,601  31,62000 14,000

P — = — - ——

() -!0(—.'0 tonnes per dav
(d) Yes, Sir,  $ 58 million.

Meeting oiganised by fertiliser assoclation
of ndia between Government and Industry

3630 SHRI P. YENKATASUBBAIAH :
Will the Minister of PETROLEUM AND
CHEMICALS be pleused to stute:

(a) whether the Fertiliser Associauon of
India recently organised a meeting between
Government and  the Industry at  New
Delhi ;

(b) 1f so, the suggestions made at th:
meeting in this regard; and

(c) the steps taken or propased to be
teken to implement the same?

THL. MINISTER OF STATF IN THE
MINISTRY OF PHIROLEUM AND
CHEMICALS (SHRl] SHAHNAWAZ
KHAN). (@) to () The lotlizer Asvo-
cation of India held a meetng on 29th
Janvary, 1974 10 consder measutes for
maximisation of production from Jhe exist-
ing fertihizer units and an other mecting on
23rd Debruary, 1974 to comsider measures
for advuncing the completion of plants
which e scheduled 1o go into production
in the near future. These meclings were
attended, umong others, by reorcsentatives
of the Government. Some of the impor-
tunt point« raised at the meetings, lnteralla,
related to adequate supply of raw-material
to the industry, simplification of procedure
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for import of spares setting up of a joint
monitoring cell, exemption from power
cuts for fertilizer production, efficiency ir
the utilisation of raw materials and achiev-

action, as i required on the
ernment, is being taken.

Inified system of promotion of Asstt
Stution Master to higher grade
(Northeast Frontier Railwsy)

3631. SHRI B. K. DASCHOWDHURY :
Will the Munister of RAH WAYS he pleas-
ed lo state:

(a) whether his Ministry is awame that
the system of promotion of initinl grade
Asstt. Stution Masters to higher giade is
not unified on all the Railweys;

{b} if 0, does 1t nut make anomalies in
different Ruitways, specially in Noitheast
Frouties Raulway where multi-faiwus pro-
blems, like grade-wise leave 1esenve end pro-
tection of pay have onginated fiom the
detecitve vyatem of promotion ; and

tv) the steps being taken by his Ministiy
to remave those discrepancies ?

THE DIPUTY MINISTER IN THE
MINISTRY OFF RAILWAYS (SHRI
MOHD. SHAFI QURESHD: a1 The
channe! of promotion of non-gazetted stafl
including Stution Masters is presaibed by
the Railwny Administrations according to
the admirnirative 1equitements subject to
the general guidehnes laid dowr by the
Railway Board.

(b) and (c). There has been no anomaly
in the chancls of promotion laizl down by
the Railways including Northeust Frontier
Railway according to the local renditions.
A proposal for providing leave reserve posts
grade-wie in  the category of Assistamt
Station Masters/Station  Masters on  the
Northenst Frontier Railway is under
consideration.
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Representation from Al Imdia Station
Masters Amociation (Norfheast Frootier
Rallway)

3632. SHRI B. K. DASCHOWDHURY :
Will the Minister of RAILWAYS be pleas-
ed to state:

(1) whether & demand hus been made by
the All India Station Masters” Association,
Northeast Frontier Railway for the pro-
vision of :—

(i) Gradewise Leave-reserve for Station
Musterss and  Assistant  Station
Masters, separately in each grade;

(ii) Separate set of Station Masters/
Assistant Station Mastais 2t dual
gauge stations ;

(iii) Compulvory provision of shelter;
and

th) if so the steps tuken by his Ministry
1o meet the above mentioned demunds ?

THE DFPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAT | QURESHI). (4) Yes.

(k) (i) The proposal for creation of
gradewisc posts of Leave reserve
Station  Muasters / Assistant Station
Masters is under consideretion.

(ii) Adequate Station Masters /Assirtant
Station Masters have alrcady been
provided at dual gauge sations on
the basis of work-load.

tithh Station  Masters /Assistunt  Station
Masters are  considered essential
fur the purpose of ullotment of
quaiters and they aie given pre-
ference  when  quarlers  are
availuble,

Economy In expenditurc on stures
Including Fucl

3633. SHRI SHRIKISHAN MODI :
SHRI D. D. DESAI':
Will the Munister of RAILWAYS be
pleased to state:

(u) whether Railways have takem amy
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steps to effect economy in the expenditure
on stores including fuel for Railways;

(b) if so, whether inventory cells have
been set up on all the Railways to look
into this matter ; and

(c) if so, the broad features theieof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHD: (1) Yes.

(b) Yes.

(¢) The cell has been entrusted with the
task of watching and analysing the posi-
tion of inventories on Railways continuous-
ly on accepted principles of ABC analysis
and taking appropriate measures to bring
the same to the optimum level. The Cell
will also specially look into :—

(i) Provisioning of all  high valuc
items,

(ii) Prompt identification of overstocks,
surpluses and arranging  their
expeditious clearance,

(iii) Expeditious  implementation  of

rationalisation and_ variety reduc-
tion with regard to the items
stocked in the Railways,

(iv) Expediting the progress of com-
puterisation of stores Accounting
and inventory control, and

(v) Expediting the disposal of scrap.

In addition to the above meuasures, a
high Powered Committee under the Chair-
manship of Deputy Minister for Railways
including some Non-Official Experts have
been set up for streamlining the stores
procedures and examining the other im-
portant aspects of Materials Management
on Indian Railways. The repoit of the
Committee is awaited.

P . . ...
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LS. Assistance for sefting up of fertilizer

plants in India

3635. SHRI1 JYOTIRMOY BOQSU : Will
the PETROLEUAM AND
CHEMICALS be pleased to state:

Minister  of

{a) whether Dr. Raymond Emell, at one
time Government's economic consultant, re-
cently visited India and held discussions
with Government on fertilizers requirement
of India; and

(b) if so, the facts thercof and reaction
of Government to the proposials muade by
him ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS  (SHRI SHAHNAWAZ
KHAN) @ () and (b). Dr. Ruymond Ewell
visited India in connection with the Semi-
nar organised by the Fertilizer Association
“The World Fertiliwer Situa-
tion in the Seventies™ I+th 151h
1973,  Durinz his visit  Dr.

paid courtesy calls on oflicers in

of India on
on aind
December,
Ewell
Government dealing with the

subject of

‘fertitizers’.  No specific proposal wius made
by him during these talks; nor was any
assistunce sought by us.

Groz Beckert Suboo Limited New Delhi

3636. SHRT JYOTIRMOY BO3U: Will
the Minister of RAW, JUSTICE AND
COMPANY  AFFAIRS be pleased to
state :

(a) the
Directors of Groz Beckert
ted. New Delhi;

RBoard of
Saboo Limi-

composition of the

PHALGUNA 28,
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{b) the names of principal shurcholders
of the Company and value and number

of shares held by each ;

t¢) the main lines of business and the
total paid up capital and assets of the

Company ;

(d) whether the Company is wnder the
control of any large or larger houses and
if so. the salient features thereof;

(e) whether the Company has been
charged by the M.R.T.P. Commissicn with
indulging into restrictive trade practices ;

and

(f) if so, the nature of charges against
it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI  BEDA-

BRATA BARUA) : (a) to (c). A statement

is attached.

(d) M/s. Groz Beckert Saboo Ltd. is
the Indian subsidiary of a foreign com-
pany registered outside India. The guestion
of control by any Indian Business House
arise.

does not, therefore,

(c) and (f). The Registrar ot Restrictive
Trade Agreements filed an application be-
fore the M.R.T.P.
1972 against

Commission in July
the company alleging thet
the company was indulging in 1estrictive
trade pructices involving territorial restric.
tions, exclusive dealings and resule price
After inquiry, the Com-

mission agreed with the Registrar

maintenance.
and
passed orders that the company shall cease

and desist from these practices.



19  Writtew Answers

MARCH 19, 1974

Hritien Answers ¥

Seatemant
Dotails regarding growth Beckert Saboo Ltd. oy en 31-5-1973

1. Paid wp Capital .

% Total Assels ) . )
3. Main line of Business activity

4. Board of Directors e .

8. Principal Shareholders

(1) Groz Beckert International Ag. Swiss
(foreign helding company)

(2) Rajendra Kumar Saboo . . .

{3) Smt. Kalyani Devi Modi . .

(4) Smt. indramani Mandelia .

(5) Shri Bhagwati Prasad & Smt. Sumitra
Devi Mandela

(6) Shri Surya Prakash & Smt, Taramani
Mandelia

(7) 16 other shareholders with the surpame
g& or holding jointly with Shri TC

(8) 14 other Shareholders
(4) 4 with surname Mandcha
(b} 2 with surname Modi
(c) B others

ToraL

Rs. 30.00 lakhs (in_3,00,000 equity shares
of Rs. m;-sm)

. Rs. 92,67 lakhs,

Manufacturers of hosiery and kmittiny
machine needles.

Mr. Groz Walther, Mr. Koeni s
Mr. Peter Lemke (MmlinlsélﬁW).
Saboo,
and Shri

Shri Tara Chand ‘m

Prakash Mandelia
Kumar Suboo (Managing Director).

1,80,000 shares

23214,
10178
10,176
9,376

9,376

40,500

4,715
4,822
7,643
17,180

-

3,00,000 Shares.

Negatiations for supply of crude oil

3637, DR. H. P. SHARMA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

{a) whether any agreements for supply
of crude to Indin have been concluded or
are being negotiated with ol producing
countries on the lires of agreement entered
into with Iran; and

{b) if so, the sulient features in this re-
gurd ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI SHAHNAWAZ KHAN) :
(a) and (b). Bi-lateral arrangements with
some oil producing countries for the import

of crude arc being or have been negotiated
It » not in the public interest to disclose
the detuils of these agreements.

Committee on growth of Drugs and Phar
maceuticals Industry

3638 DR. H. P. SHARMA :
SHRI Y. ESWARA REDDY :

Will the Minister of PETROLEUM AND
CHFMICALS be pleased to state :

(a) whether a high powered committee to
study the growth of the drugs and phar-
maceutical industry has lutely been consti-
tuted;

(b) if so, the circumstances warranting
the constitution of the committee; and
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(¢) the compomtion and terms of re-
ference of the committee and by what time
s report is expected.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) (a) Yes, Sir.

(b) and (¢) The circumstances warrant-
ing the constitution of the commitiee 1ty
composition, terms of reference and the
time by which the report shall be submutted
by the committee are indicated in  the
Minmwtry of Petioleum and Chemicals Re-
solution dated the 8th February 1974 fur-
pished 1 reply to Lok Sabha Unstarred

CQuestion No 1925 dated the S5th March
1974
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High-Powered Electrical Locomotives
3645 SHRI D D DESAI

SHRI RAUHUNANDAN LAL
BHATIA

Wiil the Mmster of RAILWAYS be
pleased to state

(a) whether a high powered  dle.trical
locomotive his been designed by the Re-
search Deputment of Ralways with m
digenous components

(b) if so  whether such a locomotive
15 under production at C hittaranjan,

(¢) the 1ate of progress made by the
teseich wtnvaties in the direction of the
evolution of high efliciency  locomotives,
and

(d) steps taken to keep pace with the
giowing tramsport needy of the country °’

FHF DEPUTY MINISTFR IN THE
MINISTRY OF RAIIWAYS (SHRI
MOHD SHAF] QURESHI) (4) Yes

(b) Yeu

(¢) The 1esearch actiuities are a cortinu-
Ing process Improvements aie mntioduced
on the locos from time to time

(d) In order to handle the anticipated
traflic, Rallways' Development Programme
enviages procurement of addittonal rolimg
stoch, augmentation of lme and
modetnisation of signalbrg and telecommu-
nication equipment, traction, etc at a total
?oflu 2,350 crores durmg the Fifth

an



85 Written Answers

Swspemion of ofl dviliing at Semer Tolal
in Rajasthun

3646. SHRI D. D. DESAI :
SHRI TRIDIB, CHAUDHURI :

Will the Mimste: of PETROLEUM AND
CHFEMICALS be plensed to state

{u) whether operation of deep drilling to
locate oil at Sumer Talai in Rajasthun was
sturted on 23rd December, 1973;

{b) if so, whether the drilling operation
was stopped in Febuary, 1974;

(c) whether Goveinment huve looked

into the cuuse therefor ; and

(J) how much dnilling has been comple-
w L]

THE MINISTER OF STATE IN THFE
MINISTRY OF PETROLEUM AND CHE-
MICAI'S (SHRI SHAHNAWAZ KHAN)

(a) Yes, Sir

(bt and (c) The diillirg operations were
held up for the period January 14th, 1974
to Mwch 10. 1974 owing to workers not
agecing 0 work s per shift system laid
down by tbe Commission. The workers
resumed work at the duill site from Maich
11. 1974

{d) The well had been. drilled down to
296 metres by 13-1-74.

3647. SHRI TRIDIB CHMAUDHURI :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

{u) whether Government have received

PHALBUNA 18, 1895 (S4KA)
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track of B.AK. lLoop hne, the National
Highway 34 and the Jangipur Feeder Canal
of the Farakka Barrage;

(b) whether any investigation has been
held by the CW.PC. and Ganga Flood

_Commissio. about this e¢rosion and if any

specific protective measures have been
suggested by them; and
() the latest positior of this erosion

according to the Union Government's own
report ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD):
tay to (c). A scheme for providing protec-
tion against etosion on the right bank of
the Ganga, down-stream of the Farakka
Barrage. estimated to cost Rs. 63 crores,
had been received at the Centic from
State Government of West Bengal ir March
1973  This scheme had been broadly exa-
mined in the Central Water and Power
Commission and it had heen observed that
the scheme wus mot based on detailed in-
vestigations and model studies. Therefore,
it was suggested to the State Government
to prepate a comprehensive scheme after
cariyirg out detuled surveys and model
studies.

The protective measurcs, both  short-
term and long-term, for tackling the erosion
problem had also been discussed in April
1971 at a mecting of the Otficers of the
Central Water and Power Commission,
Cential Water and Power Research Station,
Poona, Ganga Flood Control Commission
and the State Governmert of West Bengal.
As then decided, immediate works in the
most vulnerable areas have been imple-
mented by the State Government. It had
also been deceided at the meeting that  the
long term measures had to be planned,
based on the results of the model experi-
menls to be carried out at the Central
Water and Power Research Station, Poora.
The model studies have not yet been com-

pleted.

According to the assessment reports re-
ceived from the State Governmemt, the
immediate works undertaken last year
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have proved quite effective in checking ero-
gion in the apecific areas for which they
were intended,

Finuncial Assistance sought by West Bengal
for Antl-erosion protective measures on the
Bank of Ganga downstreum, Farnkka
Baragge

3648. SHRI TRIDIB CHAUDHURI :
SHRI R N. BARMAN :

Will the Minister of IRRIGATION AND
POWER be pleased 1o state :

ta) whether the West Benga) Government
have made any request to the Union Go-
vernment in October, 1973 regarding finan-
cial assistance outside the Plan to the
tune of Rs. 1 crore and 60 lakhs towards
emergency expenditure already incurred by

the State Government on anti-erosion pro- -

tective measures on the right bank of Ganga
down-stream Farahka Barage; and

(b) if s0, the respome of Union Govern-
ment to this request ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDHESHWAR PRASAD).
(a) Yes, Sir.

(b) Anti-erosion schemes are included m
the flood control scctor, which forms part
of the State Plan  According to the present
procedute, Central avsstance m provided to
States in the shape of block loans and
grants, without tying them to any parti-
cular head of development or scheme. As
such, the funds required for anti-erosion
works downstream of Farakka have to be
provided by the State Govercment of West
Bengal. The State Government have been
informed accordingly.

Committes for development of Rock-Phos-
phate deposits in Jhamarkotra area

3649, SHRI FATESINGIIRAOQ GAEK-
WAD : Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) the composition of the Committes
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relating to development of rock-phosphate
dapofuuhmm“linum
pur;

(b) the likely date by which it will sub-
mit its report ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI SHAHNAWAZ
KHAN) * (a) The composition of the Com-
mittee 18 as under (—

Chairman :

1. Secretary, Ministry of Petroleum
and Chemicals.

Members @

2. Shri 8 Venkataraman, Adviser (Fer-
tilizers), Ministry of Petroleum and Che-
micals.

3 Shri G. Ramaswamy, Joint Secre-
tary, Deptt. of Mines

4 Shii M. Satyapal, Additional Advises
(1 & M), Planning Commission, New
Dellu

§ Dr. V A, Altehar, Direclor. Na
tionul Metallurgical 1aboratory, Jam-
shedpu

6 Shri R. Narasimhan, Deputy Scc-
retay, Minstry 'of Finance, Dentt. of
Expenditure, New Dethi.

7. Smi Pratap Narayan, Joint Direc-

tor, (Planning) Railway Board, New
Delhi.
8. Shri G. K. [Iyengar, Manager,

(Commercial), Bharat Earth Movers Ltd..
Bangalore.

‘), Shri Naresh Chandra, Secretary,
(Industries), Govt, of Rajasthan, Jaipur.

Member-Secretary 1

10. Shri §. Sundar, Deputy Secretary,
Ministry of Petrolenm and Chemicals.

(b) Ths Commiitee is cxpected to start

constitted to examine technical aspects functionirg shortly.
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Ruilway land ulong Miraj-Sangl and
Miraj-Nandre Links on South Ceniral
Rallway

3651. SHRT ANNASAHEB GOTKHIN-
DE: Will the Minister of RAII WAYS be
pleased to state :

(a) whether Government of Maharashtra
wanted to purchase Railwny lands along
the Miraj-Sangli and Mirej-Nandre links
on the South Central Railway, which be
came surplus with the Railways due to
commissioning of the new broad-gauge
line;

(b) whether the said lands are
the State Government for
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() whether in spltc of repeated 1equests,
the possession of the lands was not handed
over to the State Governments and if so,
the reasons therefor; and

(d) the time by whick the proposal
would be approved and the possession of
the lands handed over ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

{b) The State Government indicated that
the lands along the old Miraj-Sangli and
Miraj-Nandre Radway lines were 1cquired
for widening/providing new road. The
valuation of the lands was agreed to in
a joint meceting of representatives of the
State Government und the Railway. This
was approved by the Board.

t¢) and 1d). The agieed valuation duly
approved by the Board was conveyed in
November. 1973 1o the State Government
for acceptance. But po reply has been
received from the State Government. On
receipt of State Government’s acceptance
as also arrangirg payment at the agreed
rates. the land will be handed over to
them.

Re-introduction of 312 Up and 311 Dewn
Trains between Kolhapur and Pune

3652. SHRI ANNASAHEB GOTKHIN-
DE. Wil the Mimster of RAILWAYS be
pleased to state :

(a) when the 312 Up and 311 Dn trains
runnirg between Kolhapur and Pune were
introduced and when they were withdrawn:

(b) the reasons therefor; and

(c) when they are likely to be re-infro-
duced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : {a) to (c)
Nos. 311 Dn/312 Up Pune-Kolhapur Ex-
presses, introduced with effect from 1-11-73,
had to be cancelled from 23-12-73 ex-Pune
and 22-12-73 ex-Kolhapur respectively due
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to the dificult coal postion  Re-mtroduce
tior of theso trains wall be conewdered as
soon as the position wm ths regard m-
proves

Demand to Restart Passenger Trains bet-
ween Sungll and Kolhapur

3653 SHRI ANNASAHEB GOTKHIN-
DE Will the Miruster of RAILWAYS be

pleased to state :

(a) whether passengei trans had been
running between Sangh ard Kolhapur on
South Central Railway before the conver-
ston of the track from metre gauge to broad

sauge,
{b) whether these trains hive been can-
ciiled after the sud conversion,

(¢) whether there » a demiwnd for 1c
storing the passenger trains between Sarglt
and kolhapur, and

(d) of w0
thereto ?

the reaction of Covernment

THE DFPUTY MINISTER IN THFE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAF! QURESHI) (&) Yes, four
pairy of local trams

(b) Yes but instead three pas of ex
press tramns running between holhapur and
Pune are servin g this section apart fiom 3
pans of trams runmng beiween Pune and
Miray ard 4 purs of shuttle between Miray
and kolhapur to cater to the needs of
passengers

(¢) and (d) Request for extemsion of
Kolhapur-Mirs) locals to Sangh are under
exammnation and action as feamble and justi-
fied will be taken
Schome 0 develop Quilon Junetion
(Southern Rallway)

3654 SMRIMATI BHARGAVI THAN-
KAPPAN  Will the Mipister of RAIL-
WAYS be pleased to state :

(a) whether there 18 a scheme to develop
Quilon junction rwiway station on the
Southern Rlﬂms
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() if 0, the salient featufes thereof, and

(c) the tims by winoh ® 1 proposed to
implement the scheme 7

THL DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI} (a) Yes.

(b) It s proposed fo construct a new
station building with requwsite modem
amenities under the scheme for conversion
of Einnkulam Trivandrum Certral Section
from Metre Gauge to Broad Gauge

() The conversion work s already 1n
progress and the work for the proposed
new station bwilding 18 expected to be com-
pleted by the end of 1975

Kaliada Irrigation Project

3655 SHRIMATI BHARGAVI THAN-
KAPPAN  Will the Minster of IRRIGA-
TION AND POWER be pleased to state

(u) whether the woikh on the Kallada
Irngation Project i Kerali 18 progressing
as per wwhudule and

(b) of so the particulars of works com
pleted s0 far in different fields of corstruc-
uon wotk and the time schedule by which
the dificient staiges of the project will  be
commnsioned us per latest calculation ?

THF DIPUTY MINISTER IN THF
MINISTRY OF IRRIGATION AND PO
WER (SHRI SIDDHESHWAR PRASAD)

(a) and (b) hallada Trngation project
envisages the conviruchon of a masonry
dam at Parappur und a prkaup werr at
Ottakkal with left and nght bank canals
On the Parappar dam, the foundatior ex-

progress sn some
weur at Ottakhal
small portion of work n the
The work on the right haok canal hes been
taken up and ® i progress in
reaches

The firsy stage of the project
the Ottakkal weir and correspording
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system to irrigate 22,000 hectares is ex-
pested to be compléted doring the Fifth
Plan, while the pioject, us a whole, is
likely to be completed w the Sixth Plan

Effect of lond shedding on Calcuita Water
Supply System

3656 DR RANEN SEN : Will the
Ministes of IRRIGATION AND POWER
he pleased to state ;

(2} whethe unscheduled load shedding
would hit Calcutta's water supply system;
and

(b1 1f wo. the reasons thereof ?

THF DEPU1Y MINISTFR IN THE
MINISTRY OF IRRIGATION AND PO-
WEFR (SHRI SIDDHFSHWAR PRASADY

(a) No, 6ir.
(b) Does not arise.

Train Accidents during the Last Five
Months

36" SHRI M S SANIFEVI RAO :
SHRI § N. SINGH DEO :

Will the Mimster of RAILWAYS be
pleased to state .

{(a) the number of truir accidents
occuried duning the last five months ,

(b) the amount of loss suffered by Rail-
ways;
{c) the number of persons killed and in-

juted and the amount of compensation paid
to the \iclims;

(d) whether any inquiry was instituted
into the causes of all these accidemts; and

(¢) if so, the findirgs of each inqury ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF] QURESHI) (a) During
;h:l period 1-9-1973 to 31-1-1974 there were
51 tram accidents in the catcgories of
coilisions, derailments, level crossing acci-
dents and fires in trains on the Indian
Government Railways,

75 LSS/13—4
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(b) The cost of dumage to railway pro-
peity involved in these accidents wns esti-
mated at approximately Rs. 1,25,47,000f..

(c) In these accidents 62 persons were
kiled and 291 njured The amount of
compensation pad  duning  the  period
1-9-1973 10 31-1-1974 was Rs. 54,081/

(d) and (e) Inquines have been con-
ducted mto all the accidents The causes
of these uccidents are o8 under :

Cause No. of
accidents
(1) Fallure of railway staff 190

(1) Faslure of persons wther than
railway staff 5
() Falme of railway equipment 54
() Acudental a
(v) Cause could not be established 6
{vi) Cause not yet finalised 23

TOTAL 351

Major Urigation Schemes for Andhm
Pradesh for First year of Fifth Plan

3658 SHRI M S SANIFEVI RAO ;
Will the Minister of IRRIGATION AND
POWLR be pleased to state -

{a} the number of major wrnigation
schemes proposed to be taken up in Ardhra
Pradesh duning the Is Year of Fifth Five
Yeur Plan; and

(b) the broad outlines of these schemes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD):
(8) and (b). The Annual Plan of Andbrs
Pradesh for 1974-75 has yet to be finalised.

Permission sought by New Central Jute
Mills Company to set up Ammonia Uren
Complex at Varanasi
3659 SHRI M RAM GOPAL REDDY:;

SHRI PRABODH C{IANDM H

Will the Mimnter of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether New tentral Jute Mills

Company had sought the permision to et
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&mmonhmmmﬁuuv‘md:

(b) if so, the declsion of Government
thereon ?

|

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) Yes, Sir.

(b) No decisivn has been taken.

Diesellsation of Tralns due fo shortage of
Coal on Scuthern Rallway

3660. SHRI M. RAM GOPAL REDDY:
SHRI R. § PANDEY :

Will the Minister of RAILWAYS be
pleased to state .,

(a) whether due to shortage of coal, Go-
vernment have decided to diesclise a num-
ber of trains in Southern Rallway; and

(b) if so, number of trains to be diese-
lised ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and (b).
Dieselsation of passenger irains is under-
taken for several considerations, like aug-

has been dieselised from 28-2-1974. It is
also proposed to dieseline, in the near fu-
ture, 101/102 Madras-Rameswaram Express
and 103/104 Tiruchirappati-Tuticorn Ex-
prem oo Sourthern Railway.
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Ralse in minimom pension amount of all
categories of Railway Employees

3662. SHRI P. G. MAVALANKAR :
Will the Minwster of RAILWAYS be pleased
to state :

(a) whether Government propose to raise
the pension amount of all categories of Rail-
way employees to a misimum of Re. 40
per month ;

(b) if so, when; and
(c) if not, the rensoms therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY QF RAILWAYS (SHRI
MOHD, SHAF1 QURESHI) : (a) The mini-
mum amount of pensions payable to pen-
vionable staff i Rs. 40 per morth under
the existing orders.

(b) and (c). Do not arise.
Power shortage in Gujarnt

3663, SHRI P. G. MAVALANKAR :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government are aware that
Ahmedabad and several other cities and
places in Gujarat are facing an  acute
shortage of power; and

(b} if so, the urgent steps being taken by
Government to improve the situatior: ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHR1 SIDDHESHWAR PRASAD):
(a) and (b). On account of reduced availa-
bility of power from the Tarapur Atomic
Power Station, where one unit has been
taken out for refueling and the second unit
is likely to be taken out shortly for main-
tenance works (which may last for about a
week) certain restiictiors in power supply
have been imposed. Thes¢ may continue
upto the end of the March 1974.

The commissioning of additional generat-
ing capacity in the State is being cipedited.
Two units of 75 MW each at Ukai Hydel
Station are expected to be commissioned in
April and June 1974.

Broad Gawge Line befween Ahmedabad
end Gandhinagar

3664. SHRI P. G. MAVALANKAR :
Will the Minister of RATLWAYS be pleased
to state :

(a) whether construction work of broad
gauge line between Ahmedabad and Gandhi-
uagar is in progress;

(b) if so, the present position of the said
project and the date by which the broed
gauge communication will begin on that
Toute; and

Writien Answers
(¢) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOMD. SHAF1 QURESHI) : (a) Yes.

(6) The physical progress achieved on
this project is over 35 per cent. The lins
i likely to be completed and opened to
goods traffic in December, 1974, and
o passenger traffic in May, 1975,

(c) Does not arise.
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Casual Labour Employed in varions Units
of Rallways’ Operatiom

3665. SHRI P. G. MAVALANKAR :
Wil the Minister of RATLWAYS be pleased
to state :

(a) whether Government employ casusl
Iab_our in various units of Railways’ ope-
rations;

(b) if so, the number of such casual
labourers, indicating their broad categories
and the nature of work they do;

(c) how many of the said casual labou-
rers have been in employment for more
than 5, 10, 15 and 20 years; ard

(d) the reasons why the said labourers
are not made permanent employees 7

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) and (b).
Casual labour are mostly enmployed in
unshilled categories against works of
seasonal, sporadic and intermittent mnature
as alvo on projects. The nature of their
work includes supplying water to passecgers
in trams in summer patrolling track in
monsoon, repairs to flood damages, They
me also employed on special jobs such
as ballasting, re<slecpering, relaying, com-
struction of buildings and bridges etc. The
number of casual labour as on 31-3-1973
was 3,16,890.

(c) 17,048 were employed betweer 5 ta
10 years and 2773 for over 10 years.

(d) Casual labourers 25 are found suit-
able by Screening Committees are already



99 Wrirten Ariswers

considered for regular posts as and when
vacancies arise but the absorbing potential
tgainst regular posts is limited.

Serike by Yenior Eagineers ta U. P.

3666. SHRI P, G. MAVALANKAR :
SHRI P. M. MEHTA :

Will the Minfster of IRRIGATION AND
POWER be pleased to state :

{a) whether 22,000 Junior Engineers
have beer on an indefinite and general strike
since January 10, 1974, in Uttar Pradesh;

{b) whether a similar strike has also been
spreading in other parts of the ceuntry;
and if so, to what extent it has affected the
States: and

(c) the steps taken by Government to
meet the striking engineers’ demands ?

THE MINISTER OF IRRIGATION
AND POWER (SHR1 K. C. PANT): (a)
A majority of about 15,000 Junior Engi-
reers working in all the Engineering De-
partments in Uttar Pradesh (includirg the
State Electricity Board) went on strike from
10th January, 1974.

(b) Information received from various
States indicates that the strike has not
affected other States.

(¢) The Government of Uttar Pradesh n
the competent authority to deal with the
matter.

Inndequates crude ofl supply to Refineries

3667, SHRT RAMAVATAR SHASTRI:
SHRI K. MALLANNA :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whetber the ofl Refineries in India
are operating far below their capacity for
want of adequate crude supply thereby
causing a huge loss; and

(b) ¥ %o, the facts thereof 7
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) and (b). All the four ialand
refincries which arc based om j
crdue oil are processing the quanti.
ties of indigenows ¢ oil being supplied
to them from the oil flelds ir -Assam
Gujarat. Barauni Refinery is also
processing 0.5 to 0.6 million
annum of imported Iragi crude oll in
tion to indigenous Assam Crude.

As 1egards the five coastel
which are based on imported crude oil,
only Cochin Refinery is operating below
its cupaciay dvoe to a combiration of fac-
tors, including difficulties in making crude
oil transport arrangements. These difficul-
ties are being progressively overcome.

?

3668 SHR1 RAMAVATAR SHASTRI:
Will the Minister of RAILWAYS be
1o state *

(a) whether therc is any yardstick pies-
cribed for provision of artisar staff in
T. L. Is Power Houses and Head Light
m Electiicul Department on Indian Rail-
ways:

(b) whether theie is any prescribed per-
centage of posts m Shilled, Semi-skilled
and Unskilled Cadres in Electrical Depart-
ment;

(c) whether stafl have provided accord-
ing to the prescribed yardstick; and if so,
the percentages on Eastern Railway sepa-
rately for T. 1.. Is Power Houses and Heud
Lights Sections in Electrical Department;
and

(d) broad features of the prescribed yard-
stick and percentages for each section in
Elcetrical Department on Eastern  Radl-
way ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF| QURESHI) : ) No
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yardstick has been prescribed by the Rall-
way Board. The Rallways have evolved

their own guidelines,
(b) No. ,

(c) and (d). The information is being
collected and will be laid on the Table
of the Sabha.

Payment of T. B. Allowance to Medical
Staff in T.B. Ward, Rallway lluspital,
Danapur (Eastern Rallway)

3669, SHRI RAMAVATAR SHASTRI:
Will the Minister of RATLWAYS be pleased
1o stute @

(a) whether Medicul staff working in
T. B. Ward of Railway Hospitals are paid
T. B. Allowance;

{b) whether T. B. Allowance is not being
paid to the Medical staffl working in T.B.
Ward in Danapur Railway Hospital on
Eastern Railway for the last few years; ard

(c) whether there is any yardstick for
Nurses, Attandants and Safaiwalas attached
to beds in Railway Hospitals ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI ): (a) No.

{b) Does not arise.

(c) There is a yardstick for creation of
rosts of Nurses only and not for Attan-
dants and Safaiwalas,

Coal Supply to Power Plants

1670, SHRI RAMAVATAR SHASTRI :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the coal-operated power
plants in the country are facing closure on
account of coal shortage ;

(b) whether this has resulted in decline
in power production in recent months;
#nd
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{c) if so, the measures taken by Gov-
ernment to supply coal to those plants and
the Present position in this regard ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT) :
{a) Though the general level of coal stocks
in the thermal power stations has gone
down, in some cases, even to a level of 1—
2 days consumption, by and large, no po-
wer station had to shut down or restrict
the generation for reasons of nom-availabi-
lity of coal.

(b) and (c). No, Sir. However. sus-
tained efforts are being made jointly with
the Department of Mines and the Ministry
of Railways to maintain coal supplies to
the power stations:

(i) A Standing linkage Committee
has been set up in the Depart-
ment of Mines to review the
monthly allocation of coal to
power stations.

(ii) A Control Room has been set up

in the Ministry of Railways to

review the daily supply and stocks
of coal at different power sta-
tions.

(iii) A Joint Cell has been created at

Calcutta to revibw the loading

and allotment of wagons for mo-

vement of coal to thermal power
stations.

Acceptance of demands of North Eastern
Railway Mazdoor Union, Samsstipar,

3671. SHRI BHOGENDRA JHA : Wil
the Minister of RAILWAYS be pleased to
refer to the reply given to Unstarred Ques-
tion No. 2393 on the 27th November,
1973 regarding demonstration by North
Fastern Ruilway Mazdoor Union at Samas-
tipur on 30th October, 1973 and state :

(a) which of the demands mentioned in
the reply have by now been conceded, imp-
lemented or rejected ; and

(b) the rcasons therefor ?
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THE DEPUTY MINISTER IN THE

Y OF RAILWAYS (SHRI

MOHMD. SHAFI QURESHI) : (a) and (b).

A statement is laid on be Table of the

House. [Placed in Library. See No. LT-
6475[174].

Openiug of Halts st Korbaiya between
Khajauli and Jaynagar Siutions and at
Muraiths between Kamiaal sud Joglara

3672. SHRI BHOGENDRA JHA : Will
the Minister of RAILWAYS be pleased to
refer to the reply given to Unstarred Ques-
tion No. 1247 on the 20th November,
1973 regarding opening of halts at Kor-
haiya between Khajauli and Jaynagar Sa-
tions and at Muraitha between Kamtaul
and Jogiara and stale :

(a) whether carth work through shram-
dan has since been completed and the halt
at Korhaiya has started functioning; and
if not, he causes for the delay,

(b) whether the opening of the halt at
Muwattha wius again examuped after May,
1973 and it was decided to approve this
proposal ;

(c) if so, the salient features thereof ;
and

(d) if not, the causes for the deluy ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
The earth work has been completed but
other conmstruction works are still in pro-
gress  The halt would be opened as soon
as the same are completed.

(b) to (d). The proposal was re-exa-
mined by the North-Eastern Railway and
their report is under scrutiny of Railway
Minsstry.
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Progess regardiag Ganga-Cauvery Lisk
Project

3675, SHRI K. RAMAKRISHNA
REDDY :

SHRI SHYAM SUNDER MOHA-
PATRA :

Will the Minister of JRRIGATION
AND POWER be pleased to state @

(a) the progress made in regard to
Ganga—Cauvery Link Project ;

(b) whether International Development
Bank aid has been sought therefor ; and

(c) whether State Governments are fa-
vouring this proposal 7

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT) :
(a) and (c). Studies of surpluses and
deficits of various sub-basins, basins, areas
and regions needed for identification of
Iinks connecting different river systems and
further investigations required thereafter
are proposed to be undertaken in the Fifth
Plan. It iy expected that about Rs. 3.5
crores may be available for these studies
and im estigations during the course of the
tifth Plan, The studies and investigations
are proposed to be carried out in associa-
tion with the State Governments con-
cerned.

(b) No, Sir.

Cost and Completion of Macheria-Secun-
derabad Rallway Line

3676. SHRI ‘K. RAMAKRISHNA
REDDY: Will the Minmster of RAIL-
WAYS be pleased to state:

(a) the progress of Macheria-Secundera-
bad New Line;

(b) action proposed to be initiated dur-
ing 1974-75 ; and

(c) the total cost of the project and by
what time the new line would be complet-
ed ?
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THE DEPUTY MINISTER IN THRE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) (a) and (b).
A BG. Rail link will be established
between Macherla and Secunderabad after
completion of Nadikude-Bibinagar B.G.
new line project and convemsion of
Macherla-Guntor to Broad Gauge. Both
these projects have been included in the
1974-75 budget for construction.

(c) The projects have been estimated to
Cost Rs. 22.82 crores. Target date for the
completion of the projects is 1st April,
1979,

Complainis recelved In regard to by-elec-
tion to West Bengal Asembly

3671. PROF. MADHU DANDAVATE :
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether the Election Commission
has received complaints regarding terrorism,
forcible capture of booths and threats to
opposition candidate with arms during the
by-clection to Assembly from Ghaighata
constituency in West Bengal ;

(b) whether the socialist party's candi-
date withdrew from the contest in protest
against these unfair means ; and i

(c) what steps have been taken to put
an end to these undemocratic practices that
mare fair and free elections ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW. JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY) : (a) Yes, Sir.

(b) Written intimation from the Socia-
list Party of its decision to withdraw itg
candidate was received by the returning
Officer at about 4 P.M. on the date of poll.

(¢) Fresh poll was ordered by the Elac-
tion Commission to be taken on the 28th
February, 1974 in the eleven affectad pol-
ling stations. Simultaneously, the Commnis«
sion requested the Chief Secretary to the
Government of West Bengal to  make
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adoquate arradgements for muintaining law
and order and to ensure free and fair elec-
tions. In addition, the Commimion has
also directed the Chief Election Officer
of the State to make a thorough inquiry
into the incidents.

Siktstion Threat to Major Reservations

3678. SHRI DEVINDER SINGH GAR-
CHA :
SHRI R, 5. PANDEY ;

Will the Minister of IRRIGATION AND
POWER be pleased 1o state :

{a) whether there is any siltation threat
to 22 major reservoire in the country ; and

{b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTFR IN THF
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). Surveys and in
vestigations so far carried out for assessing
the rate of siltation in some of the reser-
voirs in the country have indicated that the
actual siltation is somewhat higher than
expected, but this is not considered to be
of any serious consequence to the life of
the storage reservoir. However, before a
reliable conclusion regarding the rate of
siltation can be drawn, the obscrvations
will have to be continued for a number of

years,

For reducing the rate of siltation in the
reservoirs, watershed management and soil
comservation measures are being carried out
in the catchments of 21 river valley pro-
jects under the Centrally sponsored pro-
gramme of the Ministry of Agriculture.

Construction of Ring Rallway in the
Capital
3679. SHRI N. K. SANGHI : Will the
Miniser of RAILWAYS be pleased to
state:
{a) whether in view of the present oil

situation and unsatisfactory public trans-
port service in Delhi, Government have
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taken any steps to expedite construction of
Ring Railway In the capital ; snd

(b) if so, what is the present progres
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). A special Railway Organisation is
conducting techno-cconomic feasibility sur-
veys for a Mass Rapid Transit System for
Delhi which had been eurlier recommended
by the Metropolitan Transport Team coms-
ituted by the Planning Commission. The
exact scope of the work and the phasing,
if any, will be determined on receipt of the
Reports of the Railway Team.

Progress made on Provision of Tube Rall-
way system in Bombay and Calcutta

3630 SHRI N. K SANGHI :
SHRI SAMAR GUHA :

Will the Minister of RAILWAYS be
plensed to state :

(a) the progress so far made on the
provision of tube Rmlway system m
Bombay and Calcutta ; and

(b) steps taken fo expedile work om
these projects 7

THF DEPUTY MINISTFR IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) and

(b). A statement is attached.

STATEMINT
BOMBAY

For Bambay City, the scheme of Mass
Rapid Transit comprises surface rallway
lines from Goregaon and Kurla by the
side of the suburban lines, terminating with
a short length of underground railway at
Fort Market. The final location survey
and detalled plan is in hand and is expact-
ed to be completed in 1974, An amount
of Rs, 4.65 crores has been allotied in the
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budget for 197475 to cnable the cons-
truction of this line to be taken in hand.
The scheme is expected to take 5 yeams to
complete,

In addition, a tube Railway from Colaba
to Kurla via Bandra is under consideration
and feasibility studies nre progressing.

CALCUTTA :

For Calcutta city, a rapid transit under-
ground railway line from Tollygunj to
Dum Dum has been planned und cons-
truction work which was taken uvp in 1972
is in progress, The work is being done
with the assistance extended by the Go-
vernment of the USSR. The Project is
programmed to be completed by 1979,

Survey for Assessment of Hydel Potenfial
of Himachal Pradesh

3681. SHRI K. M. MADHUKAR :
SHRI B. S. BHAURA :

Will the Minister of 1RRIGATION
AND POWER be pleased to state :

(a) whether Government have made
any survey to assess hydel potential of
Himachal Pradesh;

(b) if so, the main features thereof and
how far it could volve the energy crisis ;
and

{e) if not, the reasons therefor ?

THE DFPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA.
SAD) : (a) to (¢). The asscsament made
by Himachal Pradesh shows the hydro
electric potential in the State as 5100 MW
{continuous} as indicated below ;—

120 MW

Yamuna Basin
Satluj Basin e 2400 MW
Beas Basin e 1320 MW
Ravi Basin v 630 MW
Chenab Basin

30 MW

— i et iy e e =
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The power potential, if developed. will
help to a large extent in meeting the
requirements of cnergy in the Northern
Region. Hydro electric projects totalling
an installed capacity of 1500 MW ure al-
ready under construction n  the State,
Development of hydro electric power is
given high priority in the Plan, consistent
with the availability of resources.
Shortage of Power in Agricultural Furms
in Northern States

3682. SHRI GAJADHAR MAJHI :
SHRI K. MALLANNA :

Will the Minister of IRRIGATION™
AND POWER be pleased to state :

{a) whether Goveinment are aware that
there 15 acutc shortage of power in agricul-
tural farms, particulurly in the Northern
States ; and

(b) if so, the steps Government propose
to take 1 this regard ?

THE DEFPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR PRA-
SAD) : (a) and (b). The availability of
power in the States of the Northern Region
is not adequate to meet the full demand.
However, within the available quantum of
energy, a high priority has been accorded
by the States to supply of power for agri-
cultural purposes. Power/Energy cuts have
apphed mainly to non-agricultural loads
and load staggering has also been intro-
duced to umprove the availability of pawer.

Steps have been taken to maximise gene-
tation from the thermal stations in the
region and also to mavimise availability
of generation and transmission facilities by
interconnected  operation.  Inter-regional
transfer of power is alvo being  arranged.
In addition, in order to sugment the energy
supply for the rabi crop. the power supply
from Bhakra to the Nangal Fertilizer Fac-
tory has been reduced from 124 MW to
68 MW in the current month,

The essential power requirememts for
agricuture are thus being met
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Violation of Provislon of Companies Law

3683, SHRI NAWAL KISHORE SIN.
HA : Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No, 1395 on the 20th
November, 1973 regarding violation of
provisions of Companies Law, and state :

(a) whether the information regarding
names of companies which weie found to
have viclated the provisions of the Com-
ponies Act during 1970-71 and 1971-72
has since been collected ;

(b) if so, the particulars thereof ; and

(¢) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDAB-
RATA BARUA) : (a) No. Sir

(b) Does not arise.

(¢) There are about 36000 Compnnies
in the country and on ap averuge about
6000 prosecutions are launched every year
against 2000 comr~amies. The violations
are mainly of a routine nature such as
nan-filing of balance heets, belated hojding
of statutory meetings, non-holding of An-
nval General Meetings and non-submission
of statutory returns. Statistical detuils in
respect of thesc violation are given in the
annual report on the working of the Com-
panies Act which is placed before the
Parliament.

Since the compilation of comprehensive
information regarding the names of the
companies, the violation in each case, the
action taken, the enquiries pending etc. in
respect of prosecutions leunched during a
two years period would have involved
considerable time and labour, the Depari-
ment of Parliamentary Affairs, has, at the
instance of this Department, approached
the Committec on Government Assurances
on 2ist January, 1974 to exempt this De-
partment from fulfilling the assurance in its
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present form. The reactions ef the Cam-
mittee have not yet been made available
to us. I

Application of Forelgn Exchange Repalation
Act to Foreign Companies

3684. SHRI VEKARIA
SHRI ARVIND M.-PATEL :

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether some of the foreign com-
panies had been indulging in contracting
o1 sub-licencing prior to the coming into
operation of Foreign Exchange Regulation
Act, 1973 ; and

(b) if so, particulars of those companies
and how they have been dealt with now
under the Foreign Exchunge Regulation
Act, 1973 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDAB-
RATA BARUA): () and (h) The
information is being collected and it will
be laid on the Table of the House.

Revision of Policy regarding Production
of Wagons

3685. SHRI VEKARIA :
SHRI D. P. JADEJA :

Will the Minster of RAILWAYS
pleased to state :

{u) whether railways have revised their
policy regarding production of wagons ;

be

(b) if so, the salient features thereof ;

(c) whether it has recently placed an
order for 500 wagons; and

(d) if so, with whom
teims ?

and on what

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) No.

(b) Does not arise.
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(d) Does not arise.

False Submission of Monthly Reparts by
Supervisory Staff of P. F. Section D. A.
0. New Delll (Northern Rallway)

3686, SHRI DHAN SHAH PRADHAN :

Will the Minister of RAILWAYS be
pleased to refer to the reply given to Un-
starred Question No, 3365 on the 4th De-
cember, 1973, regarding false submission
of monthly reports by Supervisorv staff
of P.F. Section D.A.0., New Delhi (Nor-
thern Railway) and state :

(a) Whether the disciplinary proceedings
against the remaining two employees have
been finalised ; nnd

(b) if so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI1) : (a) and
{b). Out of the remaining two employees,
the disciplinaiy procecdings have becn fina-
lised in respect of one. One set of passes
und two sets of PTOs have been stopped
in his case. In respect of the other emp-
loyee, the proceedings are still in progress.

Non payment of dues to Booklng Clerks
working st Sehibabad Delhi Division
(Northern Raliway)

36%7. SHR1 MAHADEFPAK SINGH
SHAKYA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether some Booking Clerks now
worhing at Suhibabad—Delhi Division—
Northern Railway have not been paid their
dues for period of their sickness pertairing
to December, 1972;

(b) if so, reasons for such an inordinate
delay ; and

(c) whether Government propose to
tuke any corrective action against such staff
who intentionally subject such payments
to unnecsary delay ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF1 QURESHI) : (a) No.

(b) and (¢) Do not arise.

Transfer of Office Clerks working in Com-
mercial Branch, Divisionsl Ofice, New
Delhl (Northern Railway)

3688. SHRI MAHADELPAK SINGH
SHAKYA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether some Office Clerks grade
130-300(AS) working in Commercial
Branch, Divisional Office, Northern Rail-
way, New Delhi were transferred .to Re-
fund Section of Headquarters Office in the
month of February. 1972 on the basis of
some anonymous complaint ;

(b) if so, whether any opportunity was
afforded to the employees to clear the
charge against them if not, the reasoms
therefor ;

{¢) whether these employees bave not
been paid their leave salary of several
months pertaining to the year 1972 ; and

(d) if so, the reasons therefor and the
action tuken against the staff at fault ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b) Only one Clerk who had worked
continuously in the same section for about
6 vears was transferred on administrative
grounds,

(c) No.
(d) Does not arise.

Suspension of sub-Heads of DAO, New
Delbi, (Northern Raliway)

3689. SHRI MAHADEFPAK SINGH
SHAKYA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether some Sub-heads grade Rs.
210—380(AS) working in the office of the
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Divisional Accounts Officer Northern Reil- supply of POL products to Nopal wis

way, New Delhi, were suspended in the
year 1973 on the charge of seriots mis-
conduct ;

(b) if so, whether any charge-sheet for
infliction of major penalty hss been issued
to such employees ;

(c) whether uny statutory enquiry under
Discipline and Appeal Rules has been
ordered ; and

{d) if so, with what rosuit ?
THE DEPUTY MINISTLR IN THE

MINISTRY OF RAIIWAYS (SHRI
MOHD. SHAFI QUREISHI) : (a) Yes,
only one.

(b) Yes.

(e) Yes.

(d) The enquiry is still in progress.
Supply of Petroleum Products to Nepal

3690. SHRI G. Y. KRISHNAN:
SHRI JAGANNATH MISHRA .

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state
the quantity of Petroleum Products being
supplied by India to Nepal and the termy
of the agreement in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN) : The supplies of Petroleum Pro-
ducts made to Nepal during 1973 were of
the order of 73,000 tonnes.

A Nepulese Delegations visited India in
tebruary, 1974 and held discussions with
the Indian Delegation. The quantum of

reviewed at these discussions, K wm ag-
veed, Inter alis, that for the requirements
above and béyond that India had ilready
under takem to supply 1o Nepal, Nepal Ol
Corporation and the Indian Oll Corpore-
tion would co-operate closely so #a to faci-
litute Nepalese imports of PQL iterns. It
was wlso agreed that India would provide
fucilities for handling, transport, storage
and refining and would also make suitable
supply arrangements to provide to Nepal,
on o product exchange basis, the mix of
POL items required by Nepal.

Rise In cost of contlnuing Irvigetion Pro-
jects in Kerala

3691 SHRI K P, UNNIKRISHN AN :
SHRI VAYAI AR RAVI :

Will the Minister of TRRIGATION
AND POWER be pleased to state :

(a) whether the estimated cost ot each
continuing irngadon project in the State
of hetala has now 1msen due to rise in
cost of materiuls, land and labour 1ates;
and

(b) 1f so, how far the estimated costs
have misen and to what extent the increase
in the cost hias been neutralised by inc-
reased central assistance ?

THF DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Yes. Sir.

{b) The oiiginal esumated cost at the
time of sanction and the present estimated
cost of the seven major continuing uriga-
tion projects in Kerala are given below :—

(In lakhs of Rupoes)

{riginal &sima-  Present &stima-

S Name of Proyect
?!o. R GLETIE tod cost at the ted cost
time of sanction

valley . T Tamoen 15000
;. glllﬂln whey . 1328.00 4500 00
3. Pamba . . . . . . . 383 13 1890 00
4, Kuttiada . . . . . . " 496.04 1520.00
5 Chtturpuzha . . . 106.?0 624 00
6 .Kanhirapuzha . . . . " i 365 10 926.15
7 Pazhassi . " . . . . 442,40 1462,00
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Irrigation #s a State subject and fonds
for the execution of irrigation projects are
provided by the State Governments within
the framework of their overall develop-
pierial Plans. The central ussistance to the
State Plans is given in the foim of block
loans and grants, not related to any parti-
cular sector of development or project,

Explotition of Power Potentlal in Kerala

3692. SHRI K. P. UNNIKRISHNAN :
SHRI VAYALAR RAVI :

Will the Minister of IRRIGATION
AND POWER be please to state :

ta) whether Government are aware that
the avulability of cheep Hydel Power in
the State of Kerala hay helped to a great
extent to relieve the power crisis in
Southern States and there is immense po-
tenuahity for further developing the hydel
power in that State ; and

th) it so, what special measures Govern-
ment have takhen or mopow to take to
fully exploit this power potential to meet
uny futwic power crisis ?

THF MINISTER OF IRRIGATION
AND POWER (SHRI K. C PANT) :
ta} and (b) Yes, Sir. Accoiding to the
hdio electne survev carried out by the
CWAPC, hydro electric potential in the
State of Kemalu » 925 MW continuous
equnalent to an eneigy output of 8100
milion KWh per year. Out of this po-
tentiul, about 300 MW continuous have been
develuped in power stations with an ins-
talled capacity of 621.5 MW. Funher
projects with an installed capacity of 975
MW and utilsing a potemal of 320 MW
continuous are  under  construction.
Schemes with an installed copacity of 475
MW and utilising a potential of 216 MW
bave been invesligated and the project re-
ports are under examination.

It is the policy to accelerate the utili-
sation of hydro electric potential in the
Statc 50 as to meet the growing electrical
power requircments within the availability
of resources.
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Supply of Kerosene Ol to various States

3693. SHR1 SAMAR GUHA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) the break-up of the supplics of ke-
rosene to different States during the period
of last six months ;

(b) the steps taken or proposed for
meeting the shortage of kerosene supplies
tu different States ;

(c) whether West Bengal is suffering
from acute shortage of kerosene supply ;
and

(d) if so, facts thereabout and the steps
taken to meet the crisis ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
( HEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) Reguired information is
given in the statement laid on the Table
of the House, [Pluced in Library. See No.

1 T-647674).

(b) 10 (d) In view of the large increase
in diesel demand to meet the priority needs,
purticularly of the agriculturul sector, it is
necessaly to economise in the use of kero-
scne ol to the maximum extent possible
at least tll June 1974, In order to maxi-
mise dicsel o1l production kerosene guotas
to all States were reduced by 15 per cent
in January, 20 per cent in February and
15 per cent in March 1974. Such curtail-
ment of quotas will be necessary upto Jone
1974. Al States including West Bengal
have been advised o ensure equitable dis-
tribution of available supplies and to take
steps against hoarding and black marketing
of the product.
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3694. SHRI PRABODH CHANDRA :
SHRI RAM BHAGAT PAS-
WAN :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether Rural Electrification Cor-
poration had sanctioned 227 schemes dur-
ing 1972.73; and

(b) if so, the main particulars thereof ?

THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). The Rurul

Electrification Corporation has sanctioned
200 schemes of the various State Electricity
Boards doring the year 1972-73. In ad-
dition, 27 schemes for extension of electricity
to Harijan Bastis adjoining the villages
already electrified were ulso sanctioned.
‘The details are given in the statement laid
on the Table of the House. [Placed in
Library. See No. LT-Gd?Tf’MI

Supply of power by Thermal Stations

3695. SHRI PRABODH CHANDRA :

SHRI YAMUNA PRASAD MAN-
DAL :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether thermal stations in the
country have registered an increase of
50 per cent in power supply ; and

(b) if so, the reasons for power shortage
in spite of the increase in supply ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b) The total energy
generated from the thermal power stations
in the country during 1973 was substantial-
ly the same as that in 1972, Due to in-
crease. in demand for power, the power
shortage continues to persist,
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Swapension of Supply ol Crede from Fraq
for Cochin and Barsuni Refneries

3696. SHRI PRABODH CHANDRA :

WI?AMUNAWMAN
DAL :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to siate :

(a) whether supply of Iragi crude on
Government account to Cochin, Barauni,
BSSO and Burmah Shell refineries has
been suspended; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) No, Sir.

(b) Does not arise.
Categorles of Rallway resorted

to Sirikes during 1971-72, 1972-73 and
1973-74

3697, SHRI SHANKERRAQ SAVANT :
Will the Minister of RAILWAYS be pleased
to siate @

(a) which categorics of Railway emp-
lovees resotted to strikes during 1971-72,
1972-73 and 1973-74 till the end of
Febrnary;

{(b) what was the number of employees
involved in each strike;

(c) what was the loss sustained by the
Railways on account of cach of these
strikes; and

(d) steps taken or proposed to be taken
to avoid these strikes in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
(0) o ()

Speaking generally of major strik-
e during 197172, 1972-73 and 1973.74,
it may be stated in major strikes
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1971-72 nearly 1.24 lakhs

1972-713 nearly 1.12 lakhs

1973-74 so far nearly 4.5 lakhs,

The loss to the Railway, due to strikes
and agitations in 1971 was Rs. 1.4 crores
and Rs, 1.9 crores in 1972, During 1973,
the total loss sustained due to strikes/agita-

tions, particularly by loco running staff
is about Rs, 21 crores,

There is no doubt that labour relations
on Indian Railways is a subject that re-
quires persistent attention and m this con-
text there have been several special meet-
ings with labour representatives under the
negis of the recognised Federations which
have been useful. The Permanent Negotiat-

before. Not only 8o, a conference was con-
vened on 4th February, 1974 and it was
by some Members of Parliament
in
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Indigeaocus Froduction of Ol
3698. SHRI SHANKERRAQ SAVANT:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state the quan-
tum of indigenous production of ofl during
the last three years till the end of Febru-
ary, 1974,

THE MINISTER OF STATE IN THE

~ MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI SHAHNAWAZ
KHAN) : The Indigenous production of
crude oil during the year 1971, 1972
1973 and 1974 (upto February 1974) is
given below :

(Thousand tomnes)
Crude oil production

1971
1972
1973
1974 (upto Feb, 1974)

*Provisional (based on despatches)

Year

7185
7373
797
1176+

Clearance of Hydraulic Electricity Projects
in Maharashira

3699. SHRI SHANKERRAO SAVANT:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the names of hydraulic electricity
projects in Maharashtra which have been
cleared by the Centre after the award given
by the Krishna Waters dispute Tribunal;
and

(b) what is the potentiality of each of
these projects ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C, PANT):
(a) No such projects have been cleared so
far.

(b) Does not arise.
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Indigenovs mumnfucture of Chemicals
which are belug lnported

3700. SHRT SHANKERRAQO SAVANT:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) which of the chemicals are still
being imported from abroad; and

(b) what attempts arc being made to
manufacture them in India and with what
success 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN). (a) Besides fertilizers, certain
important Drugs and Drng intermediates,
some of the important chemicals which are
being imported are given below :—

1, Soda Ash,

2. Caustic Soda.

3. Sod. Bleaching Powde:

4. Sod. Bichiomatcs

5. Potassium Carbide.

6. Sodium Hydrosuiphte.

7. Caleium Carbide.

8. Mercury.

9 Phosphoric Acid.

10. Muriate of Potash (Pure).
11. Potassiom Chloride (commercial)
12, Sodium Nitrate (Natural).
13. Sodium Nitrate (Synthetic).
14. Sodium Nitrite.

15. Hydrochloric Acid.

16. Ammonium Chloride.

17. Sodium Dichromate.

18. Synthetic Cryolite.

19. Aluminium Fluooride.
20. Refrigerant Gases.
21, Polassium Chlorate.
22. Calcium Carbonate
23. Hydrogen petoxide,
24. STPP (Sodium Tripoly Phosphate),
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25. Qaprolwctim.

26, DMT.

27. Andline.

28, Methanol.

29. LDPolyethylens.

30. H.D. Polyethylene,
3L PVC.

32, Maleic Anhydride.
33. Polypropylene.

34, Ethylene Glycol.
35. Alkyl Dodacyl Benzene.
36. Phthalic Anhydride.
37. Melamine.

38. Pentacrythritol.
39. Ammonium nitrate,
40. Phosphorus Pentoxide.

In addition, various types of Pesticides,
including insecticides, weedicides, plamt
growth regulants, etc. are alsy being im-
ported.

(b) In so far as fertilizers are concern-
ed, the total domestic availability falls short
of requirements and the gap bas to be
bridged by imports to the extent possible.
Continuing efforts are being made to
maximise indigenous production in existing
units and also to expedite commussioning
of new plants.

For all other chemicals as well which
are still being imported to the extent ot
the shortfall which can be manufactured
i~digenously, steps have been/are being
tawon to instal new/expanded production
capacity.

Strike by Wagon Examlners and Station
Masters of North Eastern and South
Eastern Raftways

3701. SHRI NARENDRA SINGH : will
the Minister of RAILWAYS be pleased to
state ;

(a) whether Wagon Examiners and
Station Masters of North Eastern and South
Eastern Rallways went on strike recently;
and
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(b) if so the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFT QURESHI) : (a) and (b).
Train examiners on certain sections of
North Eastern Railway and South Eastern
Raulway, and Station Mustets only m
certain sections of South Eastern Ruilway
resorted to work (o rule movement to
press for better pay scales and better ser-
vice conditions.

Sittage In Gobind Sagar Dam at Nangal

3702. SHRT MOHINDER SINGH GIILT
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Gobind Sagar Dam at
Nangal is getting silted at a much faster
rate than estimated by the planners at
the time of its construction and there s
a threat of serious dislocations of power
supply and irrigation facilities to Punjab
and other parts of the Northern India, and

(b) if <o, the steps being taken to meet
the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHFSHWAR PRA-
SAD) : (a) the observations carried out
for the first five years of the reservoir in-
dicated the rate of silting to be <lightlv
higher than that anticipated in the Project
Report.  Observations pertamning to the
subsequent years, however, reveal that the
rate of silting bas declined. In view of
this, there is no threat to the irngation and
power facilities to Punjab and other parts
of Northern India on this account,

(b) Soil comservation measures to reduce
silting have been undertaken in the cuich-
ment area by the Himachal Pradesh Gov-
ernment,
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Proposal to make 5 Rallway halt at Ram-
pura, Delhi

3704. SHRI BIRENDER SINGH RAO:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government are aware of
the fact that residents of Trinagar, Dethi
bave been facing great hardships in reach-
ing their offices in Delhi and New Delhi
for non-availability of conveyance;

(b) if so, whether Government propose
to make a Railway halt between Shakur
Basti and Daya-Basti at Rampura, Delhi
to enable these residents to reach their
duty places in time; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) to (c).
A proposal for opening a new station al
Rampura between Daya Basti and Shalur
Basti stations was examined. The station
could not be opened as the section on which
it would be situated is atilised to saturation
point and opening of a station is not
operationally feasible at this stage. More-
over, as per policy, new statioms are not
opencd unless the distance betwoen the
new station and the adjacent stations on
either side is at least 5§ Kms In this case
the distance was 2 Kms. and 2.5 Kms,
only fram stations on either side. It is also
reported that the srea is well served by
road services,
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Procuremont of Crude ot Higher Rates
by Cochin sud Madeas Refincries

3705, SHRI BIRENDER SINGH RAO:
will the Minister of PETROLEUM AND
CHEMICALS be pleased 1o state:

(1) whether Government are sware that
the oil rofineries at Cochin and Madras have
procured crude oil at higher rates than thow
paid by independent buyers in the Middle
Fast;

(b) if so, the reasons therefor ; and

(c) whether any steps have been taken
by Government for the supply of crude oil
at reasonable prices to these refineries?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) and (b). The Refineries at
Cochin and Madras have imported crude
oil at prices fixed in accordance with the
agreements these refineries have entered
into with their suppliers.

(¢) Bi-lateral contacts are being estab-
lished with the oil producing countrics
with a view, inter alia, to obtaining the
supply of crude oil to these refineries at
reasonable prices.

Amendment to Hindu Mauriage Act, 1955

3706. SHRI BIRENDER SINGH RAO:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) whether there is any proposal under
consideration of Government to amend the
Hindu Marriage Act, 1955 for reducing
the period of judicial separation;

(b) if so, the salient features thereof ;
and

(¢) by what time a bill is likely to be
introduced in this regand ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINOGH CHAUDHURY): (a) and (b}
Under soction 13(1A) of the Hindu Mar
riage Act, a party can apply for divorce
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Supply of Diesel to Nepal

(a) the total quantity of diesel oil
which Government of India has been ex-
porting to Nepal ;

(b) whether there are proposals to cor-
tail export of diesel oil to Nepal due to
oil crisis; and

(c) the main features thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN): (a)° The quantity of dicsel oil
exported to Nepal is as under:

Year Quantity (tonnes)
1970 20,039
1971 22,705
1972 23,195

1973 (Tan. to June) 14,979
(b) and (c). Compared to the 1equire-
ments of the counmtry, the exports to
Nepal are very insignificant. These exports
are made for historical and traditional
reasons. It is, therefore, proposed to maimn-
tain the present level of supplies and to
extend all possible assistance to Nepal in
procoring its increasing requirements.
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Attenspt made to Dynmmite Rafiway
Bridge on 15th December, 1973

3709. SHRI BIBHUTI MISHRA : Wwill
the Minister of RAILWAYS be pleased io
state :

(a) whether an attempt was made 0
dynamits Railway bridge No. 12 between
Lotapahar and Chakradbarpur Stations on
Howrah-Bombay main line on the 15th
December, 1973 ;

(b) if so, the loss suffered by Railways;
and

(c) the steps taken by Government to
protect vital installations from anti-social
clements ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) On
15-12-1973 at about 00 10 hours an explo-
sion took place at Bridge No. 256 between
outer and home signals of Lotapahar
Railway Station on the Howrah-Nagpur
main line of South Eastern Railway.

(b) Negligible.

(c) Vital installations /vulnerable points
have been placed in various categories
according to their vulnerability and import-
ance. Those coasidered important are
guarded both during normal times and
during emergencies. The rest are guarded
only during emergencies The responsibility
of protecting Railway track and Bridges
has been placed on the Police Force of
the concerned States.
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Using Rustam Crude for Cochin Refinery

3711. SHRI C. K CHANDRAPPAN .
SHRI C. JANARDHANAN .

Will the Minister of PF TROLEUM AND
CHEMICALS be pleased 0 stale :

(a) whetber Government have decided
1o use Rustam Crude for Cochin Refirery ;
and

(b) if so, the reasons and other {catures
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLFUM AND
CHFMICALS (SHRI SHAHNAWAZ
KHAN). fa) and (b) In wview of the
difficult crude supply situntion, 1t has been
decided to utilse India's share of the
Rustam crode for processing in this coun-
try. India's share of Rusjam crude in
1974 is about 0.52 million tonnes. Rustum
crude is being processed i Cochin Refinery
in addition to other crudes with a view

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether priority Is being givea t©
maximise the production of benzene tol-
uene at Koyali Refinery of Indian Oil
Conporation ; »

(b) if so, what are¢ the broad foatures
in this regard ; and

{c) whether its production will counter-
vail the losses of the Refinery ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLFUM AND
C(HFMICALS (SHRI SHAHNAWAZ
KHAN) ! (a) Yes, Sir.

{b) Koyali Refincry can mow pioduce
45.000 tonnes per year of Benzeme as
against the dewgned capacity of 33,000
tonnes and 17,000 tonnes per year of
toluene as against the designed capacity
of 14,000 tonnes.

(c) The refinery is already making pro-
fits The increase in Bemzene produclion
is expected to farther improve the profita-
bility of the refinery.

Targets of Refining Capaclly during Fourth
and Fifth Plans

3713. SHRI § N. SINGH DFO: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the targets fixed by Government for
the achievement of refining capacity during
Fifth Five Year Plan;

(b) the extent to which Government
bave achieved its goal during the Pourth
Five Year Flan ; and
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{c) whsther Government have proposed
to take steps to build additional capacity
for the manufacture of paraffin wax,
lubricants and other products to n ake the
country self-sufficient in these products ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) 1In view of the rapidly
escalating prices of crude oil and foreign
exchange implications of the increases in
crude oil price, the optimum refining capa-
city to be achieved during the Fifth Five
Year Plan is stil under conmsideration,

(b) As against the planned capacity of
25.55 million tonnes by the cnd of the
Fourth Plan, the capacity likely to be
available by the end of the Plan period
is 24.05 million tonnes. This includes the
spare capacily available with the three
private sector refineries.

(¢) Yes, Sir,

Reorganisation of Ofl ang Natural Gas
Commission

3714. SHRI SAT PAL KAPUR: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether a final decision hns since
been taken on the re-organisation of the
Oil and Natural Gas Commission; and

(b) if so, the bioad features thereof ?

THE MINISTER OF STATE IN THF
MINISTRY OF PETROLFUM AND
CHEMICALS  (SHRI SHAHNAWAZ
KHAN): (a) and (b) The mutter is
under examination and a final decision is
likely to be taken in the near futwie. Till
then it is mot comidered in the public in-
tegest to disclose the details,

Dersiimeat of Goods Wagonw between

Modpur and Sinhan (Western Rallway)

3715, SHRI RAM PARKASH: Will
the Minister of RAILWAYS be pleased to
siate :

(a) whether some goods wagons were
derailed  between Modpur and  Sinhan
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(Western Railway) om the 22nd February,
1974 ; and

(b) if so, causes of the derailment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) Yes.

(b) According to the finding of the
inquiry committee the derailment was doe
to the failore of mechanical equipment.

Demsnd for increase in price of Crude by
Caltex

3716. KUMARI KAMLA KUMARI:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Caltex has demanded a
further increase in crude price; and

(b) if so, the reasons therefor?

THE MINISTER OF STA1E IN THE
MINISTRY OF PETROLEUM AND
CHFMICALS (SHRI  SHAHNAWAZ
KHAN): (x) and (b). For the period
effective from January 1, 1974, Caltex
asked for a retrospective increase in the
provisional price of the Light Iranian
crude oil that they were importing from
$ R48 per barrel 10 § 8Y7 per barrel.
Effective from 16-2-1974, Caltex have
switched over to Light Arabian crude oll
The price of Light Arabian crude oil pro-
visionally .demanded by Calltex s US.
Dollar 8.75 per barrel as compared to
the provisional price of U.S. Dollar 8.32
per barrel for the similar crude oil by
Esso with effect from 1-1-1974. The pres
cise reasons for these incrcases have mot
yet been intimated by Caltex and are being
ascertained.

Construction of Barwadih-Chirmiri Rall-
way Line

3717. KUMARI KAMLA KUMARI:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the construction work om
Barwadih and Chirmiri Railway line has
been re-storted; and
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(b) if not, the reasons thereof and when
it iy likely to be started ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) No.

(b) The construction of a railway line
between Barwadih and Chirmiri was under-
taken 'in 1947 but subsequently the work
was stopped due to difficult ways and means
position and as it tranmspired that the anti-
cipated traffic would pot materinise. The
construction of this line will however be
reconsidered alongwith the development of
coal fields in the aren,

Direct Train between Dalton Ganj and
Delki via Dehri or Chopan

3718. KUMARI KAMALA KUMARI:
will the Minister of RAILWAYS be pleased
to state:

(a) whether Government propose to stan
a direct train between Dalton Ganj and
Delhi via Debri or Chopan; and

(b) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF RAIWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) & (b).
Introduction of a direct train between Dal-
tonganj and Delhi via Dehri-on-Sone or
Chopan 18 at present operationally not
feasible due to himited line capacity enroute
and for want of adequate terminal facilities
at Delhi/New Delbi

3719. KUMARI KAMLA KUMARI:
will the Minister of RAILWAYS be pleased
10 state:

(a) the number of complaints received
the Kanpor Railway Station during the
of February, 1974 about the con-
ition of bogies of the Mail and Express
ns with special reference to Howrsh-
i Mail (Howrah Mall 11UP) ;

233
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(b) whether pay sction was taken when
these complaints were received and if so,
the nature theroof ;| and

(c) if not, the ressons therefor ?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI ): (=) to (¢).
The information is being complied and will
be placed on the table of the House,

Less to Rallway dus to Subuwrban Seasew
Tickets

3720. SHRI R. N. BARMAN : Will the
Munister of RAILWAYS be pleased (o
state :

(a) The total amount of Loss the Rail-
ways incurred up-to-date on account of
Suburban season tichets during the last
three years; and

(b) the steps Government propose lo
tuke to recoup the loss ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : {(s) Eam-
ings from Suburban season tickets were
Rs. 13.31 crores in 1970-71, Rs. 13.94
crores in 1971-72 and Rs. 1599 crores in
1972-73. As no record is maintzined sepa-
ralely of expenditure on account of this
traffic, the loss can nol be stated. How-
ever the overall loss on Suburban Services
was about Rs. 12 crores per annum in
1970-71 and 1[971-72 and about Rs. 13
crores in 1972-73,

(b) The passenger fares for suburban as
well as non-suburban travel are proposed
to be increased from 1-4-1974 without any
increase in the secason ticket fares,

Comments from Siales on the Krishas
Water Disputes Tribosal, Award

3721. SHRI P. VENKATASUBBAIAH :
Will the Minister of IRRIGATION AND
POWER be pleased to staté :

(a) whether any comments have been
received from the concerned States on the
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Krishna Waters Disputes Tribunal Awsrd;
and

(b) if so, the nature thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). The Krishna Water
Disputes Tribunal forwarded, on the 24th
December, 1973, their report setling out the
facts as found by them and giving their
decision thereon. In accordance with the
provisions of the Inter-Stute Water Disputes
Act, 1956, if any State Government is of
the opimon that any thing contamed in
the decision requires explanation or that
guidance is needed upon any point not
originally referred to the Tribunal, it may,
within three months from the date of the
decision, again refer the matter to the
Tribunal for further consideration. On
such a reference, the Tribunal may forward
a further report giving such explunation or
guidance as they deem fit and in such a
case the decision of the Tribunul shall be
deemed to be modified accordingly.

No such refereace has so far been re-
ceived by the Government of India from
any of the States.

Krishan Water Tribunal for Godavarl
Waters Dispute

3722, SHRI P. VENKATASUBBAIAH :
Will the Minister of IRRIGATION AND
POWER be pleascd to state :

(u) whether the same Tribunal which
hud gone into the Krishna waters disput:
is also going to tale up the question of
distribution of Godavari waters;

(b) whether Government have considered
the desirability of comstituting a tribunal
with judges if office instcad of appointing
judges who have or are about 1o retire
and continue them till the award is given;
and

{c) whether suitable amendments will be
made in the Inter-State Water Dispute Act
to this effect ?
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THE / MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT) : (a)
No, Sir, There are separate Tribunals for
the Krishna dispute and the Godavari dis-
pute. These two Tribunals were constituted
in April, 1969, but as the water disputes
were inter-linked and some of the parties
1o the disputes were common, the member-
ship of the two Tnbunals was kept to the
same.

The Krishna Water Disputes Tribunal
have since given their decisions, The
pleadings of ull the party States have been
completed before the Godavari Water
Disputes Tribunal and a large number of
documents admitted 1n evidence. The ad-
judication proceedings are in progress.

(b) and (c) According to the provisions
of the Inter-State Water Disputes Act 1956,
as amended by Parliament in 1968, the
Chairman and two other members of the
Krishna and Godavari Water Disputes
Tribunals wete nominated in this behalf by
the Chief Justice of India from among per-
sons who at the time of such nominations
were judges of the Supreme Court or of a
High Court. No changes in the existing
provisiors for the membership of the Tri-
bunals are contemplated.

Solution regarding sharing of Ravi-Bess

Waters
3723, SHRI RAGHUNANDAN LAl
BHATIA :  Will the Munister of IRRIGA.

TION AND POWER be picased to state :

(a) whether he had initiated any steps
to find solutions to major Inter-State Waters
disputes in December, 1973, and

(b) iIf so, whether any equitable solution
has been arnved at regaiding sharing of
Ravi-Beas Waters ?

THF DFPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
S4D): (a) and (b). Efforts have been
made to resolve the question of sharing of
the Ravi-Beas waters between Punjab and
Haryana. The matter is however, to be
discused further.
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Nov-implementation of Agresment regarding

compensation lo victms of Gring epemed

by Ralfway Protection Force at Hingir
Rallway Station (3. E, Raliway)

3724, SHRI M. KATHAMUTHU : Will
the Minister of RAILWAYS be pleased to
state ;

(a) whether Government are aware of
the fact that the agreement icgarding
compensation to the victims of Jiing on
the 26th February, 1973 by the Railway
Prolection Force at Higher Railway Sta-
tion has not yet been implemented ;

() if so, the reasons therefor; and
(c) steps being taken in this regard ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF RAHWAYS (SHRI
MOHD. SHAF!I QURESHI) : (a) to (¢)
Arising out of the minutes of discussion
on this ssue between the South Eastern
Railway Administration and the Union
leaders concerned, financial assistance from
the Railway Mumister's Welfare and Relief
Fund has been granted to those who were
killed /injured in the firing incident which
tookh place at Hingir Railway Station on
26-2-1973 ay per details given below :—

Two  employees who
were killed
One employee who
received severe head jnjury  Rs. 1,500/—
One employce whose left arm
was amputated Rs.  500/—
Five employees who recejved
minor injurjes Rs. 300'-— each.
No compensation under the Workmen's
Compensation Act, 1923, is admissible
these cases, The question whether any
other compensation can be given to the
employees concerned, is receiving attention.

Facllity of Accomodation and House
Rept Assistance to Officers und Stufl of
Northern Radiway at Varagasl

3725. SHRI M. KATHAMUTHU : Wil
the Minister of RAILWAYS be plessed to
state :

(a) whether neither housing accommo-

dation has been provided so far nor house-
rent assistance is allowed to the officers and

Rs.2, 500/= each
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(b) if 8o, the ressons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR}
MOHD, SHAFI QURESHI) 1 (a) Housing
accomimodation has been .provided to0 &
number of officers and stafl to the extent
accommodation is available. House Reat
Allowunce as admissible is allowed to ~
officers and stafl not pravided with quarters,

(b) Does not arise,

News-ltem capioned  “Toolh Pisic and
Telcum Powder-Colgate carries loot”

3726. SHRI SHASH! BHUSHAN : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to refer
to the reply given to Unstarred Question
No. 1248 on the 20th November, 1973
regarding news-ilem captioned “Millions in
Tooth Paste and Telcum-powder—Colgate
carries loot and state :

(a) whether the maltter has since been
examined ;

(b) if so, the outcome thereof ; and

(c) if not, the further time Likely to be
taken in examining the matter and tahing
the necessary action ?

THE DEPUTY MINISTER 1N THE
MINISTRY OF 1AW, JUSTICE AND
COMPANY AFFAIRS (SHR1 BEDA-
BRATA BARUA) : (a) to (c). The matter
has since been examined in consultation
with the Department of Legal Afinirs and
further action is under consideration.

Report of Committee on Collapse of French
Well Water pumping system of Baroda

3727. SHRI SHASHI BHUSHAN : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government have received
the report of the Commitiee con-
stituted to probe into the collapse of the
steel and cement concrete girder of Rs, two
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crores Freach ‘Well Water Pumping system
of the Baroda on the Muhisagar river in
September, 1973 ; and

(b)*if so, the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF [RRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). No such report has
so far been received from and the Govern-
ment of Gujarat,

Receipt of Profitabiiity returns from
Forelgn Drug Firms

3728. SHRI SHASHI BHUSHAN : will
the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Unstarred Question No. 1204
on the 20¢th November, 1973 regarding re-
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coipt of profitability returns from foreign
drug firms and state ;

(a) whethet the profitability returns
bave since been received ; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS  (SHRI SHAHNAWAZ
KHAN) : (a) and (b). A statement show-
ing information received from 23 firms
having a foreign equity ol moic than 25
per cent is attached.

It is observed from the stutement that
(excepting for M /s. Roche Products Ltd. in

respect of Bulk and Formulations) the per-
centage of profit on turnover was within

the prescribed liomt.

STATEMENT

S. Name of the Company
No.

. Merch Sharp Dohme of India Ltd.
German Remedies Ltd.

Roussel Pharmaceuticals (1) Lid. . .
Sandoz India Ltd. & . . .
Roche Products Ltd, . . . .
. Smith & Nephew (India) Lid. . .
. Boehringer-Knoll Ltd. .
. Angle French Drug Co. Ltd. . .
. GW Carnick Co. (India) Ltd. .
10. Ethnor Ltd. . s s . .
11. Johnson & Johnson Ltd. .
12, Bayer India Ltd. . . .

13. Burroughs Wellicome & Co. Ltd. . .
14, Indian Schering Lid. . . . .
15. C.E. Fulford (India) Ltd, .
16. Nicholas (India) Ltd. .
17, CIBA (India) Lvd. ST .

\ﬂﬂﬂ:}yn:h!.n!.a._

18, Glaxo Laboratories Ltd,. . . .
19, Geoffrey Manners & Co. Ltd. .
2, UNIUCB(P)LW. . ., . .
21, Suhrid Geigy Ltd. ., .

22, Warper Hindustan Ltd. . e e
23, Rellis India Ltd. y e = s

Percen-  Percentage of Profit

tage of  on turn over

foreign
cquity  Bulkand Formula-
formula- tons
tions only

. 60 11 00 8.00
. . o4 19 Loss 11.08
664 8.52 8.52
60 8.97 9.05
89 16 64 13.39
96 Loss Loss
60.6 0.21 0.46
80 11.70 11.70
100 Loss Loss
75 Nil 12,70
75 Nil 1.80
57 45 1221 8.30
: 100 534 5.65
. 88.7 14 01 12,60
. 100 — Loss
100 Nil 13.60
. N 65 10.71 7.60
. 75 10 36 5.47
. 45 14,17 10 75
. 40 9.50 9.00
. 41.5 10.07 7.43
. 50 - 14,60
26.29 — 4,50
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Lom to Rafiways slace January, 1971 dme
o agitations

3729. SHRI D. P. JADEJA: Will ‘the
Minister of RAILWAYS be pleased to
state what is the quantum of loss suffered
by the Indian Railways (Zone-wise) since
January, 1971 due to agitations other than
these by Railways employees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : The infor-
mation is being collected and the same
will be Jaid on the Table of the Sabha.
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Power shortage ln Bihar bn Fiith Pien

3733, SHRI MADHU LIMAYE :
SHRI JAGANNATH MISHRA :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the State of Bihar is going
to face an acute power shortage in the
Fifth Five Year Plan;

(b) whether an outlay of Rs. 1000 crores
is needed to mect the situation ;

(c) the amounts sanctioned by the
Planning Commission and the amounts pro-
posed by the Bihar Government/the Bihar
Electricity Board ; and

(d) the steps Government propose to
tale to supply sufficient power to the state
of Bihar?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR PRA-
SAD) : (a) to (d). Power shortage is not
anticipated in the State during the Fifth
Plan period. The draft Fifth Plan envi-
sages commissioning of additional generat-
ing capacity to the extent of 995 MW which,
together with the existing capacity of 606
MW, will be adequale to cover the require-
ments of Bibar State during the Fifth Plan
period, Steps have been taken to maximise
power generation from the existing wnits
and also to expedite commissioning of new
units under construction. The Bihar Govt.
suggested an outlay of Rs. 435.36 crores
for the power sector during the Fifth Plan
period. The Fifth Five Year Plan is yet
to be finalised.

Terms on which strike of Locomsen was
seitled in 1973

3734, SHRI MADHU LIMAYE: Will
the Minister of RAILWAYS be pleased to
state :

(s) what were the terms on which the
strike of locomen was settled in the last
days of 1973;
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(b) whether the Labour Minister has
made 8 secret promise to the Locomen's
leaders that their associstion would be
given defacto and de jure recognition : and

(c) what are the details of the plans for-
mulated by the Railways to implement the
10-hour day agreement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS: (SHR!
MOHD, SHAFI QURESHI) : (a) A state-
ment is attached.

(b) We are not aware of any such secret

promise by the Labour Minister to the
Locomen’s leaders,

(¢) As announced by the Railway Minis-
ter in Parliament on 29th November, 1973,
implementation of 10-hour working was
commenced on 1st December, 1973 for
Mail and Express Trains and is expected to
be completed progressively for other trains
in 3 years as and when the necessary phy-
sical facilities are created and the personnel
trained. Most of the Mail /Express trains
as well as 50 passenger trains have already
been covered. Furthermore, selected goods
trains on 22 sections have been brought
under 10-hour working. The remaining
few Mail [Express passenger trains are ex-
pected to be covered by 31st March, 1974
and the remaining passenger trains by
30th November, 1974,

STATEMENT

A gist of the demands of the loco rum-
ning staff which were accepted for imple-
mentation following the calling off of strike
by the loco running staff in December,
1973 15 as follows :(—

1. There will be no victimisation or
any penal action—It has been
accepted that for just trade
union activities there will be no
victimisation or any peoal action.

2. The Loco Running Staff Grievances
Committee (Mohd. Shafi Qureshi
Committee) should meet soon
after—uccordingly a meeting was
arranged on 28th December, 1973
at 11.00 AM. to look into the
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earlier and present grievances of
the Association and it was also
attended by Shri L. N. Mishra,

3, That all those arrested should be
peleased and that warrants and
connected cases would be with-
drawn—Jt was accepled in regard
to all cases not involving violence
und sabotage during the Decembe:
agitations,

4. That the 10-hour Juty should be
implemented—It was eccepled that
the process of implementation of
10-hout duty will be fuither con-
sidered by the Railway Mimster
and the Lubour Minister in the
meeting of 28th Degember, 1973.
It has been accepted that the duty
period would be reduced to 10
hours in u phesed manner.

Genersl Rise In Rafiwxy Fares from
Ist January, 1974

3735. SHRI MADHU LIMAYE : Will
the Minister of RAILWAYS be pleased
to state:

(a) whether a gencral rise in Railway
fares has been effccted from Ist Junuary,
1974;

(b) if so, the incidence of this increase
on various classes of travellers;

(c) whether season ticket holders in the
metropolitan areas have been/will be
exempted from this increase; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) An
extra charge, in addition to the normal
passenger fares, has been levied from
1-1-1974 in conpection with enhancement
of the Railway's liability to passengers in-
volved in train accidents.

(b) The extra charge per passenger is
five paise in third class, ten poise in Second
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class or “AlCondisonsd Claiy Cwr, ity
paise in First class and one rupee in Air-
conditioned class,

(¢) No. The extra carge lovied on
Monthly Sesson ticket aolders is twanty.
five paise per ticket of Second snd Third
classes and Rs. 1.50 per ticket of  First
class,

(d) The Habllity to pay compensation at
the enhanced rate extends to those travel-

ling on season tickets also,

Distribution of kerosene ofl through
petrol pumps

3736. SHRI MADHU LIMAYE :
SHRI B. S. MURTHY ;

Will  the Minister of PETROLEUM
AND CHEMICALS be pleased (o state:

(a) whether it is a fact faat kerosene
will hereafter be dutributed by the owners
of petrol and diesel pumps ;

(b) whether this will increase aduitera
tion of petrol sold by the Jealers ;

(¢) whether this adulteration will not
affect the efficiency of the engines in cars
and taxis which have to get their petral
from the pumps/dealers; and

(d) if so, the steps proposed to check
adulterawion?

THE MINISTFR OF STATE IN THE
MINISTRY OF PETROLFUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) Where retail prices of HSD
and Kerosene oil are the same, oil com-
panles have been advised to introduce re-
tail sale of Kerosene oil through some
selected retail out-lets to augment the
existing kerosene distribution network.

(b) The possibility of adulierating petrol
with kerosene oil is limited and steps are
being taken to check any such malprac-
tices.

() Adulteration of keroseme will adver-
sely affect performance of petrol engines
and can  therefore be detected by the
motorists.
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() Following steps are being taken to
check such adulterstion:

(i) State Governments have been ad-
vised to ensure periodical sample
c¢hecks on petrol sold from retail
outlets and take appropriate
action against the offenders.

(i) Simple checks to detect adultera-
tion of kerosene with petrol are
being publicised.

(i) Oil Companies have also been in-
structed to exercise such checks
and all complaints of adultera-
tion should be dealt with severely.

(iv) In consultation with Indian Insti-
tute of Petroleum a scheme for
dyeing of kerosene in blue s
under comsideration. This will
ensure visual detection of amy
such adulteration.

Rajasthan Cansl as a National Profect

3737. DR KARNI SINGH * Will the
Minister of IRRIGATION AND POWER
be pleased to stater

(n) whether the project estimates of
Rajosthan cunul have been revised  up-
wards;

(b)Y whether the State Goveinment have
requested the Centre to take up the Raja-
sthan canal pioject as a mational pioject
because of the paucity of resources with
the State; and

(c) if so, the recaction of the Ceniral
Governmeat thereto?

THE DEPUTY MINISTFR IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : {a) The cost of the Rajasthen
Canmal, a3 estimated in 1970, was Rs. 208
crores. This is now expected to rise fur-
ther due to cacalation of prices.
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(b) and {c). The question of taking over
the major irrigation projeets including the
Rajasthan Canal, by the Central Govern-
ment was considered by the National
Development Council in 1964 and after
taking all relevant factors into considera-
tion, it was decided that these projects
should continue to form a part of the
State Plan. However, in view of the im-
portance of the project, the Centre has so
far given non-Plan assistance to the tone
of Rs. 15.17 crores, in addition to the
Plan outlays.

Cadinry-Fry (Indla)

3738. SHRI JYOTIRMOY BOSU : Wilt
the Mmister of LAW, JUSTICE AND-
COMPANY AFFAIRS be pleased to state:

(a) the main line of business of the
Cudbury-Fry (India) a wboliy-owm:d sub-
sidiary of Cadbury-Schweppes Limited of
VK,

(b) the total turn-over, assers and pro-
fits of the Company in 1971-72 and 1972~

73
(c) what is #ts present capital base;

(d) total remittances on all accounts by
the Company during 1970-71 and 1971-
72,

{e) whether any investigation has been
made into the charges of monopolistic and
resirictive trode practices against the Com-
pany; and

(f) if 50 the results thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) : (2) M/s. Cadbury-
Fry (India) Lid., a wholiy-owned subei-
diary of Cadbury-Schweppes Ltd. of U.K.
is engaged in the business of production
of malted foods, cocoa products, drinking
chocolate and chocolate confectionery.
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(b} The totsl turn-over, asssts and

pro-
fits of the company for the years

eading
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It January, 1972 and 30tk December,
1972 are as underiee

= Total turn-over Asscta

-

.

alfter tex

(In Rupees)
1-1-1972 . 6,9603992 4,16,61,849 23,79,651
30-12:1972 . . 1,7790472 4,94,63,468 2593412

(c) The present paid up capital of the
company is Rs. 12,96,100 consisting of
12,961 equity shares of Rs. 100/- each.

(d) The information regarding total re-
mittances on all accounts by the com-
pany during 1971 and 1972 is not readily
available.

(¢) and (f). An investigation into the
affairs of the company under section 44
of the MR.TP. Act, 1969 was ordered
and recently the investigation report has
been received and is under examination of
the Government.

Uniformity in Rates of Power Supply

3739. SHRI §. M. BANERJEE : Will
the Minisier of IRRIGATION AND
POWER be pleased to state:

(a) what further progress has been
made to bring about uniformity in the
rate of power supply; and

{b) whether power supplied to agricul-
turists will cost less than that to indus-
trinlists and if not, the reasons for the
same?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) There is already 2 uniform tariff
for each category of comsumers within a
State in practically all the States. The
tariffs, however, vary from State to State
due {o varistions in the cost of generation,
transmission and distribution, large re-
gional power stations will lead to more
uniform tatifls within each region.

(b) The power supplied to agriculturists
is inherently costlier than that to indus-
trialists because the agricultural loads are
quantitatively small and being seasonal
in nature have very low load factor. Be-
sides, they are gemerally scattered and are
located far away from the power source.
These factors lower the opeiational effici-

mers has generally been kept lower than
that for small industrial consumers, in
most of the States.

Self-soficiency lu life saving droge

3740. SHRI S. M. BANERJEE : Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether a stage of self-sufficiency is
likely to be reached in the matter of life-
saving drugs during the Fifth Plan and if
not, the reasons for the same; and

(b) what further steps have been taken
to instal more drug plants in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
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Castes with the MR.T.P. Commission
during 1970-71, 1971.72, 1972-73 and
1973-74

3742. DR. RANEN SEN : Will the
Minnter of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state :

{a) the number of cases taken up by
the Monopolics and  Restrictive  Tiade
Practices Commission during 1970-71,
1971-72. 1972-73 and 1973-74 and the
number out of them which were disposed
of during that perrod by the Commission;
and

{b) the reavors for decrease in the num-
ber of cases referred to the Commission
by Ciovernment ?

THE DEPUTY MINISTFR IN THF
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) The information
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for the period 1st June 1970 to 3ist De-
cember 1972 is comtained in the two
Antiual Administrative Reports of the Com-
mission already laid on the Table of the
House, The information for the period

1st Januay 1972 to 15th March 1974 is as

follows:

Section 21 . 6 cases as against 21 duting
hel!mg"lhpen-dm
to 1-1-73,

Section 22 Scmsuaﬂiutsdm'nu
the previous period.

Section23 . | case as against 6 in the

previous period.
Section 10 . 45 cases as against none du-
ring the previous period.

- e e e

Theuhu been no decrease in the number
of cuses under consideration by the Com-
mission. The number of cases (including
the cases withdrawn by undertakings) dis-

posed of during the period 1-1-73 to
15-3-74 is as follow

Seclbon 2 . . . . 10
Scction 22 » . . . s
Section 23 . . ) N 3
Section 10 2

{b) Does not arise,

Proposl from M/s May and Baker to
reduce its Foreign Equity

3743. SHRI BHALJIBHAI PARMAR :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Messers May and Baker had
made a rroposal to bring down their
equity, if <o, when and the broad features
of the pronosal and the reaction of Govern-
ment to this proposal; and

{b) what is the present position and
when Government propose to take a final
decision on the proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) and (b). M/s. May and Baker
Ltd. had earher submitted a proposal which
included conversion of the company into
an Indian vompany, associating Indian ca-
pital to the extent of 10 per cent paymeat of
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(b) if so, the bread festures. thereof;

for 15 years, eic. They submitted revised and

proposals in 1973. The revised proposals
included the marufacture of bulk drugs
and intermediates, establishment of re-
scarch facilities, and reduction in foreign
equity to 75 per cent.

These proposals are under consideration
and a decision is expected to be taken soon.

Permision to allew Product-Mix to
Drag Finns

3744, SHRI BHALJIBHAI PARMAR :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether any instructiors have been
i about allowigg product-mix to drug
firms:;

(b} if so. the broad outlines thereof; and

(c) whether foreign exchange utilisation
of each firm wonld inciease as u 1esult of
permission for productmix ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
RHAN) : (a) and (b). Most of the diug
manufacturing firms produce several drug
iems. Approvals m this regard aie go-
verned by the Industrial Licensing Policy
as may be in force from time to time.

(c) Imports of raw maleriuls are allowed
to drug macufacturing firms by the techni-
cul authorities and import control autho-
rities on replenishment basis and theiefore,
foreign exchange outgo is directly related
to the production of the manufacturing
units conwetned which involves imported
raw materials.

Permission to drug firms for import of
Raw Materials

3745. SHRI BHALJIBHAI PARMAR :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether some drugs firms have been
permitted to import raw materials  both
directly and indirectly for items covered
urder permission/no objection letters;

(c) whefhér permission lettety have Deen
treated as industrial licences for all in-
tends and purposes 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) to (c) The undertakings have
been allowed to import rew materials as
per Import Trade Conirol Policy. The
permission leiters comveyed approval for
the manufacture of certain formulations by
the concerned firms,

Financial Assistance to Weat Bengal for
Trrigation

3746. SHRI A. K. M. [ISHAQUE :
Will the Minister of IRRIGATION AND
POWER be plcased to state the total fi-
nancial assistance given to the Stute of
West Bengal and utilised by them for irri-
gation during the last three years, project-
wise 7

THE MINISTER OF [IRRIGATION
AND POWI'R (SHRI K. C. PANT) : Cen-
tial financial assistance to the States in
the tourth Plan is being provided in the
torm of block loans ard grants as a whole
and it is not relatable to any particular
project m head of development.

Generation of Power In West Bengal

3747. SHR! A. K. M. ISHAQUE :
Will the Minister of IRRIGATION AND
POWER be pleased 10 state :

fa) whether Crovernment have  received
any proposal from West Beogal for further
generation of power in the State; and

(b) if s0, the main features thercof and
the action tuken by Governmert thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD):
(a) and (b). The following power geners-
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tion schemes have bsen sanctioned for West
Bengal [

Name of Scheme Olud‘g
™M
1. Bandel Thermal Station Ex-
!emioq(lx!l)thj .
2. Kolaghat Thermal Power
Station (3 x 200MW) 600
3 Jaldhaka Hydro Electric  Sc-
heme Stage 11 (2 x 4MW) B
4, lhndmgon Hydro Electric
Scheme Stage 11 (2 x 1MW) 2

- - - —— "

In addition, project reports for the San-
taldth Thermal Power Station Extension
(12200 MW), Durgapur Coke Oven Ther-
mal Station Extersion (1x200 MW) and
Durgapur projects Limited Extension
IX 110 MW) have been received and are
under examination.

Places for Ol drilling in West Bengal

3748 SHRI A K. M ISHAQUE : Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) the number of places in West Bengal
comidered from time to time for ol drill-
ing duning the last three years;

(b) whether duilling has started in these
areas, amd

(c) if not, the reason thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PFTROLEUM AND
CHIMICALS (SHRT  SHAHNAWAZ
KHAN) : (a) The places ir West Bengal
consdered for drilling of exploration wells
for oil and gas during the last 3 years are:

1. Bahultala area, 24 parganas Distt.
2 Chatanyapui aren, Midna pur Distl.
3. Bodra arca, 24 parganns Distt
4. Galst area, Burdwun Distt.
{b) and (c). Preparatory work for taking
up drilling in some of the areas is in hand.

Some further seismic survey work is also
mecessary in some of the mreas. Drilling

75 155736
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has, therefore, not been started in these
areas yet.

Produstion of Divugs far Captive Con:
ssmaption by Dewg Flions

3749. SHRI K. S. CHAVDA : Will the
Minister of PETROLEUM AND CHEMI-
CALS ba plessed to state :

(2) whether some of the drug manufac-
turing firms are producing certain bulk
drugs which they are using entirely for
captive consumption and are rot supply-
ing any quantities thereof to other non-
associated formulators; and

(b) if so, whether Government would
consider the desirability of compelling such
firms under the powers vested in Govern-
ment under the Drugs (Price  Cortrol)
Order, 1970 to supply certain percentage
of production of bulk drugs to non-asso-
ciated formulators 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) 1t is likely that some of the
drug manufacturing firms producing bulk
drugs are using their bulk drugs production
enturely for captive consumption.

{b) Conditions are being usually imposed
now m the industnal licences that a spe-
crfied percentage of bulk drug production
would be made available to nor-associsted
formulators. The relevent provision under
Drug (Prices Control) Order 1970 however
requircs that an oider thereunder specify
the fosmulators to whom any manufacturer
of bulk drugs should sell the specified bulk
drugs

Study of the Export Performance by
Drug Manufacturiog Firms

3750. SHRI K. S. CHAVDA : Wit the
Mumister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether any study in depth has besn

those with foreign equity exceoding 26 per
cent;



159 Whirien Answiers
(b) if so, what are the corclusions; and

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI SHAHNAWAZ KHAN):
(8) to (c). Details of exports made by
drug firms with foreign equity exceeding
26 per cent are being collected for under-
taking the study.

Permanent Absorption of Casual Labour
on Southern Raflway

3751. SHRT THA KIRUTTINAN: Will
the Minister of RAILWAYS be pleased
to state :

(a) the total number of casval labour
working for more than three years but cot
yet permanently absorbed in Southern
Railway and other Railways; and

(b) the time by which Government pro-
pose to absoib them peimanently ?

THE DFPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (2) On all
Railways the number employed on daily
wages and on Central Pay Commission
scales together is about 39,000. The rum-
ber on Southern Railway is about 8,000.

(b) Casual labourers as are found suit-
able by Screening Committees are already
considered for regular posts as and when
vacancies arise but the absorbing potential
against regular posts is limited.
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Submission of Monthly Returns by Drug
Firms to D. G. T. D.

3753. SHRI SOMCHAND SOLANKI :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether monthly return of production
to be submitted by the drug manufucturing
firms to the D.G.T.D. is simply meant for
statistical purposes;

(b) whether it irdicates names and pro-
duction of each item separately ;
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fc) bew the Government are able to veri-
fy whether a new prodoct has been in-
cluded in these ifems; and

(d) what checks are exercised to verify
the authenticity of these claims ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI SHAHNAWAZ KHAN):
(a) to (d). The moothly returns of produc-
tion submitted by the drug units borne
on the registers of the DGTD, apart from
their use for statistical purposes, arc also
used to examine;

() Performance of the unils concerned
vis-a-vls licenced capacity;

(ii) the problems and constraints in
effective utilisation of the capacity:

(ii} order booking of the company's
stocks of finkhed goods at the
time of reporting ;

tiv) employment position ; and

(v} over utilisation.

The names and productior of basic items
are reflected in the production returns.

‘The production rcturns are scrutinised
by the Development officers in the DGTD
and these are subsequently corelated with
three monthly, six monthly and annual
applications for clearance of raw materials,
etc., which at that stage are certified by
a Chatered Accountant. In this process,
the monthly returns submitted by the units
are also taken into account and the authen-
ticity gets checked.

Where trends have shown over-utilisation,
whereever necessary, inspection visits are
organised by the DGTD. In view of the
number fnvolved, only selective checks are
done on a poriodic basis kecping in view
the treach depicted.
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Isme of Permission Letters to Drog
Firms wnder the Industries
and Regulation) Act, 1951

3754. SHRI SOMCHAND SOLANKI :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) what constitutes a mnew article so
far as drugs are concerned, under the pro-
visions of the Industries t and
Regulatior) Act, 1951 for which permis-
sion/no objection letters are issued;

(b) whether for the manufacture of any
new product industrial licence fregistration
with D.G.T.D. or approval for manufac-
ture under diversification is required;

(c) whether any exceptions have been
made in regard to drug manufacturing
firms; and

(d) if so, the broad features thereof ?

THF MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI SHAHNAWAZ KHAN):
(a) As per provisions of sub-scction (dd)
of Section 3 of the Industries (Development
and Regulation) Act, 1951 (65 of 1951)
‘new articles’, in relation to an industrial
undertaking which is registered or in res-
pect of which a licence or permission has
been issued under this Act, means —

(i) any article which falls urder an
item in the First Schedule to the
Act other than the item under
which articles ordinarily manufac-
tired or produced in the industrial
underiaking at the date of regis-
tration or issue of the licence ar
permission, as the case may be,
fall;

(i) any atticle which bears a mark
as defined in the Trade and Mer
chandise Marks Act, 1958 or which
is the subject of a patent, if at
the date of registration of issve
of the licence or permisyion, =s
the case may be, the industrial
undertahing was oot  manufeo-
turing or producing such article
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bearing that mark or which is the
subject of that patent.

{b) to (d) Industrial undertakings are
required 10 obtain industrial licence for
the manufacture or production of rew artl-
cle e\cept those which sre covered by the
Notification No. 8. O. 98 (E)/IDRA
29B/73/1 dated the 16th Fehruary 1973
(a copy of which is available in the Library
of the Lok Sabha Secretariat) which give
cxomption from obtaining an  industrial
licence, subject to certain conditions

By-Elections to Vidhan Sabha and Lok
Sabba

3755 PROF NARAIN CHAND PARA-
SHAR ‘Wil the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
plensed to state:

(a) the number of By-elections 1o the
Vidhan Sabha and the Lol Sabba pending
in the various States and Union Torritonies
as on Ist March, 1974,

(b) the dates on which the seats
racant and the reasons therefor,

fell

(c) the reasons for delay in the holding
of such By-clections as are pendmg for
more than 6 months; and

(d) the dates when the pending By-clec-
tions would be held *

THE MINISTER OF STATF IN THFE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY) - (a) to (d) A
statement is laxd on the Table of the
House |Pluced tn Librarv Sec No LT
6478174}

Vidhan Ssbha Constitwencies which were
Reserved or Dereserved In 1973

3756 PROF. NARAIN CHAND PAR-
ASHAR : Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state .

() the names of the Vidhun Sabha Con-
stituencies alongwith Districts which bave
been reserved consequent upon the delimi-
tation in Uttar Pradesh in 1973; and
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() the names of the mxh comgituen-
cies, alongwith Districts for the Vidhan
Sabha which have been dereserved in this
delimitation ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND

/ COMPANY AFFAIRS (SHRI NITIRAJ

SINGH CHAUDHARY) : (a) und (b) A
stalement containing the requisite informa-
tion is laid on the Table of the House.
[Placed in Librarv See No. LT-G‘?’[!?‘]

Complaints Alleging Disturbance of Elec
tion Moeetings of Coogress Party by Op-
position Parties in UL.P. and Orissa

3757. PROF NARAIN CHAND PAR-
ASHAR . Will the Minister of LAW. JUS-
TICF AND COMPANY AFFAIRS be
pleased to state :

{n) whether Election Commission have
received complaints that the supporters and
members of the parties hke CP.L (M),
Jan Sangh, B.k.D. and Congress (0) dis-
turbed the clection meetings of the Con-
gress Paity in UP and Orssa;

{b) it so the number of suwh com-
plints recened, State wise,
(c) whether the Election  Commission

has held any imvestigation info these com
plants, and

(d) if so, the hndings of the nvestiga
tions and the action taken by the Commis
sion ?

THE MINISTFR OF STATE IN THE
MINISTRY OF LAW. JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ

SINGH CHAUDHARY) . (a) Yes, Sir
(b) Uttar Pradesh 4
Onssa 1

(¢) and (d) Copies of three complaints
from the State authorities concerned for im-
medinte necessary actios. In regard to the
remaining complaint, the Chief Flection
Commissioner had exteusively toured the
State

E

ensure the maintenance of law and order



Report the Chief
Secretary to the Government of Orissa is
awaited.

Fear of acute World Fertilizer Crisls

3758. SHRI NAWAL KISHORE
SHARMA : Will the Minister of PFTRO-
LEUM AND CHEMICALS b¢ pleased to
state

(a) whether Ciovernment are aware of
the reported acute world fertilizer crisis
feared next year ;

(b) if so, the steps being tuben by Gov-
crnment anticipating such a crisis to agu-
ment the production and meet the demand
of fertilizer in the country ; and

(¢} whether there is a proposal under the
consideration to popularise the conventio-
nal manure to meet the demand of fertilizer
in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) to (c) The information is
being collected und will be laid on the
Table of the House.

Commisiloning of a2 Generstor at Badarpar
‘Thermal Power Station

1759. SHRI NAWAL KISHORE
SHARMA : Will the Minister of TRRIGA-
TION AND POWER be pleased to stute :

(a) whether commissioning of 100 mega-
wat generator scheduled for July next at
Badarpur Thermal Power Station has been
delayed ;

(b) if o, the reasons therefor; and

(c) the steps being taken by Government
to ensure limely commissioning of the onit
in time?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) No, Sir,

(b) and (c) Do not arise.

Cremation of 30 Victins of Tralm Accl-
dent ot Kathghar without Identification

3760. SHRI P. M. MEHTA :
SHRI NIHAR LASKAR :

Will the Minister of RATLWAYS be
pleused to state :

(a) whether 20 victims of train accident
which occurred at Kathghar on the 20th
February, 1974 could not be identificd ;

(b) whether they were cremated without
any identification; and

(c) if vo. the reasons therefor ?

THF DFPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) Yes.
The umber of svictims who could net be

identified is 21 and not 20.

(b)

(¢) As the faces of deceused persons bad
been mutilated beyond recognition on ac-
count of grievous injuries and no one had
claimed the bodies. they were cremated.
Identity of 6 deceased persons—3 males
and | female—wus established subsequent-
ly from the belongings and clothing collect-
ed from the bodics.

Yes,

Decline in Of Production st Ankleshwar
and other O Ficlds

3761, SHRI P. M. MEHTA :
SHRI NIHAR LASKAR :

Will the Minister of PETROLEUM AND
CHEMICAIS be pleased to state :

(a) whetber Ankleshwar in South Cuja-
rat which has so far been producing oved
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threc millipn lomnes his now started reach-
ing the limit of development ;

(b) if so, whether the oil fleld there
from has started declining from this year;
and

{¢) if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI SHAHNAWAZ KHAN):
{a) to (c) Every oil field has an initial
period of incressing production, another
period of peak production and a third period
of declining production. The Ankleshwar
oil field has been on peak production for
quite some time and the production there-
from has recently started declining.

Increasing Production capacity of Koysll
refinery

3762, SHRT P. M. MEHTA :

SHRI CHANDULAL CHANDRA-
KAR :

Will the Minister of PETROI EUM
AND CHIMICALS be pleased to state
whether Gujarat koyah Refinery is increas
ing ity production capacity of petroleum in
the country and if 0, the facts there-
ot ?

THF MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI SHAH NAWAZKHAN) :
Yes, Sit  As aguirst the designed capa-
city of 10.000 tonnes per yeur of LPG, the
current production level of the Koyali Re-
finery is of the order of 65,000 tonnes per
yeur. which is expected to be incieased
further to about 90,000 tonnes per year.

The LPG production has been increased
by making LPG from Third Atmospheric
Unit-und Catalytic Reforming Unit gases
(not ervisaged in the design), augmenting
storage and cyclinder filling facilities and
providing facilities for bulk transportation
of 1LP.(: in tank wagons. -
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Mansiog of Rafiway cromiog in Kenla

3763. SHRI C. H. MOHAMED KOYA:
Will the Minister of mnxms be
pleased to stats :

(a) the number of unmmanned RaBway
crossings in Kerala; and

(b}theumebywhmhthueamnwiﬂ
be made manned ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF1 QURESHI): (a) Two
hundred seventeen.

(b) As the manning of Unmanned level
crossings is taken up in consultation with
the State Government/Road Authority on
the merits of each case, ro firm date for
munning of all the Unmanned level cross-
ings can be indicated.

Demsnd to Stop the Malabar Express st
Parappanangadi

3764, SHRI C. H. MOHAMED KOYA:
Will the Ministes of RAILWAYS be pleased

10 siate :

(u) whether Government are aware of
the demand made by the people of Parap-
pananpadi to stop the Malubar  Express
train at that place ; und

{(b) if »o, the reaction of Governmert
thereto 7

THE DEPUTY MINISTIR IN THE
MINISTRY OF RAIIWAYS (SHRI
MOHD. SHAEFI QURESHI) : (a) Yes.

(b) Stoppuge of 29/30 Malabur Express
at Parpanagadi is neither justihed on tra-
flic considerations nor desirable in the in-
terest of keeping the fast charucter of these
already overcrowded trains.

Raliways running in loss ia Keesla

3765, SHRI C. H. MOHAMED KOYA :
Will the Minister of RAILWAYS be pleased
to state :

(u) the Railways in Kerala are iunning
at a loas;



469 Writtn Anawers PHALGUNA 28, 1995 (SAKA)

(b) whether Government have acy plan

10 wipe out this loss by extending any more
trains tp Kerala; and

(c) whether Government are thinking of
st least making a survey to this effect?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (s) Informa-
tion relating to the losses on the railways
is not compiled statewise but Railwaywisc.

(b) und (¢) Do not arise.
Diesclisution of ‘f Mangalore-Madras

3766. SHRI C. H. MOHAMED KOYA:
Will the Mirister of RAILWAYS be pleased
fo slate :

(u) whether 1/2  Mangalore-Madras
Muils arc proposed to be diesclised; and

{b) if not, the reasons therefor ?

THE DFPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and (b).
Dicwelisation of passenger carrying trains
i being dJone on a programmed basis hav-
ing reguid to the total availability of diesel
locomotives. which are primarily required
for clearunce of essential goods  traffic.
Currently, on accourt of shortage of diesel
oil, ditsclivation of passenger traing  has
been slowed down. As and when the
situation improves, dieselisation of 1/2
Madras-Mungalore Mail will be considered
ulongwith other similar demunds.

Lots to industries due to Non-avaflability
of Wagons in Kerala

3767. SHR1 C. H. MOHAMED KOYA:
Will the Minister of RAILWAYS be
pleased to state:

(u) whether industries in Kerala region
have suffered a lot due to non-availability
of adequate number of milway wagons;
and

(b) the steps proposed to be taken for
the regulur supply of wagons ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI ): (a) Demand
for wagons from various industries in
Kerala have been met 1o the maximom
extent possible. There has been occasional
delay in supply of wagons wherever inter-
railway mevement had o be regulated as
a consequence of Locomen's strikes, agi-
tations by the staff and the public, civil
disturbance ete.

(b) Speciul arrangements have been made
to supply the wagons in block specials.

Operationsl Eficiency of Raflways dae
to Dieselisation

3768. SHRI SATYENDRA NARAYAN
SINHA : Will the Minister of RAILWAYS
be pleased to state:

ta) whether the operational efficiency of
the Railways has been going up ever since
dievelisation was introduced;

(b) if 80, whether the travelling public
has been able to obtain uny benefit in the
form of reduced fares und freight and

more amenities because of higher opera-
tional efficiency:

{c) whether the Railways have carried
out any cost benefit analysis of dieselisa-
tion; ard

(d) if so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) There is
no single index to meéasure the
overall operational efficiency of the Rail-
wuys. However, the various indices of
engine utilisation e.g.. engine-kilometres per
day per engine on line, loads of traims,
net-tonie-bilometres per goods engine-day
on line, net-tonne-killometres pcr goods ea-
gine-day in usc and net-tonne-kilometres per
engire-hour, have improved substantiaily,
since introduction of modern modes of
traction, such as diesel and electric.

(b) The benefits of impioved. operational
efficiency 1esulting from modern traction
including diesel traction have enabled the
Railways to absorb largely the impact of
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¢) No sir.
(d) Does not arise.

Conversation of Metre-Gauge to Broad
'Gauge and doubling of existing Lines in
LIA X

3769. SHRI SATYENDRA NARAYAN
SINHA: Will the Minister of RAILWAYS

be pleased to state:

(a) whether Railways have undertaken
construction of new Railway lines or
conversion of metre gauge into broad
gange or doubling of existing lines in
Uttar Pradesh; and

(b) if so, whether they have prepared
feasibility studies thereon, and what are
the results thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MO#HD. SHAFI QURESHI ): (a) Yes, an
foltows :

(1) Conversion of the metre gauge line
from Barabanki to Samnstipur into
broad gauge.

(2) Constructioc of broad gauge line
in the area previously scrved by
the Shahdara-Saharanpur Light
Railway,

(3) Restoration of the dismantied me-
tre gauge line from Chhitauni to
Bagaha.

(4) Restoration of the dismantled Yine
from Dalmau to Daryapur.

19, 1974

"Wrigin dneneis 117
(%) Comstruetion of broad links
o Remegar end
from Moradibad wnd ‘Rumpur.

{6)' Doubling of the sections 1
(i) Karonda-Dhaura,
() Buyara-Mathuta,
(ii) Matatila-Basai,
(iv) Ghaziabad-Muradnagar,
(v) Meerut City-Davrale, and
(vi) Nagal-Sabarsnpur,

me(b)vu.huibﬂhy-tmmm
economic  viability /development of
backward areas of the schemes mentioned
in (a) sbove,

Shortage of Fands for desliting work of
lower reaches of Damodar River fn West
Bengal

3770. SHRI SARO) MUKHERIJEE :
Will the Minister of FRRIGATION AND
POWER be pleused to state :

(a) whether deuilting work of lower
reaches of Damodar river in West Bengal
undertaken at the instance of Union Miris-
try, has been held up half way due 10
paucity of funds;

(b) whether the Central promised and
paid necessary funds to implement the
scheme to 1esuscitate the mainstream of
the iiver fiom its bifurcation point in
Beguna Hana ir Burdwan district (West
(Bengal) down to confluence with Hughly
river in Howrah District and whether this
woth has alrendy been undertaken; and

(c) if s0, the progress made thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD):
(a) to (c). The Stage I of the Lower Damo-
dar Improvement Scheme, estimated to cost
Ra. 6.82 croves, was approved for imple-
meatation by the Planning Commission in
April, 1971, The scheme compriscs the
cxcavation of Amta Chaonel (old course
of Lower Dumodar River) and some of
its tributary drains, a link channel between



congestion. Work on the link chammel bet-
ween the Dakatia and Madaria Khals and
a number of masonry structures is in piog-
ress. Arrangements are also being made for
the work on the Outfall sluice.

The Central Goverrment had agreed to
provide special financial assistance of
Rs. 11 crores during the last two years
of the Fourth Plan for the speedy imple-
mentation of five priority flood control
schemes in West Bengal, which included
the lower Damodar Improvement Scheme.
An amount of Rs. 3 crores was released
during 1972-73 and Rs. 8 crores durirg
1973-74 for all the priority schemes.

Implementation of Ajoy River Scheme in
West Bengal

3771. SHRI SAROJ MUKHERIEE :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Ajoy river scheme for
seiting up of a reservoir wt  Sikitia is
languishing for wanl of necessary clearance
from the Centre ;

(b) whether the Ajoy scheme flopped
despite the then Union Minister's assurance
to the Government of West Bergal to the
effect that the Centre would stand by the
State financially and otherwise to over-
come the hurdles in the diversion plan of
Ajoy in West Bengal; and

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT) : (a)
10 (c). No Scheme for a reservoir at

construction of a barrage at Siktia.

These proposals involve inter-State aspects
and can be considered for inmplementation
after these are resolved. For this purpose,
the Chief Ministers of West Bengal and
Bibar had set up in August, 1972, a
Bihar-West Bengal Rivers Study Team
compnsing officers of the two States to
study in detail this issue as well as other
outstanding issues on which they have di-
fference of opinion and to submit a report.
The team submitted its report to the Chief
Ministers of West Bongal and Bihar in
August, 1973 for their consideration ard
final decision, which has not been taken by
them so far.

The Minister of Irrigation and Power
has also requested both the Chief Ministers
to tuke an early decision in this matter.

Completion of second Raflway Bridge af
Rajashmundry (Andhra Pradesh)

3772. SHRI B. S. MURTHY : Will the
Minister of RAILWAY be pleased to
state :

(a) the time when the secord Railway
bridge at Rajahmundry in Andhra Pradesh
will be completed: and

{b) the reasons for the delay, if any ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI: (a) The
bridge 15 targetted to be opened to passen-
ger traffic by December, 1974.

(b} The delay in completing the work
is due to nom-availability of steel required
for girders and diversion of two 300 ft.
spans to Bargla Desh in 1972 for restora-
tion of Hardinge bridge.
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Target for Track Renowals during
197172 and 197273

3773. SHR1 B. S. MURTHY : Will the

Minister of RAILWAYS be pleased to
state :

(a) what were the targets for track re-
newals during 1971-72 and 1972-73; and

e s s m s - = = amw e - = o=

Complele Tﬂck Rem.ﬂr.
Through Rail Renewals
Thruugh Sleeper Renewals

st s o bt

. (b) Achievements to the targets for
Track Renewal Works for the year 1971-72

— —— m—

"C'omplete Track Ren;w;h
Through Rail Renewals
Through Sleeper Rencwals

Compensation paid en account of accidents
during 1973-74

3774. SHRI S. C. SAMANTA : Will the
Mirister of RAILWAYS be pleased to
state what umount was paid as compen-
sation on account of main accidents which
oweurred in the year 1973-74 ?

THE DEPUTY MINISTER IN THF
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI: A total
amount of Rs. 1,89,200.81 has so far been
paid as compensation during the year
1973-74. Of this the amount of compen-
sation paid or account of accideats which
occurred in  1973.74, is not separatel)
available.
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(b) how far these targets Dave, been
achieved ?

THE DEPUTY MINISTER ™N THE
MINISTRY OF RAILWAYS (8HRI
MOHD. SHAFI QURESHID): (a) Targets
for Track Remewal Works for the year
1971-72 und 1972-73 were as under :—

In T. Kms,

P

1971-72 197273
Primary Secondary Primary .;:311-

— — -

Y m

960 1554

393 144 429 mn
842 80 1087 237

and 1972-73 were as under —

In T. Krm

1971-712 1972-713

Primary  Secon-  Primary Soocm
dary dary

Ts0 295 810 28
376 N 478 113
760 63

583 3

Recoupment of Losses due to Strikes and
Accidents during 1973.74

3775. SHR1 S. C. SAMANTA : Wil
the Minister of RAILWAYS be pleased
1o state .

(a) in what wuy the Railways propose
to recoup for the losses due to strikes and
accidents in the year 1973-74; and

tb) the reasons why the Railways do
not own responsibility for Josses or damages
suffered by individuals, organisations, busi-
ress houses and Government, including
public undertakings, because of strikes on
Railways in which the msers had no hand?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
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MOHD. SHAFI QURESHI) : (a) Recoup-
ment for the losses of railway revenucs
suffered 5o far is no longer possible as the
financial yedr closes in twelve days.

(b) Railways ar¢ not respomsible for
such losses or damages of the types enu-
merated,

Revision of Subarnarekha Project

3776. SHRI SAMAR GUHA : Will the
Mirister of IRRIGATION AND POWER
be pleased to state ;

(a) whether Government propose to re-
vise the Subrnarekha flood control project
for the benefit of the people of Orissa and
West Bengal;

(b) if so, whether the project has been
finalised;

{¢) the outlines of the new project and
the time schedvle for its implementation;
and

td) whether, in view of heavy damuge
cased by suburnarckha floods last year
to the people of Orissa and West Bengal,
Government propose to expedite the progess
of finalisation of redrawing of the project
and ite implementation and if so. the facts
thereabout ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWFR (SHRI SIDDHFSHWAR PRA.
SAD): (a) to (d). The schemes for protec-
tion ogainst floods of the Subarnarekha for-
mulated by the State Governments of
Orissa and West Bengal in 1970 are to
be revised taking into account the recom-
mendations made in  the report of the
subarnarekha Committee constituted by
the Ministry of Irrigation and
Power in August 1972 for evolving a
comprebemsive flood comtrol plan. The
scheme recommended by the Committee
consists of provision of flood storage in
the dam at Chandil included in the Sub-
arnarekha  Multpurpose project formu-
Inted by the Bibar Government, constroc-
tion of embankments in West Bergal and
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Orissa for the protection of aress affected
by floods, and of drainage

of the Khaljori and Chittai Nallahs in
Orissa.

The revised schemes, taking into account
the recommendations of the Committee,
have not yet beer finnlised by the State
Governments of Bihur. Orissa and ‘'West
Bengal, They have been requested to ex-
pedite their finalisation,

Freedom Fighters in Service of Raliways

3777. SHRI SAMAR GUHA: Will the

Minister of RAILWAYS be pleased to
state :

ta) whether many freedom fighters are
serving the Railways,

(b) whether most of them jomed the
services late und were or are unable to
get the benefit of full-term of their ser-
vices;

(c) whether various state Governments
and some Depariments of the Central Go-
vernment have given the freedom fighters

Government employees the benefit of ex-
tension of their service;

(d) whether the Railways will, extend
similar benefit to their employecs who
participated in the freedom struggle; and

(e) if so, the steps taken or proposed
thereabout and the number of applications
mide to Government so far secking suoch
benefit by the freedom fighter employees
of the Railways ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF!I QURESHI): (2) to (e).
The information is being collected and will
be laid on the Table of the Sabha,
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Generstion of Power from Tidel Waves

3776. SHRI BIRENDER SINGH RAO:

SHRI MUKHTIAR SINGH
MALIK:

Wilt the Minister of IRRIGATION
AND POWER be pleased to state:

{a) whether some engineering firms have
submitted certain proposals to the Govern-
ment for gereration of power from tidal
wives;

(by 1f 8o, the outlines thereof; and

(c) whether the pioposals have since
been considered by Government and if so,
the degision taken thereon ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT) : (a)
No, Sir.

tb) and {c) Do not arise

CORRFCTION OF ANSWER 10 UN-
STARRED QUFSTION NO 921 DATFD
26-2-1974 RE. DFMAND FOR IN-
CRLASE IN ROYAITY ON (RUDE
OIL BY ASSAM GOVIRNMINT

THE MINISTER OF STATE IN THF
MINISTRY OF PETROLFUM AND
CHEMICALS  (SHRI  SHAHN\WA/Z
KHAN). While laying on the Table of
the House, the reply to Unstaired Ques-
non No 921 on 26-2-1974, 1 had stated
n reply to parts (a), iby and () of this
question that the Assam Governument had
not demanded aun inciease n the royalty
on crude oil produced in that Stale. Since
then. 1 have come acioss a ri.ent letic
from the Chief Minister of Avam to the
Minister of Petroleum and  Chemicaly
making such # request  The jeply to this
question muy, therefore, be corrected 1o
read us.

(a) and (b). A proposal for increasing
the roysity on crude oil from the present
rae of Rs. 15/. per tonne to Rs. 30/-
per tonne with immediate effect. has just
been received from the Chief Mimster of

Assam and will be examined,
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MR. SPEAKER: Now we {ake up the
call uttention.

Shri Jagannath Mishra,
SEVERAL HON. MEMBERS: Rosc—

SHRI DINEN BHATTACHARYYA
(Serumpare) : We have given “n uadjourn-
ment motion regarding the firing in Patna.
Five people have been killed. The CRP
amd the Army are still deployed there

MR. SPEAKFR: Ordinattly  such
moltions come ufter the call attention You
hnow that and even then you get vp every
time like this.

SHRI DININ BHATTACHARYYA:
The rule is there that just after e Ques-
tion How it has to be raived

MR. SPEAKER ‘- But we have been
followng this practice for so long

W wew fogrl el (enfirar) W
7 SA-NTHAR T AIfXT, I ¥ 0w ATy
TEYMR AT W i

woaw g . W A fa o am w
A Ffev—roartie v werzem 3
oy BT A e A )

®B APRIT WTEX 0T TR oy St )
12.02 b,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reporied non-payment of the minlmum
cane price fo came-growers in U'P, BBar
and other States.

SHRI JAGANNATH MISHRA (Madhu-
bani): T call the attention of the Minister
of Agriculture to the following matter of
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urgeni public importance and request that
he wiay make a stulement thereon:

Reporied non-puyment of the mini-
mum cane price fixed by the Govern-
ment of India to the cane.grower. in
Uttar Pradesh. Bibar and other States
resulting in arrears to the tune of crores
of rupees and stoppage of purchase of
the standing canc c10p under the society'™s
zone,

THE MINISTER OF STATLE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): The minimum
price of sugar canc payable by sugur fac-
tories to the cane groweis is fixed for
every scason by the Centrul Government
under Clause 3 of the Sugaicane (Control)
Order 1966, issued undcr the Fssential
Commoditics Act, 1955, The Ordcs pro-
vide for the payment of the cane price to
the growers within 14 days of delivery of
the cane

As on the 15th February, 1974, upto
which date complete figures are mvailable in
the Ministry, the total price of .ane pur-
chased by the factories in the country dur-
ing 1973-74 is Rs, 245.76 crores Against
this, payments made by the factorics
amoaunt to Re. 19324 crores, leaving u
balanve of Rs. 52 52 crores, Out of thn,
about Rs 46.29 crotes represent the value
of canc supplied to the factries during the
the fortmight ending the 15th February,
1974 The auzeus of cane price on that
date 1n respect of cane purchases upto 31st
January, 1974 would, therefore, be about
Rs. 6.23 crores. This works out to 3.1
of the total value of the cane purchased.
The percentage of arrears due on account
of canc supplied upto 31st January was
4.3 during 1971-72 and practically Nil
during 1972.73. The position had  im-
proved last year largely because of the
instructions issned by the Reserve Bank
of India at our instance to the commer-
clal banks to operale the advanccs given
by them to the factories in two accunots,
one of which is to be set apart cxclusively
for payment of cane price.
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Some of the Stute Governmenis, parti-
cularly UP., und Bihar, have already
necessary legislative powers to  enforce
timely payment of canc prices as if they
ar¢ revemue ariears, They arz  being
ashed to take action under this law. Other
State Governments which do oot have
similar legislation of their own are being
penodically advised to undertake it.

No reports have been received in the
Ministry of the factories’ having stopped
purchase of sugarcane from within the
allotted zones.

it wewr e . ofbe, #fe gErd e
srgeqr # @ &1 2w oW wwgew fenmn &
wrpry 97 fde o & Y7 feam o wwpew
#ft v o qTer o fredlt feem WO &
Tw, T W 1 o A A R
war gfa & e & fal ot A AR A R 1y
% &1 vy Frdrm—at, w# /g

™ ¥ frd ¥t Wi feome & am g afe
¥% foear ff apmr & ot o wm ¥ v & o
Wt 7 @1 ¥ fav wfa Wi feam o prem
fer-afrfor o & qmo gt T Y &1 v
qeeaf & &, s, wwr IwEm A feren
0 N feafyr o Fverdt Af & ot §, o0
W7 AN T MW WEW ETAT AEATL
9o dte, fagm W& W W= & oAwT
o ar o frafr apn feewie 8, qer
# ot gre T o o € # fe & e
I & fgfew &1 ¥9 & v w6l
WK ¥ 97 W7 qm—g WY W aE
T S & & o e ¥ wwd o Ser -
™™ % N yoq §, 0 W A e Tewnw &
T T W WA E L S { H T Ay
®gam 1.5 amw d1 216 Sefar § ok
W & 700 ¥O¥ o ¥ gt it g 1 wOEIC
W BT SUN ¥ 180 FUY WA T ORI
T T gt § e e w2 Wy
w i v §1 Wi @ @ gwed e
I & 1, v o Ihy S i ot ag ferr
o g, R a4 ey & i
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[+ e firw) W ey o g & fx @ deel oo
ferdrr o e o et G s el W & oo ek ot § & we o Y o
Wt Wt wdwr ot o e i ourar fwr mary O B & it ¥ o ey i ey o
mer § ore sk ¥ of frawdniizel sy T K i e et R ane s o
foar mar {1 wvwm it o @ it o R C 80 & ey witeer & frere @ e v
WoRART & owancy wgf wark vk 1 & ek frg P ag ¢ e s mefe @ farie
& Sl At o e ved gy K A e & Fow oW awd o g fer @ fewy s
& o g p—aW & vemet qT gw &1 SV QT 7 Wk o v o7 ey e § o
w7 qead W 9F Twar § ot Bw Wk WW ST W feat ¥ 9w el o am £

* $ sregy ¥ ey § o ord ok B

9 AT ¥ VAT GICA-QOEA FIRT 0 &Y iﬁ;f!:w#ﬂ;:t’kmg:imx
wifrw < ot &1 ™

STy, WY ¥ %o §3 foatw 131172
¥ T ¥ aom w fie v & A ov e
w1 ¥ wwrm 7 QA 1w & feg woe A9
wronfgat w7 ar ot &, d——

Advising the State Governments from
ttme to time to arrange for eypeditious
puyment of cane ducs by factorics;

Advising such of the State Governments
as have mo provision in their enactments
for recovering sugurcane price as Arrears
of land revenue to consider making such
a provision ;

Keeping in foice Reserve Bank of India
instructions to the scheduled commercial
baoks to bifurcate the accounts whereby
a substantial portion of the advances given
to sugar factories against sugar stocks is
carmarked for payment of sugarcune price
to the cane growers.

ey, TR ¥ W wrRTe & g §
% vty Prieet v s fs W wvarem w1
w1 gwt wafs fenmr & vl ofe
fk? aw ot Rw ¥ 1969-70 ¥ wEd
frafir 35 0Tl 1970 ¥ ey SERR!
@ aery ofe 20 sOF @F & T A
feafe & et & wnarey 811 (woeew)

oy, deefalt & vt &1 o e Qo
B % 80 nftowe off a ¥ &% ¥ = frorarr 41

a8t & fis wroamt ¥ fraifra o % R
s v w6 §1 va ey ¥ ¥ we
HENT &7« g frd o dad ot W
qtfey & wark omft 8, o e wsTeE e
wre wpan fie derd@t o oo w7 wrw a2
witfs & it & o gwdy e fireman & Wt
ag Wt yofea § fv o 99 e @ gt
# 7o iy d2 g1 1 AT W@ @ T ST,
@ & o SO Y I o Ak wenvefes
% 9T W, weew gra et g qT W
AT EE A wRAT o Wk s ol a4
At wir A 17 A ¥ v ¥ @R
I qv amet § v @ o, ogR TR R
A ¥ ¥fz 8, oww feww @1 v fA
=T ¥ o 913 e Y wrgfr gt A @
AR o v fan e § 7 s & et
&1 gy W O v § W1 B W W e
fem o &

© WX WV &Y AT ey gr W d
greTe ¥ e e § B wowe ot ag Wi
et o § fe wrkw Sty W et
I wd el ww deww Sw R @
¥ war feal & wme o Y Wi
ot Sl ¥ W AT R ww g o e
wyir ? '

ot Wo o 5 ; iy, ogt v ey
weer ¥ srefre wel o AT W oS
§ e v wmedw ¥ o wow w §
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whg & 3 o o wrew T W gEt g
w5 § Prver wad waew &, I T @

g

ot woww fwt Ay, A7 il OTe
qric k1 wnlt ofr w7 g wgar fer e A
& wver b e 83 W am em § gww g w
ok marw wrgy & Avw w6
myafet & wrom P o vifor aevar @ vafe
W &gy & fe ax ufr & fagm ¥ fam
FATY a7 qF sqaeqt Rty YT AT 67 T |

W WP i T A & difamy
weA & wfAr wiww o faan fao #
T & TR WW T @ Wi

@t e dte W iy wrwig wEew
7 ag vy ywr N § e avw arE o
wAw &1 Aeert Tl IJwim Ay § ol
™A e ww B oaadn & aeew
g N AT & A g wwew fe
arey &1 antvw FAy w T oA gk
Affr ™% gy wgf AT WY TR
w gary #, a7 afor & g oA ¥ an
W 4y fafe @ wae g1 it
frod af & ot o § IR wEmWE X
ag T AR w1

w wfafrw 70 wiv g0 sPom S
w1 A et & vy R an wer ax ferk
& fam 70 uffma R o s A H R
st 30 gfrwm S Q¥ T & feer
& fag o XX F owed o A ww F

w e f, & g 6 wg feme Rrer
wem § fe fitw W g Fonlt ol S
R ety @ fafy ¥ 8 ) o AW
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ufer frod v & gemdr ¥ ot feufr
et wifew | awt a% awr O (R ¥ fay
W w1 mew kT W Per am @
et fufr  wiefy

™R femm o omwe wmw k
T UOR e § 1 T AT AweT
w A e g ferm W W dm
owr w14 B T W fam
= F oA T A 9w v B fRw oo
A wATAY T AY ap W e §
™ 14 f & wqafy ®1 v 7 fA oA
fomr ¥ | v owwew ¥ o fr owreim
Ty WA § 6-7 WEW W EeETOOR
W foorr, 97 2w, gsg ww, e,
AT, W1 XA-— T aw few § fe
frm wy i ¥ 14 f ¥ wraRR
d=ft & 7 ey w9 ol ) v fream
®aw  fer ¥ oAt 3 owR el W
T g A oY A e e oaEee
§ g 7 I o W ¥ AT &
AUTY WATAY ¥ Y AW ¥ WTT AW W
Nt T g hweg &
fram @Ay mfe framet & 99% o dr
fer v o ¥ am gen faw @w

= wrare few  faost a1 s @
w ¢ e ? (eEm)

st e dlo AW A AW TR AATH
# qag ¥, w9 W AW W W an
s dmesa § v & @ fom ol
at feeet ¥ gw ¥ @ W et Wy
qan €1 3 fay w1 omw @ ofew

¥ viaw fm §a

g ¥ A T oA §, Ol wEmy
¥ 3 ok o gom o ok § &5 oo
arw § agr ot dwd feemt w9 qwr
o o § R oA ¥ @ R
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[k o o W)

T wE ¥ TS w1 oge
o b owgh o fafer wer & T &
o A v gt v d oy W oy §
f& wiwr & A ot of § 7w fodar
ONT ¥ TR gAeTd 38k SAOC s R
ot ¢ gt e ¥ oree e few-fer T
# @b W g-ferrn & fa,
FovireT & fo o w & fem sft—vmar
sarry & feer et b

o fewfe frw  (sifoqrd)  wew, o
ug qgdt oo ¢ fF S Y ot e awm
w fram T W feaTger & A a g
SwITEY AT Ty &7 fa e @ e for
¥ o v wr fie fer dedt & am fern
wwar § & vx A ufr W T
# &1 avefta ey faedt o 3w
f6 1971-72 W T ww gFw £ oW
W g faar § ifewh fm oW oW o
e T 37 g A o @ owew &
el frw W w8
Wep sie ofegm Wit (@ ey
femdt) e, Wy T T AT v e
# W war g1 ST A W Ry, € %Y s
oo v s FR, w W oW B 9w
4]
® fgfn e worw wveT, TO W
O ow oW 3wl oW oW oA
Wir i fewm v ¥R s a8,
vafag ffeewdt € W armma 6

i oaw oag 36 g am Ow W
¥ fmer o faw & wEr W G
fewm &, wmar dar faw & ot €W W
foon S o ¥R weeTe &) o
=T woee @ & fear Ay, fawr ® oo
= faar ww fe fegr ¥ &AT w12 W faw
it o @Y wart ag Gwr wtw ww Fearn
wr froe wf femr wm @y wrd ¥
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iz Wit e W geeidc wod @
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Rz wride | ot rvey by W 9y W
Wt fr awk W owdvw ki e
w1 &g W et qemiew g
st pfed iw goere Y qw N W
fasiterly ot Wt wfid fe o0 W wi-
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@y § B Awwema e o wid
meay far 2 vk R
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e § o e wx e § e fed
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® iy Bef b ey o gad W
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“ .. the price in Farrukhabad has
crashed to Rs. 7 per quintal against the
official rate of Rs. 13.25 per quintal.”
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12.45 hrs.
MOTION FOR ADJIOURNMFNT
Firing ta Patna
MR. SPEAKER * Next item, papens to
be lad on the Tuable

SHRI JYOTIRMOY BOSU (Diamond
Harbous) Su, the situation in Biher s
going lrom bad to worse  Thisly persons
have becn shot dewn and more than 200
ingured.. (Inreriupiions),  Even the train
services have been suspended. CRP and
army have been deployed to maintain law
and oider . (Interruptions).
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F far v o feime o
()

WTM WEE WY AT AW 4 W )
it awE i gw it TFrwr e 1w &3
T 1 (s

ot wew fupr woddt:  weaw W,
FHIY A ¥TR VI 9vATE ¥ ®THW & g
T T TS & FT F 0 W IH B W
fifam 1 (wwm)

o WERE : 919 AT 47 T |

off weu fagrd wrdddl @ www wRE,
N U % & A0 |

W WP ;AN A7 ae T o &
W A A AT W 70 W &5 wifey
¥ ¥tam g7 v An ¥ dwedie
W fom 8 o7 oW X wgr et fe
fafrr &oilz %

ot wew fagn et Wy wTew AT
¥ tewdim Ao fom & 7 @ W o O
wE?

(¥ereeiw)

WA WEG WY ST S T R
t ? oW dfn o oIw A wor g



199 Firing in
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e o} W W wWeh e -feah wew
mm-ﬂﬁﬁvm;*m
welt, ot ove qne qwef, off e o
wae,  off wwe qur, ot qWe (M
broff, ot Ag v, o Sl e ¥
oW & fom it Yoy R fer s

st wew  fagrd aradd@ wr ot ot oo
fte amgw &7, 7w Wopd wwr §, wfam
B oo,

SHRI 8. M. BANERIEE (Kanpur)-
Will the Home Minister be bere to reply 7

wawwgea: & g et o wamp
st & wpw g f5 g fafawe ot § o
e w7y § fs i w0 o o § v
®7 Y qT STM g AT W P O wpR
g i uy wifer nx wa 9 &} Wew o

How cun | keep this pending * Fither

accept it o1 1 reject it.

A wE | w1 frme s T aF difun )
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wom e raer wrE wnie fem
oy 7

WMoy ol 7o, (R
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ot W & I % &t g wwowm
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1 shall now ash Mr Vajpayee lo move
for leave of the House.

ot qwo qwo doefi : wIT FR TN AR
w wfam )

MR. SPEAKER: There s no question
of hearng

ot oew fegr®t oot : www W,
& st wordwy werw & fav omor o
wafn g g1 o were ¢ fe oo W
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vl ¥ & oo s g WY i
afefinfs v wat ¥ oy

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU

RAMAIAH) : I oppose it on behalf of (be
Government.

SHRI §. M. BANERJEE : The Home
Minister is not bere, Sir.

MR. SPEAKER : He has asked fo1 leave
of the House to move his motion. Those
in favour of leave being granted may rise
in their places.

1 am sony, the requisite numbar is not
there, the number is less than 55. Leave
is not granted.

SHRI PILOO

MODY (Godha): 1
demand a1 recount.

MR SPRAKER: Those in favour of
Ieave heing granted may please rise in ther
places again... Aguin the number is less
thar &) } am sorry Leave is not granted.

ot wem fgrd weddt . oww R,
T rF weE t-ﬂfﬂ’ Arodronurte =yt
% T gy difae, dRTET ¥ A fa
mE....

13 brs.

MR. SPEAKER: No. CPI pcople ate
ko m it

o wg ol : gerd W, O s
Lo g i A 4 (nter ruption)
MR. SPEAKER: Madhu Limayeji, on
what business you arc raising a point of
order? There is no business before the

House. T am passing on to the next item.
The previous one has alreadv been disposed
of.

l’tl‘”:iﬂﬂ:tﬂ:iqmw
wow e : fem & ot ¥ 7
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ot wyg food : & fiwdw * Wt T oY
w g ... (vewww)

SHRI PILOO MODY: Next lime we
will prepare our speeches and get them
approved by you 48 hours in advance.

ot waw figrdt st o Siw i s o
otz Ay fg mn §, Afer o 9%
g eferr wti fe fogre @ ofdfefr
% a7 owew 0 wwi ogeh owifge LW
193 & 4% AAg # wwt gramg

SHRI PILOO MODY : Why is this hap-
pening in Bihar? Only because the Par-
hument and the elected representatives of
the people are being throttled in  this
manner. That is why it is happening in
Bihar und it bhas happened all over the
country. Do you think that you cun stop 2
revolution in Bihar by not having & debate
in Pmliament, just because we have here
a few gramophone record with broken and
worn-out pins”  Purchused povernmeats
will not be permuted to survive in this
country.

(Interruptions. )
MR. SPEAKER : Muay T request all of
you to please resume your seats 7

Ornder, please.
seuts

Please resumne  your

(Interruptions.)

SHRI PILOGO MODY: On u point of
order, Sir. 1 want you to be uware of

the language that was uwsed just now in
the House ..

MR. SPEAKER: I do not think any-
body could hear amything and nothing ia
there on the record.

SHRI PIL.OO MODY:
Vasant Sathe . .

1 pame Shri

HRI VASANT SATHE (Akolu) : [ name

Shri Piloo Mody.

(Interruptions. )
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MR. SPEAKER: In all this nolse
nothing could be heard by the jeportens
and nothing has been recorded.

SHRI PILOO MODY: It is ndt merely
8 question of recording. ..

(Interruptions.)

SHRI PILOOD MODY: On « peint of
order.

MR. SPEAKER : What is the pomnt of
order ?

SHRI PILOO MODY: It 5 not merely
a question of recording. After all, Mr
Sathe occasionally sits in your Chair and
thercafter he gives the same ruling which
you are supposed to give and when u
Member like that uses laneuape which 1
have heard over here, 1 think it is too
shocking. Do you think that by not
having a debate over here you arc going
to quell the anger of the people m Bihwm ?

MR. SPEAKER: Don't ask like that
About this Adjournment Motion, 1 pul it
to the House and leane fell throogh. What
else can we do about it?

& vy fod  guwm W, ¥ AT
wE W } |

SHRI R. S. PANDEY (Rajnandgaon) :
What is the business before the House ?
I would like to raise u point of order be-
fore you call Mr, Limaye. 1 would
like to know what the business before the
House is.

it wy fomdt : i o g g, & a1
faorz ¥ wgr gt & wwerr v W

g K ¥ v o fer o S T
Ak R Wm g EL

(Interruptians)

MR. SPEAKER: ! am not allowing
anybody. All of you may please sit down.
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oW o7 weerer aw Al wfid L (seeew)

ot wew fagrdt wldet : o Awwe
oft o €1 R 37 F fad o v dfer ol
™ 3ET eEzdz A Frac #

MR SPCAKFR : We cannot do it. The
Business is decided by the Business Advi-
sory Committee. The Home Minicter will
come later on. He has gone to ustertuin
the facts, .

SHRI ATAL BIHARI VAJPAYLE ; The
Home Minister miuy not be here; Govern-
ment is here...

it wgfemn w1 wm W X feeew
UAT3 G w7

MR. SPEAKER : I will ask the Minis-
ter 1o make a slatement on it. The
Minister will make a Statcment later on

1 request ull Hon. Membeis to pleuse
sit down.

SHRI H. N. MUKERJFE (Caleutta—
North-East) : Could I have your indul-
gence to mule a submission. On one occa-
sion, on & similar ivsue, in view of the
reculcitrance of Government 10 4 discum
sion, on & similar issue, im view of the
fundamental national importance and in
view of us on the opposition being unable
to muster gufficient number of people to
stand in their seats, T made an  appeal to
you, Sir, .
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1 sppealed 10 you wa the Jast occasion,
to evolve opportunities for discussion of
this kind of matter without Jelay. Let
the Government, realite one thing, that in
this country they ure going ‘o see thi
kind of think. (Interruprions)

ot wy e - mewwiz g
t Mew wm & doawlt 7

MR. SPEAKER : May | request you all
to please sit down?

SHRI A.K (:OPAT AN (Palghat): Sir,
I request that at least a discus.ion must
be allowed on this becamse it is 2 very
serious matler. Accoiding 1o newsparer
repoits, for the first time, in the annals
of the history of Legislature, thicc shots
had been fired in the lobby. Never has this
occired before in the histoiy wf Parha-
mentary democracy

&

So, | want 1o hnow and the people alwo
would like 1o know what has happened
therc. So, a discussion 15 necessary, It is
sail that anti-social clements bave done
this, (Inrezraptions).

MR SPEAKFR-: Shn Gopa'au is on
bis legs Why do you not Jlow me to
listen to him?

SHRI A. K, GOPAI AN. It 1 sad that
in Parliamentary demociacy n this coun-
try when you have ullowed oune Member
to speak, others do not allow him.

MR. SPEAKER : It 1 very wniortupate
that you and 1 belong to the oll order.

SHRI A. K. GOPALAN- the proce-
duwre » thut if the Speaher allows one
hon, Member, the others should listen to
him. If others will not allow me to go
on, then there is no use coming here.

MR. SPEAKER: 1 have not allowed
anybody excepting you

SHRI A. K. GOPALAN: You have
allowed me. And with your permussion, I
am making my submission. 1 say that this
is a very serious matter and it is not
between the metnbers of the Oppogition
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Party &n the Ruling Porty. There ate
anti-social clements  in every Slale in
India; they are growing. What R the
reuson or basis for it ? Is there any basis?
Plense examine the policies of the Gov-
ernment. Tt 15 said that prices have gone
up. Eserywhere the prices have rome up;
there aic other issues also, So, please allow
# discussion on this The discussion off this
is very cssential hecause things are deve-
loping in such a way that we do rot know
what will happen in other States in the
country. Please Jllow 2 discussion.

MR. SPEAKER : May [ tell vou that
theie »» no intention m any way that any
discunsion should be varred ? \Vhen the
adjournmert motion was brougat. I was
thinhirg that there wus enough strength
for you at least today. It so ha»pens that
sometimes many mombers are absent.

PROY MADNHU DANDAVATE
{Ragapury: lhen you modify yoor jules.

MR SPEAKER: You will all come
everyday brhe that. But, what sbout quo-
rum m the House »f the Huuse n short of
the 1equisite numbes ?

SHRI H N MUKIRIEE " Does that
mean that the Spesher, because the Oppo-
stion 1 numencally wesk, woulii not try
10 help the discusvion on a matter ol
nationad importance? (Interruption’s)

MR SPFAKFR. Piof. Mukeijee, you
had yomr submission | allowed what was
m my power. If it s not 1n my power, 1
cannot allow that,

W wy fd
foae wp

191 71 frepwm mow

MR. SPFAKER* Theie 13 a procedure
set for that.

SHRT H. N. MUKERJEE: They have
to say something. Why ate they playing
4 superior role and kecping quet und
saying nothing ?
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K. RAGHU RAMAIAH: 1t is
unfair to accuse Governgent in this case;
because the Opposition has chosen a parti-
culur method and they have not found
sufficient strength, now to say that Govern-
ment have been against a discussion is very
unfair.

[ may subout that the Home Minister
has gone this morning to Patna, aad } be-
lieve he is expected tomorrow. \s soon as
he comes, we shall certainly place the mat-
ter before him and place the matier before
you 30 that we can decide when and how
und whether a fruitful discussion can take
place and if so when.

SHRI JYOTIRMOY BOSU: Oa a point
of order. Yesterday, you made it quite
clear that Government should rurnish this
House with a statement. Byt today we are
told that the Home Miniser has left for
Putna. .. Are you aware of this?. .

MR. SPEAKER : Immediately aiter the
matter was raised here, 1 said that At that
time, how could 1 anticipate this ). .

SHRI §. M BANFRJEF: The Deputy
Minister is heie and let him make a state-
ment and let us have a discussion on it.

SHRI K. RAGHU RAMAIAH: 1 was
going to add that in the light of yow
direction yesterday, in the light of what-
ever material is availeble, my cnileague
Mr Mohsin will make a statement f you
would permit, on the bawus of whatever
facts are available to him.

SHRI S. M. BANERJEE : Let him make
the statement and let us have a dncussion
on it.

Wt cwree Wl (9T
u AQwer e g g b

ot dyx ww g (wmr) & W ogw
frier won W § o owp wi i
& darg« & wpn g foqw WY ot o oW
forre wr o €

v o,
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A

wy wipn § e wyt e faw oo & fews
g pov W oW wemn war §, weli WY
am wméwt § € fg W oy &7
aft e sy § ote wt ot oveT of
foerT ot greTear w0 § | Swr o O
¥ awore e e S o e g
ofe 2z 7 &t f& i W e
Py ot v wfew wwdlie §0
ar frs 1w & s et g dar
P e ey gt wfed o (wem)

MR. SPEAKLR. There can be no
speeches  Theie 1 not gomg to be any
debate now

SHRI PILOO MODY* They ean do
whatever they like, but purchased govern-
ments will not survive in this country...

MR. SPEAKER * It 15 only himself that
will survive

Do you want Shri Mohsin tv make a
statement ?

ot wew fap® ewie o gww @, gw
o wd w6 g & ek e g
afer 99 * arg Wy swoewi & Bl oot
awg ww &7 @fwg 1 oy woer & g
o wn wi@

MR. SPEAKER: | will put it bcfore the
Business Advisory Committee,
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They say thut they will listen to the
Minister if you allow them an opportunity
to have a discussion.

. SHRI K. RAGHU RAMAIAH: Lot
the Home Minister come back, Then we
will decide. What is the hurry?

MR. SPEAKER: After the Home
Minster comes buck, he should make u
statement. Then we will decide.

o wew fegd alR : Ty o won
t 1 vm fiir et ffig f& o o oo
i g v faww v

woaw wfter W ¥ IR de oA P
wh fer fo g wifed oo & fad
ot wew fagrl wedr . o Y, i

W W oAt ® awTr A
t'f

W W R X W T e A
pit wfgR agr Prd O weRt § e
swa % fao 1 o am @ efed

W wew fagrt wwiht | frw
¥ fod ot Foe ot wrfed o

193

SHRI H. M. PATEL (Dhandhuka):
will you permit me tv seek a cluification ?

MR. SPEAKER‘ 1 think the Home
Minister should muke a comprehensive
stutement when he comes tomoirow. Then
we will see.

Papers to be laid on the Table

SHRI ATAL BIHARL VASPAYEE.
Kindly decide that aufter the statement by
the Home Minister, there will be a
discussion.

MR. SPEAKER : I will look inlo it.

ﬂ“mm-mﬂm
e §
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www e gy A st §
& wpr f5 Rk o dfwg

I have asked the Minister riready to
find time for it. Let the Home Minister

make his statement. Later on we wil
consider it,

ot wmew fgrtt wdR g *R T @
b oar o mier wiT Y w193 R
wiaem g 7

wew Wi At AT am o oa
Tk & owr STy

When be comes and makes . <tatement
tomorrow, we will look info it.

SHRI DINEN BHATTACHARYA
(Serampore) : What is there to look into T

MR. SPEAKER : You should f:llow the

practical meaning of the language,

SHRI JYOTIRMOY BOSU: Is the De-
puty Mimster making a statement ?

MR. SPEAKER: Instead of Shri
Mohsin making a statement today, and
again tomorrow, the Home Minister
making a statement, we will have ome
statement tomorrow,

SHRI JYOTIRMOY BOSU. No, Sir.

it wew fagrt areat . v v 97 A
et § 5 = §m fufiee % Reie
¥ am fagre %) feafr qv wwf gt °
wemt wyrew, wat & & s geiv afye
& 1 Afer W A § oo A e e
frr wfed

MR. SPEAKER : We will have to ask

him 1o find time. I have no powers to fix
it up

W wew fgr® wedwt : osw @, o
o vt @fam fie v wwi geft oo i
wa o wferk & 7
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qWE WEEA . I § AT FGT |

o wew (agrdr awmar @ aF #F T

FF  grv 7

wEmw WERR A9 AT AW F & iR

& T

o UWEA, WIED . 97 AT WD
HIX AT THo THo 1 FEFETE  (qagw)
megy wglaw oA afew
13.25 hrs.

PAPERS LAID ON THE TABILE
DetimitaitoN Connission OrRDER No. 10

IN RESPECT OF GUJARAT

THE MINISTER OF STATE IN THE
MINISTRY OF LAW. JUSTICE AND
COMPANY AFFAIRS (SHRI NITI Ral
SINGH CHAUDHURY) : 1 beg to lay

on the Table a copy of Notification No.”

S.0. 118(E) (Hindi and English versions)
published in Gazetic of India dated the
25th February, 1974, containing Order No.
10 of the Delimitation Commission in res-
pect of the State of Gujurat, under sub-
section (3) of section 10 of the Delimi-
tation Act, 1972, [Placed in Library. See
No. LT-6458/74]

REVIEW AND ANNUAL REPORT. OF MADRAS
FErRTILIZERS LTD.,, MANALL, MADRAS FOR
1972-73

THE MINISTER OF STATE IN THL
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1T SHAHNAWAZ
KHAN) : I beg to lay on the Table a copy
cuch of the following papers (Hindi and
English versions) under sub-section (1) of
seclion 619A of the Companies Act,
1956 :—

(i) Review by the Government on the
working of the Madras Fertilizers
Limited, Manali, Madras for the

year 1972-73.
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(ii) Annual Report of the Madras
Fertilizers Limited, Manali, Mad-
ras for the year 1972-73 ualong
with the Audited Accounts and the -
comments of the Comptroller and
Auditor General thercon. [Placed
in Labrary. Sce No. 1'T-6459 74}

REVIEWS aND ANNUAL REPORTS OF WATER
POWER DEVELOPMENT CONSULTANCY
SErVICES (INDIA) LTD., NEW DELHI AND
RURAL FLECTRIFICATION CORPORATION,
New DELHT For 1972-73

THE MINISTER OF 1RRIGATION
AND POWER (SHRL K. C. PANT) : 1
beg to lay on the Tuble a copy each of
the following pupers  (Hindi and English
versions) under sub-section (1) of section
619A of the Companies Act, 1956 :-—

(1) (i) Review by the Government on
the working of the Water and
Power Devclopment Consultancy
Services (India) Limited, New
Delhi. for the vear B72-73,

Annual Report of the Water and
Power Development Consultancy
Services (India) Limited, WNew
Delhi, for the year 1972-73 along
with the Audited Accounts and the
comments of the Comptroller und
Auditor Gencral thercon. [Placed
it Library. Sve No. LT-6460/74]

(ii)

(i) Review by the Government on
the working of the Rural Electri-
fication Corporation, New Delhi
for the vear 1972-73.

2)

Annual Report of the Rural Flec-
trification Corporation, New Delhi,
for the yeur 1972-73 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon. [Placed
in Library. See No. LT-6461/74]

(i)



213 Maver Under Rule 377  PHALGUNA 24, 1895 (S.fk‘d} Manter Under Rule 377 214

Revigw AND ANNUAL REPORT AND Shelf of India shall vest in the Union
STATEMENT oF ACCOUNTs wiTH C AND AG and be held for the purposes of the

COMMENTS THEREON oF ORissa Roap
Transport Co. LTo., BERHAMPUR
(GUNJAM) FOR 1971-72

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): 1 beg to
loy on the Table :—

(1) A copy cuch of the following
papers (Hindi and English ver-
sions) under subwsection (1) of
section 619A of the Companies
Act. 1956 :—

(i) Review by the Ciovernment on
the working of the Oriwsa Road
Transport  Company Limited,
Berhumpur  (Ganjam) for the
year 1971-72.

tii) Annual Report of the Orissa
Road Transport Company Limi-
ted, Berhampur (Ganjam), for
the year 1971-72,

(1ii) Directors’ Report and statement
of acconnts for the year 1971-72
of the Orissn Road Transport
Company Limited, Behrampu
(Gamam) and the comments of
the Comptrolier and Auditut
General thereon.

{2+ A statement (Hindi and | nghsh
versfors) showing reasoms for
delay in laying the above papers.
[Placed in Libiauy Sce No. 1T-
6462/74]

13.27 s,

MATTIR UNDER RULF 377
REPORIED SALE OF LAND UNDERLYING
TERRITURIAL. WATERS BY MAHARASHTRA
GOVERNMENT
o wy fowd  (aber) . waw oY, WA
ey T oANAG wim § o o fefaae
NI REM A ST Wit @ & 1 g

AR 7 weiT 207 @ weT 8
“All Iands, micerals and ather things

of value underlying the uceans within the
territorinl  waters of the Continental

Union.”

oW XA, W %7 Toea ¢ fe 34
difrgm andd & A,z & AN A1 whw
¢ & o frfer ik ot ) A @
g & aEAE WA AR A7 W
Waw ¥ qm fem § T ® dwww 20 ®
1 AW & AW ol § 3w O b
™ g T E A v awt R oqw
v g i & foriom sfmam g b
fr ¥ mr 161 UvT T fafww W
Foam g oaom ¥

Y ONT IWA 7 ATATT N1 AW A W
1 ¥R 70 feem & v wee
g owgw W, sATm wife @@ aw
957 qfadt 91 3 7 # 1 rw wiA AT o
paT i o Awer gré & foaw ¥
at wE

& 14" T wa aww g oW
e g oW ¥ 0 o b fe
M WS AT & YA Y § oAy
¥ Aga owmz ¥ AR N ww fmfem
N ATET ¥ WY MM AT oW
wfaa f N e faaart d swk oA
i iR 7 T o & e e e AT
€ 77 g AT I el weE R
T o o A & P Y e e e
Mk A T ag sfeer 6 Sy gaw ?
w1 R 1Ay W A e § e ye
& af o i & fam W fem W
@ av foor mm F oW war omay feowe
& W W FAW ¥ AT 6T A
¥ 7 166 vy o7 W ¥ af &
AT FE K WP, R m WAt @
t & e dwd W A A gt &
wgr wr dwr sier 4 Eew fewowr &
W o am saE SR R TR
W &q wr 1 v ¥ fmd 59w
faer 71, R m g o Afer ag o d
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ol w b owee e & woere  called at 330,

ot e et g € wr v
R o o whr 7€ g oo W
O T ¥ W O Zaw oty Forar o 4

o weliw weer Wy qo el Tk

ot vy R . Aw g oo W WY Wi
t 1 & iz o fed o few & oo
v drowwr §oodwoed, 5o o Wi
wfew ¥ @ O fwfera 9w o o
wrAw v g &, g ofwf W wi ¥ ar
¥ o won @t i dar e
@ orTEm b o aee o T
w qwdt § 1 ot e e g Wt

weaw wye : fafreee & e W
T |

Wt nq fowd : ow 4B T 6 R iR

W &% Afer dwr o R e ¥ oS e
T qiterdr & ¢

worw W 30 aw ¥ o wry @ pen
¥ W ey @ owr frar g oaw
e wiw @ oW G ¥
aw W fear o

Wy fed O @ Y w3
waE o

13.32 bes

GENERAL BUDGET, 1974-75—GENE- o

RAL DISCUSSION—Contd.

MR. SPEAKER : The time left is just
cnough for the Finance Minister to reply.
But, one or two Members from both sides
of the House can be accommodated. The

Finance Minister will reply at 3 P.M.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI K. RAGHU
The Finance Minister may

RAMAIAR) :
be called at 3.30.

MR. SPEAKER ;: The members will
welcome it because they want more time

Shel Vidyslankar, who wes oft his legs,

may continue.

ot wwe aw framiwre (VAY) : ww
& wy oy w fe gard wonfs syweer
# ww aw fww cfondr mf for ow o
g O e oy gt we i)
# ax ot wy gy o1 fir g Ayt TE AR
svnfer &1y wwog £ 1w o
#wawd ot wf ofr d g ai
& e ww Tvw wwr W aev @ g feer adt
¥ ot Tow Yo fn it fymme femman
fie tw st § dwem waE fae @
s oW |

13.34 brs.

[MR DEeruUTY-SPEAKER In the Chair]

T SO ¥ N U g6 oA s anfed
T R o e § IF ARen W
o e gt g i vet v & fam
s S o gr g wmor wvan ¢ fr
FOCETANT CH  AHET B §H9H 7
&1 wrwe gy e §fs 97 - TRE &
T ¥T 77 qUEE SUNT ST A Fwwd
W wwem g @ wnEt & o faww g
i dmr A ¥roy off o WO T R
o oqE W AW | W AT R
¥ i v § Ter wer o qw g
§ ofc dorerlt ¥ gfoae amd A o
T 59 FTONR Saer W fowr R e
it |

maToaTdt  Forieny Wt 9T SHER 31 AT O
o o W R 5o e
g & o el o g o’ B e
o wxt 1 wowr o oy § e ot
ofr st s S & Wie o T e
wra @ | & foreer Ry g (v firwr ol R e
¥ o v frn & f W & o @
Wi # ooy b § ve # dw tw owwd
t it gee owlw wTh W wy gontt
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o A o Xm0 4
weT wniw W wow ) fer o oh
Wy ¥ waw ¥ o ww o w
T Wl § oy gX gw oy W
AW § W gy gl shon ¥ o vewr
oy fer cowt & ot g & ot
wawer § fe @ @ gl & W a0
vz b o § @ PR wwE & e
Wi fmpot ¥, e w e
v wtadr K ewwn 5 fe g oW
e ¥ar wifigd fie fafar o swwewr fuwr
T Oy g v by Wi e
Wt afes a ow @Y R ow A 8,
oo ghiwm Wi & e wfee o

. W AATAAY  weMT  STOR ¥R W
¢ ffm o mr @w@ wfed
dfew mh &

TR & W gmifes & ¢ I
ot TR W ) N g Ay dor
waTefrzy § W 36T ey 2w dem

woertt wfwrfan $gfesn ¥t d ofe
afr  amt wifigd ey & e i
wzaar arfgd 1 & wiry o) framr ¥ e
THA!  WOATT W B g 9% AEAY
% fown § ) ¥Ox ™ W W WY
ot Av NumEew § 1AW W
Ik H owgoarr § A wmw fomw oamw
§ fo-pnt e ww wr ko wfe qEd
o 2! AW Wi o eem gt ek
e o o & frw a6 e
wf § wife gt e ww e af
19 219 WA AN AWM O@ |
o A Wk W A & Wiy agh -
fonfor s e G ¥ Afer b A
wiw dwx 1w oW oA ¥ ar W
£ ol 7wk Wi & frg ot dwe
7o A e § 7 ool a0 wmw
wm vl | W o & gl el
it dnfety X W v §
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& g fe w wm wiw o wd
wor Wi fe ¥ A wm wews § oy
oo g - few W et et
o few o o

™ Wl & W & awe wr gndr won
g !

SHRI H. M. PATEL (Dhandhuka) ;
Mr. Deputy-Speaker, Sir, [ think it would
be true to say that this budget is more
realistic thun any of the other budgets that
the Finance Minister has presented. But
I do not think it is possible to sustain his
claim that it is either growth-oriented or
anti-inflationary. I would give two ins-
tances in respect of each to explain my
point.

The Finance Minister has decided to
extend the development rebate for one
vear. 'Whatever machinery or equipment
that has been ordered prior to 1st Decem-
ber, 1973 would be eligible for it, provided
it wrives here before 31st May, 1975,
While 1t is peifectly correct and proper that
a date limit should be fixed, the date of
delivery is not dependent on the date on
which the order is placed or the
the party who has placed the s
would depend upon the supplier and
country to which be belongs. Suppose you
place sn order for a ship in the U
Kingdom, it may take more than two
three years for delivery. If the same order
is placed on Japan, the delivery might be
possible within a year or 18 months.
Therefore, while insisting on 1st December,
1973 as the date for placing the order, I
would bave thought the Finance Mimister
would have allowed greater flexibility in
regard to the arrival of the equipment or
ships which have been ordered prior to
that date. That would certainly have been
more growth-oriented.

Then I come to the anti-inflationary as-
pect of the budget. What can be the resoit
of the numerous excise duties that have
been imposed under the Finance Bill ?
Excise duties on those items which directly
affect the ordinary man can only bave an
inflationary effect. Why is it necessary to

s
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[Shri H. M. Patel}

impose these duliey in this particular year
when it is most important that every postss
ble step should be taken to contain infla-
tion and not do anything that may in-
crease the growth ot inflation 7  Excise
duties huve been imposed on many items
which have a direct impact upon the or-
dinary man. In fact, the excise duties even
on lotury poods ledd to price rise of other
items which are not affected by such im-
position, becanse of the climate that s
created by the mere imposition of excise
duty. So, here apain the step taken is not
only not anti-influationary but is dircetly in-
flationary. By this budget even the postal
tarif han been raised substantiolly and it
will certainly affect the smaller man, Postal
service 18 clearly a social service and the
sim of the Government should be to pro-
vide the social services at the Towest possible
price. even if it means that a Toss has to
be incumred.  Any risc in the postal rates
will certainly result in inflation.

Then, while a Budget. of course, cannot
be cxpecled to rcmedy all wrongs, 1 think
it cun certainly draw painted uttcation to
and imsist upon Government policics 1o be
so directed that black market ond other acti-
vitics can be reduced. Unc of the things
that belps inflation most is corruption. What
is the direct cause of corruption? It is
the controbh. The Government shonld real-
ise by now that a great many controly are
not really necessary at all. 1In tact, if we
were to have o complete and thorough-
going review of the conlrnls now in ope-
ration, we would find that we could dis-
pense with great many controls withott
materslly affecting the efficiency in regard
to anyone of the items »o controlled and.
yet. this one step would ehminate, to a
very large extent, corruption and corrupt
activives, Undoubtedly, there are some
controls which may stii be found to be
essential, They can be retained. If the
numbzr of eontrols are reduced, it may
be possible also to ensure that the controls
that dre retalned thereafter could be en-
forced in a more effective manmet.

1 would alo like to draw the mttention
of the hon. Finance Minister to this fact.
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Public Accounis Reports on these matiers 7
If he has done so,
really found where- it
possible to imiprove the taxation
long before. 1 would urge
Finance Minister to go
ports with the greatest
see how for it rests in his bands to
the machinery, .

For imtance, you take the Ipcome-tax
Officers, the calibre of the Income-tax
Officers, the recruitment of Income-fax
Officers. the qualifications that they should
have, theu salury scales, for years these
guestions have been settled. questioms of
fixing and determining their salary scales
and other things. When you give enormous
powers in thesr hands. when it liey within
their hands 1o recover lakhs of rupees, W
pass orders which affect labhs of tupees
iecovery. you should have found it neces-
sary to emure that those officers are of the
highest culibre possible and also to ensure
that their remuneration is fixed in an ade-
quate manner. What o you do instead ?
Complainty rcgarding their salary scales,
their  momotion prospects, etc. remaln
pending for vears [ undemstand that some
stepsn have been tuken to impiove them.
But they are hesitant steps. Have these
guestions really been talen in hamd with
the degree of uigency that is necessary ?

Again, you comsider the number of cases
that are deluyed in implementation, asscss-
ments not completed and recovenes not en-
sured. All these matters are dealt with in
considerable detail in the P.A.C. Reports.
1 hope, the Minister listening to these re-
roarks of mime will make a point of study-
ing these Reports. I know how industrious
she is. I hope, she will mssist the Finance
Minister in this partcular aspect and there-
by enswe substantial improvement in the
recovery of direct taxes. If that improve-
ment occurs, 1 have not the slightest doubt
that it would not have beewt mecessary for
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the Finance Minister to impose additional
taxes to the exient of a paltry sum of
1 am
sure, much larger sums could have been

Rs. 100 crores or Rs. 200 crores.
recovered in this way,

MR. DEPUTY-SPEAKER : Most of
speakers are now from the
benches 1 have been requested by
Whip to allot seven minutes to each
that we may be able to accommodate
or most of them.

Dr. Govind Das Richhariya.

wto mifin aywr feofion (wmt) - Smeaw
o, wror % affeafr § faer ey ot ¥ o wgferm
awz gw faear & Fafiepy A & g o9 & fi
ot & o 1 feg T 9 o AT
sk § {6 s &w & A oty A AR
¥ A 71 § a0y Tgart &1 § ) sk A
&1 anRen vl & W o fF ad ¥ ag
T o T T IR O R ) e
RTA GOETT $Y WYY 3oz Y g fooke gt
fafeaw AT & mymE & fan wRNE @ Fm
WEET § ) §E O TR O G uv
Y W1 e Seofer @MY § e faor
e At M A e fewm g fe
TEEA AT ¥ wTo-a1q A frreo oY swen
A i Y o m t w
S e L IO wRmR WK e
wrdt gt & 1 fafem o & wry Wy v
w v o fewre vk Y yrewrsar § f foron
& foy o w0 il w1 i R ? e
ali ¥ ot vy day v § I feror it
wd% ¥, oA % ¥ oA ¥ vw or o
o wrs o & ww ot ww qgv w fe Wi
&, o wix § 1 TR g Wi} Wy & wifew
TR g Seratfew ¥ e 9 sywer et
g o ot Wt T Y g fer o ffe OE
Y oy WY srwee am o e & e o
5 ot vt frmer Y, R Y A & @R
et #1 e Y e oir o dar gk @ o w
e araE b
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gt % JeaTr o1 e §, Prfea ot ¥ 9w
® o eawd | agan § o ot g § e
wft #r duw fielly o & pf somm & &0
v s fighy sar & ¥ v § ey
wOTC W o faw sl o wr ot gty & sl
# forer Y yfer forareor & wrpw v o ik §
v 0w ww § e g ATy tw F swifer
MR AvRe g frash A
fe g or i art 3w &  forg i T
 fie v arlw aw Wt ¥ F gf foror o
apwear fafeqw w9 & oy g7 ot wrfeg
F90 N 77 ¥ wvavaw v § ag § gfr gER
1 1 #wTt R & wradY ay o 4 el oty
w1 6T T Y B 1 W gt feny wmoers &
fr g wife e Ay adt el & ey ¥4 4wt
g sy 2w & foreefy ot fir e ¥ et
& & g o gy o & 1 o
T 7Y, A i W A o A Ay
TR T-E7C 9 AT grawear § 1 W
faity sar & g

Wit & g Iear Sfem o9 & wws
¢ frur | fan w7 sfem Y gl oW
ydtg g & wiow 78 W € W s
| # Wi AR & o §
Ay fewrt & greT, wers firert & o W @
ferr, AT & gru ST e & v A
ot frar gt s R & W gl
wrrRrrey & fagr & o vt g & 1 et
fiFw 71 Ty AT EF TR ST ot frare wedk
o wrowe § 1w & a0 are fewk F W
wE § ITer T e wr wifige o el e
firere oy ot & 9w ¢ oY Fd T ¥ WY
SRR § | W 3w WY FF Afeay 36 § G
qrft &1 ¥ Sww o ST e A @
wTOq A 81 T § Wi T IO W
& w7 s § | fewr€ g fieme & srow
wrifam af § it & 1 ot & oy @ v
o g w8 e fir o guTa § e et wfivere
78 Tt & I N qeft ce o § v
afedt & st o & ov @ ¥ wiww A §
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[ e wrw Rrwdon)
et &, ol e A e s § ot o
& ot wot g€ e & wiw ow we o ok W
¥ wf\fq gt foear wat 1 g g wneees § e
tw w1 oY o § Tw & sy bR v ot
wivwre Y fored & w1t fawrr free &€ ) ol
g @ W ar §f I § pRme g
Wi et g it fedy sorr R o wreneee
L

gt m% erowrl w1 awe §, s e X 0y
frray pdy & fF frd oY wrowd woeTe
WO g W fog § & Wiz & w4 § ) W fadw
firwr T e war warg § e woeTd wroam
W & worit § 1 afie o wroart F farr sl
R, % & ¥ o § W i T R
W, I AT & WX TEE TETT
I wrlteT e e o W e o &
T & ST TAE HAT AT 1 TR WAL O ™
ey & o S gt Wit ap wEEr W AT
TAY FTOWR K1 IAEA W | AR AW @
drmaT & fieera wy ATEw Ty ¢ afe
Bt &1 wrmr ¥ kAt & Ay
aff &1 v svery wrens § e gt Rl ot
srrrg & IR A1 L W &, ww ¥ i
wiN) & Ao 4 Tt o AR 1 vy
WY Sy o W o e Pt oy
woH fir 2w ¥ fire &, witw & e &, T
fa¥ & i e & fewm & et womr fipr B
T Tn § spim o son 7w e
fieie srr 3 Y sTrwET § 1 T ATET SR
§ e gur® e ww v & oA ot Tl
firity sTRr T W T W AT |

i ¥ sl o Fedid o e e A
gt wrek ot faw e v ok & ol &
forg wg R e & weh ow W AR Y Ak R
o warw & whard ol ax aad vl
Mok {1 wes i frw am W o
wrrewreat § 1 3ak g v o oft st
¢ frity sr 3% o woee § ) o oo qEwe
® § whafal Yol o o o foed
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& Forll s wre g gr o wob £« ek
Foun v end {1 R umb v gk &
W ¥ fieg § T wpk wek el if ek ¢
&t wy vt g vy woh vk W o
T Tt v o § 1w g e W
geT ey dwve ey aver & g o waw o
vt 1 @ Wl & we & e o) grrwr
¥ fir i ol wo femr )

SHRI SAKTI KUMAR SARKAR (Joy-
nagar) : Irise tosupport the Budget of the
bon. Minister, Shri Yeshwanirso Chavan.
However, 1 do not share the view that it is
a very bold budget as cxpremed by fome
of our colleugucs. But | would say that
there is o pragmatic approach and a truth-
ful admission of the facts and failures,

The only thing that he 15 trying to create
is to bring a fresh air in the field of in-
vestment. It is true that by giving tax
relief particularly in regard to income tax,
by reducing it to 77 per cent from 97.75
per cent, certainly he 18 Uiying to get l1esh
air in the investment field. So long he
was Finance Minister—he has been Finance
Minister for the last four years—he has
tried to bring that air through the ventila-
tion holes, but this time he way courageous
enough to open some channels, that is,
some doors or windows to bring that cli-
mate, But 1 am in doubt whether it 18
possible at all because so much indirect
taxation has been imposed. 1 doubt whe-
ther that climate can be created at all
Unless he creales enough resources, how
will he tackle this problem of uncmploy-
ment or the removal of poverty or the
achicvement of self-reliance 7 Would it be
possible by merely giving a tax relief from
97.75 10 77 per cent? Will it increase the
investment in every field? 1 doubt about
that suggestion and about the decision which
has been taken by the Finance Minister.

ot wiwre soTe TR (ST - vTEw
e, whod et KTk L .

MR. DEPUTY-SPEAKER: Not now.
SHRI G. P. YADAV :**
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MR. DEPUTY SPEAKER : This wili
not go om record. It is agminst my nature
Member, I 't want to
there are certain rules in this
are in the midest of onc dis-
cmsion ; and Hos. Memebr is on his legs.
come and interpose something olse in
& complete violation of the
Tules, Now certuin things have been happen-
ing there which are not in accordance with
parliamentary practices, but if you want me
these practices  here, then
do differ from what is happen-
here 7 Therefore, I would request vou
your scal. We shall see what
but please don't disturb the dis-
now, and kindly sit down.

&
-

14 hrs.

SHRI SAKTI KUMAR SARKAR : My
time is vety limited and [ have an inten-
tion to say somcthing more but | now
Concentrate my energies fo ask some clari-
fication from our Finance Minister and the
Dy. Finance Minister present here. 1 want
to sa) something about the capital for-
mation of the country. It is known to
everybody that surplus over comsumplion
and saving over expenditure, goes to capital
formation. Will the tax proposals yield that
climate in which we will be able to attract
savings ? | feel that it is an impossible pro-
position. Every year the prices are nising
bigher and higher. Just now one of my
colleagucs referred to the incidens of
Patna. This is mainly due to the cause of
inflation and the price rise. Of course |
do not fully agree with his views. But 1
want to koow how we could tackle this
problem,

Due to the rise in prices we will not
be able to produce eaough which we want
to do. Our agricultural sector has been
adverscly affected due o price rise. There
is no possibility of increasing fertiliser pro-
duction. As you know we are going to
bave deficit to the extent of 3 lakh tonnes
in fertilisers. Thot means, 50 lakbs tonnes
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of agricultural production will be lowered
avtomatically. This is the position, Sir.

The industrial climate is also stagnating
as has been stated by our Finance Minister
in the Economic Review.

There is no chance of prices coming
down. Raw materials are scarce., The
prices are rising day by day. Imported
materials are getting more and more costly.
In these circumstances I want 10 knoow
how we could increase the production in the
agricultural sector, and also the industrial
sector.

Sir, unless we increase production in
these two sectors there is absolutely no
hope, there is no rayof hope atall, to give
any consolation to the poor people of our
country.

We are being criticised inside and out-
side. Ewven the housewives do not spare
us. There has been 100 to 300 per cent
increase in prices. There has been increasc
in price in respect of edible oils, in respect
of mustard cil, in respect of coconut oil
and even sugar. What is the explanation
for this? How we can lower down
the price rise? If we can bring down the
price, can we at all stabilise the price?
This is the basic question which T request
the hon, Finance Minister to answer.

So far us inflation is concerned, I wish
to say something. How can we deal with

flation at this rate cven. Last year we
seen this, that we had to depend
printing presses for printing notes fur
circulation of money into the market.
this year ulso there is no hope of i
it becnuse this year we have been
pelled to increase the amount from
crores 1o Rs. 220 crores in respect
measures which is a single case in
of expenditures. This is only one
many cxamples. No doubt it is
necessity to increase the amount but

Ezgﬁgiii:
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same Hme we should admit that we failed
to curb the tendency of inflation.

How can we deal with inflation and
deficit financing ? This, I want to be clari-
fied and I want to know that from our
wise and experienced Finance Minister,

As regards natlonal income, in this Ex-
planatory Memorandum, he said that a sige
ocificant growth rate in national income is
sten. I do not know from what sources we
will come to know of this. So far per
capita imcome is concerned, it has gonme
down to such an extent that we can see
it with open eyes. Same is the case with
vegard to gross naliooal product. There
is no answer given to this even in his Ex-
planatory speech. So, I want to know what
is the position with regard to gross national
product at present and what is the per
capita income? How can he justifly that
statement that a significant growth is scen
in the national income. Sir, as a studemt
of Economics, I know that the nationul
income has not been increased substantially.
Rather, that has been decreased.

As regards cradication of poverty and
unemployment, the Minister has categori-
cally said that we will achieve this twin
objectives, that is, removal of poverty and
self-reliance—in this country. How can we
achieve it ? Everything is being eaten up
by the price rise. There is no clear answer
to this from the Government. 1f somebody
puts a question regarding the burning prob-
lem of inflation, a curious explanation is
given. Somcbody says that the deficit fi-
nancing is the cause for this inflation some-
body else says that inflation is due to
drought and floods. Someone says the in-
adequate performance by Government and
increasing unlimited expenses over estimates
on plan and nen-plan projects. But if you
want to fix pp the responsibility, a cuious
explanation is given he is doing his best
shifting his respousibility from his shoulders
to others.

I want to refer to one small story which
comes to my mind. Onca an Inspector
of Schools visted a school. Tr.ering Class X

that 1o the Secretury Then the Secretary
was called und the very same question was
ashed. He alo at once shifted his res-
opnsibility to the Managing Committee
Like this, we are shifting our 1esponsibility
But nobody is answerable for uny problem.
If that is so, who is going to solve the
prablem.

We stand for cradication povertly; we
loudly advocate eradication of poverty.
But. nobody knows the solution for this.
The difficulty is this. We are not taling
the people into confidence for this purpose.
Unless we involve the people, there i no
scope for implementing the plan. The
burcaucrats alone cannot do this. Unless
you take the pcople into confidence as also
their elected representatives—the M.Ps. and
M.L.As.—how can you expect the desired
result of meeting the minimum needs of
the people as envisaged by the Planning
Commission? We would be constantly
lagging behind,. So I would request the
Minister to see that these minimum needs
programme as envisaged by the Planning
Commission are carried out with the help
of the people of this country by involving
them in the implementation of the Plan.

With these words, 1 support the budget.

DR. KAILAS (Bombay South) : I #up-
port the budget proposals and congratulate
the hon. Finance Ministér on presenting
this much-dreaded budget in a balanced
manner in a difficult situation like very
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high price rise and very low industrial
growth,

Infistion has played a major role in the
priec rise in the country. The Finance
Minister and our leaders sey that inflation
is being tackled from many fronts. 1 do
mot know how it is going to be fought
Until and unless we apply our mind and
take some positive actioms, it is very diffi-
cult to fight inflation.

1 was thinking that the buxdget this year
would perhaps be a surplus one so that we
could show to the world and to our
countrymen that in spite of the high price
rise, we could perhaps not tax the people
s0 much but would see that our house was
in order.

We are spending crores and crores of
rupees on wasteful expenditure, and we are
spending crores of rupees on our public
sector undertakings, but we never think in
terms of giving them the foreign exchange
required for import of raw material in
time or of allowing the STC to earn crores
of rupees worth of foreign exchange. We
have seen bow they have dealt with buying
of paper. Paper was availuble in the world
and we had the contract also, but we would
not catch that proposal or follow up the
agreement which had been entered  into,
because perhaps powers were not given to
the men in charge there, and the result
was that we missed the bus.

The same thing happened with regurd to
wheat and rice also. My intention in telling
all this was that even if it meant the bear-
ing of extra burden by the country, we
could perhaps have avoided this type of
deficit financing or inflution 10 the tune of
Rs. I25 crores this yehr becamse through
export we could have earmed foreign ex-
change almost equal to this amount,

The Finance Minister has rightly said
that 1974-75 is going to be u difficult year.
Tt is for the countrymen to know why he
has said so. What is
or the elected Members
aod Parlioment ? How
people that they must
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everybody is crying that they are not
getting sugar, they are not getting cement,
they are pot getting sizel and so on.
only we could do without steel,

sugor and some such articles and
of these, perhaps we shall be
some justice to our existence
country. Hence, we should be able to
the people that they would be helping
country by sacrificing a little for some
years, Rather, this is not sacrifice but proof
of our love towards our motherland.

§

Since only seven ntinotes have been allot-
ted to me, 1 shall suggest briefly what
should be done to avoid inflation without
going into detail of these sugpestions.
Firstly, there should be improved labour-
management relations to bring about more
production, because production is the ans-
wer to the present situation. Today every-
body talks, including the Prime Minister,
that there should be more production. I
would point out that this is a political
question. Our labour class is s0 meek and
kind and good and they are more patriotic
than anybody clse. 1If onmly the political
leaders who have gone into the labour field
could keep quiet, things would be better.
Look at what has happened in the railways.
T say that it is the political leaders who
are uoubling the country more than the
labour class. The labour class is being
used as a stooge in their hands. 1 would
request the Prime Minister to kindly call
all the labour leaders and ask them to have
a truce, Let there be not a war, in labowr
field but let there be some truce for some
years 10 come.

Then, administrative expenditure should
be reduced and discipline should be brought
into the clerical stoff and higher manage-
ment staf. No mind is being applied o
the question of overstafling and overtime
allowances. I have seen with my own eyes
how in the nationalised banks in my coa-
stituency, for the whole day, the staffl afe
chit-chating and wasting time and
their work after 5 p.m. just to get
overtime. The overtime bill and 1
bill perhaps are much more than even
pay, especially in Nationalised Banks,

HiT
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wirys, and other Public Undertakings under
Tourism and Civil Aviation.

The Deputy Minister for Finance is here.
I hope she will not mind it or feel it if 1
say that her PA or steno or typist is getting
one and half times the regular pay as over-
time allowance. Perhaps the Ministers being
busy, do not keeping their time. They call
their staff and ask them to work late and
in this way they have to work overtime.
This can be curbed but the Ministers enjoy
giving them overtime. If Ministers can set
an cxample by not allowing their staff to
draw overtime, perhaps the country will be
a much better place to live in and others
will follow suit.

Then I would suggest that more funds
should be allotted to Air India and Indian
Airlines to attract more tourists. This
underaking must give incentives to those
who wish to visit India as tourists. Today
four lakh people are coming as tourists.
If some such incentive like reduced fare
and other facllities of stay and transport
are given to Air India and IA, perhaps
more tourists could be attracted. The coun-
try will earn crores of rupee if this is done

Then the duty-free shops are there 1
am very sorry to say this. I have seen with
my own eyes that Indian goods are not
available there. When foreigners ask for
Indian goods, these are mot available. They
ask for Indian wines; they are not available.

Then the development rebate should be
extended to two years and not for one year.
This will bmdnm’: n-
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cannot tackle the big fish adequately
the sesult that tax arrears are

up Hence the exemption limit should
raived as 1 have suggested.

Then ‘credit aquecze’ was an oxpression
which was used by the general

it has been known e credit squeezs or
vredit  freeze. This wrong impression
should be removed from the minds of the
people I think there is something irra-
tional i this and hence these words have
come into use and peopie think thut it is
a freeze on development and on production.
though the Reserve Banl has rightly
biought out this measure for regulation of
credit very micely.

Then there should be demonetisation of
100 rupee notes and of above denomin-
tions.

One thing more. Thw will be news to
the House and I wish it gets a liile pub-
licity. Crores of rupees worth of banl
drafts are moving 1 “benami” names The
sender knows to whom they are sent and
that person also gets the money. In this
way, crores of rupees of black money are
moving from one place to another. If a
raid is conducied on a duy on all the
banks, nationalised, foreign and other
banks, simultaneously, T am sure the evil
of the black money can be reduced to
some extent.

o wolvee T e . Inaw S, #R
firew 340 & omulw  frder femr o o
wt & wred woy fom ?

MR. DEPUTY SPEAKER : We have
already spent so much time discusing this
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question. 1 have seen your notice. I think
it was decided carfier that the Home Minis-
tor would make & statement tomorrow; I
think the Speaker bad generally indicated
that he was not avense to a discussion after
that,

oft wokwre waTe aw ;&Y e o o ot ol
nfirat wor ot # S g wRY TR 21
avdve %1 fngre fawrr wy et < & §
wafis 21 avére %19 § | aTe e & Wik
aern X s g § fe fiogre W o
wfwwee fegw wewd & awert w1 ew
@ § wfay e whwr 2 3wl
Ty W W, o S e wraTow ot At §
I goer At A § | IR wmarer @
w3 o sferar warE o ) (smeam)

MR. DEPUTY SPEAKER: There 18
nothing new in this. That is enough.

SHRI DHARNIDHAR DAS (Mangal-
dai): Mr. Deputy-Speaker, let me begin
with the last sentence of the Budget speech
of the Hon. Finance Minister; he says:

“The social and economic problems
that we currently face can be resolved
in the long run only in the framework of
a rapidly expanding economy with
socialist objectives. I trust this budget
1» one more step in that direction.”

In the background of our national eco-

nomy, we have to consider the budget from
the standpoint : how far this budget o1 the

PHALGUNA 28, 1995 (SAX4)

not be able to establish a socialist in this

Another matter on which I wanted 1o lay
stress is this. Imequalities among vanious
sections of the people, which we wanted
to remove, have been incressing.

the salaried class, if
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depend upon taxation.
source of revenue
but, it is from the socialist
lective or cooperative enterprises.

our country, where we depend y
taxes, as our source of revenmne,

extent, we are going in the capi
direction. This is one indicator
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Price-rise is profit-riss. When there is
price rive, there is also profit rise, on which
Gowvernment bave no conitrol. Last year,
the Finance Minister talked boldly about
the public distribution system. Now, this
pystem is mot working.

14.29 hrs.
[SHRI VASANT SATHE in the Chair)

supply of essential commoditiés to thiz peo-
ple ot ressonable or fair prices, Otherwise,
if we leave the production and distribution

of essential commodities and strengthen the
distribution system through people’s co-
operatives. The Central Government must
ensurc the supply of essential commodities,
particularly to Assam, where we have al-
ready set up a network of cooperatives for
procurement of rice, paddy, etc and also
for the distribution of essential commodi-
ties,

ol witewr wif o (wTe) . A e
forwr weft & S fear § 3o & w Wl
WX vo¥ g 3T s e g AR el
& w1 T I wrn § ot dw fem 4

& ey wiw ¥y wTw v | o g
o arfeofd st wfrin o awr g
s &1 Forre®y oot e gt onefiek fereft § oo
o wir aj-ap W ¥ oy we dew wow g 2
¥ WO S E | TR AT e W, WOE,
R 6, wve Y Y sty vl Wil Lo
wygt Frrae wwme | 1 e i oY s § SuE
mllﬁlt.!mimt ‘m!f
7 are & 1 o7 ww et oy e ary o & ¢ o
wy wer v & s firdz gont dve mft § vewt A
wht woedt f 1 Pl s § ¢ Wiy Wi
Pirwr foverr ot ot ooy e oltw & dw &
8 1 srardy e o P e b e (wme x
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Cromerc o Qun oy o 1 8 gt e
i aly wore sitt wkerd ¥ § 1 G
awif drw § 1 Wier o Y § et wree R
& 1 e e ol drdy Ptz ot & forer 81
wxt ¥ ar aeir § wore fige o Wit § ) o
v W ax v Tar § i dak aro of A
& 1 oo wr el wly it 81 ool By enfir
Tw & wrdd § 1 Wfeor el T, Wy w ol |
vy fiegr ar 8, g R faar W B
Faor oY ¥ e F ok § & wly O & farr
=t wor § e oy & st WA A
it o WY 3w 7 § s F o o QT R
Fupe fwey § | arerey Faom figh o A st
witw 7, i farr il & wed €1 2 ferow
o1 S § | W wedt frsraréy gt frmir &1
wroE 3 awAT §, 3 qeard § oft 3w w1 e
awEh, v % gra & 2w w1 §, W0 e To
oYt g fte ¥ gra 7 yo Aff § 1 #w Fawr W
X § oY 3 o 200 7 e frar A
Ta! T o @ avlt § ) vl e
gt & e v wgr w1 fwrro e 4
Fet Tt g e e , Fwy dkami WOt
¢ g fegn arn § st e Y, P &
are drdtr wT¢ 8, e & @ wEm T Q
# 1 ok Yk o ft ) W wE v e
vord | wmg-avrg Wk g 1 &1 & e ey
¥ wror @ o ¢ | Frfrere ST iy wOR @
o N ek R 1 e A e
ot o f 7% §% o ¥ 4 ww ol
i ¥ ey ol v ) ol aerd v
Faeit ot el p 1 g & oy e & 1 A
I tarrere womred ¥y Frerrir o wifordl 2
£ 1 =y wr Wy e frerde F v ot e
L 3

wry afiperr & + Ty sarer oo & | W
oft qut & w7 ey iy ot &1 TN F T
¥ &k & afiwrd gy f fie ot gant 5%
N & § e ene T g e
frwn, wver & wft ot §, rw wt fiere,
o ot Ry 1 R wg o @ e v W
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Y Ui o s or S T v ol e e
&1 vt o orew o wrwT e e gl
wr frr it e emer s R v B Ngw
oy & T & %7 3T fay wnd ) oy
wrre # whtw  Froft § 1 W ey foslt Y
W < v fe g firm g & 1 ot S
WYY O BT | ST TTRIT WRTC WY fw
wimamnd Syt
Tl w6 g v of e 4, Ok e A
TET KYom & 1 Wy wrf 3y wF | S wEw 90
o 7 %% 1 g% WY AETen & fag 3 e
# it g€ &

WTAEH RVl F T W sqyeay ot fefy
rena ot ko w o sl g
war § 1 #R o7 w7 g S aEt e e 8T
S arrd, st e, W wif agt wng fer
e T & 1wt wer awr feew b oo
srreeg 3w | e At & oY sy
FTAW B | STHE T AAT ¥ W W wrear § 0
W FEET ¥ g & Afe Wi e § e
1 2 ¥ 6 few 5T e D g
 fadr 1 qr wo fY firiy o Aefir ok ae o
T AT e e § ) T e &Y ¥ yEer
v Wfed | wre faeifr s ¥ wifed
mife sgrrdat AT A X A% 1 A WA |
o ot o &% arfe wen & @i g | e
st g & e wifed ) we weer ) WA
® &Y g W ad 6 dfer wfe w0
@ ¢, Wi & wamor el e wme
o Y §

ot fatolre W (7zewr)  wrw dw & g
fg 49rs T vim mhe Wow § o
T W ¢ T W s
Fwrwr tw § P Oy AW wre
™ qyear § ot wer o wifr W) dwwe
gesrof agare & fe o o & wed o
ary o & FAEy daf fewfa TR0 1 X® TWR O
wre wg awwan ¥ e e feafar et vl
dt g wmewer g & Wi s v § e
feaf wodt it Tt o wy fafio g § 0
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e d wow e oW fwr e ergien vk, sy swrebe
WX KET WO I f | It warrdy st & wrer @), weolt
vt fow ol o X awe e & amw & R TR T e, o e -
o % v o Wy frerc we wd gg S0 ST ¥ oft o e
ot wh wire & war § fe e % denrre
“gfrm & wfy o0 aerdew e wf e A 1973 # wfew gE, Sfer o aght g, ot
i 76 7 g JoTAp T fen, U g v fog e e et o R O e
&t gu o ey R W WX T oy o oo et ok 1 4 o v & g g
T T oo Yl wt ¥ AW H g ¢ v oy o € e Qi f—

X & wer w7 & o O o
feart qoelt | o wrae w wifes
AR W IR @ anie §
s g & 1 g o o v W @
I Y o wwe & farr | g ey,
. v ¥ derfE § feere gfean
wafag T T 7w fr oz swrd e
¥ afew vl 9r oY §, grenfe § wwr
§ e afvfeafr ¥ wpey 7 s A
ST 9 1

wey Wiy B wi w g oar s e &

“SR € T W7 agE T F 1 U &
areyy T Al Wy "

¥E Ay ff w T ¥ oawr e
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“1973 ¥ v & wfey wits O Soae
Y a¢ o ¥R A A T wife
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et & 4w & s, i et s g A
# s et wrerr & Farerepr & formr oy e
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wen 87 afedwm b @ fewh aed

WX Tromw o {41 37 & fewrs v we
wrig w1 A wea € ) ow wro e g
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o ¥ 7 O v wfe &, w g AR
@

awef spnw A wTe A § fie
wiw faw w61 1 vE aE9 w1 TR O} e
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aTeiR w0 e § e & el &
Wrdgy e & qm A&
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RTX gart X & ey frfiew ey wi-fafor
Rwre gart g g e o o & Afew =
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feart afy vt & wATw § T w AR
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waeaT & fkereor F ait § wgq @ | W
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e & ey s gy e ity ) feind
misva s lifsrieft goafipm g,
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SARDAR SWARAN SINGH SOKHI
(Jamshedpur) . Mr Chaiman, Sir, 1 have
few very important suggestions to make
My finst suggestion 15 that our country’s
trade pattern should be made more liberal
with the foreign countries comsideiing the
economic problems of the country Due to
increase in oil prices in the world Gov-
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be labelled with the price at which they
are to be sold; they should provide for the
unut pricing by lagislation.

The Ministers and Government officials
should work for a greater measure of
social justicse and for a better method of
mecting the needs of the disabled at this
difficult time.

Priorities should be given for improving
facilities to children, particularly, for handi-
capped children Priorities should be given
for provision of employment for unsmploy-
ed youth. Prices of all commodities should
be brought down so as to avold revolution
in the country,

Also priorities shonld be given for im-
proving the facilities to children, particular-
ly, to the handicapped children. Govein-
ment should provide transport facilities
for the public throughout the country.

Provisions of financial assistance to poli-
tical parties to avoid corruption in elections
should be made which would enable them
to fuolfil their parliamentary functions effec-
tively Voting age should be reduced to 18
years Both the Lok Sabha and the Assem-
bly elections should be held simultaneous-
ly throughout the country This may resuli
in the savings of crores of rupees for
spending in the country's Plan  Either
we should advance the Assembly elections

duty imposed on small-scale aerated
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(Sardar Swarsa Singh Sokhi]

drink manufacturers. They shoold be ex-
empted from the excise duty and they should
be encouraged to produce more and more
of healthy drinks,

Excise duty on foreign whisky, brandy
and gin should be incressed from B80%%
to 1009 to compensate the relief given
to small-scele drink manufacturers, Ths
suggestion should be tsken into considera-
tion.

The prices of foodgrains paid to farmers
for procurement should be at par with the
imported foodgrains so as to boost the
production  Income-tax rehef upto
Rs. 6,000/- is quite reasonable and I agree
with that. But the increase in postcards it

Increase in population should be chech-
ed. I now come lo a very important point
When Spain could ask for increased prices
or the ships, due to escalation of prices,
think it is proper that the Government of
ndia should also ask Yugoslav Govern-
to increase the prices of the wagons
be supplied by India or they should
the contract and thereby save
Rs. 27 crores. The Finance Minister should
look into the matter very seriously,

The Opposition parties instead of provo-
cation should extend co-operation to the
Government in checking bandhs, strikes
etc, in the national interest.

Demonetisation would not help at this
stage, but rather it would bring in mwre

T

;

borate them.

SHRI MADHU LIMAYE (Banka):
During the budget discussion, the sky is
the limit,

because of the prioe rise every year. Natural
calamities should not always he blamed
for failare to reach the terget due to the
inefficiency of the administrative machinery.

‘The Third Pay Commission’s 1ecommen-
dations should be implemented without
forther delay, and their recommcnaations
in regard to the class I officers also should
be implemented,

As regards coal, the country has abun-
dant coal lying at the pitheads, but trons-
port is the main problem. Immediate atten-
tion should be paid to this matter.

No country should be allowed to have
any basc in the Indian Ocean, in the in-
terests of peace in the subcontinemt Our
country should not lag behind in ucquiring
the lmtest war planes and nuclear weapons
from whatever sources possible to defend
ourselves in case of war with our neigh-

aurfr of, arx 3 mm F ww e W
W R wies wee & e T P, frw
mh ¥ o yfer e aw fer §, oW
¥ fad & oo ¥ o oW & e
fs gt feddft oot & g Gl & fw
awTe ¥ o W wvirer o oot
¥ fro} wit o gk e v ¢ fe oot
o b wwr f, & www g fv oA
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SHRI P. R. SHENOY (Udipi): Sir.
though the budget for 1974-75 presented

the respected Finance Minister, Chavan-
cannot be called & poor man's or even
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superior cloth. We must put a further cheok
on petrol consumption. Petrol 18 practucally
wasted today. There must be a ceiling on
the use of private cars by the executives
of the private as well as public sector.
There must also be a cciling on au tra-
vels by these executives. In this way, we
can save a lot of petrol. There should not
be any saving of forelgn exchange at the



proposed excise duty.
This Government is for the small man. It
has levided excise duty on all acrated water
units using power. This is not fair. There

aerated water units using S HP or lesw.
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w7 g wfrar 787 qv W v aerk o afed o
i} w7 & Ra feew o i o § s
FreTe fEm ™ R 76 T X AT §0-82 w4
o g b ¥ frg o afer w7 &7 oo
frmd & F 7 wTT W O A A T ST e
s o rer A ew A el H At ¥
we wae o fift 6 e

SHRI DHAMANKAR  (Bhiwandi):

He is naming the Chief Minister. (Inter-
ruptions).

MR, CHAIRMAN : Order, order. All
of you please sit down.

Mr. Limaye, when you are making an
allegation against a person who is not a
Member of this Howse and who cannot

" #+Expuaged as ordered by the Chalr,

MR. CHAIRMAN : Nothing of this

will go on record. It wifl be expunged.
It is undignified, It is derogatory to the
parliamentary procedure. Please doa't make
personal allegations against anyone. (fmser-
ruptions).

SHRI K. NARAYANA RAO (Bob-
il): On a point of order, Sir. You were
hind enough to bring to the notice of the
hon. Member the true position of the Ruses.

In spite of that, he has been persisting in
saying that he has beea stating the truth.

Is it not defiance of the Chair? Should
he continue to go no making allegation ”

MR. CHATRMAN : There is no pomt
of order.

it oy foewd ;& wF A T T p ) Y
o gAR ¥ felr € Awee A7 e oo )
At Frafaaa A ¥ o i ot O W
mh 2

vy o frqedt g @ W
e § fr sy w1 foro o T aie
o afgmr an & w7, oy g e @ wAer
e a1t S wae At &1 W weT AY
T @t e v wk ¥ @ feew agfom
A Fr ez wi &

0 W T §

“Tightening of foreign exchange con-
trol to check leakages through under-
mvmn; of exports and over-invoicing

of imports and the diversion of remil-
tances from Indians abroad through urn-
uﬂdll channels.”

Foru@ AT WO Gegm o g e
srfig Wt & gro fakw & ot der T
wrnr §—afY FEwT W O o A
vy ay war §—urr wg anwdy ¥ fag o
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A wyt w § xe avere o duwdl
st vt AT & fie wy iy o o WY
it Ooft, dfer—ait ey w1 A W wew
gyt &, witfe o ol ¥ o it ey mar
f—w HoETC & wd Wi @ e ¥ ware
¥ we gaTwmE w4, )T T ¥ OF SN W
&7, A1 foe fow www & o W g
tar §, o ey mn @ WA woh R W
& fawrw ot Frdandt ®T i

W w e & it waw agt fen
# fir wer) & wwe, N e, ¥ Ao e
i W qarem gt & folt 3 oo aw
afr fear 8, o7 w7 ot T AR B e
aifrariedt ardt & owdegfen Az & ww
mA e waw o e
dr1 fad ARl WY AT AW R T
@ U FOY WUR ¥ AT ART N7 ATEAT
qr | (wee™) qi T A gor qr §
Wi 38 %7 3 m | P we ey dfw

o wEY fawr §7 Ae avn oan ) fagr
T famie W1 gwT ? 3T T OWPRIE aee
&g ava & fw oy ;wmmew A fen, greemwe
e # fiear, w1 & femn 1 A ot @ o
tffmarare @ ¥ rdw e ) 39
25 sfewa & wfes dw fadia e §, o
AR & et AT wagd W e o
st o &0

FIHRTT U1 B N G K, A0 ey g
AL A 18 A & W & I T e
war f ofewd ww & 25, 70 AT 7% wATY
urT WY 37 WY 18 &8 W 2w fear AT
FTH X 11 48 WIW 29 WATY RN WYY IAE
10 16 wre =9 faay w4y, AEROT A 36, 84
uTE T wNT wh Wy Iwet foar 24 s
w s o fapr N7 3Er 17 30 Ame
R vwrx i e guwt fad 4 40 A =
iy, qedt it moRTT F T g
W qei sfem & e e W
qrr fiemr o
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Wt AeaTe wReet § fie ag il ot Ay
¥ wr Tv worsrwy ¥ e il of § e
wiger § fs 77 o fiewre B, it oo dw &
uTW wilt W 3| W & W oY e o
s Awir o W @y i )

o% WLty WA ¢ Wiy oY ae Er W |

ot gy frt  gW o & W & W
o av g gu § 1w wfesr o W o
am 1 & & wger s g fe 9w
widy, gk & w0 ww g1 Wi, 9 ¥ Wt
arw wft §, Afer S st e & T,
7% 7w fa=m #7 feor &)

1543 hrs,
[Mr DEepuTY-SPEAKER in the Chair]

QT 4T ¥ geT R fr ge AT e
ofers dweT WIEEY 7,450 WOT WX om0
WX v awe & 9 vEAr § fE T e
4,364 TV TET WA AHT § WA 4T
s Ay § 1 vy dyor & ogd A 8
gfirs srard o1 A g A Ay v, Wik
aH g AT F W A o gy et A,
™ A e T A9 Freed arer b

grefe fravom 97 & femme #, afew
for a9t ¥ wre ¥ fww @ & dom
orii @ v g, I 6 Y e i e
7 } fe woere o draAr e #) qane
WYL § fgwm ey 13. 70 vy
T WAL F €T X v §, A I o e
F, WfF 37 DO wE W ST KA
T wrd o A e A

way nErew 7 wwr & fe or o AR oaw
Froit qv Bt e 8, Fm W P ol
& gror finar wew § 1 3fe wr g o §
¥ fe wrere fedy W ¥ ¥ dw R, o
varars it spweny Gt & b e sreroy
T T 1 T % AW g §
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wOwre & sty v it oy & ey § e
o W R e § wererl oyl | 9w R
dwafon o S sea § vy o §

“The additional tax effort eavisaged in
the Fifth Plan period—the yield from
anmﬁﬂmmmm
38% of the GNP."

That is improvement by 0.67%.

Ao ¥R wre ¥ wely s ¥ i S
¥ werm K1 e f & v e 2w
Tw Y W T wrea wemr fe fon
sl o g ¥ A g T g s
ot v & wgw s feer o mer @ B,
e I w@ s w1 g o 4 o R
L

TH et A 4§ & e worc pw e Y werdd,

3% ¥ e e N o Qo
¥for @ W & ow oW W@ ¥ e
Wy ¥ s ar S Sl g o awe
w§t o¥ AT &, wfE T Ao o o
wT o vE b

T & o v v o e o &y
¥ qrommEorit & ¥ fiew & smed ¥ gy )
Qeronriodie ¥ off #T W OYF v {i
13,000 ¥¥arf §, 37 ¥ & ow o ¥ qifew
wter wmret | g2 AP G R ) W AT &
fwx o % T ¥ i O W e
fi ardt, o it 9 ¥ wtew wfes s,
9,000 774 § 1 ag YA Avafar s g ?
& it worw &t qun g ¢ e wree & ek
fear GRY, for v qhwft sl dren @
aem frdn soRt 2, 2,000 v
o o arfer weft § 0 @ eTere  ww
rfs # armfaw mme Feeger afr 1 Far ot
QUATETC T GYSAT F1 70w 47 o7 o & mhew
Nw T 2, Tt el W R T T
Yo B dwm WY R
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fae waw t! mr dadfiwr wrow, Wil
v iwrere @, o ¥ ¥ o o iy,
Ndf & okt ¥ frg wraee §, B
o v A e o ) e penet ¥ wie
e e & ot e 1 o o woere fewer
o swwar Wy St Y Wil ww o w fefiy
& wrf ofcabs afy v aerr &

agt o wqd w1 waw §, fer ww sl
wgre # w71 e wud & v e wy g e
™ & o ¥ yw won Wiy | oF o @
ray, ¥fer oft ww wvE & ard i woere
wé wefor Afy, wdfes afed, of o ok
1 &% g & B Frafar o e s ey
& avr wer v &1 e 91 9 gt o gl
Ty ® R g ? g rer an T et
¢ s et awardfa arwer & g ot Wi W
wemt A &7 woer frafen o & & few
AT, TR O GAATT 2w ¥t IAAT KT U
I SR grrEe Fwvr duw G & A
Tt I 7

¥y WET W OgT N o% W e 9T R
qrrre qEm o fuer & AT W e 9
BTy e A ¢, Afea gER 0% 8 e
by w1 A w1 o ol dar wfte 2w
oF 1@ T § @2 91, O dAW O A
Fear Ay wr, frw arn fofe & fawoy
AfrT @ ¥ & welre w6 et qreTe TETe
¥ farm AoeTC A 800 ¥w TR W fadelr
o W 7T IS W7 qTT AT ARG W12
faprey st wel X Al &0 ST BT, W
A A W | AP € AT W 8 WY S
W R T T W &7 g v § e ew o
wd-swereny av W weT oy {ur 7 ¥ s WY
wire v & o sfrmyere Ao @ e ek
dor R e A A @ g
W™ Y OF I e wgn § o wfeer g d
ot oy wmd & 7w 3 frorg oy wr | 9g
Awr dn dw o wyt e qor wifeer &
warT w47 ¢ frere & anfeie W, A
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W twR iRy N
ey 1 vy wifom ¥ @ €oR ¥
wifige a1 forw & e @} T ot W st
wifgq ? & g oy e o A
wet 8 dwn, firdfe e fow w1 e g
gifiorr § 7wy sy a7 Wi o W
& i fagre 3 s 450 5 8 wer o, fresife
fou g @ 3w & o ¥ o AR 2efrem T o
wat & fis Aoy Ay wdfrsr /vy war v
oY wrs witfre ¥ oo % ot & el nfem
Wk 8, T & AR e & WA § 0
w1 gy W § wwfeen & g At o W
a1 g% it Wk W AT R dmad fw o w
ey iy ?

st eweonr 7
wa i wmEm A gl o
o g 7, 4% W & g afien g
wWfe o AT % 61 58 S § A, EWe
¥ favamw & ¥ &7 g9 ww wo, frard W
URTASE BT 0% &1 W9 T W6 AN
EPT A, v AR T ¥ ST W
TRATAR AL | O 7 AW G W
qrar o wet dw o7 fen & quan g e A
am wft o b & et & w0 e g,
wieampre & ot ¥ oW = oparfe & o g
ot vl feafa § 3% W WA U AW
"t wf & fr 9w ol & fae ot o sl
W) @t g wrar wEfer ® &0 § o
wifin e & @ ey ¥ 7 wwlen aw
Wk & wrefim mm o ww ¥ T oA 7
wa W G § A v arw @ f ag et
ferdvalt 81 ot Wi feafir ®t s, wrenfowy
w1 AW | AT frey VWA & GH
¥ A Y aft fenfe i ofaim A o
won W) e f AR e ¢

SHRI NARSINGH NARAIN PANDEY
(Gorakhpur): What are you going to do
with the tear gas sheli? Tomorrow
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be may come with & bomb; he is a pri-
mmmwhmmm

MR. DEPUTY-SPEAKER : [ have not
aliowed him to lay it on the Table.

o ey ot - 53w o ot | o o
1 o ww don i w8, g gy

THE MINISTER OF FINANCE (SHRJ
YASHWANTRAQO CHAVAN): This is the
fifth day that we have been hearing the very

speeches of hon. Members in
this House and I must thank them for the
very keen interest that they have taken in
the Budget that wes presented here.

I find from all the speeches that I have
bmprivilemaoiimbmﬂatpmﬁ-
cally all the aspects of the Budget, all the
aspects of the economy, have been very
casefully considered in the Debate.

Naturally, as has always been the reality.
the Budget has been receiving criticism
ﬁmuﬂginwﬁimofﬂnﬁomwhtn

;

Naturalh, ecvervthing that we

:
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dlways anti-people and “pro-monopolist”,
According to you, this is the only way in
the

Naturally, all Members have raised a
very pertinent point and they wanted to
examine this budget so as to sce how lest
that is going to deal with the major prob-
lems of our economy today. I may be
excused if 1 were to repeat the argumenis
that I have made the other day. What-
ever may be the basic realities of the eco-
nomy according 1o them and also basic
realities of the oconomy according to mie.
Let us examine how far this budget goes
to deal with the problems of inflaticn,
price rise, deficit financing and also the
problem which is most important, namely,
the economic growth of this country.

This is the test on the basis of which
one could ceriainly say that this budget
is wuseful. or not useful reactionary or
progressive or whatever one would like
to say.

I would like to make a humbie claim
that this is a very right way of examin-
ing this budget and there is nothing wrong
about it. After the budget is introduced,
the next day how can you expect a hund-
red percent solution to the probiem of price
rise and inflation ? That cannot be done.

=
w
13

87

Shri Madhu Limaye has just mentioned
certain figures about deficit financing. 1
certainly accept the position thut during the
last four years there was considerable
deficit financing. But 1 would like to say
that there might have been still more deficit
financing had we not taken some of the
important steps that we took during the
last four years. Even then, I would like
to point out how it was necessary and
how we were forced to have deficit financ-
ing.

Some hon. Members from my side of
the Housc mentioned that 1 had the dubiows
distinction of having created a record in
raising resources. 1 did not know whether
I had that distinction or dubious distinc-
tion. But the fact is that 1 did that, and 1
do not want to deny that, It is belter that
I myself say this instead of somebody else
trying to examine it. In 1971-72, the
budget raiced Rs. 251 crores, in 1972-73 it
raised Rs. 183 crores, in 1973.74 it raised
Rs. 290 crores and in the present budget
estimates, we have made an attempt to
raise Rs. 212 crores, So, the total comes
to about Rs. 936 crores.

SHRI MADHU LIMAYE: It is really
more.

SHRI K. NARAYANA RAO: That is an
index of vur progress.

ot wy (o : wrw ¥ S i ) At
wr &
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In addition to this, I would like to say
that we made the borrowing programme
very substantial. For cxample, in 1972—74
the average that we raise as public borrow-
ing was about Rs 415 crorey; it was
average for thres years. The totul borrowing
progamme including that of the Centre,
the States and such other public sector
agencies as the State Electricity Board h.s
gone up from Rs. 480 crores in 1970 10
Rs. 1020 crores in 1973-74. I do not want
to burden the House with all these details.
What 1 am trying to point out is that des-
pite all thess efforts at raising public money
and public borrowing and also raising
resources, we had to resort to deficit finan-
cing, even though we wanted through the
budget estimates to ~fuce it as far as

But it is much more important to know
why it was that we had (o resort to defi
<it fmancing. From the figures that 1 have
got, the most important items on which
we had 0 resort to deficit financing during
these three years wore: refugee  relief,
defence, natural calamities—in one year,
it was Rs. 220 crores, in anolher year it
was Re. 145 crores and in the third year

PHALGUNA 28, 1895 (SAKA)
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it was Rs. 40 crotes—and then pay re-
vision which is Rs. 236 crores in (bis ycar,
and dearness allowance accounting for
Rs. 100 crores, and food subsidy 10 the ex-
tent of Rs, 121 crores additional to what
we have provided for in the budget. 1 am
merely reading out the headlines for these
items which forced us to resort to defick
financing.

Merely because we have provided certain
smaller amounts in the budget, could we
have said ‘No' in the case of refugee relief
or defence or natoral calamities or pay
revision or dearness allowance ? Ultimately,
the Government has to face and I think
the Parliament hag to face and the country
has to face the situation as it emerges.
We just cannot order the actual life to go
along the path that we have indicated in
the budget. Certain situations arise, and we
have to meet the situations. Therefore, one
should see the deficit financing in that per-
spective. This seems to be the reality of
the situation during the last three or four
years. The point is how we are going to
meet this situation Ultimately it comes to
this question only My own answer, as far
as this budget is concerned, is that we can
meet all these difficult situations of deficit
financing and money supply. Tt was «aid
that money supply is more because there
is more of go\ernment spending. Conceded,
But 1 have explained to you why Govern-
ment had to spend more. Naturally, when
it becomes dangerous, the propoition of
money supply. when there is no relaticn-
ship between production and money supply
—you cannot hold mone\ supply as such
respomible—when money supply is not m
proportion to the rise in production, rate of
production. certainly it becomes unbalanced,
certainly it becomes a dangerous position.

So ultimately it comes to this position

. that unless we strengthen the forces of pro-

duction, unless we strengthen the process
of growth in the ecomomy of the coumtry,
these problems cannot be dealt with effec-
tvely. This is the basic answer to this
question. Even if we go on repeating the
problems and trying to apportion blame on

each other, a solution cannot be found.
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want, I can cer-
into some of the details of it.

was surprised at am argumont in the
of my hon, friend, Shri Surcndra
. If I may quote him, he said:

i y

the budget growth-oriented ?
Long-term objectives have been
given precedence over the concern
for the immediate problems.
‘Therefore, the plan investment
from the actual level of Rs. 4,171
crores in 1973-74 has been pushed
up to Re. 4,769 crores™

i

i

2

1 was expecting some betier argument
than this. If at all you are going to plan,
planning means precedence to long-term
objectives over the immediate needs.

1 was very pleased to listen to the re-
mark made by Shri Piloo Mody the other
day, not in the discussion of the budget
but while he was asking a question regurd-
ing drawals from IMF. When we said that
we are withdrawing certain funds fiom IMF.
be asked : here are you going to make use
of it 7 Are you going to use it for consump-
tion purposes or are you going fo use it
in investments which will give us growth ?
It was a very pertinent point. I apprecinted
that point. I would like to say that when
we are making provisions in the budget,
we have to think in terms of growth. It
means yYou have to select some ureas
where you can utilise or invest (thos:
monies In the sense that it would lead o

it ey Forwr (ShFmT) Ry W s
% &2, 36 0131w & g g &
gt v Ww fen g, O e
W wra e s Ava§ 1 120 ¥OY
vt negw # frar, 3 Ay owy & fewrd
it § — &ur eyt war 7
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1 was trying to make the point that ay
far as the basic outlays of the budget are
concerned, they are production-oriented.
they are growth-orented. It is in this scnse
that T say that this budget is certainly
trying to deal with the problems and the
basic questions of inflation and deficil
financing.

The other question is about the taxation
proposals. Some members have approved
of them, some have not, some bhave found
fault with them. In these proposals, [ huve
been guided by certain principles that we
have also laid down. I would like to read
again a part of the speech that 1 made in
1971 in which. T had indicated, myself,
certain broad principles. The frst principle
is that the tax structure must be simpli-
fied and rationalised in such a way that
the burden of assessment for the aswssee
as well as the tax collector and the oppor-
tunity for evasion are minimised. Secondly,
the overall burden of tax must be disiri-
buted among different sections of the com-
munity in such a manner that in the pro-

reduction of inequalities in income levels.

Thirdly, the incidence of fresh impost
should not as far as possible disturh the
general level of prices of essemtisl goods.
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this make investment, im-
that everybody in this country, at
tax payers in bigher brackety
dishonest that he has gone
yond the scope of any correction or re-

them. But there are some new people who
are coming into these brackets, younger
generation: I have hope in them. They

are equally concerned with the national
cconomy.

SHRI R. S. PANDEY : At least the
salaried people are 100 pe; cent hones.

SHRI YESHWANTRAO CHAVAN:
We have given them relief... (Interruptiont).
If he feels he can give certain proposals
he is welcome to do that and they will
be considered. This relief is given practically
all along the line, small, middle and the
higher income.

SHRI ATAL BIHARI

VAJPAYEF :
The relief is not even.

SHRI YESHWANTRAO CHAVAN :
That can be argued and replied to. It can
be explained also. That is a di.Terent matter,
But this type of relief in duect taxes is
meant for investment. It is not going to
be uvsed for further consumption, and
therefore the taxation proposals that arc
made bere are of a non-inflationary nature,

SHR! MADHU LIMAYE: You hawe
not reiated it -to investment,
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SHRI YESHWANTRAQ CHAVAN:
The relief is such that n man who gets it
will be inclined to invest it.

SHRI VASANT SATHE (Akols):

Unless you say that, if he invests, be would
get oertain relief it would not be automa-
tically invested.

SHR!I YESHWANTRACO CHAVAN -
I do not know whether you are a lawyer
unless you indicate certain incentives for
investment. A man will not invest is a pro-
position which I am not prepared to accept.
A man who legally saves certain money,
what will he me it for ? Ostentations con-
sumption ? He will not. My expectation
is that he will not do so. If he has got
jllegal money or unaccounted money, he
cannot invest it and he is bound to resort
to ostentatious consumption. But if a man
saves money legally he will be interested
in investing it in long term deposits in the
Bank: he-cun invest it in units or in small
industry or in some other industry. So
it is a saving which is bound to be invested.

SHRI SAMAR MUKHER/EE (How-
rah) : He will invest it for corpering
foodgrains and other essential commeoditics.

SHRI YESHWANTRAO CHAVAN:,
I am not inclined to agree with you, when
you say that whatever investments are made
are for anti-social purposes.

The indirect taxes have been based on
certain selectivity approach. A large majo
rity of members had accepted them. Thev
are well selected and they are not commo-
dities of mass consumption.

SHRI ATAL BIHARI VAJPAYEL :
What about the post-card ?

SHRI R. S. PANDEY : Less love letters.

SHRI YESHWANTRAO CHAVAN:
I am not an expert on that marer. Possiblv
you can give an opinion on that .......
{Interruptions).

Therefore, my claim is that the taxation
proposals in their very nature, ere not in-
flationary. Some hon Members have said
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that this Budget has complotely by-passed
problems of inflation and problems of
growth, This is not truoe. It hus directly
dealt with these problems,

Sir, 1, certainly will be able io give in-
formation about Plan outlays, Some Mem-
bers did make thut point whether our
claim of helping growth is comaistent with
our Plan outlays. Certainly, I would like
to claim that this is according to the Plan
provisions indicated therein.

T would now like to pas on to some
other important areas of economy; men-
tioned by hon. Members.

SHRI SAMAR GUHA  (Cont):
What is the rationale behind imposition
of excise duty on tooth paste and inciease
in the price of post-cant ?

SHRI YESHWANTRAO CHAVAN -
T have explained it. I thought vou might
have read this in the newspapers this morn-
ing. T do not waant to repeat the same thing.
Bat, T am expected to give the ralionale
behind this. 1 have to give the rationale.
we have discussed this many times on the
floor of this House. This is one of the in-
dustries, which is making huge provits.
Your poimt is that the excise duty will be
passed on 10 the consumer. Possiblv, it
will. Normally, these people 1ry (o do that,
and they will do that. 1 do not hnow--
possibly they will try to do that. That is
no reason why we should not impose ex-
cise duty. Certainly, they will also think
about the possibility of consumer resistance
to such things. If there is consumer resis-
tance, I would certainly welcome that be-
cause people in this particular industry are
making very huge profits. We cannot allow
this to go on. One can say that their
profits should be taxed, which is being done.
Not that they are exempied from taxation,

SHRI SAMAR GUHA: What about
post-card ?
SHRI PILOO MODY (Godhra): 1f

yon nationalise the tooth paste industry and
de-nationslise banks, it will be alright.
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SHRI YESHWANTRAC CHAVAN:
What a heavy bargain yon are trying
maks |

Sir, Mr. Samar Guha is constautly aek~
ing about the post:card, The Telegraphs
and Postal Department have got thelr. own
problems. This is a service which, certalnly,
is meant for the people. But, it haa become
a costlier service. Every year, they are ine
curring loss.......couee

SHRI PILOO MODY : and very imeffi-
cient.

SHRI YESHWANTRAO CHAVAN:
These commercial departments have to
become sclf-sufficient. They must be able
to increase their own resources and utifise

them for further development.

SHRI H. M. PATEL : Not a commer-
clal department, but, a social service depart-
ment.

SHRI YESHWANTRAO CHAVAN:
Even then, it has to find resources for its
development. You cannot forget that I
considered this question of reducing the
postal rates. 1 discussed this matter with
the Minister of Communications There
were some suggestions in this regard. Bui,
it becomes rather very difficult w0 accept
them. When we increase the price of
other articles, for example, the inland Jetter
card, which has gone up from hfteen paise
o twenty paise, f we keep down the price
of the pustcard where il was, there will
be more incentives for the people to make
use of post-cards than inland lefter cards.

SHRI ATAI BIHARI VAJPAYRE:
In the case of the post-card, the increase
s 509%. This is too high.

SHRI YESHWANTRAO CHAVAN:
You should not go by percentages., The
base is smaller, and therefore, the per-
centage looks a little higher. This v a
simple thing. Let ns oot conmder this in
terms of percentages.

SHRI VASANT SATHE: Yoa can

give concession, as far as postcard is
concerned, .
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SHR! YESHWANTRAO CHAVAN:
As you know, 1 have still to cover a gap
of Rs. 125 crores.

SHRI VASANT SATHE: Yon can fax
some other luxury items.

SHRI YESHWANTRAO CHAVAN: |
was saying that I sball pass on tv certain
specific subjects mentioned by hor Mem-
bers. Most importamt of these is blach
money.

it has been comstantly mentioned in the
debates, in Question Hour, calling atten-
tion notices, etc. Even in  this debate,
many people said that 1 have not dealt
with the problem of black money It is
true that 1 have not used the t:rm ‘black
money' as such. But most tnportant
measures huve been taken 1o Jeal with
this problem. 1 would like to tell the
House how we look at thu problem. Ulti-
mately, what is black money? Tt is un-
accounted money, which is the iesult of
tax evanwon Jf we are to deal with this
prohlem of unaccounted money, we will
have 10 find out what is the genesis of
it und what aic the mechanics of creating
it. One will have to deal with t fundamen-
tally. Our approach is that the problem
of bluch money can be dealt with only
if we try to meet successfully the pro-
blem of 1w evasion Of course, there 15
another aspect of it. The shoriages of
commoditics i alw r1cspomsible £or creat-
ing black money We will have to deal
with the problem of producing 01 a mass
scule the commodities of mass «onsump-
tion. I think this problem has boen very
carefully examined by the Planning Com-
mission. They are considering o certaln
repoct. When their report comes out, we
will have to take decisions about ¢ncourag-
ing mas production of all these essential
commoditics and also proper distribution
of those commodities. That will take care
of the problem of price rise as well.

Aboot tax evasion, it can be Jcolt with
in two or three ways. What are the re-
medies suggested so far? The remedies
suggested so far are, we must deal with
the problem of agricultural income, which

is being made use of for lax evanon. Se
condly, it was suggested that black money
is being invested in certain properties.

AN. HON. MEMBER: What about
contributions to election funds”

SHRI YESHWANTRAO CHAVAN:
You have also fought elcctions and we
have also fought elections.

Some people are speaking as if we have
not done anything about the prohlem. We
passed a law in 1972 to deal with the
problem of transfer of under-valved pro-
perties. The Bill was introdoced in 1972.
it went to the Select Committee and
passed through the various stages. That
Bill has provided a certain time ‘ug. The
whole process has started now. Under that
Act, when the properties ure transferred,
they are registered and every registered
deed is examined by the income-tax de-
partment. According to the test laid down
m the Act, when they find that there is
reason to believe that a certain property
has been under-valued at the time of trans-
fer, they are supposed to start action. In
the last few months, they havc issned
notices to 3669 persons in all th: impor-
tant citics Thete 15 a long list »f them.
Of course, the law has provide] certain
procedures in this matter. They have to
give notice. The man gives hic 1eply and
it is exammed They are supposed to pro-
duce certain evidence After that, the in-
come-tax officer is supposed to pass an
order So far orders have breen passed
only in 20 cases, but their total value
comes 1o more than Rs. 25 lakhs. 1 am
sure as time proceeds, this will accelerate
further.

Coming to the question of agricultural
income, there is always a complami and
a very right complaint as to what we are
doing about taxing the agricultural sector.
The Raj Commitice had made certain
recommendations. We accepted the most
important of the recommendations, which
concerned the Central Government.

Those people who bave non-agricultwal
income, if they have agricultural income,
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the two incomes should be clubbed and
they should be taken into account together.
We accepted this suggestion in the last
budget. 1 am sure this is one of the
sources of evasion of taxes which has
been plugged in a way.

Then there is the question of creating
fear in the mind of the tax evader. As
hon. Members know, particularly those
who are Members of the Select Com-
mittee, this Bill is under consideration by
the Select Committee for more than a
year. They have gone to the different
cities of the country and taken evidence

SHRI MADHU 1IMAYE: Of the tax-
evaders ?

SHR! YESHWANTRAO CHAVAN: 1
am sure when this Bill becomes law, 1t
will certainly be a harsh and very severe
law. Those who tuke the risk of evading
taxes will certainly be treated more severely
than criminals. because, in the pre.ent con-
text of things, we have a tendency in owr
country to treat economic offences a9
fashionable offences and so richer people
can get away with these things In the
new Act we me making econonu: offcnce
a more serious offence so that the culprits
will be punished pretly severely under tbe
fow

At the <im: time, it way nc esary to
find out what other things can be done.
There was an n.onlive for tax evasion.
namely, economuc incentive at kst this
wis what was talked about. W: did not
want to give any scope for any argument
on that hme. So, we considered the Re-
port of the Wanchoo Commuttee on this
matter and decided to accept this recom-
mendation Let us see what the effect of
it is.

So, the problem of black moncy has
been attucked from all sides. Of course,
one very constant question is: what aboul
demonetisation ? As I said befors, which
1 would like to say again, Government do
not intend resorting to demonetisution, be-
cause it is not onc of the permanent
methods of deeling with this problem.
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What we can do continually, permanently,
basically and fundamentally is being done
and whatever requires to be done will be
done in future,

SHRI P. K. DEO (Kalahandi) : What is
being done ?

SHRI YESHWANTRAO CHAVAN:
This is like hearing the Ramayana for the
whole night and then asking what is the
relationship between Sita and Rama.

SHRT PILOO MODY: How can you
talk about black money without talking
about the election fund?

SHRI YESHWANTRAO CHAVAN: I
am talking about what we have done and
what we are going to do. You bave only
to talk

SHRI PII OO MODY I know that you
are dealing with both-bluck monev  and
election fund.

SHRI YESHWANTRAO CHAVAN:
If you are serious about this point, cer-
tanly we can discuss it some tine, I van
discuss it with Shri Limaye too.

SHRI SURENDRA MOHANTY (Ken-
drapara): What is the tox arrears of Shri
Mundhra since 19657

SHRI YESHWANTRAO CHAVAN: If
you put u question, 1 will answer u.

AN HON, MLMBER : What about Biju
Patnaik ?

SHRI YESHWANTRAQ CHAVAN:
You can better ask him.

SRl PILOO MODY: Does it mean
that you will ash Mr. Mundhra and Shri
Mohanty will ask Mr. Patnaik und thus
parcel out black mopey?

SHRI YESHWANTRAO CHAVAN: If
T want that information, there is nn neces-
sity for me to ask him,

Coming to tax arrears, I wonld like. to
sny that during the last three years we
have made very scrious efforts for attack-
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ing this problem. While on 3tst March
1972 the amount outstanding was Rs. 805
crores, on the 31st December 1973, after
one year and nine months, it has come to
Rs. 714 crores, which means that more
than Rs. 100 crores of these arrears have
been recovered.

As on 31st March, 1973, there were 660
cases where gross arrcars exceeded Rs. 10
lakhs in each case. The comparative
position of these cases, as on 315t Decem-
ber, 1973 is that the number has become

626. I am only indicating the trend of
the effort that we are making in this
matter.

Then, the hon. Member, Shn Indiajit
Gupts, asked me a question as 1o what
we ware doing about perquisites and he
wanted to know exactly what steps we are
taking about it. There are two aspects of
this matter. One is regarding the valuation
of the perquisites and the other 1. how
far lavish thesc perquisites are enioyed by
the employees anmd reflected in  their
income.

So far as the firsl aspest is voncerned,
the valuation of the perquisites has been
mnodified In the case of free uscommo-
dation, at present, it 1s 10 per cent of the
employees’ salaty and now it will be 12
per cent. In the case of fiec furmshed
avommodation, it has been ramsed from
12-1/2 per went to IS per cent. In the
case of motoi car provided hv the em-
ployes, it is Rs. 300 per month us againsyt
Rs. 150/- per month. In the case of big
motor car, it is Rs. 400 per month as
against Rs. 250 per month. In the case of
where motor car is owned and hired by
the employer but running and maintenance
expenses are borne by the employee, it is
Rs. 100 as against Rs, 60 per mouth, In
the case of big motor car, it is Rs 150 as
against Rs. 100 per month.

As far as the other aspect is concerned,
after making certain studies, we have found
that unless the assessments of the Com-
paaics are correlated with the assessments

of the Directors and highly paid employees,
it will not be possible to ensure that the
deterrent provisions which are provided in
the Act are implemented. We have, there-
fore, decided to create special cells for
centralisation of cases of Companies.
Dircctors and their semior executives, In
pursuance thereof, necessary instructions
were issued to the Commissioner of In-
come-Tax in July, 1973 for centralisation
of such cases,

Recently, a study was undertaken and
it was revealed that <ubstuntial additions
have been on account of perquisites allowed
by the Companies in the asscssments of
Directors and senior executives as well as
the Companies, With the release of addi-
tional staff which used to do routine work
of finalising the assessments of salaried
employees getting an annual income of Rs
18,000, it will be possible for us to con-
centrate on such cases so as to gat better
1esults in future.

One question that is constantly isked is
as to how far the deficit financing that I
have provided for in the Budget, that is
Rs. 125 crores, is realistic. 1 would like
to say that as far as the assessment of the
present situation is concerned. it is realis-
tic. But. at the same time, [ cannot
guarantee that there will not arise occa-
sions for addition | expenditure as we pro-
ceed in the year. Our effort will be to
sec that we try to contain the present gap
as it exists

Shri Atal Bihari Vajpayee has raised two
or three points and 1 certamly would like
to say, if T can, somcthing nbovt those
points. He has asked whether the money
that we will get as a result of Russian deal,
by way of sale of Russian wheat here, 15
mentiwoned somewherc or not. This is one
of the points that he made The other
point that he madc way that there was
less and less provision for minimum needs
programme including provision for diought-
pronc areas.

As far as Russian wheat 18 woncerned, 1
would like to point out to hum that this
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is mentioned in the Explanatory Memo-
randum on page 58, paragraph 45, under
‘Other items {Net)'. 1 will read it out:

“The estimates here show the
effect of transactions occurring umder
sundry deposits, suspense, remittances,
etc. heads not dealt with earlier. The
Revised includes credit of Rs. 741.40
crores on account of U.S. rupee bhalances
deposited with the Government of India
in the Public Account as non-interest
bearing deposits. The next Budget in-
cludes credit of Rs. 200 crores from
sale proceeds of two million tonnes of
wheat loaned by the USSR.”

net

He had mentioned it in such a way as if
we were trying to put it under curpet and
get away with it. It is mentioncd in the
Budget.

About the provision for droughti-pron
areas programme. he said that only Rs. 6.3
crores had been allotted for this programme
this year. I think he was not progperly in-
formed by his adviser. According to the
Budget Estimates for 1974-75, it is Rs, 22
crores, It is somewhat lesser than what
we provided last year, but it is Rs. 22
crores and not Rs. 6 crores as ke thinks.

About minimum needs programme, 2 pro-
vision of about Rs. 200 crores has been
made in the State Plans for 1974-75 under
the minimum needs programme lor social
and community services. After transfer of
some of these services to the State sector,
to the States’ account, the provision in the
Central Plan for 1974-75 will compare
very favourably with the last wvears pro-
vision also on this particular point of mini-
mum needs programme.

I am mentioning some of thesc detailed
things because some detailed pcints were
raised by hon. members.

My friend, Shri Dinesh Singh, who is not
present now, had raised the question of
performance of the public sector. I cer-
tainly would like to let him know that,
us far as public sector is concerncd, it is

MARCH 19, 1974

D.G. on Account, 1974-75 284

showing seme good signs. (Interruptior's)
It is turning the corner; there is no doubt
about it.

SHRI PILOO MODY :
where the corner is.

It depends on

SHRI YESHWANTRAQ CHAVAN: In
the case of public sector, I wouid like to
mention to him, the Planning Zommission
has appointed a Group which is gcing into
the examination of the functioning of the
public sector thing, and I must say that
this Group has certainly done a very good
piece of work : they have certainly found
out the areas which need our special at-
tention : they have certainly given some
sort of a new impetus to the woiking of
the public sector thing. In the case of
public scctor, their planning for the next
year appears to be very encouraging; the
way they are going to produce rmore and
the likely profit they are going to make,
I would like to say that this year, 1974-75,
will be a very important year in the life
of public sector undertakings as such; this
is a most important area whose growth and
whose vitality we as a nation are interested
in.

One of the four constructive suggestions
that Shri Piloo Mody made was: get rid
of the public sector. Look at the way he
looks at the economy. A very important
suggestion as a result of his speech was:
get rid of this and reduce the tax! Of
course, he made two very mmporiant sug-
gestions. Spend more on the rural sector.
That is what we are planning to do. Spend
more on agriculture. That we have becn
doing. He asked me to read some article
of Shri Giri Lal Jain. I would like to
tell him that agriculture nas always been
a very important sector in all our plan-
ning and it will continue to be so. Natu-
rally, we will select those areas where it
will give strength to our economy as a
whole and that we will certainly tiy to do.

As far as the public sector is concerned,
I think I have given certain facts.

Shri Dinesh Singh also mention:d about
exports. As far as exports are concerned,
I would like to point out to him that we
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have concentrated our efforts on ex-
ports this yéar. Our exports are going to
be the major area in which we will try
to find & solution for our problem of
balance of payments particularly, s a
result of the rise in the prices of crude oft
and other important items like fertilisers
and steel. Our major answer will have to
be found in an increase in our exports and
a strategy is being worked out. Yne Com-
merce Ministry and the Planning Com-
missign are looking into the matter and 1
have every confidence that they will cer-
tainly work oumt a programme which will
help us increase our foreign exchange in-
come. These are some of the major points
I could deal with in reply to th: debatr
here.

As far as I see. the problem s full of
difficulties. I do not want to take a com-
placent view of the matter. Theic is cer-
tainly, s I said, a very challenging situa-
tiop in the country. As a matter of fact,
for the last four years, it has been a conti-
nuous period of difficulties and challenges
but with faith in ourselves as a nation, we
can certainly oveicome these problems
successfully.

Sir. | have done

16.43 hre.

DFMANDS® FOR GRANTS ON
ACCOUNT (GFNERAL), 1974-75

MR. DEPUTY SPEAKER - Now, I will
put the Demands for Grants on Account
(General), 197475 to the vole of the House

Now, the question is:

“That the respective sums not exceeding
the amounts on Revenue Account and
Capital Account shown in the third
column of the order paper, be granted
to the President, on account for or to-
wards defraying the charges durmg the

e s i

*Moved with the recommendation of the
President.
75 LSS 73—10

year ending on the 31st day of March,
1975, in respect of the heads of demandd
entered in the second column thereof
against Demands Nos, 1 to 106"

The morion was adnpied.

[The Motions for Demands for Grants on
accoury (General), 1974-75 which were
adopted by the Lok Sabha are reproduced
below—Lil.)

DEMAND NO. 1—Department of Agri-
culture.

“That a sum not exceecing Rs. 27,20,000
on Revenuz Account be granted to the
President, ot account, for or towards de=
fraymng the charges duning the year ending
on the 31st day of March, 1975 in respect
of ‘Depariment of Agnculture”.”

DEMAND NO. 2—Department of Agri-

cultural Research and Education.

“That a sum not exceeding Rs. 1,30,000
on Revenue Account be granted to the
president, on accouni, for or towards de~
fraying the charges during the year ending
on the 31st day of March, 1975 in respect
of ‘Department of Agricultural Research
and Education.”

DEMAND NO 3- Agncultere

“Thut a  sum not cxceeding Rs.
13 04.65.000 on Revenue Account and not
exceeding Ry 61,32,08,000 on Capital Ac-
ccunt be granted to the President, on ac-
count, for or towards defraying the char-
ges during the vem ending the 3ist day
of March. 1975 in respect of ‘Agricultare’."

DEM AND NO. 4—Fisherics

“That a sum not exceeding Rs. 1,23,59,000
on Revenne Account and not exceeding
Rs. 21.30 000 on Capital Account be grant-
ed to the President. on account, for ar to-
wards defraymng the charges during the
year ending on the 31st day of March,
1975 in respect of ‘Fisheries.”
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DEMAND NO. 5—Animal Husbandry end DEMAND NO. 10-—-Departcaeut of Co-

Dairy Development

“fhat a sum not exceeding Ra
52822000 on Revenue Account and not
exceeding Rs. 48,07,000 on Capitsl Ac-
count be granted to the President, on ac-
count, for or towards defraying the char-
ges during the year ending on the 31st day
of March, 1975 in respect of ‘Animul Hus-
bandry and Dairy Development',”

DEMAND NO. 6—Forest

“That =& sum not exceeding Rs,
1,49,80,000 on Revenue Account and not
exceeding Rs. 9,17,000 on Capital Account
be granted to the President, on acrount, for
or towards defraying the charges during the
year ending on the 31st day of March.
1975 in respect of ‘Forest’.”

DEMAND NOD. 7—Payments to Indian
Council of Agricultural Research

“That & sum not exceeding Rs. 5,82,36,000
on Revenue Account be pranted to the
President, on account, for or towards def-
raying the charges during the year ending
on the 31st day of March, 1975 in respect
of ‘Payments to Indian Council of Agricul-
tural Research’”

DEMAND NO. 8—Department of Food

“That a sum not exceedmng Rs.
20,02,46.000 on Revenue Account and not
exceeding Rs. 2,19,97,000 on Capital Ac-
count be granted to the President, on ac-
ceunt, for or towards defraying the char-
ges during the year ending on the 3lst
day of March, 1975 in respect of Depart-
ment of Food""

DEMAND NO., 9—Department of Com-
munity Development

“That 2 sum npot exceeding Rs.
4,93,08,000 on Revenve Account be grant-
ed 10 the President, on accouns, for or to-
wards defraying the charges during the year
ending on the 31st day of March, 1975 in
respect of ‘Department of Community
Development™.”

operation.

“That & sum  not exceeding Re
1,10,73,000 on Reveoue Account and not
excoeding Rs, 3,51,87,000 on Capital Ac-
ccunt be granted to the President, on ac-
count, for or towards defraying the charges
during the year ending on the 31st day of
March, 1975 in respect of ‘Department of
Cooperation”.”

DEMAND NO. 11—Ministry of Commerce

“That & sum not exceeding Rs.
18,10,000 on Revenue Accoumt be granied
to the President, on accouns, for or to-
wards defraying the charges during the year
ending on the 31st day of March, 1975 in
respect of ‘Ministry of Commerce’,”

DEMAND NO, 12—Foreign Trade and
Export Production

“That a sum mnot exceeding Rs.
28,07,02,000 on Revenue Account and not
exceeding Rs. 32,50,58,000 on Capital
Account be granted to the President, on
account, for or towards defraying the char-
ges during the year ending on the 31st day
of March, 1975 in respect of ‘Foreign
Trade and Export Production’."

DEMAND NO. 13—Ministry of Com-

munications
“That & sum not exceeding Rs.
1335000 on Revenue Account and not

exceeding Rs. 4583,000 on Capital Ac-
count be granted to the President, on ac-
count, for or towards defraying rhe charges
during the year ending on the 31st day of
March, 1975 in respect of 'Ministry of
Communications’.”

DEMAND NO. 14—Oversess Communica-
tions Service

“That & sum pot esceeding Rs.

14,14,000 on Revenue Account and not ex-

ceading Rs. 63,33,000 on Capitsl Account

be granted to the President, on accoun, for

or towards defraying the charges during the



25 D.G. on Aecount, 1974.75 PHALGUNA 23, 1895SAKA) D.G. on Accouns 1974.75 290

Year mﬂu on the 31st day of March,
1975 in respect of ‘Overseas Communica-
tlons Service',”

DEMAND NO. 15—Posts and Telegraphs
~~Working Expenses

“That a sum not exceeding Rs.
62,4434000 on Revenue Account be
granted to the President, on accounr, for or
towards defraying the charges during the
year ending on the 3ist day of March,
1975 in respect of ‘Posts and Telegiaphs—
Workiag Expenses’.”

DEMAND NO. 16—Posts and Telegraphs
—Dividend to General Revenues, Appro-
priations to Revenue Funds and Repay-
ment of Loans from General Revenues

“That a sum not exceeding Rs.
13,89,10,000 on Revenue Account be granot-
ed to the President, on account, for or to-
wards defraying the charges during the year
ending on the 31st day of March, 1975 &
respect of ‘Posts and Telegraphs—Divi-
dend to General Revenucs, Appropriations
to Reserve Funds and Repayment of Loans
from General Revenues'.”

DEMAND NO. 17—Capital Outlay on
Posts and Telegraphs

“That a sum not ecxceeding Rs,
24,73,83,000 on Capital Account be grant-
ed to the President, on account, for or
towards defraying the charges during the
year ending on the 31st day of March,
1975 in respect, of ‘Capital Outlay on Posts
and Telegraphs'”

DEMAND NO. 18—Ministry of Defence

“That a sum not exceeding Rs,
2488000 on Revemue Account and not
exceeding Rs. 4,18,87,000 on Capital Ac-
count be granted to the President, on ac-
couns, for or towards defraying the char-
during the yoar endi the

ending on 31st day
March, 1975 in respect of jstry of

‘Ministry

DEMAND NO. 19—Defence Services—
Army

“That a sum not g¢xceeding Rs.
2,064044000 on Revenue Account be
granted to the President, on account, for
or towards defraying the charges during the
year ending on the 31st day of March, 1975
in respect of ‘Defence Services—Army".”

DEMAND NO, 20—Defence Services—
Navy

“That a sum not exceeding Rs.
18,23,40,000 on Revenue Account be
granted to the President, on account, for or
towards defraying the charges during the
year ending on the 3ist day of March,
1975 in respect of ‘Defence Services—
Navy’.”

DEMAND NO. 21—Defence Services—
Air Force

“That a sum pot exceeding R
63.81,66,000 on Revenue Account be grant
ed to the President, on account, for or to-
wards defraying the charges during the
year ending on the 31st day of Moarch,
1957 in respect of ‘Defence Services—Air
Force'.”

DEMAND NO. 22—Defence Services—
Pensions

“That a sum not exceeding Rs
12,75,17,000 on Revenue Account be grast-
ed to the President. on account, for or
towards defraying the charges during the
year ending on the 3ist day of March,
1975 in respect of ‘Defence Services—Pen-
sions’.”

DEMAND NO. 23—Capital Outlay on
Defence Services

“That a sum not exceeding Rs
39,47,88,000 on Capital Account be granted
to the President, on account, for or to-
wards defraying the charges duiing the year
ending on the 31st day of March, 1975 in
respect of ‘Capital Outlay on Defence Ser-
vices',”
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DEMAND NO. 24—Department of Edu-
cation.

*That a sum not excesding Rs.
19,73,000 on Revenue Accoumt be granted
to the President, on acoouns, for or towards
defraying the charges during the year end-
ing on the 31st day of March, 1975 in res-
pect of ‘Department of Education™."

DEMAND NO. 25—Education.

“That a sum not cxceeding Rs.
17,89,52,000 on Revenue Account and not
exceeding Rs, 10,99,000 on Capital Ac
count be granted to the President, on ac-
count, for or towards defraying the charges
during the year ending on the Jist day of
March, 1975 in respect of ‘Education’.”

DEMAND NO. 26—Department of Social
Welfare.

“That a sum not exceeding Rs.
3,46,79,000 on Revenue Account be grant-
ed to the Presudent, on account, for or to-
wards defraying the charges during the year
ending on the 31st day of March, 1975 n
respect of ‘Department of Social Welfare'."

DEMAND NO. 27—Ministry of External
Affairs.

“That a sum oot cxceeding Rs
12.52,61,000 on Revenue Account and not
exceeding Rs. 5,20,00,000 on Capital Ac-
count be granted to the President, on ac-
ccunr, for or towards defraying the charges
during the year ending on the 31st day of
March, 1975 in respect of ‘Ministry of Fx-
ternal Affaurs’.”

DFMAND NO 28—Munistry of Finance

“That a sum not exceeding Rs,
4,10,56,000 on Revenue Account be
grunted to the President, on account, for
or towards defraying the charges during
the year ending on the 31st day of March,
1975 in respect of ‘Ministry of Finance'.”

DEMAND NO 29—Customs.

“That a  sum pol  excoeding
Rs. 294,23,000 on Revenue Account be
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granied to the President, on accowns, for
or towards defraying the charges during
the year ending on the 31st day of March,
1975 in respect of ‘Customs””

DEMAND NQ, 30—Union Excise Duties,

“That a sum ot - exceeding
Rs. 4,72,31,000 on Revenue Account be
granted to the President, on accoum, for
ocr towards defraying the charges during
the yea ending on the 31st day of March,
1975 in respect of ‘Union Excise Duties.”

DFMAND NO. 31—Taxes on Income,
Estate Duty, Wealth Tax and Gift Tax.

“That a sum ool exceeding
Rs. 5.23,89.000 on Revenuc Account be
granted to the President, on account, for
or townrds defraying the charges during
the year ending on the 31st day of March,
1975 in respect of ‘Taxes on Income,
Fatate Duty, Wealth Tax and Gift Tax'."

Di MAND NO. 32—Stamps.

“That a sum not  exceeding
Rs 10375000 on Revenue Account and
not exceeding Rs 1194000 on Capital
Account be granted to the President, ¢n
account, for or towards defraying the
chatges during the year ending on the
31zt day of March, 1975 in respect of
‘Stampy' ™

DEMAND NO 33—Audit.

“That a sum not exceating
Rs. 8,70,83,000 on Rcvenue Account be
granted to the President, on acoount, for
or towards defraymg the charges during
the year ending on the 31st day of March,
1975 in respect of ‘Audit' "

DEMAND NO. 34—Currency, Coinage
and Mint.

“Tht a sum oot i
Re. 51586000 on Revenue Account and
not exceeding Rs. 2,82,22,000 om capital
Acocount be gruated to the Prosidest, os

i
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accoust, for or towsrds defraying the
charges during the ysar ending on the 31st
day of March, 1975 in respect of
“Currency, Coinage and Mint"”

DEMAND NO. 35—Pensions.

“That a sum not  exceeding
Rs. 5.00,90,000 on Revenue Account be
pmanted to the President, on accour, for
or towards defraying the charges during
the year ending on the 31st day of March,
1975 in respect of 'Pensions’.”

DEMAND NO. 36—Opium and Alkaloid
Factories'."”

*That a sum not exceeding
Rs. 10,33,35,000 on Revenne Account and
pot exceeding Rs. 10.75.000 on Capital
Account be granted to the President, on
account, for or towards defraying the
charges duiing the year ending on the 31st
day of March. 1975 in respect of ‘Opivm
und Alkaloid Factories'.”

DEMAND NO. 37—Transfers to State
and Union Territory Governments.

“That H sum not excecding
Rs. 41,7357.000 on Revenue Account be
granted to the President, 2n account, for
or towards defraying the charges dJuring
the year ending on the 31st day of March.
1975 in respect of ‘Transfers to Staie and
Union Territory Gosernments”.”

DEMAND NO. 38—Other Expenditure of
the Ministry of Finance

“That a sum not  exceeding
Rs. 32,48,73,000 on Revenue Account and
not exceeding Rs 40.94,55.000 on Capital
Actount be granted to the President, om
accounf, for or towards defraying the
charges during the year ending on the 31st
day of March, 1975 in respect of ‘Other
Expenditure of the Ministry of Finance'”

DEMAND NO. 19— oane to Government
Servants, elc.

“That ] sum not exceeding
Rs. 10,48,65,000 on Capital Account be
granted to the President, on accoumt, for

or towards defraying the charges during
the year ending on the 31st day of March,
1975 in respect of ‘Loans to Government
Servants, etc.'.”

DEMAND NO. 40—Ministry of Health
and Family Planning.

“That a wsum not  exceeding
Rs. 9,19.000 on Revenue Account be
granted to the President, on account. for
or towards defraying the charges during
the year ending on the 31st day of March,
1975 in respect of ‘Ministry of Health and
Family Planning".”

DEMAND NO. 41—Mecdical and Public
Health.

“That a sum not  exceeding
Rs. 9.66.52.000 on Revenue Account and
not excecding Rs. 3,91,85,000 on Capital
Account be granted to the President, on
account, for or towards defraving the
charges during the year ending on the 31st
day of March, 1975 in respect of ‘Medical
and Public Health'.”

DFMAND NO. 42—Family Planning.

“That a sum not  excceding
Rs 9,678,000 on Revenue Account and
not exceeding Rs. 3,33,000 on Capital
Account be granted to the President, on
account, for or towards defraving the
charges during the ycar ending on the 31st
dav of March, 1975 in respect of ‘Family
Planning’.”

DEFMAND NO. 43—Ministry of Heavy
Industry.

“That a som not exceeding Rs. 4,580,000
on Revenue Account be granted to the
President, on accourt, for or towards de-
fraying the charges during the year emd-
ing on the 31st day of March. 1975 in
respect of ‘Ministry of Heavy Industry’. "

DFMAND NO. 44—Heavy Industries

" “That a sum not exceeding Rs. §6,16,000
on Revenue Account and mot exceeding
Rs. 5.35,18,000 on Capital Account be
granted to the President, on accownt, for
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or towurds decfraying the charges during
the year ending on the 31st day of March,
1975 in respect of ‘Heavy Industries’. ”

DEMAND NO. 45—Ministry
Aflairs

of Home

“That a sum not exceeding Rs. 34,59,000
on Revenue Account be granted to the
President, on account, for or towards de-
fruying the charges during the year end-
ing on the 31st day of March, 1975 in
respect of “Ministry of Home Affairs’. ™

DEMAND NO. 46—Cabinet

“Tiuit a sum not exceeding Rs, 17,69,000
on Revenone Account be granted  to the
President, on account, for or towards de-
fraving the charges during the year end-
ing on the 31st day of March, 1975 in
respect of ‘Cabinet’. ™

DEMAND NO. 47—Dcpartment of
Personnel and  Administrative  Reforms

“Thut & sum not cxceeding Rs, 92,69,000
on Raense Account be grmted 1o
President. on accernt, for  or towards
the charges during the year
endine on the 3lst duv of Muarch 1975 in

the

defraying

respect of  Department of  Personnel and
Administrdive Reforms™.”
DEMAND NO. 48—Police
“That a sum not exceeding

Rs. 26,62.06,000 on Revenue Account and
not exeeeding Rso 4383000 on Cuapital
\ccount be granted to the Presideni, on
accosni, for  or towards defraying  the
churges Jduring the veir ending on the 31st
day o March, 1975 in
Police’. ™

b

respect  of

DEMAND NO. 49 —Census

“Thut @ sum not excecding Rs. 57,70.000
on Rerspue Account be grunted to  the
President, on account, for or towards de-
fraving the charget during the year end-
ing cn the 31st dev of March, 1975 in
respoct of “Census’,
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DEMAND NO. 50—Other Expenditure
of the Ministry of Home Affairs

“That a sum  not exceeding
Rs. 12,98,38,000 on Revenue Account and
not excceding Rs. 2,83,27,000 on Capital
Account be granted to the President, on
account, for or towurds dcfraying the
charges during the year ending on the 31st
day of March, 1975 in respect of ‘Other
Expenditure of the Ministey  of Home
Allairs’.

DEMAND NO. 51—Dclhi

“That a sum not exceeding
Re. 14,40,88,000 on Revenue Account and
nel uaeeeding Rs. 5,66,12,000 on Capital
Account be grantad to the President, on
veeonnt, for or towards defraying  the
charges during the year ending on the 31st
day of Muich, 1975 in respect of ‘Delhi™.”

DENMAND NO, 52—Chandigarh

“That ] sum not exceeding
R, 1,78,76,0000 on Revenue Account and
not exeeeding Rs. 73,93,000 on Capital
Account be granted to the President, on
cocowdt, for or towards  defraying  the
chargeey during the vear ending on the 31st
diy of Muarch, 1973 in respect of ‘Chandi-
earh™. 7

DEMAND NO. 53—Anduman and Nico-
bar Istands

“That a

st not caceeding
R, 2.79.76,0000 on Revenue Account  and
not exceeding Rs. 1.19.12.000 on  Capital

Account be grunted to the President, on
account, for or towards defraying the
churges during the veuar ending on the 31st
duy of March. 1975 in respect of “Anda-
man und Nicobar Tslands’. ™

DEAMAND NO, S4—Apunachal  Pradesh

“That H] Sihi]
3501900 on

caceeding Rs.

not exceeding
Revenvs Account and
1.40,66.000 on capital
arnnted to the President. on
for or towards defraying the
charges during the year ending on the 31st
duay of March, 1973 in respect of ‘Arnna-
chal Pradesh’. 7

Rs.
not
Aceount e
acensnt,
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mnmss—muuu DEMAND NO, 60—Ministry of Informia-

“That » sum not exoveding Rs. 16,48,000
ot Revenve Account and not excoeding
Rs. 21,58000 oo Capital Account be
grinted (o the President, on eccount, for
or towards defraying the charges during
the year ending on the 31st day of March,

1975 in respect of ‘Dadra and Nagar
Hawdli’, "

DEMAND NO. S6—Lakshadweep

“That a sum nol exceeding Ra. 43,12,000
on Revenve Account and not excesding
Rs. 13,31,000 on Capital Account be
granted to the Prosident, on account for
or towards defraying the charges during
lhnmrlldluﬂnlh!ln&udm
1975 in respect of ‘Lakshadweep’. *

DEMAND NO. 57—Minbtry of Industrial
Development

“That & sum not excecding Rs. 36,85,000
on Revenue Account be granted to the
President, on accours, for or townrds de-
fraving the charges during the year emd-
g on the 31st day of March 1978 in
mmtof ‘Ministry of Industriai Dewelop-

ment’.

DEMAND NO 58—Industries

“That a sum not exceeding Rs. £1,51,000
on Revenue Account and not exceeding
Rs. 7.0547.000 on Cupital Account be
granted to the President, on account, for
or towards defraying the charges during
the year ending on the 31st dav of March,
1975 in respect of ‘Industries’.

DFMAND NO %9--Viflage and Small
Industries

“That a sum  not exceeding
Rs. 4,70,57.000 on Revenue Account and
not exceeding Rs. 8,81,78.000 on Capital
Account be granted to the President, on
aceount, for or towards defraving the
charges during the year ending on the 31st
day of March, 1975 in respect of “Village
and Saall Industries’, ™

tion and Broadcasting

“That a sum not exceeding Rs. 5,33,000
on Reveoue Account be granted to the

President, on account, for or towerds de-
fraying the charges during the year ending
on the 31st day of March, 1975 in res-
pect of ‘Ministry of Information and
Broadcasting”. ”

DEMAND NO. 61—Information and
Publicity

“That a sum pot exceeding
Rs. 1,99,77,000 on Revenue Account and
not exceeding Rs. 34,58,000 on Capital
Account be granted to the President, om
account, for or towards defraying the -
charges during the year ending on the 31st
day of March, 1975 in respect of 'In-
formation and Publicity’. *

DEMAND NO. 62-~Broadcasting

“That a sam  not exceeding
Rs. 3,39,94,000 on Revenwe Account and

charges during the year ending on the 31st
day of March, 1975 in respect of Broad-
casting’. "

DI MAND NO. 63—Ministry of Irrigation
and Power

“That sum  not exceeding
R 7561000 on Revenue Account and

not exceeding Rs 1,19,33,000 on Capital
Agccount be granted to the Presidest, on
acvount, for or towards defraying the
chaiges during the year ending on the 31st
day of March. 1975 in respect of “Minis-
try of Irrigation and Power’, ™

DEFEMAND NO. 64—Water and Power
Development

“That a sum not  exceeding
Ry 1.93.69000 on Revenue Account and
not evceeding Rs. 30.75000 on Capital
Account be granted to the Presideat, om
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accouns, for ar towards defraying the
charges during the year ending on the 31st
day of March, 1975 in respoct of "Water
and Power Development’ “

DEMAND NO. 65— Power Schemes

“That & sum  not exceeding
Rs. 1,8599,000 on Revenue Account and
not exceeding Rs. 11,70.29,000 on Capital
Account be granited to the President, om
account, for or towards defraying the
charges during the year ending on the 31st
day of March, 1975 in respect of ‘Power
Schemes”. "

DEMAND NO. 66—Ministry of Labour

“That a sum  not exceeding
Rs. 9,20,000 on Revenue Account be grant-
ed to the President, on account, for or to-
wards defraying the charges during the
year cnding on the 3Ist day of March.
1975 in respect of ‘Ministry of Labour". "

DEMAND NO. 67—Labour and Employ-
ment.

“Tht a sum npot  exceeding
Rs. 490,42,000 on Revenne Account and
not excceding Rs. 33.76,000 on Capital
Account be granted to the President, ou
account, for or towards defraying the
charges during the year ending on the 31st
day of March, 1975 in respect of ‘Labour
and Fmployment'.”

DEMAND NO. 68—Mimstry of Law,
Juatice and Company Affairs.

“Tht a sum not  exceeding
Rs. 120,87,000 on Revenue Account be
granted to the President, on account, for
or towards defraying the chaiges during
the yem ending on the 31st day of March,
1975 in respect of ‘Ministry of Law, Justice
and Company Affairs’.”

DEMAND NO. 69—Administration of
Justice.

“That a sum not  exceeding
Re. 381,000 on Revenue Account be
granted to the President, on account, for

D.G, on Account, 197675 W,
or towards defraying the charges during
the year ending on the 31st day of March,
1975 in respect of ‘Administration of
Justics'”

DEMAND NO. 70-—Ministry of Petroleum
end Chemicals. :

“That a sum not  exceeding
Rs. 11,72,000 on Revenue Account and
not exceeding Rs. 41,59,53,000 on Capital
Account be granted to the President, on
accounf, for or towards defraying the
charges during the year ending on the 31st
day of March, 1975 in respect of ‘Ministry
of Petroloum and Chemicals'.”

DEMAND NO. 71—Ministry of Planning.

“That a sum not  exceeding
Rs. 192000 on Revenue Account be
granted 1o the President, un accoum, for
or towards defraying the charges during
the year ending on the 3ist day of March,
1975 in respect of ‘Ministry of Planning'.”

DEMAND NO. 72-—Statistics.

“That a sum ool exceeding
Rs. 14485000 on Revenue Account be
gronted to the President, on account, for
or towsnly defraymng the charges during
the year ending on the 31st day of March,
1975 in respect of "Statistics’.”

DEMAND NO. 73— Planning Commis-
sion.

“That a sum not  exceeding
Rs. 52.58,000 on Revenue Account be
granted to the President, on account, for
or towards defraying the charges duning
the ycar ending on the 3ist day of March,
1975 in respect of ‘Planning Commission'.”

DFMAND NO. 74—Ministry of Shipping
and Transport.

“That a sum not  ecxcoeding
Rs. 3162000 on Revenue Account be
granted 1o the President, on accowny, for
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or towards defraying the charges during
the year ending on the 31st day of March,
1975 fn respect of ‘Ministry of Shipping
and Transport”.”

DEMAND NO. 75—Roads,

“That a sum not  exceeding
Rs. 10,29,35,000 on Revenue Account and
not exceeding Rs 11,23,72,000 on Capital
Account be granted to the Premdent, on
account, for or towards defraying the
charges during the year ending on the 31st
day of March, 1975 in respect of ‘Roads’”

DFMAND NO. 76—Ports, Light Houses
and Shipping

“That &  sum not exceeding
Rs. 2,27,30.000 on Revenue Account and
not exceeding Rs 30,27,51,000 on Caprtal
Account be granted to the President on
account, for or towards defraying the
charges during the year ending on the 3ist
day of March, 1973 in respect of ‘Ports,
Light Houses and Shipping' ™

DEMAND NO 77—Road and Inland
water Transport
*“That A sim not  eweeding

Rs 17,23,000 on Revenuc Account and
not exceeding Rs 2,54.02,000 on Capital
Account be granted to the Premdent, on
account, for or towards defraving the
charges during the year ending on the 31st
day of March, 1975 mn respect of ‘Roud
und Inland water Transport’ ™

DFMAND NO 78—Department of Steel

“That a sum not exceeding
Rs 4,17,03,000 on Revenue Account and
not exceedng Rs. 26,78,14,000 on (apital
Account be granted 1o the Presdent, on
account, for or towands defraying the
charges doring the year ending on the 31st
day of March, 1975 in respect of ‘Depait-
ment of Steel'.”

DEMAND NO 79—Decpartment of Mincs

“That a sum pot  exceeding
Rs. 552000 on Revenue Account be
wanied to the President, ». accouns, for

or towards defraying the charges during
the year ending on the 31st day of March,
1975 in respect of ‘Department of Mines.”

DEMAND NO 80—Mines and Minerals.

“That a sum not  exceeding
Rs. §5,54,62,000 on Revenue Account and
not exceeding Rsz. 48,11,93,000 on Capital
Account be granted to the Presdent, on
account, for or towards defraying the
charges during the year ending on the 31st
day of March, 1975 m respect of ‘Mines
and Minerals' "

DEMAND NO
Supply

“That a sum not  exceeding
Rs 146000 on Revenue Account be
granted to the President, o» account, for
or towards defraymng the charges during
the year ending on the 315t day of March,
1975 in respect of ‘Department of Supply" "

81—Department  of

DEMAND NO 82—Supplies and Dispo-
wils

“That a4 sum ot exceeding
Rs 12911000 on Revenue Account be
granted to the President, on accowst, for

or towards defiaving the charges during
the year ending on the 31« day of March,
1975 mn respect of Supplies and Dispo-
sals’ ™

DFMAND NOQ 83—Dcpartment of Reha-
bilitation

“That a swum not exceeding
Ry 55945000 on Revenue Account and
not exceeding Ry BR67000 on Capital
Account be granted to the President, en
account, for or towards defraying the
charges duning the veam ending on the 31st
dav of March, 1975 1 respect of ‘Depart-
ment of Rehubilitation’”

DFMAND NO 84—Mustry of Tounsm
and Cinil Aviahon

“Fhat a sum not  exceeding
Rs 546,000 on Revenue Accoumt be
granted to the Preadent, on account, for
or towards defraying the charges during
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the year ending on the 31st day of March,

1975 in respect of ‘Ministry of Tourism
and Civil Aviation'”

DEMAND NO, §5—Meteorology.

“That a sum nmot excesding
Rs. 1,41,45000 om Revenve Account and
not exceeding Rs. 25,10,000 on Capital
Account be granted to the President, on
account, for or towards defraying the
charges during the year ending on the 31st
day of March, 1975 in respect of ‘Meteoro-
Io‘yl‘ll

DEMAND NO. 86—Aviation.

“That =& sum not exceeding
Rs 2,43,03,000 on Revenue Account and
not exceeding Rs. 3,95,98,000 on Capital
Account be granted to thc Iresident, on
account, for or towards defraying the
charges during the year ending on the 31st
dny of March, 1975 in respect of
‘Aniation™.”

DIFMAND NO. 87—Tourism,

“That a  sum not  exceeding
Ry 4993000 on Revenue Account and
not ewceeding Rs. 1,05,33,000 on Capital
Account be granted to the President, on
account, for or towards defraying the
charges during the ycar ending on the 3ist

day of Much, 1975 in respect of
“Tournm™ ™
DEMAND NO 88—Ministry of Works

and Huousing.

“That a  sum not  exceeding
Rs. 709000 on Revenue Account be
granted 1o the President, on account. for
or townrds defraying the charges during
the year ending on the 31st day of March,
1975 in respect of ‘Ministry of Works and
Howsing"."”

D MAND NO. 89—Public Works.

“That a sum not  excreding
Rs. 8,47.87,000 on Revenue Account and
not excecding, Rs. 1,98.61,000 o Capital
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Rs.
granted to the President, om accoumt, for
or towards defraying the charges during
the year ending on the 31t day of March,
1975 in respect of ‘Water Supply and
Sewerage'.”

DEMAND NO. 91—Homing and Urban
Devclopment.

“That a sum mot  exceeding
Rs. 1,3549000 on Revenue Account and
not excceding Rs. 1,63.74.000 on Capital
Account be granted 1o the President, on
account, for or towards defraying the
charges duning the year ending on the 31st
day of Maich, 1975 in respect of ‘Housing
and Urbun Development”.”

DEMAND NO. 92—Stativnery
Printing.

and

“That & sum  not exceeding
Ry 31782000 on Revenue Account be
granted to the President, on accenm, for
or towards defruying the charges during the
year ending on the st day of March, 1975
in 1espect of ‘Siationery omd Printing".”

DEMAND NO. 93—Department of
Atomic Energy.
“That a sum pof  exceeding

Rs. 609000 on Revenue Account be
pranted to the President, vi. eccount, for
or towards defrunying the charges during
the year ending on the 3ist day of March,
1975 in respect of "Depastment of Atomic
Foergy"."
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DEMAND NO. 94—Atomic Energy
Research, Development and Industrial
Projects.

“That a sum not exceeding

Rs. 6,09,39,000 on Revenue Account and
not exceeding Rs. 9,89,41,000 on Capital
Account be granted to the President, on
account, for or towards defraying the
charges during the year ending on the 31st
day of March, 1975 in respect of ‘Atomic
Energy Research, Development and Indus-
trial Projects’.”

DEMAND NO. 95—Nuclear Power
Schemes.

“That a sum not exceeding
Rs. 5,09,99,000 on Revenue Account and

not excceding Rs. 7,75,70,000 on Capital
Account be granted to the President, on
account, for or towards defraying the
charges during the year ending on the 31st
day of March, 1975 in respect of ‘Nuclear

L1

Power Schemes'.

DEMAND NO. 96—Department of Cul-
ture.

“That a sum not exceeding
Rs. 1,12,56,000 on Revenue Account be
granted to the President, on account, for
or towards defraying the charges during
the year ending on the 31st day of March,
1975 in respect of ‘Department of
Culture’.”

DEMAND NO. 97—Archaeology.

“That a sum not exceeding
Rs. 86,26,000 on Revenue Account be
granted to the President. ow acccunt. for
or towards defraying the charges during
the vear ending on the 31st day of March,
1975 in respect of ‘Archaecology’.”

DEMAND NO. 98—Department of Elec-
tronics.

“That a sum not exceeding
Rs. 1,56,14,000 on Revenue Account and
not exceeding Rs. 66,80,000 on Capital
Account be granted to the President, on
account, for or towards defraying the

charges during the year ending on the 31st
day of March, 1975 in respect of ‘Depart-
ment of Electronics’.”

DEMAND NO. 99—Department of
Science and Technology.

“That a sum not exceeding
Rs. 99,39,000 on Revenue Account and
not exceeding Rs. 22,08,000 on Capital
Account be granted to the President, on
account, for or towards defrayng the
charges during the year epding on the 31st
day of March, 1975 in respect of ‘Depart-
ment of Science and Technology’.”

DEMAND NO. 100—Survey of India.

“That a sum not exceeding
Rs. 2,08,92,000 on Revenue Account be
granted to the President, or: account, for
or towards defraying the charges during
the year ending on the 31st day of March,
1975 in respect of ‘Survey of India’.”

DEMAND NO. 101—Grants to Council of
Scientific and Industrial Research.

“That a sum not exceeding
Rs. 5,02,01,000 on Revenue Account be
granted to the President, v» accoum, for
or towards defraying the charges during
the year cnding on the 31st day of March,
1973 in respect of ‘Grants to Council of

_Sciemiﬁc and Industrial Research’.”

DEMAND NO.

102—Department
Space.

of

“That a sum not exceeding
Rs. 3,49,78,000 on Revenue Account and
not excceding Rs. 1,18.47 000 on Capital
Arcount be granted to ihe President. on
account, for or towards defrayng the
charges during the vear endinz on the 3ist
day of March, 1975 in respect of ‘Depart-
ment of Space’.”

DEMAND NO.

“That a sum not
Rs. 52.89,000 on Revenue Account be
granted to the President, or accounr. for
or towards defraying the charges during
the year ending on the 31st day of March,
1975 in respect of ‘Lok sabha’.”

103—Lok Sabha.

exceeding
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DEMAND NO. 104—Rajya Sabha.

“That & sum not  exceeding
Rs. 22,90,000 on Revenue Account be
gronted 10 the President, on accown, for
or towards defraying the charges during
the year ending on the 31st day of March,
1975 in respect of ‘Rajya Sabba' |

DEMAND NO. 105—Department of
Parliamentary Affairs,

“That a sum not exceeding
Rs. 2,79000 on Revenue Account be
granted to the President, on wicount, for
or towards defroying the charges during
the year ending on the 31st day of March,
1975 in respect of ‘Department of Parlia-
mentary Affairs’.”

DEMAND NO. 106—Secretariat of the
Vice-President.
“That a  sum not evceeding

Rs. 74000 on Revenue Account be
granted to the President, o account, for
or townrds defraying the charges during
the year eading on the 31st day of March,
1975 in respect of ‘Secretariat of the Vice-
President".”

16.44 by,
DEMANDS~ FOR GRANTS (RAIl-
WAYS), 1974-75.

MR. DFPUTY-SPEAKER : The House
will now take up the discussion and vot-
ing on the Demands for Grants in res-
pect of the Budget (Railways) for 1974-

75 for which seven hours have heen
allotted.
DEMAND NO. 1—Railway Board

MR. DEPUTY SPEAKER: Motion
moved :

“That a sum ot exceeding

Rs. 1,99,75,000 be granted to the Presi-
dent out of the Consolidated Fund of
Todia to defray the charges which will
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come in course of paymemt during the
mrﬂsﬁ!!ﬂﬂﬂ"ﬂ'ﬁ.lﬂ!
in vespect of ‘Raitway Board'

DEMAND NO. 2—Miscellansous Expen-
diture

MR. DEPUTY-SPEAKER: Motion
Moved :
“That a sum nol  exceeding

Rs. 9.61.45000 be granted to the Presi-
dent out of the Consolidated Fund of
India to defray the charges which will
come in course of payment during the
yeur ending the 31st day of March, 1975,
in respect of ‘Miscellansous Expenditure’.”

DFMAND NO. 3—Payments to Worked
lines and Others

MR, DI PUTY-SPFAKFER - Motion
Moved :
“That a  sum not  exceeding

Rs. 16,38,000 be granted to the Pres-
dent out of the Comsoldated Fund  of
Indina to defray the churges which will
come in course of puyment during the
yemr ending the 31st duy of March, 1975
i respect of ‘Payments to Worked Lines
Others'.”

DEMAND NO. 4—Working 1 spenees--
Administration.

MR. DEPUTY-SPEAKER : Motioa
Moved :
“That a sum  not  exceeding

Rs. 121,89,65,000 be granted to the Presi-
dent out of Consolidated Fund of India
to defray the charges which will come
in course of puyment during the year
ending the 31st day of March. 1975, in
respect of ‘Working  Expenses—Adminis-
tration."

——— — —— — -

" eMoved with the recommendation of thePresident.
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DEMAND NO. S—Working Expen-
ses—Repeaits and Maintenance.

MR. DEPUTY-SPEAKER : Motion
Moved :
“That a sum not  exceeding

Rs 4593734000 be granted to the
President out of the Conmsolidated Fund
of India to defray the chaiges which will
cume in course of payment during the
year ending the 31st day of March, 1975,

in respect of ‘Working Expenses—Repairs
and Maintenance'”

DEMAND NO. 6—Working Expenses —
Operating Staff,

MR. DEPUTY-SPEARFR: Motion
Moved :
“lThat a sum not exceeding

Rs. 264,91,78,000 be granted to the Presi-
dent out of the Consolidated Fund of India
to defray the charges which will come in
vowse of payment during the year end-
wmg the 31st day of March, 1975, ir res-
peud of ‘Woiking  Expenses—Operating
Staff* ™

DEMAND NO. 7—Working Expenses—
QOperation (Fuel).

MR. DFPUTY-SPEAKLIR. Motion
Moved -
*That a sum not exceeding

Ry 220,%9,24 000 be granted to the Presi-
dent out of the Consolidated Fund of
India 10 defrey the charges which will
come in course of paymemt dwming the
year endirg the 31st day of Murch, 1975,
in respect of “Working Expenses—Opera-
ton (Fuel).”

DEMAND NO. 8—Working Expenses—
Operation other than Staff and Fuel.

MR. DEPUTY-SPEAKER:  Motion
Moved :
“That a sum not exceeding

Rs. 64,66,31,000 be granted to the Presi-
dent out of the Consolidated Fund of
India to defray the charges which will
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come in course of paymert during the
year ending the 31st day of March, 1957,
in respect of ‘Working

tion other than Staff and Fusl.”

DEMAND NO. 9—Working Expenses—
Miscellansons Expenses.

MR DEPUTY-SPFAKIR Motion
Moved :
“Ihat a sum not exceeding

Rs. 42,67,30,000 be granted to the Presi-
dent out of the Consohduted Fund of
India to defray the charges which will
come in course of paymert during the year
ending the 3Ist day of March. 1975,
m tespect  of 'Working Expenses—Mis-
celluneous Expenses’.”

DFMAND NO. 10—Working Expenses—
Staflf Welfare.

MR. DEPUTY-SPEAKFR.  Motion
Moved
“That a  sum not  exceeding

Rs 42.89.19.000 be granted to the Presi-
dent out of the Consolidated Fund of
India to defray the charges which will
come n course of payment during the
year endirg the 31st duy of March, 197§,
m tespect of ‘Woiking Eapensca—Stafl
Welfare' "

DFMAND NO 11--Working Fxpenses—

Appropriatton to Depreciation  Reserve
Fund.
MR. DEPUTY-SPEAKER Motion
Moved :
“That a sum not  exceeding

R« 115,00,00,000 be granted to the Presi-
dent out of the Consolidated Fund of
Indita to defray the charges which will
come in course of payment during the year
ending the 3ist day of  March,
1975, in respect of ‘Working Expenses—
Approprialion to Depreciation Reserve
Fund'."
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DEMAND NO. 11 A—Working Expen- year ending the 3ist day of Masch, 1975

ses—Appropriation to Pension Fund, in respect of “Construction of New Lints—

MR. DEPUTY-SPEAKER: Motion Capital and Depreciation Ressrve Fund'.”
Moved :

DEMAND NO. 15—Open Line Works—

“That a sum  not  excceding Capital, Depreciation Reserve Pund and

Rs. 16,00,00,000 be granted to the Presi-
dent out of the Consolidated Fund of
India to defruy the charges which will
come ir course of payment during the
year ending the 31st day of March, 1978,
in respect of ‘Working Expenses—Appro-
priation to Pension Fund'"

DEMAND NO. 12—Dividend to General
Revenues and Contributions for Grants
10 States in lieu of Passenger Fare Tax.

MR. DEPUTY-SPEAKER: Motion
Moved :
“That a sum not exceeding

Rs. 181,66,68,000 be gracted to the Presi-
dent out of the Consolidated Fund of
India to defray the charges which will
come in course of puyment during the
year ending the 31st day of March, 1975,
in respect of ‘Dividend to Goneral Reve-
nues and Contributions for Grants to
States in licu of Passerger Fare Tax'.”

DEMAND NO. 13—Open Line Works
(Revenne).

MR. DEPUTY-SPEAKER:  Motion
Moved :
“That a sum not exceeding

Rs. 7,50,27,000 be granted to the Presi-
dent out of the Consolidated Fund of
India to defray the charges which will
come in course of payment during the
year ending the Sist day of March, 1975,
in respect of ‘Open Line 'Works (Reve-
nue).”

DEMAND NO. 14—Corstruction of New
Lines—Capital and Deprecistion Reserve
Fund.

MR. DEPUTY-SPEAKER:  Motion
Moved :
“That a sum net  exceeding

Rs 54,28,15000 be granted to the Presi-
dent out of the Comsolidated Fund of
India t0 defray the charges which will
<come in course of payment during the

Development Fund.

MR. DEPUTY-SPEAKER: Motion
Moved :
“That a sum not  exceeding

Rs. 835,54,72.000 be granted to the Presi-
dent out of the Comsolidated Fund of
India to defray the charges which will
come in course of payment durirg the year
ending the 31st doy of March, 1975, in
respect of 'Open Line Works—Capital,
Depteciation Reserve Fund and Develop-
ment Fund'.”

DEMAND NO. 16—Pensionary Charges—
Pension Fund

MR. DEPUTY-SPEAKER : Motion
Moved :
“That a sum not exceedirg

Rs. 14,53,83,000 be granted to the Presi-
dent out of the Consolidated Fund of
India to defruy thevcharges which will
come in course of payment during the
year ending the 31st day of March, 1975, in
respect of ‘Pensionary Charges—Pension
Fund'.”

DEMAND NO. 17—Repayment of loans
from General Revenues and interest there-

on—Development Fund.

MR. DEPUTY-SPEAKIR : Motion
Moved :

“That a sum mot  exceeding

Rs. 6,03,66,000 be granted to the Presi-
dert out of the Consolidated Fund of
India to defray the charges which will
come in course of payment during the year
ending the 31st day of March, 1975 in
respect of ‘Repayment of loans from Ge-
neral Revenves and interest thereon—De-
velopment Fund'.”

DEMAND NO. 20--Payments towards
Amortisatior of over Capitalisation, Re-
payment of Loans from General Revenves
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and interest thereon—Revenus Reserve
Fund.

‘MR. DEPUTY-SPEAKER: Motion
Moved :

*That a sum not  exceedirg
Rs. 38,72,47,000 be granted to the Presi-
dent out of the Consolidated Fund of India
to defray the charges which will come
in course of payment during the year end-
ing the 3lst day of March, 1975 inrespect
respect of Payments towards Amortisation
of over capitalisation, ‘Repayment of Loans
from General Revenues and interest there-
on—Reovenue Reserve Fund'.”

DEMAND NO. 21—Appiopriation to
Accident Compensation, Safety and Passen-
ger Amemties Fund.

MR. DEPUTY-SPEARLR Motion
Moved :
“That a sum not  exceedirg

Ra. 8,00,00,000 be granted to the Pres-
dent out of the Comsolidated Fund of
India to defray the charges which will
come ir course of payment during the year
ending the 31st day of March., 1975, in
respect of ‘Appropriation to  Accident
Compensation, Safety and Passenger Ame-
nities Fund'.”

DEMAND NO. 22—Accident Compensa-

tion, Safety and Passenger  Amenities
Fund

MR. DEPUTY-SPEAKER : Motion
Moved :

“That a sum not  exceedirg

Rs. 2,63,60,000 be granted to the Presi-
dent out of the Consolidated Fund of
India to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1975
in respect of ‘Accident Compensation,
Safety and Passenger Amenities Fund'”

A large number of cut motions were
given notice of by the Members. Hon.
Mombers who are present and who desire
to move their cut motions may please do
0.
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The Demands are now before the
House.

SHRI RAMAVATAR
(Patna): I beg to move :

“That the demund under the head
Railway Boaid be reduced to Re. 1

{Failure to check corruption rampant in
Railways 1))

SHASTRI

“That the demand under the head
Railway Bourd be reduced to Re, 1.”

[Failure to abolish the Railway Board.
2))

“That the demand under the head
Railway Board be reduced to Re. 1.”

[Need to set up ar autonomous Corpo-
ration in place of Railway Board. (3)]

“That the demand under the head
Ralway Board be reduced to Re. 1.

[Failure to accord recogmition to the
All-India Railway Employees Confedera-
tion, (4)]

“That the demand under the head
Raillway Board be reduced to Re. 1"

[Need to hold talks with the unrecog-
nised unions and organisations functioning
in Railways. (5)]

“That the dcmand under the head
Railway Board be reduced to Re. 1.”

[Failure to bring the wages of railway
workers at par with the mirimum wages

of other workers of Government facto-
ries. (6)]
“That the demand under the head

Railway Board be reduced to Re. 1"

[Failure to overcome the shortage of
railway wagons. (7)]

“That the demand under the head
Railway Board be reduced to Re. L"

{Failure to declare the casual workers
1n the railways as permanent. (8)]
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“That the demand under the head
Railway Board be redoced to Re. 1.

{Failure to give up the policy of victi-
mhsing the railway workers in different
ways for participating in  trade union
activities. (9)]

“That the demand under the head

Railway Board be reduced to Re. 1.

{Failure to organise the railway workers
into one unior. (10))

“That the demund under the head
Railway Board be reduced to Re. 1.”

{Need to change the policy of suppress-
ing the vocal trade unions. (11)]

“That the demand under the head
Railway Board be reduced to Re. 1.
{Failure to fix 4 minimum need-based

wage of railway workers at Rs 314. (12))

“That the demand under the head
Railway Board be reduced to Re. 1"

{Failure to grant bonus to  railway
workers. (131]
“That the demand under the hend

Railway Board be reduced to Re. 1."

{Failure to implement the policy of
labour participation in the management of
the Railways from top to bottom. (14)]

“That the demand under the head
Railway Board be reduced to Re. 1.

{Need to supply cheap gruins and other
essential commodities to the railway em-
ployees. (15)]

“That the demund under the head
Railway Board be reduced to Re. 1."

{Failure to run the trains accordirg to
time schedule throughout the country
especially in the Eastern regions. (16))

“That the demand under the head
Railwgy Board be reduced to Re. 1.

{Failure to provide amenilies 10 the
travelling people particularly of the third
class. (17)]
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“That the deiiand under the hest!
Railway Board be reduced to Re. 1.

[Fuilure to implement the aamtirances given
to the running staff, loco mechanical staff,
signal and tele-communication staf ard
other employees at the time of strikes
and “work-to-rule movement”. (18)]

“That the demand under the head
Ruilway Board be reduced to Re. 1.

{Failure to accord recognition to the
unions /associations category-whe. (19))

“That the demand under the head
Railway Board be reduced to Re. 1.”

[Failure to give recognition to the wor-
Lers' unions in various railways which
are affiliated to the ALT.U.C. (20)}

“That the demand under the head

Railwuy Board be reduced to Re. 1"

{Misuse of the territorial army ir the
tailways for breaking strikes and acting
s agents of the Government. (21)]

“That the demand under the head

Railway Board be reduced 1o Re. 1."

[Fuilure in slashing top-hesvy adminis-
trution in the Railways. (22)]

“That the demand under the head
Ruilway Board be reduced to Re 17

|Failure to stop thefts and pilferages in
the Ruilways, (23)]

“That the demand under the head
Railway Hoard be redused to Re LI

[Failure to takc over wagon factories
in order to sutisfy the nceds of the people
by increasing their production. (24)]

“That the demand under the head
Railway Bourd be reduced to Re, 1"

[Failure ir having balanced programme
for the development of Railways. (25))

“That the demand under the head
Railway Board be reduced o Re. 1"

{Failure to institute an enquiry com-
mittee 10 enquire into the charges of
corruption levelled sgainst the bigh offi-
cials of the Railway Board. (26)].
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*That the demand under the head
Ratiway Board be reduced 10 Re. 1.”

[Failure to check thefts und misuse of
coal in the railways. (27)]

“That the demand under the head
Railway Board be reduced to Re, 1.

[Failure t0 implement the promises
mede repeatedly by several Mimisters of
Railways for allowing 96 per cemt up-
gradation to the Ministerial staff working
in Indiar Railways. (28)]

“That the demand under the head
Railway Board be reduced to Re. 1.

[Failure to abolish saloon and saloon
like facilities to the officers in the Indian
Railways (29)]

“That the demand under the head
Railway Board be reduced to Re. 1"

[Failure to introduce cight hours duty
for gatemen in the Indian Railways. (30))

“That the demand under the head
Railway Board be reduced to Re. 1.

[Failure to regularise the substitute
workers even after working several years
continuously in the Railways. (31)]

“That the demand under the heud
Railway Board be reduced to Re, 1.

[Need to have negotiated settiement with
the Joint Co-ordination Committee formed

on 17-2-74 at Delhi in the All India
Convention of  Railwaymen  joined
by the ALRF, All India

Railway Employees Confederation, Wor-
kers Unions of the AITUC. AUl India
Loco Running Staff Association, B.MS.
and Categorical Unions or the basis of
six point demands formulated in the Con-
vention. (32))

DR. LAXMINARAIN PANDEYA
(Mandsaur) :—

“That the demand under the head
Raflway Board be reduced by Rs. 100"
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{Failure to check administrative irregu-
larities and arrest inefficiency in Railway
Board. (57)]

“That the demand under the head
Railway Boand bc reduced by Rs. 100.”

|Failure to implemect declared prog-
rammes by the Railway Board in time.
(58)]

“That the demand under the head
Railway Board be reduced by Rs. 100."

{Frequent failure in the connection of
trains at various junctions because of too
little gap in their time schedule and the
need to obviate the difficulties of the
passengers resulting therefrom. (39))

“That the demand under the head
Railway Board be reduced by Rs. 100

[Failure of R. P. F. to check pilferage
in the railways. (60)]

“Thut the demund under the head
Railway Board be rcduced by Ra. 100"

{Failure to mahke ariangement for the
supply of tea and snacks to passergers by
iegular vendors at various railway stations
in Ratlam Division. (61))

*“That the demand under the head
Railway Board be reduced by Ra. 100

iInability to renovate wailing rooms at
Alot. Garoth, Suwasra railway station in
Ratlam Division for the convenience of
passengers. (62)]

“That the demand under the head
Miscellancous expenditure be reduced by
Rs. 100"

[Delay in corstructing railway bridges
in place of railway crossing near Ratlam,
Joora and Mandsaur stations (75)]

“That the demand under the Head
Miscellaneous expenditure be redoced by
Rs. 100.7

{Failure to complete the unfinished work
of railway line between Barvadih (Bihar
and Ramanujganj (Madhya Pradesh). (76)}
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“That the demand under the head
Ordinary Working Expenses—Adminis-
tration be reduced by Rs, 100."

{Failure of the admiristration to give
up the repressive attitude towurds such
Railway cmployces as voice the demands
of various Railway employees, (105)]

“That the demand uuder the Head
Ordinary Working Expenses —Administra-
tion be reduced by Rs. 100"

{Delay in fulfilling the genuine demands
of the loco employees. (106)]

“That the demand under the head
Ordinury Working Expenses~-Administra-
tion be reduced by Rs. 100."

[Delay in meeling the demands
Railway Signallers (Telegraphists). (107))

“That the demand under the head
Ordinary Working Expenses—Administra-
tion be reduced by Rs. 100.”

of

[Failure to attach Ratlam-Delhi coach
with the Dehra Dun Exapress. (108)]

“That the demand under the head
Ordinary Working Expenscs —-Administra-
tion be reduced by Rs. 100.”

{Failure to meet the demand of the
passengers to halt the Rajdhani Express
nt Ratlam. (1091]

“That the demand under the head
Ordinary Working Expenses—-Administra-
tion be reduced by Rs. 100"

{Delibrate delay in disposing of the
cases of seniotity and gradation of the
numorous employees of Ratlam Division.
(110)]

“That the demand under the Head
Ordinary Working Expenses— Administra-
tion be reduced by Rs. 1C0™

{Abserce of the facility of electricity
at Garoth, Baraila, Nauganwan and several
other stations of Raflam Divislon. (111)]
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“That the demand under the Head
Ordinary Working Bxpensey—Administras
tion be reduced by Rs. 100"

[Delay in completion of the work of
extonsion of platform sheds on several
stations like Mandsaur and Jaora in Ratlam
Division. (112)]

“That the demand under the Head
Ordinary Working Expenses—Administra-
tion be reduced by Rs. 100.”

[Absence of two big entrarce and exit
gates (facing platform) at Mandsaur sta-
tion (Ratlam Division). (113))

“That the demand under the Head
Ordinary Working Expenses-—Administra-
tion be reduced by Rs. 100."

[Delay in converting the Kachnara flag
station into a full-fledged station in Rat-
lam Division. (114)]

“That the demand under the Head
Ordinary Working Pxpenses—Administra-
tion be reduced by Rs. 100.”

{Failure to check the tendency of the
Gwalior Rayons of deliberately not ur-
loading the wagons in time at Nagda
(Birlugram) of Ratlam Division by paying
demurrage charges. (115)]

“That the demand under the Head
Ordinary Working Expenses—Administra-
tion be reduced by Rs, 100.”

{Failure to weigh the goods of Digvijya
Industry, Bangrod (Ratlam Division) be-
fore loading them and to check the ten
dency of making less payment (116)]

“That the demand under the Head
Ordinary Working Expeases —Administra-
tion be reduced by Rs. 100.”

[Fullure to electrify railway (trains in
Ratlam Divisior of Madhya Pradesh des-
pite mvailability of electricity there in
plenty. {117)]

tion be reduced by Rs. lw'



321 D.G. (Railways)
197 &-’5

|Fallure to provide conductors for I
class bogies on  Ajmer-Khandwa metre
gouge line in Ratlam Division (118)]

“That the demund under the Head
Ordinary Working Expenses— Administra-
tion be reduced by Rs, 100,”

[Neglect of Hindi-speaking candidates in
the competitive examinations conducted by
the Railway Service Commission. (119)]

“That the demand under the Heud
Ordinary Working Expenses —Administra-
tion be reduced by Rs, 100."

{Need to review the composition and
working of Railway Service Commission
on regonal basis. (120)]

“That -thc demand under the Head
Ordinary Working Expenses- - Administra-
tion be reduced by Rs. 100.

[Failure to halt Dehru Dun Fxpiess at
Bangrod station (Ratlam  Division) des-
pitc & demard from the public. (121)]

“That the demuand under the Head
Ordinary Working  Expenses—Administia-
tion be reduced by Re T0N."

[Inability to provide ruil facilitien in
tribal areas like Jhabua, Bustar and Sargu-
ji in Madhya Pradesh. (122)]

“That the demand under the Head
Ordinury Working  Expenses—Administra-
tion be reduced by Rs. 100.°

[Increase in pussenger fure without in-
creasing uny passenger fucilities. (123)]

“That the demand under the Head
Ordinary Working Expenses—Administra-
tion be reduced by Rs. 100."

{Failure to supply wagons at small sta-
tions ir adequate number. (124))

“That the demand under the Head
Ordinary Working Expenses—Administra-
tion be reduced by Rs. 100"

{Failure to check the tendency of nonm-
compliance of time schodule fixed for
carrying goods from one place to another
and at times, nop-arrival of goods at the
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destination even after several months.
(1281]
“That the demand under the Head

Ordinary Working  Expenses—Administra-
tion be reduced by Rs. 100."

{Fnilwie to merease  the number of
employees ot Mardsaur. luora, Ratlam
and other stations in Ratlam  Division
despite work load and getting the work
done in over-time. (126))

“That the demand under the Head
Ordinury Woiking  Fxpenves— Administra-
ton be reduced by Rs. 100"

{indifferent attitode towwds the demands
of Station Masters and Assiv'ant  Station
Misters and adopling repressive  policy
towards them. (127)].

“That the demand under the Head
Ordinaty Working  Expenses—-Administra-
tion be reduced by Rs. 100"

[Delay in und adopting  induferent
attitude towards introduction of new type
of slecper  coaches for passengers om
Aimer-Khandwa line. (128))

“That the demund under the Head
Ordinary Working Expen-.w«—Operating
Staff be reduced by Ra 100

IFailwe to tun  a shuttle  between
Ratlam und Neemuch, (144)]
“That the demand under the Head

Ordinary Working  Expenses- -Operating
Stafl be reduced by Rs, 100.”

{Failure to introduce a mail train  bet-
ween Ajmer-Khandwa. (145))
“That the demand under the Head
Ordinary Working Expenses—Staff Wel-
fare be reduced by Rs. 1007

[Failwe to solve the housing problem
of railway employees posted at Neemuch,
Ratlam and Mhow. (153)]

“That the Jdemand under the Head
Ordinaty Working Expenses—Staff Wel-
fare be reduced by Rs. 100.”

[Delay in pioviding limely medical aid
to railway employees posted at Mandsaur,
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Neemuch, Jaora. Shamgath, Nagda and
other places in Ratlam Division. (154)]

“That the demand under the Head
Construction of New Lines—Capital and
Depreciatior Reserve Fund be reduced
by Rs. 100"

{Failure to complete the survey work of
Chittor-Kota tatlway lme. (173)]

“That the demand under the Head
Construction of New Lines—Capital and
Depreciation Reserve Fund be reduced
by Rs. 100"

[Failure to accede to the public demand
for Dohad-khindwa railway line. (174)]

“That the demand under the Head
Accident Compemsation Safety and Pas-
seoger Amcrities Fund be reduced by
Rs. 100"

[Delay m payment of proper compen-
sation to victims of various accidents in
Ratlam Dnsion during the last two years
(181

“That the demand under the Head
Accident Compensation Safcty and Pas-
senges Amentties Fund be reduced by
Rs 100"

[Failure 10 avert the repeated rail acci-
dents or the vanous railways (182)]

SHRI D K. PANDA (Bhanjanagar): 1
beg 10 move*

“That the demand under the head
Ratlway Board be reduced to Re. 1"

{t wilure to meet the just demands of the
railway worhers (133)]

“That the demand under the bead
Railway Board be reduced to Re L1."

{Failure to pursue a policy in favour of
the labour so as to maintain industrial
harmony 184))

“That the demand under the head
Ratlway Board be reduced to Re. 1.”
[Failure to implement various agree-

ments ¢ntered into betweer different sec-
tions of railway workers and the manage-
ment within the prescribed time, (185)]
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“That the demand under the head
Railway Board be reduced to Re. 1.

[Failute to pioperly use the wagons re-
sulting In heavy losses. (186)]

“That the domand wunder the head
Railway Board be reduced to Re. 1.

[Need to bring about reorientation of
policy regarding railwayy to suit the natio-
nal interest of the country. (187))

*“That the demand under the head
Railway Board be reduced to Re, 1."

[Need to effect wage revision relating to
the gangmen of the S.E. Railway nnd to
make the casual labour permanent. (188)]

DR 1 AXMINARIAN PANDEYA: 1
beg to move .

*“Jhat the demand under the head

Raiway Bourd be reduced by Rs 100."

[F gilure to prevent  Madhya Pradesh
Government from realsing  professioral
tax fiom railway employeces (189)]

“That the demand wunder the head
Railway Board be reduced by Rs. 100"

[Failure” to supply essential commodities
of diily use to ralway employees. (190)]

SHRI D A PANDA. | beg to move:

“That the demand undéer the head
Railway Board be reduced by Rs 100.”

{Need 10 locate the headquarters of the
South Fastein Ralway at New Capital,
Bhubaneshwar in Orissa, (205)]

“That the demand under <he bead
Railway Board be reduccd by Rs 100."

[Need to take up construction of Baa-
sapani-Jakbapura, Telicher-Bimalagarh and
Telches-Sambalpur hines i Orissa by April,
1974 (206))

“That the demand under the head
Raliway Board be reduced by Rs. 100.”

[Need to start comstruction of Khurdba
Rouad-Phulabani and Jajapur Road via
Jajapur to Chandbali port railway lines by
April, 1974 in Otissa. (207
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“That the demand under the head
Ruilway Bourd be reduced by Rs. 100.”

[Need to take up construction of Bhad-
rah-Chandabali port, Jayapur Road-Keon-
jnar-Baramanda in April, 1974 in Orissa.
(208)]

“That the demard under the head
Railway Board be reduced by Rs. 100.”

INeed to take up construction of Gapal-
puic port-Berhanpur-Assa-Bhanjanagar-
Phulabani-Balangir railwav Jine this vear
which was surveyed in 1446, (2093}

“Thiat the demand  under the head
Railway Board be reduced by Rs, 100.”

iNeed 1o run Utkal Express daily instead
of bi-weekly, (2101]

the

“That the  demind uader head
Railway Bourd be reduced by Rs. 100.”
IN2ed to immediately convert Parlukhi-

midi-Gunpur line into broad line.
211}

e

“That the  demand wnder the head
Ruilway Bourd be reduced by Rs. 100."

[Need to extend  Palasa-Khurda Road
shuttie train upto Bhadrak (314 np /820
Dn) in Orissa. (212))

“That the  demand under the head
Railway Bourd be reduced by Re 1007

[Need to construct
Malzodown and Sikharpur Gure o
tack in Orissa. (213)]

over biidges  at
Cut-

the head
100.”

“That the demand under
Raitway Board be reduced by 115,

[Need to take up reconstructon  of
Cuttack railway station in Qrissa with all
modern amenities. (214)]

“That the demand under the head
Railway Bourd be reduczd by Rs. 100.”

{Need to attach mail vans 'y Howruah-
Hyderabad Express train in Orissa (215)]

“That the - demand under the head
Railway Board be reduced hy Rs 10607
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[Need to provide terminal facilities both
at Cuttack and Berhumpur 1ailway stations
in Orissa. (216)]

SHRI DR. LAXMINARIAN PAN-
DEYA: [ beg to move:

“That the  demund under
Miscellancous Expenditure
by Rs. 100.”

the head
o2 reduced

[Delay in examming the feasibity of
new railway lines in Madhya Pradesh.
(2171

“That the demand under  the head
Miscelluncous expenditure be 1educed by
Rs. 100.7

[Failure in  compicting  the expansion
work of diese! <hed of Ratlam at a faster
pace. 1218)]

“Trat the  demuard under the head
Miscellancous expenditure be reduced by
Rs. 1007

[Delay in making  survey and taking
further action in rceard to  extending
Udaipur-Sadari Line  upto  MNeemuch.
219)]

“That the demand vnder  the head

Miscelhineoiis exrendinire be redeced by
Rs. 100"

[Failure 0 evivna Ujjain-Indore broad
cavge line tipto Mhow. 1220)]

“That the Jomand under the head
Ordinary . Working 'ypenses—Adminis-
tration pe reduced by Rse 1007

[Failure to improve the poor coudition
of eaurd-cabins in various goods trains.
(221))

“That the demand under the head
Ordinary Working I ypenses--Adminis-
tration be reduced by Rs. 100.”

{Feilure 1o provide necessary  facilities
0 the cuards of Ratizm Division. (222)]

“That the demand under the head
Ordinary Working  Exnenses—operation
{Fuel) be rednced by Rs. 100.™



[Failure in cheching coal pilferage.
(238)]
“That the demand under the head

Ordinary Working Expen es—Operation
(Fuel) be reduced by Rs. 100."

[In convenience to the public due to
the repeated suspen ion of everal trains
in Ratlam Division on the pretext of shor-
tage of coal. (239)]

“That the demand under the Head
Ordinary Workng Expenses--Stalf Wel-
fare be reduced by R-. 100.’

[Indifference to the interests of the em-
ployees by not giving recognition to the
unions organised by the various cu'egories
of railway employee for sufecuarding
their interests. (240)]

“That the demand under the Head

Ordinary Working Eapenses—Stalf Wei-

fare be reduced by Rs. 100.°

[Indifference towards the genuine de-
mands such as accommodation. working
hours and fixation o wages in accordance
with the rising prices of T.T.Es., Guards
and Signallers. 241)].

“That the demand under the Head
open line works (Rewvenue) Le reduced
by Rs. 100."

[Delay in the expanion of T eemuch
loco shed. (242)]

“That the demand under the head
open line works (Revenue) Le reduced
by Rs. 100.”

[Delay in making Ajmer-Khandwa raii-
way line fit for running mail trains. (243)]

“That the demand under the head
Open Line Works (Revenue' be’ reduced
by Rs. 100.”

[Indifference towuards the feamibility of
constructing  Ratlam-Ban wadu-Dungarpur-
railway line. (244)]

SHRI RANEN SEN (Bata at): I beg to
move :

“That the demund under the Head
Railway Board be reduced to Re. 1.

[tailure to construct double line between
Dum Dum Junction and Bangaon in the
Sealdah Division of FEastern Railway.
(262)]

“That the demand under
Railway Board be reduced to Re. I.

th: Head

.

[Failure to increase number of Liains in
Bunguon and Hasnabad and Runaghat-
Bunguon sections in Seaidah Division of
Eastern Railway. (263)]

“That the demand under :he head
Railway Board be reduced by Rs. 100."

[Failure to check crime of passengers
travelling in the Sealdah Division of the
Eastern Railway. (264)]

“That the demand under the head
Ruilway Board be reduced by Rs, 100.”
[Frequency of wagon br aking, piilerage

and destruction of public property in In-
dian Railways. (265)]

“That the demand under the head
Railway Board be reduced by Re. 100"

{Connivance of a section of ruilway stafl
and R.P.F.; with rice smugglers in the
Fastern  Railway. (266)]

“That the demand under the Head
Ruilway Board be reduced by Rs. 100"

[Failure to check overcrowding in rail-

wiuy  ompartments in Easterr and South
izastern Railways in Howrah-Sealdah sec-
tions. (267}

“That the demand under the Head
Ruilway Board be reduced by Rs. 100"

[Failure to check congestion at Howrah
and Scaldah stations of Eastern Railway.
(26R)]

“That the demand under the Head
Railway Bouard be reduced by Rs. 100"

[Fuilure to check regular delay in arrival
of truins at de tinations. (269)]

SHRI DR. LAXMI ARIAN PA DEYA:
beg to move i —

“Thut the demund urder the Head

Ordinary Working Expenses—Administra-
tion be reduced by Rs. 100."
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_ [Fallure to conduct an enquiry into the
irregularities by thc contractors of Mansa
outer agency and to set things right. (270)]

“That the demand under the Head
Ordinary Working Experses—Adminis-
tration be reduced by Rs. 100."

[Failure to provide minimum facilities
(such as water-clennliness, lighting) to pas-
sengers travelling by trains running on
Ajmer-Khandwa line. (271))

“That the demand under the Heud
Ordinary Workirg Eapenves—Adminis-
tration be reduced by Rs 100."

[Tailme to chech continuous detcriora-
tion in the standard of meals supplied
in the passenger trains (272)]

“That the demand under the Head
Ordinary Working Expenses—Adminis-
tration be reduced by Rs. 100,

[Failure to run  adequate number of
truins inspitc of the rush of passengers
on Ajmer-Khandwa line. (273)]

“That the demand under the Head
Ordinary Worthing  Expenses—.\dminis-
tration be 1educed by Rs. 100."

[Failure to sccede to  the demand for
running additional passenger train for the
convenierce of passengers between Ratlam-
Delhi and Rotlam-Bombay. (274)]

SHRI RAMAVATAR SHASTRI. [ beg
10 move i~

“That the demuand under the head
Railway Board be reduced by Rs. 100"

[Failure to recognise All India Railway
Employees Confederation as the biggest 1e-
presentative organisution of the railway em-
ployees. (275)]

“That the demand under the Head
Railway Bourd be reduced by Rs. 100."

[Failure to recognise All India Station
Masters Association as the representative
orgarvisation of the Station Masters and
Assistant Station Musters working on the
Indian Railways. (276)}

“That the demund under the Head
Railway Board be reduced by Rs. 100.”

[FFailure to recognise Indian Railway
Loco Mechanical Staff Association as the
only representative organisation of the loco
mechanical staf working or the Indian
Railways (277))

“That the demand under the Head
Ruilway Board be reduced by Rs. 100.”

[Failure to recognise All India Running
Staff  Association. (278))

“That the demand under the Head
Railway Board be reduced by Rs. 100."

[Fuilure to recognise All India Carriage
and Wagon Stafl Association. (279))

*That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Fatlure to recogrise All India Ministerial
Staff Association as the representative or-

ganmsation of the Ministeriu! Staff in Indian
Railways. (280)]

“That the demand. under the Head
Railway Board be reduced by Rs. 100.”

[Fuilure to recognise All India Signal and
Telecommunication Staff Association. (281)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.*

[Failure 10 recogrise All India Train
Examiners' Welfare Committee (282)]

“That the demand wunder the Head
Railway Board be reduced by Rs. 100.”

[Failure to recognise All India Railway
Commercial Clerks' Association. (283)]

“That the demand under the Head
Ruilway Buard be reduced by Rs. 100"

[Fallure to 1ecognise Indian Railway
Checling Staff Association. (284))

“That the demand under the Head
Railway Bourd be reduced by Rs. 100.”

|Failure to recognise All India Guard
Council. (285)]

“Thut the demand under the Head
Railway Board be reduced by Rs. 100."
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[Failure to recognise Iedian Railway
Permanent Way Stafl Association. (286))

“That the demand under the Head
Railway Board be reduced by Re. 100"

[Fallure 10 recognise N. E. Railway
Mazdoor Union as the représentative orga-
nisation of the employees in N. E. Rail-
way. (287)]

“That the demand under the Head
Railwuy Board be reduced by Rs. 100

[Failure 10 recognise Northern Railway
Workers' Union as the representative ory 1-
nisation of the employees in Northeir
Railway. (288)}

“That the demand under the Head
Railway Board be reduced by Rs. 100."

[Failure to recognise Eastern Railway
Workers' Union. 1289)].

“That the demand under the Head
Railway Bourd be reduced by Rs. 100.”

[Failure to recognise N. F. Rauilway
Workers' Union (2901}

*That the demand under the Head
Railway Board be 1cduced by Rs. 100.”

[Failure to recognise Soud Central Rail-
way Workers' Union. (291)]

“That the demand under the Head
Railway Roard be reduced by Rs. 100"

[Failure 10 recognise Westein Railway
Workers” Umor. (292)]

“That the demand under the Head
Railway Bouid be reduced by Rs. 100."

{Failurc 1o recognise Southern Railway
laboun’ Union. (293)]

“That the demand under the [Head
Ruilway Board be rcduced by Rs, 100.7

[Need to voniene « joint meeting of the
two recognised Federutions, All Indis Rail-
way bmployees Confederation, All Cate-
gorical Unioms Associations and Workers'
Unions affilinted to the All India Trade
Uni’ n Congress {or discussing the demands
of the raitway employees and finding out
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wxys and menns to keep industrial peace
in the Railways. (294)]

“That the demand under the Head

Ordinary Working
tration be reduced by Rs. 100."”

{Failure to provide unifofms to waiting
room bearers on the Indian Railways.
(29%)]

“Thut the demand under the head
Ordinary Working Expenses—Administra-
tion be reduced by Rs. 100

[Failure to sanction Project Allowance
to the Railway employees working at
CGarhara-Barauni  and  within 20 kilo-
metres of it. (296)]

“That the demard under the Head
Ordwmary Working Expenses—Adminis-
tration be reduced by Rs, 100"

jFalure to grant allowance to tranship-
ment shed vtaff of Jndian Railways as per
recommendiation of Riulway Claims Pre-
vention (ommiltee. (297))

“Ihat the demard under the Hend
Ordinary  Working  Expenses— Adminis-
tration be seduced by Re 100,

|t alure to gine protection to lives of
fichet cheching staff while on duty. (298)]

“That the dJdemard under the Head
Ordinary Worling Expenses—Adminis-
tration bhe reduced by Rs. 100"

[Need for wapplving revolvers to the
cheching stuff fur the protection of thew
hves fiom the attach of dacoits and otha
anti-social elements, (299)]

“That the demurd under the Head

Ordinary  Working  Expenses—Adminis-
tration be reduced by Rs. 100"

Iheed to provide summer nnd winter
wimforan to all mechanical, carriage, signal,
said and crane stall of the Indian railways.
(1300

“Thit the demsrd under the Head
Ordinary Working Expenses—Adminis-
tation be reduced by Rs. 100"

{Need 10 fix ume limit for Khalasl duty
for being cligibtle for trade test. (301)]
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“That the demard under the Head
Ordinary Working Expenses—Adminis-
tration be reduced by Rs. 100"

[Failure in fully implementing 10 hour
duty for the running staff on the Indian
Railways. (302)]

“That the demard under the Head
Ordinary Working Expenses—Adminis-
tration be reduced by Rs. 100."

{Failore to withdraw curtailment of um-
forms to railway employees imposed after
Chincse aggression. (303)]

“That the demard under the Head
Ordinary Working Expenses— Adminis-
tration be reduced by Rs. 100.”

[Failure 1o declare ticket checking staff
as running staff on the Indian Railways.
(304)]

“That the demard under the Head
Ordinary Working  Expenses—Adminis-
tration be reduced by Rs. 100"

[Failure to open a full-fledged office of
the Railway Service Commission at Patna
or Danapur, (305)]

“That the demard under the Head
Ordinary Working Expenses— Admunis-
tration be reduced by Rs. 100.”

[Failure to establish
Danapur. {306)]

claims office at

“That the demand under the Head
Ordinary Working Expenses—Adminis-
tration be reduced by Rs. 100"

[Need to establish the headquarter of
Railway Service Commissior in N. F.
Railway at Katihar. (307)]

“That the demacd under the Head
Ordinory Working Expenses— Adminis-
tration be reduced by Rs. 100.”

[Need to open Railway High Schools at
Smastipur, Narkatiagnnj, Izatnagar and
Varanasi on N. E. Railways. (308)]

“That the demard under the Head
Ordinary Working Expenses—Adminis-
tration be reduced by Rs. 100
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{Need to provide running room facilities
to the travelling ticket examiners op Indian
Railways. (309)]

“That the demard under the Head
Ordinary Working Expenses~—Adminis-
tration be reduced by Rs. 100.”
[Failure to issue instructions to General

Managers and other officials of the Irdian
Railways for receiving memoranda and
delegations from unrecognised Unions/
Associations. (310))

“That the demard under the Head

, Ordinary Working Expenses—Adminis-

trazion be reduced by Rs. 100.”

[Need to abolish the present contract sys-
tem for loading and unloading of goods
and parccls and to mahe provision for regu-
lar employment for that work. (311)]

“That the demard under the Head
Ordinary Working Expenses—Adminis-
tration be reduced by Rs. 100.”

{Need to abolish contract system of work
in railways and to perform maintenance
and comstruction work departmentally,
(312}

“That the demand under the Head
Railw.n Board be reduced to Re. 1"

[tailure m windine up of private con-
tract system ard introducing departmental
catering system in Indian Railways. (313)]

“That the demend vnder the Head Rail-
way Hoard bhe reduced to Re. 1.

[Fuilure in providing cent per cemt ac
commodation to the railway empioyees.
(314))

“That the demand under the Head
Railw.ay Board be reduced to Re. 1."

[Failure 1n rcmoving ban imposed on
the recruitment of cluss 111 stafl in the
Indian Railways. (315)]

“That the demand under the Head
Railway Bourd be reduced to Re. 1.”

[Failure in removing bax imposed on the
recruitment of employees in the workshops
of indian Railways. 1316))
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“That the demand under the Head
Railway Board be reduced to Re. 1.*

[Lack of cleanliness, light and drinking
water in trains. (317)]

“That the demand under the Head Rail-
way Board be reduced to Re. 1."

{Failure to prevent infructuous expendi-
ture in Railways. (318)]

“That the demand under the Head
Railway Board bc reduced to Re. 1.

{Fuilore in taking over the inilways run
by M/s. Martin Burn Ltd, (319)]

“That the demand under the Head
Railway Bomd be reduced to Re. 1"

[Failure in nutionalising Fatuha-lslampur
and Arrah-Sahasram  Light Ruilways in
Bihar. (320))

“That the demand under the Hend
Railway Board be reduced to Re 1"

[Faulty system of fixing grades und effect-
:ng transfers of employees. (321)]

“That the demund under the Head
Ruilway Board be reduced to Re. 1.

[Failure to provide mote facilities for
third class passengers 1322)]

“That the demand under the Head
Ruilway Board be reduced to Re. 1.”

[Failure in comverting metre gauge lines
into broad gauuge lines. (323)].

“Thut the demand under the Head Ruail-
way Board be reduced to Re. L.

[T ailure to formulate a scheme for pro-
per development of railways particularly
in the backward regions. (324)]

“That the demand under the Hend
Railway Board be reduced to Re. 1"

{Failure in changing bureaucratic funec-
tioning of the Railway Board. (325)]

“That the demand under the Head
Railway Board be reduced to Re. 1."

|1 ailure to abolish the top heavy adminis-
tistion in the raflwoys. (326)]
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“That the demand under the Head
Railway Board be reduced to Re, 1.”

[Failure in giving representations to the
All Tndia Railway Employees Confederation
ard categorical Unions/Associations in the
P.NM. (327)]

“Thet the demand under the Head
Ruilway Board be reduced to Re. 1"

[Failure in according negotiating £acilities
to the All India Railway Employees Con-
federation and categorical Unions /Associa-
tions with the railway administration at all
levels.” (328)]

“Chat the demand under the Head
Railway Board be reduczd to Re. 1.”

{Fuilure in abolishing air-condition and
first class and keepirg only third class in
order to give more accommodation o the
third clagss passengers.” (329)]

“That the demand under the Head
Ruilwuy Board be reduced to Re. 1."
[Need to muaintain dining cart in e

Indinn Railways and extend them to other

trains for the convenience of the menl
passengers (3300)

“That the demand under the Head
Railwav Board be reduced to Re. 1"

{tatlure in ubsorbicg casual and substi-
tute woikers in the Indian Railways, (331)]

“fhat the demund under the Head
Ruilway Board be reduced to Re. 1"

[failure to abolish contract labour sys-
twem in the Indian Railways, (3320

“That the demand under the Head
Ruilway Board be reduced to Re. 1.7

{Failure in supplying uniforms to the
ruilway employees working in various capa-
cities  (333))

“That the demand under the Head
Railway Board be reduced to Re. 1.°

[Increase in the fnm of the thind claw
i from five paise to
eight rupees, (334!]
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“That the demand under the Head
Railway Beard de reduced to Re. 1.”

[Need to restrict concessions given to the
Icdian and foreign monopolists in regard
to freight charges (335)]

*That the demand under the Head
Railway Board be raduced to Re. 1.”

[Keeping of useless items in the stores
of the Indian Railways, (336)]

“That the demand under the Head
Ruilway Hoard be reduced (v Re. 1.7

[Failure in trenting railway workers as
industrial workers with full trade wnion
rights including the right of negotiation.
(337)]

“That the demand wunder the Head
Ruailway Board be reduced to Re. 1.”

[Failure in job evaluation of all railway-
men through a scientific system to be fol-
lowed by their reclassificatior and regrada-
tion with the need-based minimum wage

us the wage of the lowest paid workers.
(338)]

“That the Jemand under the Head
Railway Bound be reduced to Re. 1.”

[Need for granling immedinie punty in
wages of Railwav employees with the
worthers  in the Central (iovernment
undertakings. wz HMT, DBHEL, HSIL.
HAL. pendine the completion of  job
evaluation and reclassification. (319)]

“That the demand under the Head
Ruailway Bouard be reduced to Re. 1.

[Need to  hink the denrness allowance
with the cost of living index with tuil neu-
tralisation for every rise of 4 painis in 2
six month period. (340)]

“That the demand under the Head
Ruilway Bonrd be reduced to Re. 1.”

INeed 1o grant bonus at the rate’ of
one month's wage for the vears 1971-72
and 1972-73, (341)]

“That the demand under the Head
Railway Boand be reduced to Re. 1"
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{Need for decasualisation of all casuat

railwuymen and their confirmation in

service with all benefits given to them

with retrospective effect. (342)]

“That the demand under the Head
Railway Board be reduced to Re. 1.7

{Need for supplying adequate and
subsidised foodgrains and other essential
commodities  through  departmental-run
shops. (343)]

38

“That the dvmand under the Head
Railway Bourd be reduced to Re. 1.

[Need 10 withdiaw all victimisation
cases in the Indian Railways. (344)]

“That the demund under the Head
Railway Board be reduced to Re. 1.7

[Failure in slopping victimisation and
atrests of loco running stafl in the N.F.
Ruailway. (345)]

“That the demand under the Head
Railwiy Bourd be reduced to Re. 1.7

[Failure in revoking inter-divisional trans-
fers of union leaders of 21l India Station
Masters’ Association and Divisional Rail-
wav Fmployees Coordination Committee,
Dhunbad for trude union activities. (3461]

“That the demand under the Head
Raillway Board be 1cduced to Re. 1.0

[Need to withdruw all suspension trans-
fers and other wvictimisation ordars uguinst
the loco mechancinl staffl in  conmpection
with the work-to-rule movement launched

by the Indian Railway ILoco Mechanical
Staff  Assovistion. (347)]

“That the demund under the Head
Railw.sy Buard be reduced to Re. 1.7

INeed 1o withdraw court cases  amd
1elesse all persons arresied under DIR and
MISA including the office bearers of the

Indian Raoilway loco Mechanical Staff
\ssociation, Eastern Zone. (348)]

SHRI S A MURUGANANTHAM :
(Tisunclvelis : { beg to move -

“That the demand wnder the head
Ruilway Board be reduced 1o Re. 1.7
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[Failure to replace out.dated teols and
plants by modern ones in loco sheds
(363)]

“That the demand under the head
Railway Board be reduced to Re. 1."

[Failure to arrange for supply of food-
grains and other essential commodities to
the railway workeis (364)].

“That the demand under the head
Railway Board be reduced to Re. 1™

[Failurc to abolish contract labour sys-
tem. (365)1.

“That the demand under the heud
Railway Bourd be reduced to Re. 1.

[Refusal to enter into collective baigam-
ing with unrecogmised unions. (366)]

“That the demand under the head
Railway Doard ke rediced to Re 17

[Farlure to open founduries for melting
scrap iron instead of auctioning (367)]

“That the demand  under the head
Riaslwav Bourd be reduced to Re 17

[Need 10 gne anothes oppoitumty  to
workers for upting pension scheme. (368))

“That the demand  under the head
Railway Boaid be reduced to Re 1"

[Need to adopt the method of seoret bal-
fot for granting recognition to the unions.
(369))

“That the demand under the head
Railway Bouard be reduced 1o Re 1)

[Falure in abolishing Raifwav Boand nd
doing sway with top heavy adminstration,
(370)1

“IThat the demand under the head
Railwav Board be reduced to Re. 1"

fFuilure 10 provide alternative joby 10
the casual workers who have put in a
long service but found medically uniit at
the ume of regulorsation (371)f

“That the demand under the head
Railway Board be reduced to Re. 1."
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{Failure to vo«nstate ruilway wotkers’
victimised for participation in freedoma
struggle during British days. (372)].

“That the demand wunder the head
Railway Board be reduced to Re, 1.

{Failure to consider tHe cases of workers
victimised for trade union activities in the
years 1947, 1948 and 1949. (373)].

“That the demand wnder the head
Railway Board be reduced to Re. 1"

[Failure to expund railway wagon build-
ing workshops und open new  workshops
for wagon building to meet the requirement
of the country. (374)].

“That the Jdemand under the head
Railway Board be reduced to Re. 1.”

[Failure to grant recognitions to the vari
ous Ralway Workers Unions (375))

“That the demand under the hend
Railway Board be reduced to Re, 17

[Need to prant bonus to tailway wor
hers. (376)]

“That the demund under the head
Railway Hoard be reduced to Re. 1.7

{Ralure o provide necessary amenities
to the 111 class passengers, (377)].

“That the demand under the hiad
Ratflwav Roard be reduced to Re. 1.7

[t mlure to appoint scheduled castes em-
plovees 1n ridwauys av per the percentage
of reservimon fived by the Covernment.
(TR},

That the tlemend  under the heud
Railway Board be reduced to Re. 1.”

'INud tr impiement the 10 hours' duty
for Toco Runmng Stff, 1379)].

“That the Jemand under the head
Railway Buard be reduced to Re, 1"

[Need to implement the assurances given
to the Running Stuff at the time of the
strihe, (380)}
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“That the demand under the heud
Railway Board be reduced to Re. 1.”
{Failure to stop the use of Territorial
Army in the Railways for brealiog the
stiikes, (381)].

*That the demand under the head
Railway Board be reduced to Re. 1."

[Failure to bring the minimum wages of
railway workers at par with the wages of
workers of Government  undertakings.
{382)).

“That the demand under the heaa
Railway Board be reduced to Re, 1.”

[Failure in cheching wide-spread corrup-
tion in alloting railway wagons, (385)].

SHRI RAMAVATAR SHASTRL: I
beg to move @

“That the demand wunder the Head
ordinary working expenses—Administra-
tion be reduced by Rs. 100-".

[Need for fair and impartial procedures
for appointment of Class [V staff so as to
stop the employment of bad recruits as at
present. (398)].

“That the demand uncer the head ordi-
nary working expenses—Administration
he reduced by Rs. 100."

[Need for definite and fair policy of
transfer and promotion and putting aside all
stop-gap promotions resulting from favouri-
tism and corruption. (399)].

“That the demand under the head ordi-
nary working expenses—Administration be
reduced by Ra. 100."

[Need to take exemplary disciplinary
action, the least being dismissal from ser-
vice, against corruption and communal
officials, (400)].

“That the demand under the head erdi-

nary working expenses—Administration
. be reduced by Re 100,

[Need for effective machinery to educate
the rilway employees about their rights
aod privileges as well as their duties with
t(h‘:o mptmkm of their Unioas fAssociations
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“That the demand under the bead con-
struction of new lines—Capital and De-
precinion Reserve Fund be reduced by
Rs. 100.",

[Need to comstruct new railway lines in
backward areas. (402)].

“That the demand wunder the Head
construction of new lines—capital and
depreciation Reserve Fund be reduced
by Rs. 100.".

{Failure in comstructing a mettled over-
bridge at Mithapur railway crossing in Patna
to solve the bottleneck of trains. (403).).

“That the demand under the Head
construction of new lines—capital and
depreciation Reserve Fund be reduced by
Rs, 100",

[Need to lay double railway track from
Patna to Gaya on Eastern railway in order
to avoid late running of trains. (404)].

“That the demand under the Head
comstruction of mew  lines—capital and
depreciation Reserve Fund be reduced by
Rs. 100"

[Need to lay double railway track from
Kiul to Calcutta via Farraka. (405)]

“That the demund under the Head
constriction of new  lines- capital and
Depreciation Reserve Fund be reduced
by R 1007,

[Failure to widen the foot over-bridge at
Dunapur railway station on Eastern Rail-
way. (406)].

“That the demand under the Head
Comstruction of New Lines—-Capital and
Dwepreciation Reserve Fund be reducued
by Rs. 100"

[Need to construct a new footover-bridge
at Danapur railway station in east of the
present over-bridgs in order to avoid con-
gestion (407)]

“That the demand under the Head
Construction of New Lines—Capital and
Deprectation Reserve Fuad be reduced
by Rs. 100"

[Need to build retiring rooms at Dana-
pur (Khagaul) station on Eastern Railway.
(408))
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“That the demand under the Heud
Construction of New Linev—Capital and,
Depreciation Reserve Fund be reduced
by Rs. 100.".

[Need to consruct an over-bridge at Thana
Bibpur Station in NE. Railway. (409)],

“That the demand under the Head
Construction of New Lines—Capital and
Depreciation Reserve Fund be reduced
by Rs. 100.".

[Need to raise the platform at Neora sta-
tion of Fastern Raflway. (410)]

“That the demand under the Head
comstruction of New Lines- -capital and
Depreciation Reserve Fund be reduced
by Rs. 100.".

[Necd to start immediate work for the

development of Patna Junction station.
(411)].

“That the demund wunder the Head
Constiuction of New Lines—Capitul and
Depreciation Reserve fund be reduced
by Rs. 100.”

[Need to construct a wooden over-bridge
at Neora station Eastern Railway (412))

“That the demand wunder the Head
€ vostruction of New Lines—Capital and
Depreciation Reserve fund be reduced
by Rs. 100"

{Fuilure to construct a building for
Parcel Office nt Neora station in Fastern
Raillway (413))

“That the demand under the Head
Construction of New Lines—Capital and
Depreciation Reserve Fund be  reduccd
by Rs. 100."

[Need 1o construct a new raflway line
from Bihta station of Eastern railway
upto Jahanabad via Bikram, Paliganj
Arwal snd Kurtha (414))

“That the demand under the Head
Construction of New Lincs—Capital and
Depreciation Reserve Fond be  reduced
by Rs, 100.”
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{Failure to introduce clectrification from
Moghalsarai to Asansol in main line of
the Eastern raillway (415))

“That the demand under the Head
Construction of New Lines—Capital and
Depreciation Reserve Fund be reduced
by Ra. 100.”

[Need to comstruct sheds un those plat-
forms of Patna Junction station from

where trains leuve for Gaya and Ranchi
(416)]

“That the demand wunder the Head
Construction of New Lines—Capital and
Depreciation Reserve Fund be rteduced
by Rs. 100"

[Need to construct a shed at the station
in front of Patna RM.8. (417)]

“That the demand under the Head
Contruction of N¢w Lines—Capital and
Depreciation Reserve Fund be ruduced
by Rs. 100."

[Fulure to clear slums at Patna Junc.
tion station in Eastern Rudway (418)]

“That the demond under the Head
Construction of New Lincs—Capital and
Depreciation Reserve Fund be reduced
by Rs. 100."

[Need to provide a halt for passenger
trains ut Rajendra Nagar station at Pama
(419)]

“That the demand under the Head
Congtruction of New Lines—Capital and
Depreciation Reserve Fund be  reduced
by Rs. 100.”

[Need to comstruct a new railway line
from Bihta station to Daltainganj via
Aurangabad. (420)]

“That the demand under the Head
Construction of New Lines—Capital and
Depreciation Reserve Fund be reduced
by Rs. 100.”

[Need to construct & new raflway line
upto Rajgir from Jahanabad station of
Eastern Railway via Ekasogar Sarai (421)]
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“That the demand under the Head
Construction of New Lines—Capital angd
Depreciation Reserve Fund be reduced
by Rs. 100.”

[Need to construct a new railway lin:
along with the canal upto Dehri-on-Sone
from Danapur station of Eastein Railway
of which survey was completed long ago.
#422)]

“That the demand under the Head
Construcion of New Lines—Capital and
Deprecintion Reserve Fund be reduced
by Rs. 100.”

[Need to raise the platform of Banka-
ghat station on the Eastern Railway (423))

“That the demand under the Head
Construction of New Lines—Capital an
Deprecintion Reserve Fund be reduced
by Rs. 100"

[Need to raise the platform of Phulw.ui
Sharif railway station on Eustern Railw:y
(424

“That the demand under the Head
Construction of New Lincs—Capital and
Depreciation Reserve Fund be redused
by Rs. 100"

[Failure o provide sheds and drinking
water at Pana, Pothehi, Nadwan, Nadaul.
Larenga stations on  Patna-Gaya line in
Eastern Ruilwxy (425)]

“That the demand under the Heud
Construction of New Lincs—-Capital and
Depreciation Reserve Fund be reduced
by Rs. 100."

[Need to comstruct sheds un both sides
of Gulzarbagh station of Eastern Railway
(426)]

“That the demand under the Head
Construction of New Lines—Capital and
Depreciation Reserve Fund be reduced
by Rs. 100."

[Need to raise the platform of Sadiso-
pur railway station in Eastern Railway
(427))
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“That the demand under the Head
Construction of New Lines—Capital and
Depreciation Reserve Fund be reduced
by Rs, 100"

[Need to construct sheds at Sadisopur
railway station in Eastern Railway (428)}

“That the demand under the Head
Construction of New Lines—Capital and
Depreciation Reserse Fund be reduced
by Rs. 100.”

[Need to link Rewu Dusirict in Madhys
Pradesh with railway lincs (429)]

“That the demand under the Head Con-
struction of New Lines—Capital and De-
preciation Reserve Pund be reduced by
Rs. 100"

[Need to construct a mettled over-bridge
at Bihia station on Eastern Railway to do
away with traffic botte-neck. (430)]

“That the demand under the Head Con-
struction of New Lines—Capital and De-
preciation Reserve Fund be reduced by
Rs. 100"

[Need to upgrade Nadaul halt station
on Patna-GGaya line on Fastern Railway
to ful fledged stution (431)]

SHRI DINFN BHATTACHARYA
{Scrampore): T hep to meve ¢

“That the demand under the Heud
Railway Board be reduced to Re. 1"

[Failure of the Government to  bring
down the expenditure on top heavy ad-
ministrattion in the Railways (432)]

“Thut the demand under the head

Railway Board be reduced to Re. 1"

[Failure to intoduce need-based mini-
mum wage for the Ruilway workers (433)])

“That the demand under the Hcad

Railway Board be reduced to Re. 1"

[Failure to guarantee the security of
life and property of the bunafide railway
passengers in Fastern Railway (434)]

“That the demand under the Head

Railway Board be reduced to Re. 1"

[Failure to maintain properly EMU
coaches in Eastern Railway (435)].
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[Shri Dinen Bhattachu:ya)
“That the demand under the Head
Railway Board be reduced to Re. 1.”

[Failure to construet an over-bridge in
Puranabazar near Sadarthana) Siliguri in
N, F. Rallway, (448)],

“That the demand under the Head
Railway Board be reduced to Re. L."
[Failure to keep regularity in cleaning of

Malgudam area in Darjeeling in D.H, Rail-
way (449)]

SHRI RAMAVATAR SHASTRI :
to move :

“That the demand under the Head
Railway Board be reduced by Rs. 100."
[Failure to stop theft of goods and

luggage from passenger in trains on N.E.
Railway specially in Manshi-Saharsa, Kati-
har-Manshi und Katihar-Sillpwmi  sections
(450)]

“That the demand under the Head
Railway Board be rcduced by Rs. 100.”

[Failure in implementing 10 hour duty
for the running staff in the N.F. Railway
(451))

“That the demand under the Head
Railwav Board be reduced by Rs. 100.”

1 heg

[Need to run direct passenger or shutlle
train from Barauni to Moghalsarai and
buch, (452)]

“That the demand under the Head
Railway Board be reduced by Rs. 100."

[Need to run a train from Gaya to
Pamahatungmnuuummmthewnynd
arriving at Patna at 6 AM. lllrou;hom
the yeur (453)]

“That the demand under the Head
Ruilway Board be reduced by Rs. 100.”

[Need to restart the shuttle train from
Patoa to Jeshanabad and back which was
cancelled during the last agitation of the
loco rumning stafl (454)]

“That the demand under the Head
Railway Board be reduced by Ra 100"
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[Need to grant truvel concessicns to the
members of the All India Teachers Asso-
ciation and cultural organisations including
the”!ndiln People’s Theatre Amsociation
(455)]

“That the demand under the head
Railway Board be reduced by Rs 100"

[Failure in withdrawing the pass facili-
ties given to the Bharat Sadhu Samaj and
Bharat Sevak Samaj (456)]

“That the demand under the Head

Ruilway Bourd be reduced by Rs. 100.”

[Failure to supply coal to various rail-
ways as provided under the rules. (457}]

“That the demand under the Head
Railway Board be reduced by Rs. 100."
[Failure to check irregularitics and un-

due delay in payment of pensions to the
retired railway employses (458)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Failure to check thefi and pilferage of
brass and other materials from Jamalpnr
railway workshop (459)]

“That the demand under the Head
Railway Boaid be reduced by Rs. 100."

[Connivance of 1ailway officials in thefts
and pilferage committed in Jamalpur rail-
way workshop (460)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

{Need to enter into collective bargaining
with unrecognised unions (461)].

“That the demand under the Head
Railway Board be reduced by Rs. 100."

{Failure (0 democratise railway manage-
ment and administration with the partici-
pation of clected representatives of emp-
loyees on the basis of secret ballot (462)]

“That the demand under the Head
Railway Board be reduwced by Rs, 100"

{Failure in declaring as all workers per-
manent who are working in coal handling
under contractors for 5 o 20 years (463))
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“That the demand under the Head
Railway Board be reduced by Rs. 100."

{Need to abolish contract system in coul
and ash handling in railways (464)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Failure to grant medical facilities to the
cosuul ond substitute ruilway employees
(465)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

{Failure in tahing action against the ofli
cials for their anti-working class attitude
and bad management of the railway hospi-
tal, Dhanbad. (466)]

“That the demand under the Head
Railway Boaid be reduced by Rs. 100."

|Failme in reducing thc salaries of top
official in the Indian Railways (467)]

“That the demand under the Head
Railway Board be reduced by Rs. 100."

[Failure in supplying adequate and costly
medicines and to provide other medical
facilities to class III and Class IV railway
employees (468)]

“That the demand under the Head
Railway BRoard be reduced by Rs. 100.”

[Need 1o check corrupt practices en
couraged by the Railway Board. (469)]

“Thut the demand under the Head
Railway Board be reduced by Rs, 100.”

[Necd to have an impartial enquiry against
the officials of Railway Board for corrup-
tion charges levelled by an M.P. last year
(470)]

“That the Jdemand under the Head
Ruilway Board be reduced by R 100

[Misuse ol class IV stff by Railway

officers for performing domestic duties in
their residences (471)]
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SHRI DINEN BHATTACHARYA: 1
seg to move

“That the demand wunder the Head
Railway Board be reduced by Rs. 100."

[Need to construct a double line system in
Sheoraphuly-Tarakeswar and Bandel-Kaiwa
Section (472)]

“That the demand under the Head
ordinary working expenses—Administra-
tion be reduced by Re. 100.”

[Need to keep the Howrah station pro-
perdy clean and well attended by passen-
gers guides (473)]

“That the demand wunder the Head
Ordinary working expenses —Administra-
tion be reduced by Rs. 100.”

[Need to bromden the subways in ber-
ween Howrah and Bandel in Fastern Rail-
way (474)]

“That the demand under the Head
ordinary working expenses—Adminis-
tration be reduced by Rs. 100."

{Necd to arrange loud-speakers for
announcing the arrival and departure of
trains in Seramporc and Sheoraphuly sec-
tions of Eastern Railway (475)])

“That the demand under the Head
ordinary working expenses—Adminis-
tration be reduced by Rs 100"

[Need to introduce more shuttle trains
in Scaldah-Bongaon, Sealdah-Naihati and
Howrah-Bundel section of Eastern Railway
(476))

“That the demand under the Head
ordinary  working  expenscs—Adminis-
tration be reduced by Rs. 100.”

[Need to constiuct an overbridge on the
southern portion of Scrampore level cross-
ing which corsses the G.T. Road (477))

SHRI C. k. CHANDRAPPAN (Telli-
chetny ) | obeg 1o move

“That the demund under the Head
Railway Board be reduced to Re. 1.”
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[Shri C. K. Chandrappan]
|Failure to do away with the burcaucra-

tic and nuthoritarian functioning of  the

Ruilway Boanl (478)}

“That the demand wunder the Head
Railway Board be reduced to Re. 1"

[Failure in implementing the 10 hour
working day us promised to the railway
men of the loco running staff (479)}

“That the demand under the Head
Railway Bowd be reduced to Re. 1.7

|Failure to abolish the Railway Bowid
(480)]

“That the demand  under the Head
Ruilway Board be reduced to Ke. 1"

|lailure to give bonus to the railway
workers (481))

“That the demand  under ithe  Head
Ruilway Board be reduced to Re, 1"

|Fuilure to do away with increasing cor-
juption in the railways (482)]

“That the demand under the Head
Railway Board be reduced to Re. L7

[Failure to stop the increasing pilferage
in railways (483)]

“That the demand under the Head
Railway Board be reduced to Re. 1.7

{Failure to giant recognition to trade
unions in a democratic manner (484)]

“That the demand under the Hcad
Ruilway Board be reduced 1 Re. L7

[Failure to adopt a new upproach in the
matter of constructing new lines taking into
uccount the need of the development of
bachward regions (485)]

“That the demand under the Head
Railway Board be reduced to Re. 1.7

Failure to construct new ruilway lines
tuking into account the uncien economic
development of certain regions und with a

view to provide infra-structure to  such
regions (486)]
“That the demand under the Head

Railway Bourd be reduced to Re. 1.
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[Need to reduce the excessive increase in
the rallway fare for class Tll passengers
(487)]

“That the demond wnder the Head
Ruilway Board be reduced to Re. 1.7

INeed 1o sop top officinla of the rail-
ways from using special saloons (488))

“Thut the demand under the Head
Ruilway Board be reduced to Re. 1.

|Failure 0 use the cheap  electricity
mvuailable in Kerala to electrify the rail-
ways in Kerata (4R9)]

“That the demand under the Head
Railway Board be reduced to Re. 1"

[Failwie to supply wagons to transport
coal fiom the pitheads, of various miney
in the country (490)]

“That the demand under the Heud
Railwiay Board be reduced 1o Re. L

|Failure to provide better und adequate
cdueational facilities to the children of the
ailway employees (491)]

“That the demand under the Head
Ruilway Board be reduced to Re. 1%

[Fatluwie to provide adequate facilities to
the third class passengers (492)]

“That the demand under the Head
Railway Bouid be redeced to Re. 1.

[Failure to provide necd-bused wage to
the employces of the iailway (493)]

“That the demund  under the Head
Railway Bourd be reduced to Re. 1"

[Failwe to provide better medical facili-
tiey to the railway employees (494)]

“Thut the demand under the Head
Railway Board be reduced to Re. 1.

[tailure to provide better working condi-
tions (0 casual labourcrs of the railways
1495)]

“That the demund under the Hend
Rulwny Board be reduced to Re. 1"
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[Fallure in running the trains according
to time schedule (496)]

That the demand under the Head Ruilway
Board be reduced to Re. 1."

{Failure in overcoming the crisis in wagon
supply (497)].

“That the demand under the Head
Railway Board be reduced to Re. 1.”

[Failure in stopping the bribe being taken
by the Railway officials from the public
(498)].

“That the demand under the head Mis-
cellaneous Expenditure be reduced by Rs.
100."

[Need for having u wagon bwlding fac
tory in Kerala (499)].

“That the demand under the head Mis-
cellancous Expenditure be reduced by Rs
100.”

[Need for setting up a new railway divi-
sion with Trivandrum as its headquariers
(5001

“That the demand under the head Mis-
cellancous Expenditure be 1cduced by R
100"

[Need for providing adequate 1esidential
quarters for the Raitway Fraplovees (501)]

“That the demand under the Head
ordinary working capenses—Repairs and
Maintenance be reduced by Rs. 100."

{Need for repairing the damuged wooden
plunks laid on the rail-cum-roasl bridge at
Baliapattam, Kerala (502)].

“That the demand under the Head
ordinary working cxpenses --Repairs amd
Maintenance be reduced by Rs. 100."

[Need for providing roof to the entire
length of the main ruilway slations in
Kerala due to the rainy climate  there
(503)1

“That the demand under the Head
ordinary working expenses  Repairs und
Maintenunce be reduced by Rs, 100.”
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[Need for speedy completion of the work
for the doubling of the lines between
Olavekkoda and Cochin (504)].

“That the demand under the Head
ordinary working expenses---Repairs amd
Maintenance be reduced by Rs. 100."

[Need for sptedy Implementation of the
work for having broad gauge line between
Emakulem and and Trvandium (505)].

“That the demand under the Head
ordinary working expenses--Repaiis and
Maintenance be reduced oy R.. 100.”

[Need for stopping Jayanthi Janata at
Tellicherry station (506)].

*That the demund under the Head
ordinary working txpenws- -Repairs and
Maintenance be reduced bv Ks. 100.°

[Need for speeding up layuuthi
from Delhi to Mangalorc
(507)1.

“That the demand under the head
construction of new linew-~Capital and
Depreciation Reserve | und be reduced Ly
Rs. 100"

Januta
und  Cochin

[Need for the comstruction of a railwa,
line between Frnakulam and Kayamkulam
via Alleppey (508)].

“That the demand under the head
construction of new lines--Capital and
Depreciation Reserve Fund be reduced by
Rs. 100."

[ Need for the construction of o new ling
Fetween Tellicheiry and Mysore 1ig Coorg,
(509)1.

“That the demand under the heud
construction of new lines—Capital  and
Depreciation Reserve Fund be reduced by
Rs. 100."

[Need to construct n ncv. hine between
kottayum und Madorar  vig Sabarimala
(510)].

“That the demand under the heud
construction of new fines— Capital il
Depreciation Resenve Fund be reduced iy
Rs, 100"
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[SHRI C. K. CHANDRAPPAN]:
[Need to construct a mew Line betwecn

Kuttippuram and Guruvayoor (511)].

“That the demand under the Heud
construction of new lines--Capital and
Depreciation Reserve Fund be reduced by
Rs. 100.”

[Need for the construction of & new 1inc
connecting Mangalore and Bombay (512)].

“That the demund uonder the Hend
construction of new lines—Capital and
Depreciation Reserve Fund he reduced by
Rs. 100.”

[Need for speeding up the comstruction
of a new line between Cape Comonn and
Trivandrum (513)].

SHRI P. G. MAVALANKAR (Ahmeda-
bad): I beg to move:

“That the demand under the Head
Railway Board be reduced to Re.
| g

[Failure to ensure that the Rnilways
function s a national public utility (514}].

“That the demand undetr the hend
Railway Board be reduced to Re
1.’l

[Failure to ascertain by a <ccret ballot
the single and rightful union of all cate-
gories of railway employees (515))

“That the demand under the Heud
Railway Board be reduced to Re.
Bl

[Failure to keep the Railways free frem
partisan and politically motivated trade
unionism (516)].

“That the demand under the Head
Railway Board be reduced to Re 1.7

[Failure to sce and maintain vhat the
railways are aloof from power politics and
group or sectional interests or gains. (517)]

“That the demand under the head
Railway Board be reduced o Re.
L
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[Failure to modernise the Railway swifily
and meagingfully (518)}.

“That the demand under the Head
Railway Board be teduced to Re.
1,'

{Failure to develop the Railways in n
repidly developing technological world
(519))

“That the demand under the Head
Railway Board be reduced to re, 1."

{Failure to increase efficiency and good
operating standards in the Railways (320)}.

“That the demand undet the Heud

Railway Board be reduced to Re.
1"
|Failme to decrease in an  appreciable

way the oll 1ound and constontly growing
corruption in the Railways (5211].

"That the demand under the Head
Railway Board be reduced to Re.
1.'

[Failure to restructure the entue adminis-
trative and operating units in the railways
(522)1.

*That the demand under the Head
Railway Board be reduced to Re.
l.“

[Failure to replace the Railway Bomd by
a more dynamic expert body (523)]

“That the demand under the heud
Railway Board be reduced to Re.
| A

[Failure to check and even eliminate the
excessive bureaucratisation  and rigidity
which have been entrenched in the present
railway administration (524)).

“That the demand under the heud
Railway Board be redueed to Re, 1"

{Failure to regulate the hows of work
(of the various categories of railway em-
ployees) which would be in tune with the
demands of efficiency and the needs of
humanitarian consideraticry (525)],
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“That the demand under the head
Railway Board be reduced to Re
1

[Failure to give bonus to the railway
employees (526)).

“That the demand under the head
Reilway Board be rediced to Re
1.”

[Failure to give the minimum amount
of Rs. 40 per month as pemsion to all 1e-
tired railway employees (527)]

“That the demand under the hend
Railway Board be reduced to Re.
1.”

[Failure to increase the wages of such
railway employces who are doing a iob
similar to that of others occupied in equi-
valent positions (528)1.

“That the demand under the head
Railway Board be reduced to Re
1'”

[Failure to increase in 4 significant way
the various amenities for the passengers
travelling in the third class (529)]

“That the demand under the hiad
Railway Board be reduced to Re
1.‘!

[Failure to reduce overcrewding in the
trains (530)].

“That the demand under the head
Rallway Board be reduced to Re.
1 "

[Failure to ensure safe and comrfortuble
rail travel (531)].

“That the demand under
Railway Board be
1.”

the head
reduced to Re

[Failure to run the trains punctuslly
(532)).

“That the demand under the head
Railway Board be reduced to Re
) It
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[Failure to instil in the munds of the
employees the valuable concept of partici-
pation and involvement n their jobs
(533)).

“That the demand onder the head
Railway Board be reduced to Re.
1r

[Failure to stop wasteful expenditure In
the railways (534)).

“That the demand under the head
Railway Board be reduced to Re

|

[Failure to ensure a continually effective
and economical wagon movement for car-
rying goods and services, particularly coal
and foodgrains throughout the country
(535)].

“That the demand under the head
Railway Board be reduced to Re
l.h

[Failure to stop thefts and pilferages

which are increasing day by day in the
railways (536)]
“That the demand under the head

Railway Board be reduced to Re.
l!l

[Failure to stop the practicc of emplov-
ing casual labour for jobs of a permanent
nature (537)).

“That the demand under the head
Railway Board be reduwed to Re
l-Il

[Pailure to prepare and mmplement a
phased plan for the proper construction
of manned gates at the several hundreds of
places where there arc unmanned gates at
present (538)]

“That the demand under the head
Railway Board be reduced to Re.
1.”

[Failure to obtain the willng and active
cooperation of the citizens and the travell-
ng passengeis 1n the functions of raflways
(539
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[SHRI P. G. MAVALANKAR]:

“That the demand under the Head
Railway Boatd be reduced by Rs, 100"

[Need to give concessional scuson tickets
fo the daily commuters who travel back
and forth from their respective homes and
work places in all ‘A’ grade cities and
surrounding suburbs, on the lines of the
existing facilities available in Bombay. Cual-
cutts, Delhi and Madras (540)).

“That the demand under the Head
Ruilway Bowd be reduccd by Rs, 100."

{Need to give concessiona! fares {o the
nurses who travel on duty, in the same
manner as the students aie justly given such
concessions for going lo their study places
(541)).

“That the demand under the hwad
Railway Board be reduced by Ry 100"

[Need to comstruct new railway lines in
comparatively backward regions (542)j

“That the demand under the head
Railway Board be reduced by Ry 100."

[Need to start very soon < broad gauge
line between Nadind and Modasa in  the
Sabarkantha District in Gujarat (543)].

“That the demand under the head
Railway Board be reduced by R« 100."

[Need to starl at once the construction
of Bhavhggar-Tarapur line in  Gujmat
(344)).

“That the demand under thc head
Railway Board be teduced by Rs 100"

[Need to convert the Buroda-Chhota
Udalpur narrow gauge line into n broad
gauge one (345)].

“That the demand under the bhend
Rafiway Board be reduced by Rs. 100."
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Need to complete immedintely (be clec-

i work between Ahmedabad ,and

Bombay to enable the early sturt of elec-
tric trains on the said route (546)).

“That the demand under the head
Railway Board be reduced by Re. 100."

[Need to accelerate the work of com-
truction of broad gauge Lline betweon
Ahmedabad and Gandhinagar (547)].

“That the demand under the heay
Railway Board be reduced by Rs. 100."

[Need to give extra funds ond fecilities
to the Railway Staff Training Colleges for
promoting beiter studicy and ressarch in
efficient and expert operation of the Rail.
way (548)],

“That the demand under the hewmd
Railwan Bourd be reduced by Ry 100"

[Nced to maintain good and clean plai-
forms at all ruilway stations {549)].

“That the demand under the hen!
Rinlway Board be reduced by Rs. 100"

[Need to improve the cstering services
on the various express trains for long dis-
tance travel (550)1

“That the demand under the head
Rmiway Board be reduced by Rs. 100"

[Need to provide more <pace and com-
forts in the third class compariments (551)1,

“Thut the demand under the Head
miscellancous Fxpenditure be reduced by
Ra. 160"

[Need to expand the present Railwoy
platforms and amenities af the Abmedabed
(main and metre gauge) Railway Station
(552)].

“That the demand uader Head

miscellancous Expenditure be by
Rs. 100.”
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[Need to provide good and healthy fiv-
ing conditions in the Railway colony at
Sabarmati near Ahfnedabad (553)].

“That the demand under the Head
Miscellaneous Expenditure be reduced by
Rs. 100.”

[Need to ensure that travelling passengers
bolding firm reservations are able to use,
and enjoy the said facility and 1ight with-
out any hinderance (554)].

“That the demand under the Head
Miscellaneous Expenditure be reduccd by
Rs, 100."

[Need to provide clean drinking water and
minimum educational facilities at the Sabar-
mati Railway Colony (555)1

“That the demand under the Head
Miscellancous  Expenditure be 1educed
by Rs. 100"

[Need to start a diiect tian from
Ahmedabud to  Varanasi via Kanpur,
Lucknow and Allahabad (556)].

“That the demand under the Head

Muscelluncous Expenditure be reduced
by Rs. 100"

[Need fo inciease the sheds at Vatwa
roilwav station ncur Ahmedabad. (557)].

“That the demand under the Head
Muscellancows  bxpenditore be  reduced
by Rs 100."

[Need to repame the flag Station “Nen-
pur” (near Mohemdavad on the Western
Roilway) as  “Indulal Yo -nik Nagar.”
(558))

“That the Jdemand under the Head
Miscellaneous Expendituie be teduced
by Rs, 100."

[Need to better the lot of the porters
by pioviding them with night shelter and
sheds us also subsidised food at the rail-
way canteens. (359))

“That the demand under the Head
Miscellancous Expenditure be reduced
by Re. 100.”
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[Need to give thealth services to the
porters and to increase their present rates
of carrying the baggages. (560)].

That the demand wunder the Head
Miscellaneous Expenditure be reduced
by Rs. 100.”

[Need to add extra coaches to the
express trains runming between Ahmeda-
bad ond Bombay (561)].

SHRI RAMAVATAR SHASTRI: I
beg to maove:

“That the demand wunder the Head
Railway Board be reduced to Rs. 100.”

[Falure to recognive N, F. Railway
Departmental Catering and Vending Asso-
ciation (569)].

"That the demand under the Head
Railway Board be reduced to Rs, 100.”

[Farlute to stop wastage of mopey in
Busant Mcla organised by N.F. Railway.
(570)].

“That the demand under the Head
Railwuy Beard be reduced to Rs. 100."

[Failure to introduce B. G. line between
Barauni junction to Baroi junction via
Katthar (ST1)]

‘That the demand undu the Head
Railway Bomtd be reduced to Rs, 100.”

[Tatlure to mmtroduce o direct cxpress
train from Katihar to Calcutta. (572)].

*That the demand under the Head
Railway Board be reduced to Rs. 100.”

[Failure to observe Duscipline and
Appeal Rules in realiung Railway debits
fiom staff. (573)).

“Ihat the demand under the Head
Railway Board be reduced to Rs. 100,

[Failore to remodel Katihar Railway
station and comstruct  sufficient Railway
guarters at Katihar. (574)].

“That the demand under the Head
Railway Board be reduced to Rs, 1007
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[Fallure to bring Depatmental Cater
ing system at par with other Rallways on
important stations dining cars in M.G.
and B.G. section over N.F. Railway.
(5751

“That the demand under the Heml
Raflway Board be reduced by Ra. 100"
[Failure to implement comprebensive

catering unit at Katihar station in terms

of Railway Board letter dated 18-1-74 to
GM/NF Raliway. (576)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Failure to abolish contract catering
system in N.F. Railway. (577)]

“That the demand unt¢'r the Head
Railway Board be reduced by Rs 100"

{Failure to upgrade the post of catering
Manager on N.F. Railway. (578))

“That the demand under the Heud
Railway Board be reduced by Rs. 100.”

[Failure to supply uniforms to C, & W.
Staff, S. & T. Staff, Catering Staff and
Traflic Staff in NF. Railway. (579)]

“Thut the demand under the Heud
Railway Board be reduced by Rs. 100.”

{Famlure to implement 40 per cent
upgradation to C. & W. Staff and 60 per
cent upgradation to 8. & 7. staff in NF.
Railway. (580))

“That the demand under the Head
Railway Brard be reduced by Rs. 100."

|Failure to provide onc whole-ime
dentist at Katihar Ruidway  Hospital
(585)]

“That thc demand under the Head
Railway Board be reduced by Rs. 100.”

[Failure to recover money from the
railway officers dus to their wrongful
decision regarding revemion and suspen-
sion. (586)]

“That the demand under the Head
Railway Board be reduced by Re. 1007
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“That the demmad usler the Head
Rallway Board be reduced by Re. 109.%

[Failure to promote 20 per cemt TXR
‘C* in scule of Rs. 205-280 from skilled
category after completion of thres years
service on N.F. Railway. (588)]

“That the demand under the Head
Railway Boa:d be reduced by Ra. 100."

[Fmlure to provide one experienced
Aswistant Commerciul  Officer  (General)
who knows commercial and catering both,
i NF. Railway. (589)]

“Thut the demand under the Head
Ruilway Board be redaced by Rs. 100"

It ailure to unify the scules of pay of
of cleths I and Il into a single scale as
thev netfoim the same duties, (612))

“That the demand under the Heud
Rulway Bomd be reduced by Rs. 100"

[Fatlure to fill up all vacant posts and
confum temporary and officiating staff on
the sad posts in the Railways (6131]

“lhat the demand under the Head
Railway Bourd be reduced by Rs. 100."

[Faluie 10 implement decided policies
of the rulway sdminntiation (614)].

“Thut the demund under the Head
Ruilway Board be reduced by Ra. 100,

|Failure to mmplemeat Shevkar Sharan
Tribunal Awmd with regard 10 upgrada-
ton of posts of mechancal stafl in loco
sheds. (615)]

“That the demand under the Head
Railway Board be reduced by Re, 100.”

[Faiture to implement recommendations
of the Accident Enquiry Committee with
regard to upgradation of 25 per cent
posts of Mechunical staff working in loco
sheds to avoid accidents. (616)}

“Thut the demand under the Head
Ruilway Board be rediced by Rs. 100.”
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[Failure 10 promote class 1V staff to
class I who have rendered more than
5 years of service in lidian ralways ag

recommended by Class IV Promotion
Committes. (617)]

“That the demand under the Head
Rajlway Board be reduced by Rs. 100"

[Fuilure to check  collusion of R.P.F.
with wagon brcakers and other anti-social
elements who indulge in thefts of railway
property. (618)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Connivance of high officials in wagon
breaking and theft of railway piropeny.
(619)]

“That the demand under the Head
Railway Board be reduced by Rs 100.”

[Fallure to chech wagon breaking in
broad day light at Moghal Sarai, Gaya,
Patna. Dhanbad, Jamalpur Howrah,
Barauni, Garbara. Katihar, Siligori,
Gorakhpur, Soncpur, Phulwari sharif and
Neora. (620))

“That the demand under the Head
Railway Board be 1educed by Rs. 100"

[Need 10 establish a D §. office at
Sonepwi in N.t. Railway for the deve-
lopment of that aiea. (621)]

“IThat the demand under the Head
Rallway Board be reduced by Rs. 100.”

[Need to concede the just demands of
the coach attendants of the Indian Rail-
ways. (622)]

“That the demand under the Head
Railway Board be reduced by Rs. 100."

|Failure to implement the Administra-
tive Reforms Commission's Report regard-
ing the Indian Railways. (623)]

“That the demand under the Hewo
Railway Board be icduced by Rs. 100.”

[Failure to implcment the Railway
Board’s circular by Zonal Railways re-
garding stoppage of reversion beyond 18
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months continuous  officiating  service
of railway employees without DAR pro-
ceedings. (624)]

“That the demand under the Head
Railway Board be 1educed by Rs. 100.”

[Failure in establishing D.S. office at

Jumalpur in spite of the promises made.
(625)]

366

“That the demund under the Head
Railway Board be reduced by Rs. 100.”

[Failure to restore house rent allowance
to the railway employees working and
ressding at Danapur {Khagaul) in Eastern
Railway. (626)]

“That the demand under the Head
Railway Board be reduced by Rs. 100."

[Failurc to provide work load accord-
ing to yard stick and not to take work
more than cight hows a day from the
1ailway employecs, (627)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”
[Need to provide alternative posts to

decategorised railwuy employees. (628)]

“That the demand undcr the Head
Railway Board be reduced by Rs. {00
[Need to treat loco coal Khalasis as

ralway employees (629))

SHRI S A MURUGANANTHAM: |
beg to move

“Thut the demand under the Head
Ruilway Board be ieduced by Re. 100."

[Fadure to allot sufficient number of
wagons for <alt transportation from Tuti-
corin in Southein Railway. (655)]

“That the demund under the Head

Construction of New Lines—Capital
and Depreciation Reserve Fund be
seduced by Rs. 100"

[Need 10 Construct @ new railway line
from Tuticorin to Arumuganeri via Mathia-
puram-Mullakkadu-Mukkani-Anthoor in
Southern Railway. (656)]
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SHRI RAMAVATAR SHASTRI:
beg to move.

“That the dem under the Head
Railway Board bg reduced by Rs. 100"
|Failure in providing jobs and giving

promotions to the Scheduled Castes and
Scheduled Tribes candidnes in Railways
according to the quota fixed for them.
(6571

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Need for a thorough study into the
working conditions of class IV employees
working in the Indian Railways. (658)]

“That the demand under the Head
Railway Board be reduced by Rs. 100."

[Failure in scrapping 14 days continu-
ous duty round the clock by the staff at
the gates of railway stations. (659)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”
[Need to allot rent free quarters (o class

1V employees in the railways. (660)]

“That the demand under the Head
Railway Board be reduced by Rs. 100"

[Lack of water, light and cleanliness
in all tiains running on Patna-Gaya line
on Eastein Ralway. (661)

“That the demand under the Head
Railway Board be reduced by Rs 100"

[Need to give financial aid to Samast-
pur College as a large number of wards

of the Railway employeces read there.
(662)]
“That the demund under the Heud

Railway Board be reduced by Rs. 100."

[Need for job writer for BMC and FIC,
(663)1

“That the defaand under the Head

Railway Board be 1educed by R 100."

{Need to give advance T. A to railwuy
stafl for long journeys while proceeding to
training centres. (664)]

“That the demand under the Head
Railway Bourd be reduced by Rs. 100."
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[Need to provide tools wom on every
loco shed. (665)7

“Ihat the demand under the
Railway Board be reduced by Rs. 100.”

[Eailure in reducing work lond of gang-
n:;z keymen and mistries in Railways.
(666)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Need to provide stools or chaird to the
staff at all gates and lodges at Railway
Stations, (667)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Faifure in giamting cavual leave facili-
ties 1o the artisan staff of the railway
workshops according to the award by the
Tribunal (66R))

“That the demand under the Head
Ruilway Bowrd be reduced by Rs. 100"

{Failure to supply umiforms to waiting
room bearers in Katihar Division in N.F.
Railway. (669))

“Thut the demand under the Head
Railway Bomd be reduced by Ra. 100."

[Failme 1o obsenve the provistons of the
Indiun Rarlway Commercial Manual Vol H
Chapter XXVII Page 2833 in NF Rl
wav  (670)]

* lhut the demand wunder the Head
Ruitway Board be reduecd by Ry 100.”

[Need to lormulute ways and means in
consultation with Catering and Vending
Suff Association N.F. Railway for betler
public service in N.F. Ruilway. (671)].

“That the demand wunder the " Head
Railway Board be reduced by Rs. 100"

[Failure to upgrade B. T, Staff who
passed trade test in 1970 in New Bongaon
Wotkshop in N.F. Railway. (672))

“Thut the demand under the Hend
Railway Board be reduced by Rs. 100"

[Need to run a Railway High School at
Katihar in N.F. Railway, (673))
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“Thut the demand wunder the Head
Raitway Board be reduced by Rs. 100.”

[Need for re-opening immediately the
Departmental catering unit at Lower Haf-
long Railway Station in N.F. Railway.
(674)1

“That the demand under the Head
Railway Board be reduced by Rs. 100."

{Failure to confirm catering staff after
completion of 10-12 years service in N.F,
Railway. (675)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Failure to replace contract catering by
Departmental catering at Katihar New
Bongaon Railway Station in N.F. Railway.
(676)]

“That the demand under the Head
Railway Board be redycad by Rs. 100."

[Need to shift R.M.S. from middle the
corner of he station at Katihar for public
convenience in N.F, Railway. (677)]

“That the demand under the Head
Ruailway Board be reduced by Rs. 100.”

[Failure to observe Railway Board's
circulars dated 9-6-1965, 15-1-1966 and
22-11-1966 regarding stoppage of reversion
of staff by NF. Railwny. (678)]

“That the demand under the Head
Railway Board be reduced by Rs. 100."

[Need to strengthen Ruilway
organisation. (679)1

“That the demand under the Head
Railway Board be reduced by Rs 100"
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vigilence

[Failure to construct mew rail line bet.
ween Fklukhzim and Balorghat in N.F.
Railway, (680)]

“That the demand under the Head
Railway Board be 1educed by Rs. 100.”

[Failure to implcment Factories Act in
loco sheds. (687)]

“That the demand under the Head
Railway Board be reduced by Rs. 100."
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{Need to keep leave reserve for the
sienographers in the  divisional office of

Northern Railway. New Delhi. (688))

“That the demand wunder the Head
Railway Board be reduced by Rs. 100."

[Failure in treating stenographers as
pssential staff for the purpose of allotment
of houses. (689)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Failure in providing railway quarters to
the staff working prior to July, 1947 in
railway offices in Dethi. (690)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Failure in distributing railway land to
the harijans and lundless ngricultural work-
ers, (691)]

“That the demand under the Head
Ralway Board be reduced by Rs. 100.”

[Need for  maintenance of combined
sentority of diesel and steam supervisors
hs in the case of loco nmning staff as
decided by the Railway Board. (692)]

“That the demand under the Head
Ruilwny Board be reduced by Rs. 100.”

{Fmlure in supplying cold drinking water
in all the loco sheds in the Indian Rail-
ways during the summer scason. (693)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Faiture to give overtime allowance
"after prescribed duty hours in  accordance
with the recommendations of Rajyadhyksha
Award. (694))

“Thot the demand under the Head
Railway Board be reduced by Rs. 100.”

[Failure 10 provide supervisory and other
staff in loco sheds according to yard stick
which also needs to be revised. (695)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Failure to replace outdated tools amd
plants by modern ones in loco sheds. (696))
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“That the demand under the Hend [Failure to provide employment to the

Railway Board be reduced by Rs, 100.”

[Failure to supply uniforms to
mechanical stuff, (697)]

“That the demand under the Head
Railway Board be reduced by Rs. 100."

loco

[Failure to supply necessary materials
to loco mechanical staff for repair of en-
gine in loco sheds. (698)]

“That the demand wunder the Head
Railway Board be reduced by Rs. 100."

[Failure in cleaning ihe dugs in the
loco sheds of the Indian Railways. (699)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.7

(Failure in constructing cycle stands in
loco sheds of the Indian Railways. (700)]

“That the demand under the Head
Railwiy Bouard be reduced by Rs. 100"

[Need to cancel the trumsfer orders of
the loco mechanical employees working at
Mogbal Sarui, Danapur, Jhajha, Bunacas
loco sheds and some other sheds in the
Northern Railway. (701)]

“That the demand under the Hend
Railway Board be reduced by Rs. 100.”

[Need to supply drinking water ut Tare-
gna station of Fastern Ruilway from the
water tank at Massaurhi. (702)]

“That the demand under the Heud
Railwav Bourd be redoced by Rs 100,

[Failure to check ticketless travelling
on Patna-Ciaya line on Fastern Railway.
(703)}

“That the demand under the Hend
Ruilwav Board be reduced by Re. 100"

{Failure in checking the crimes on the
Patnu-Gaya line on the Fastern Railway,
(704))

“Thut the demand under the Head
Ruilway Board be reduced by Rs. 100.”

.

substitute  railway workers of Damapur
Division in the Eastern Railway, (70%)]

“That the demand undéer the Head
Railway Board be reduced by Rs. 100.”

[Casteism and favouritism in the appoint-
ment of IVth grade employees at Dana.
pur, (706)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Need to fix certain percentage for
appointment of the wards of the railway
employecs. (767))

“That the demand under the Head
Railway Board be reduced by Ra. 100.”

[Need to run a direct train from Patna
tc Dhanbad via Gaya. (708)]

“That the demand under the Head
Railway Board he reduced by Rs. 100"

[Need to introduce a fast day train
from Patna to Ranchi and Jamshedpur.
(709)]

“That the demand under the Head
Railway Board be reduced by Rs, 1007
[Need to ran a fast train from Jamshed.

pur to Samastipur and back. (710)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.7

[Need to provide stoppage of South
HBihar Fxpress and Patliputta  Express at
Patna City Railway Staion, (711)]

“That the demand under the Hend
Railway Board he reduced by Rs. 104."

[Fuilure in changing the name of the
Rautna City Station to Patna Saheb, (712))

“Thut the demand under the Head
Railway Board he reduced by R« 100."

[Failure in changing the name of the
Patna Junction to  Patliputra  Junction.
(711}

“That the demand under the Head
Ruilway Board be reduced by Rs, 100."



373 D.G. (Rathways), 1974-75 PHALGUNA 28, 1895 (SAKA) D.G. (Rallways), 1974-75 314

[Faflure in checking the practice of keep-
ing dead bodies at the Patna Junction sta-
tion near the third class booking office for
hotirs together, (714)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Need to increase the nmumber of emp-
loyees at the enquiry counter of the
Patna Junction (715)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”
[Failure in responding to the telephone

calls of the railway passengers at the
Patna Junction enquiry counter (716)]

“That the demand under the Head
Railway Board be reduced by Rs. 100."

[Failure in checking overcrowding in
trains (717)]

“That the demand under the Head
Railway Board be reduced by Rs. 100."

{failure in suppling more bogies for

checking overcrowding in trains (718))
“That the demand under the Head

Rajlway Board be reduced by Rs. 100."

[Need to upgrade Railway High School
at Danapur (Khagaul) to a college. (719)]

“That the demand under the Head
Railway Board be reduced by Rs. 100"

{Need to raise the amount of grant being
given to Khugaul Municipality by the Rail-
ways {720)]

“That the demand under the Head
Railway Board be reduced by Rs, 100

[Need to fix pay scale of loco statics
staff as per work load and responsibility
(121))

“That the demand under the Head
Railway Board be reduced by Rs. 100."

[Need to supply uniforms to all statics
stafl (722)]

“Thut the demand under the Head
Railway Board be reduced by Rs. 100"
75LSS/14—14

[Need for proper training
for statics staff. (723)]

“That the demand under the Head
Railway Board be reduced by Rs. 100"

[Need to pay special allowance to staff
working inside the steam sheds in a smoky
and dirty atmosphere (724)]

“That the demand under the Head
Railway Board be redoced by Rs. 100"
[Need for confirming employees ufter 3
years continuous service and regularisation
of service after 6 months casual working
(725))
“That the demand under the Head
Railway Board be reduced by Rs. 100"

arrangement

[Need for promotion channel for blocked
categories. (726)]

“That the demand under the Head
Railway Board be reduced by Rs. 160"

[Need to give A.LF. posts to artisan
staff in steam loco sheds like diesel sheds,
(2

“That the demand under the Head
Railway Board be reduced by Rs. 100"

[Need to abolish B.T.M. post and pro-
mote all present BTMs. (728))

“That the demand under the Head
Railway Board be reduced by Rs. 100"

{Need 1o treat clerks working in Rail-
ways as worhers under the Factories Act
in pursuance of Supreme Court’s Judg-
ment. (735)]

“That the demand under the Head
Railway Board be reduced by Rs. 100"

{Need to depute two gangmen for night
patrol duty instead of ome as at present
on all Railways. (736)]

“That the demand under the Head
Railway Board be reduced by Rs. 100"

{Failure to reduce court cases and thus
save crores of rupees from wastage. (737))

“That the demand under the Head
Railway Boand be reduced by Rs. 100
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[Failure in giving authorised pay scale to
the canteen siaff in the Indian
Railways. (738)]

“That the demand under the Head
Railway Board be reduced by Rs. 100"

[Failure to post engineens in
charge of tracks with adequate practical
experience of track maintenance. (739)]

“That the demand wunder the Head
Railway Board be reduced by Rs. 100.”

[Failore to recognise All India Raiflway
Permanent Way Staff Association, (740))

“That the demand under the Head
Railway Board be reduced by Rs. 100."

[Failure to guard against theft of P.W.
materials lying scattered under open aky.
(741)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Failure to fix the norms of P. Way
gangs engaged for track maintenance.
(742)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Failure to pin point the track inspec-
tion by the engineers. (743)]

“That the demand under the Head
Railway Board be reduced by Rs. 100"

[Failure to fix definite responsibility for
track maintenance by the Assistant and
Divisional Engineers. (744)]

“That the demand under the Head
Raflway Board be reduced by Rs. 100.”

[Failure to open more dispensaries in
railway colonies and supply to the emp-
loyees afll prescribed medicines from those
dispensaries. (745)

“That the demand usder the Head
Railway Board be reduced by Rs. 100."

[Pailure to up grade the posts of Key-
men and mate, (746)]

“That the demand under the Head
Railway Board be reduced by Rs. 100."
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[Failure in giving minimum wags of
Rs. 314 /- to the gangmen. (747)].

“That the demand under the Head
Railway Board be reduced by Ra. 100."

[Faifure in classifying gangmea as semi-
skilled workers. (748]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Need for scientific job analysis of each
category of P. Way worker and fixing
wages on the bgais of type of hard duties
performed and amount of responsibility
shouldered. (749)]

“That the demand under the Head
Railway Board be reduced by Rs. 100."

[Neod to allow holidays or double pay
for working on gazetted and public holi-
days, Sundays, Second Saturday and last
Saturday to the Railway employees. (750)]

“Thet the demand under the Head
Railway Board be reduced by Rs. 100.”

[Need to grant accident and break-down
allowance on hourly basis. (791)]

“That the demand under the Head
Railway Board be reduced by Rs. 100."

[Need for removal of stores responsibi-
lity from the P.W.L (792)]

“That the demand under the Head
Railway Board be reduced by Rs. 100."

[Need to provide quarters with civil
amenities to P, Way workers. (793)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Need to supply uniforms to P. Way
workers. (794)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Need to abolish system of cosfidential
reports in Railways, (795)]

“That the demand under the Head

Railway Board be reduced by Rs, 100."

[Need to implement the formula of equal
pay for equal work. (796)]
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“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Need to give overtime allowance after
working beyond eight hours, (797)]

“That the demand under the Head
Railway Board be rduced by Rs. 100."

[Need to continne the catering facilities
jh De-Luxe and all other long-running
tralns, (789)]

“That the demand under the Head
Railway Board be reduced by Rs, 100.”

[Nezd to introduce catering system in the
Gauhati Mail and Jayanti Janata Express.
(799)]

“That the demand under the Head

Railway Board be reduced by Rs. 100."

[Need to increase the staff in the book-
ing office of the Parliament House for the
convenience of the Members of Pailia-
ment. (800)]

“That the demand under the Head
Railway Board be reduced by Ra. 100."

[Need to attach vestibule first class
coaches in De-Luxe and Gaohati Mail.
(801)]

“That the demand under the Head
Railway Board be reduced by Rs. 100."

[Need to start the Jayanti Janata and
Gauhati Mail from New Delhi at 6 P.M.
instead of 7.25 P.M. (802)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Need to nominate such M.Ps, in the
Users' Consultative Committees who attend
their meetings. (803)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Need to nominaie only such members
the Users' Consultative Commitices at all
levels who generally take active part in the
meetings and their deliberations. (804))

“That the demand under the Head
Railwsy Board be reduced by Rs. 100.”

{Involvement of railway officials behind
the murder of railway trade union leaders
at Gomoh in the Eastern Railways on 11-3-
1974, (805)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Need to have a judicial enquiry into the
murder of railway trade union leaders at
Gomoh on 11-3-1974 (806)]

SHRI GADADHAR SAHA (Birbhum):
1 beg to move :

“That the demand under the Head
Railway Board be reduced to Re. 1"

[Failure to take-over the Ahmedpur-
Katwa (narrow-gauge) line of Eastern
Railway from the company (Mcliod) and
modernise it. (813)]

“That the demand under the Head
Railway Board be reduced by Rs. 100."

[Delay in converting halt at Karmadanga
on Ahmedpur-Katwa (narrow-gauge) line
into full station. (814)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Need to maintain good and clean plat-
form at Katwa station, (815)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Failure to run trains punciually on the
Katwa-Ahmedpur (narrow-gauge) line.
(316)]

“That the demand under the Head
Railway Board be reduced by Rs. 100."

[Failure to provide adequate light in the
trains. (817)]

“That the demand under the Head
Railway Board be reduced by Rs. 100"

[Failure to reduce over<rowding in
trains on Ahmedpur-Katwa (narrow-gauge)
hne. (818)]

“That the demand under the Head
Railway Board be reduced by Ra. 100.”
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[Failure in utilising the existing facilities
for converting stations into crossing sta-
tions, strengthening the track between Ah-
medpur-Katwa (narrow-guage) and running
additional trains for reducing over-crowd-
ing. (819)]

“That the demand under the Head
Ordinary Working and
maintenanée be reduced by Rs. 100.”

[Need for repairing and strengthening
the railway track between Ahmedpur and
Katwa stations on narrow-gauge of Eastefn
Railways, (828)]

“That the demand under the Head
Ordinary working expenses—repairs and
maintenance be reduced by Rs. 100."

[Need for proper repair and maintenance
of Katwa-Ahemedpur track in  Eastern
Railways, (829)]

SHRIMATI BIBHA GHOSH GOSWAMI
(Nabadwip) : ] beg to move :—

“That the demand under the
Railway Board be reduced to Re, 1."

[Failure to declare Ranaghat-Gede line
in the Sealdah Division of Eastern Railway
os Suburban line. (856)]

“That the demand under the Head
Railway Board b reduced to Re. 1.

[Failure to concede to the public demand
to electrify the double line between Rana-
ghat junction and the border station of
Gede in the Secaldah Division of Eastern
Railway. (857)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Need to construct suitable over-bridge
and station approach road at the Railway
station at Majdia, a big centre of jute.
trade on the Sealdah-Gede line of Eastcrn
Railway, (858))]

“That the demand under the Head
Railway Board be teduced by Rs. 100.”

[Failure to check routine delay in run-
ning of trains and provide minimum pas-
senger umenities in the Katwa suburban sec-
tion of Eastern Railway, (859)]

Head
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SHRI P. K. DEDO (Kalahandi) : 1 beg
{0 mMove =

“That ‘the demand under the Head
Railway Board be reduced by Rs. 100.”

[Desirability to shift the headquarter of
the South Eastern Railway to suitable place
in Orissa, (897)]

“That the demand under the Head
Railway Board be reduced by Rs, 100

[Urgency of construction of the Amagu-
ra-Kesinga railway line in S.E. Railway to
facilitate movement of traffic from Danda-
karanya to Vizg port. (898)]

“That the demand under the Head

Railway Board be reduced by Rs. 100.”

[Urgency of constructing a road over-
bridge near Kesinga Railway Station.
(899)]

“That the demand under the Head

Railway Board be reduced by Rs. 100.”

[Desirability of extending the Puri-Wal-
tair Express to Katabanji or Raipur. (900)]

“That the demand under the Head
Rauilway Board be reduced by Rs. 100"

[Desirability of extending the Dadar-
Nagpur line to Vishakhapatnam and vice
versa. (901)]

“That the demand under the Head
Railway Boerd be reduced by Rs. 100"

[Urgency of taking up the construction
of Talcher-Bimlagarh Railway line in S.E.
Railway. (902)]

“That the demand under the Head

Railway Board be reduced by Rs. 100."

[Desirability of extending the first class
Howrah-Dongergarh bogie to Nagpur in
30 UP and 29 Down Express. (903)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Desirability of making the Utkal Ex-
press daily and to run wia Raipur and
Vizianagram on alternate days. (904)]

“That the demand under the Head
Railway Board be reduced by Rs. 100"
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[Urgency of converting the casual
workers of railway as permanent incom-
benta, ($05)]

“That the demand under the Head
Railway Board be reduced by Rs, 100.”

[Desirability of prohibiting begging on
the ruilway platforms. (906)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Desirability of stoppage of the Tata-
Madras Express at Narla Road in S.E.
Railway. (907)]

“That the demand under the Head
Railway Board be reduced by Rs. 100.”

[Non-avuilability of wagons for transport-
ing essential commodities from the stations
in the Raipur-Vizag scclion of South
Eastern Ruilway, (908)]

SHRI RAMAVATAR SHASTRI : 1 beg
to move :—

“Thet the demand under the Head
Railway Boaid be reduced by Rs. 100"

[Need to recognise Indian Ralway Wor-
hers' Federation, (911))

“That the demund undet the Head
Railway Board be reduced by Rs. 100"

[Need to pay project allowance to the
Railway employees where new factories are
being built to cover up the enhanced prices
of cssentinl commodities. (912)]

SHRI1 DINEN BHATTACHARYYA: 1
beg to move ;—

"'ﬂl-al the demund under the Head
Open Line Works (Revenue) be reduced
by Rs. 100."

[Need to increase local trains in How-
rah-Bandel, Howrah-Tarakeswar and How-
rah-Chandanpore Sections in E. Railway
(913))

"‘l:hnt the demand under the Head
g:m line Works {Revenue) be reduced by
100,

[Need to build a subway on the northern
end of Serampore railway station. (914)]

“That the demand under the Head
Open Line Works be reduced by Rs. 100."

[Need to provide more trains to and
from Bandel and Katwa Section of E.
Railway. (915)]

“That the demand under the Head
Open Line Works (Revenue) be reduced
by Rs. 100.”

[Need to provide more trainy from Scal-
dah to Dankuni and Dankuni to Sealdah,
(916)]

“That the demand under the Head
Open Line Works (Revenue) be reduced
by Rs. 100.”

[Need to widen the passage from the up
platform to booking office of Hind Motor
Railway Station of E. Railway (917)]

“That the demand under the Head
Open Line Works (Revenue) be reduced
by Rs. 100."

[Need to issue more licenses to hawkers
in Howrah-Burdwan. Howrah-Tarakeswar
and Ranaghat-Sealdah Section. (918)]

MR. DFPUTY-SPEAKFR: The
motions are also before the House,

cut

SHRI DINEN BHATTACHARYYA
(Serampore) : The cut motions I heve
moved and many of us have also moved,
relate o many aspects of the Railways.. ...

16.45 hrs.

[SHRI DINES CHANDRA GOSWAMI
in the Chair].

They relate to passenger amenities, deve-
lopment programmes on the railways, new
lines and making suitable provisions for
increase in the number of traims specially
the local trains in the suburban sections.

The first point or the first motion that }
want t0 move is to see that the top heavy
administration in the Railways is immediately
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cut into proper shape. Sir, unnecessary ex-
penses incurred on top offices should be re-
duced.

I wish to submit that this saving that
may be utilised for the passenger amenities
and for meeting the economic demands of
the railwaymen.

So, my request is to do way with or to
abolish the Railway Board altogether. This
has no function at all, so far as Railway
Administration is concerned. On the othe:
hand it makes the position of the Railways
critical; it creates problems which can be
avoided if the Railway Board is altogether
abolished, subject to certain arrangements
for the coordination of the zonal Railways
being made.

Then, coming to amenities, 1 wish to
draw the attention of the Railway Minister
regarding the food arrangements made in
the trains., I am sorry to say, this bas
deteriorated beyond description in the Rail-
ways as a whole, especially, long-distance
running trains. In the Kalka Mail the
system of serving food in the Dining Car
has been abolished. Food s given in some
wayside stations where too the cost has
Increased, but the quality has deteriorated.
You cannot get food as per your own
choice. It is a very simple thing. ‘Sukha
Chapathi’ is not available on the Railwaye,
Whether you like it or rot you have got to
take those Parathas which are fried in
Dalda, this is compulsory..

DR. RANEN SEN (Barasat) : Not
Dalda, but worst type of vegitable oil.

SHRI DINEN BHATTACHARYYA :
Yes, I agree with my hon. friend Dr. Ranen
Sen. Many people do not like to take thia
because afier taking this and after spending
money what happens is, you will have to
suffer from very many stomach froubles.

Now I come to the Rescrvation system
distance and other trains. This
raised by me and mony otheis
the discussion on the Budget
last year also. Still corruption
in the big stations, in Howrah,

too during

|
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Bombay, Madras, etc, Here, for the ordinary
passengers, for the third class passengers, it
is rather impossible to secune reservstion
in the three tier or two tier sleeping berths
without paying something extra to somebody
who will go round the reservation counter
as tout. This is the sort of regular pheno-
mena in almost all the big stations, We were
assured that for Howrah a suitabie arrange-
ment will be made so that the passengers
may not have to be harassed in getting
reservation for the third class. I don't know
how far improvement has taken place but
it is the gemeral complaint of the railway
passengens that it is not possible easily to
get any reservation in the Third Class,
cither in the three-tier or in the two tier.

Then, Sir, a system has been introduced
in the rallways and the same has been re-
cently published in the newspapers accord-
ing to which we can reserve berths oue
year in advance. That system of advance
reservation is in vogue in the Southern as
well as in the South-Eastern Railways,
According to that, we can get our reserva-
tions made thirty days to one year ahead
of the journey date. But, I do not find any
meaning in this system of reservation of
berths one year in advance. How is it
possible for an ordinary third class passen-
ger to get his reservation made one year in
advance 7 And what is the utility of such
a system of reservation ? [ do not know.
1 want that the Minister should himself clari-
fy the position. What is the purpose that
this will serve ? Ordinary people won't be
able to fix up their programme one year
in advance. That is why 1 say it is no
use continuing this system of reservation
of berths one year in advance. Some travel
agents take advantage of this new system
and manage the reservation of berths for the
passengers by taking some extra money
from them.

I would, therefore, suggest that this one
year system of advance reservation should
be done away with. Instead, the reserva-
tion should be made for a berth hfteen days
or twenty days in advance. One year sys-
tem of reservation in advance should mot
be continued in the railways.
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Coming to the overbridges on the rail-
ways, every year the demand bas been
made by some hon. Members. In Serampur
area on the G.T. Road, there is one rail-
way crossing. This is a very busy railway-
line. Therefore, demand has been made
from the Members coming from West
Bengal that an overbridge should be con-
structed not only for the pedesirians but
there should also be a fly-over construcied
80 that the vehicular traffic may cross over
the fly-over bridge without their being
stranded. The only answer to this demand
by the Minister everytime is that fifty per
cent of the cost must be borne by the
State Government.

I can empatically state that ot no time
it would be possible for the State Govern-
ment to bear fifty per cent cost for the
construction of this fiy-over not only in
Serampur but also in Shalimar area. I have
seen that there is also serious traffic jam.
This requires to be eased. Therefore, there
should be a fly-over constructed. For this
proposal also, the same explanation is given
by the Railway Minister, ramely, that the
State Government must be prepared to bear
fifty per cent of the cost of comstruction.
That is not at all possible. 1 would humbly
request the Railway Minister at least where
there is this type of traffic jem in the rail-
way crossing, he sees to it that some sort
of arrangement is made by the railways
without expecting the State Government to
bear fifty per cent of the cost of construc-
tion.

After twenty-six years of our Indepen-
dence, we find still there are so many
unmanned gates existing. I do not know
what positive step are the Railways going
to take to see that every railway crossing
gate is regularly manned ? 1 do not know
what more expenditure will there for the
Railways ? What is the use of their taking
this plea of meeting the fifty per cent cost
of expenditure by the State Government ?

As regards locomen, they have brought
down the working hours to ten hours. As
result, 30,000 new employment potential
Il be created by the milways, It is

g.ﬂ

said that it will be too much of a
burden for the Railway Administration. I
do not know how Government can explain
away their conduct in not providing manr-
ing for each gate where there is a crossing,
by advancing this type of argument.

Last year I wanted to know from the

hon. Minister the number of EMU coaches
originating from Bombay VT and Bombay
Central, and also the pumber of local
trains or EMU coaches originating from
Sealdah and Howrah. So far as my know-
ledge goes, more trains are provided in
Bombay than in Howrah and Scaldah for
the commuters in the Howrah-Sealdah re-
gion. Lakhs of people have to travel daily
by these local trains, and during the peak
hours, in the moming as well as in the
evening, it is impossible for the passengers
to get into the trains. So, [ suggest that
some more trains should be provided in the
Sealdah and Howrah divisions.

Another point when we had raised last
year and which I would likc o raise this
year also ig that the Burdwan-Asansol sac-
tion should also be treated as a suburban
section. The Railway Administration says
that this is pot viable. 1 do not know what
the viability invalved in it is. If they can-
not do it, at least they mustincrease the
number of trains. 1 have seen with my own
eyes how the daily passengers, workers who
are working in the Asamsol, Durgapur,
Raniganj and other industrial belts in that
region are suffering. Even at dead of night,
they have to start for their factories. So,
some more suitable trains must be arranped
in the Burdwan-Asansol section. 1 re-
ceived a telegram yesterday asking us to
ingist that the Asansol-Burdwan section
should be treated as a suburan section so
that the facilities which are given to the
suburban passengers may be provided for
the passengers in these areas also.

I do not know why the Katwa-Bande] line
Is still in the same old condition In which
the Britishers had built it. There is only
a single line, and very few trains are runn-

there during the 24 hours of the day.
Even these trains never run to time. Duor-
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duty in time in arcas in this sec-
becanse of the single line and
running of trains, the passen-
are mostly factory workers are
suffering very much. The service in this
section should be improved. The same is
true of the Seoraphuli and Tarkeshwar sec-
tion in which lakhs of pilgrims travel daily.
But the number of trains is very few. There

dors are also there who avail of these trains,
So if the number of trains, or at least the
number of coaches per train, is not ia-
creased, these conditions will not improve,
If immediately more trains cannot be run,
Jet there be at least more coaches per train,
EMU coaches, to cope with this problem.

17 hrs.

The condition of the Sealdah section is
hormrible beyond  description.  Everyday
there is trouble in the Sealdah south sec-
tion, Bonga section and Ranaghat sec-
tion. Seldom do traint run regularly or on

time. In the Bonga section where
takhs of people had come over
from the former East ) Pakistan,

Very often accidents take
Sealdah south section is also
condition. I do not know why
the donble line system has not been intro-
sections. The result is that
areas has become risky.
been giving better service,
people would bave travelled by that. The
condition is so precarious. The question of
security is also there. 1f statistics are given
for the lnst two years, you will find how

F
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Mishra's Congress Party in Waest
these anti-social activities in trains, both in
the Sealdah section and the Howrah section,
have increased tremendously and peaple are
afraid to travel. I myself know, One day the
railway staff asked me not to
particular train from Bandel to
a short distance,

They say : Do not go by that tfain, you
will be robbed and you will be put to
trouble. This is going on mernily. The anti-
sociul clements are carrying on these
things. Especially in the Sealdah sections
you will not find fans, you will =ot find
even seats. Day after day these are tolera-
ted. There is no arrangement to replace
them. You must get hold of the persons
who do mischief, but at the same time you
must replace these things.

E.

Seram

The last point which T am going to make
has been repeated several times vefore, but
no clear cut proposal hus yet come from
the Railway department. What has hap-
pened with regard to Howrah-Amta, How-
rah-Scakala light railway. The Railway
Minister has been repeatedly sayina that it
would be a broad-guage line and a survey
had been completed. Sometimes  Shri
Qureshi comes with a statement that if 50
per cent of the cost is borne by the State,
then only it will be undertaken. [ have
scen such a statement in some papers and
1 do not know whether that s coriect.
May [ request the Railway Mivnter to
come forward with a categorical 1eply
whether the Railway department is pre-
pared to open the broad-gauge line n that
area which was called earlier Martin Bnm
Railway. I do not know why they are
hesitating to start this rai'way. We huve
been given so many promises amd atwu-
rances and people are losing confidence. The
Prime Minister herself before 1972 clec-
tions gave a categorical assurance to the
people of that area at an election meeting
that if the Congress came to power in West
Bengal then the Martin  Burn Ruilway
which had been closed would be reopened.
But now it is 1974. Another election is
coming after one or two years. How will
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you show your face to the people of that
area ?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): You should be
happy

SHRI DINEN BHATTACHARYYA:
You can make another promise which will
never be fulfilled. Thousands of wage
earners bring  vegetables cvery day to
Howrah town and Calcutta and they arc
in difficulties. So it is essentisl and im-
portant for them.

., MR. CHAIRMAN: You huvc made
your point; please conclude now.

SHRI DINEN BHATTACHARYYA: 1
made this point last year also. The Mini-
ster gave an assurance. 1 am here only to
say what the people need. What more
power have 1 got? I will have to repeat
my pleadings so that it might at least enter
their ears.

MR. CHAIRMAN : You have made that
point. 1 have called the ncxt speaker,

SHRI DINFN BHATTACHARYYA: 1
humbly request that work on the [lowrah-
Amta and Howrah-Shearkala lines should
be taken up al the earliest. With these
words, I conclude.

SHRI 8. R. DAMANI (Sholapur): Mr.
Chairman, Sir, I will confine myseli to De-
mand Nos. 1, 4, § and 6. Before 1 20 into
the details of this, I have a few words to
say.

My frieed who has just spolen. has
spoken at great length about discipline,
about dis-location, about shoriages, etc. I
would like to ask him, to what cxient they
are helping in maintaining discipline among
workers s0 that (rains are run jroperly
and to what extent they are helping in
checking pilferages which are causing great
loss to the Railways. They complain about
non-availability of wagons, about over-
ulpuiue for all these undesirable things.
Most of the time, they are instigaling the
workers to do less work and ngitate for

more pay, and the result is, truins are not
running to scheduled timings; ttamns are
being cancelied ; wagons become sick and
Railways are not able to show turnover as
per cstimates, This is a national loss,

Having said this, I come to my other
points. The hon. Railway- Minister while
presenting the Budget as well a, while
replying to the debate on the Budget. said
that he would try to cffect economy in ex-
penditure to the maximum extent, He also
said that for increasing the revenue of
the Railways, he has tried his best to im-
prove the utilisation of capacity so that
revenue could be increased. If you go a
little deep and study the figures, you find
that no efforts have been made to effect
economy in expenditure. T will menmn
point by point.

Sir, T will fint take the Railway Board.
The evpenditure is increasing c.ery year.
The number of Officers is also increasing.
Sir. if you compare the proposed figures of
1974-75 with the actuals of 197273, the
increase in expenditure is 22 per cent—22
per cent rise in expenditure. What is the
justification, T do not understand, tor such
a big rise—22 per cent—in one section alone
1 mentioned about the Officers. Now. I
come (0 Establishment. Sir, you sce how
manipulation has been done. In 1973.74,
they have shown permanent staff as 1033
and temporary staff 33, exctuding ciass IV
of 390. Inthe name of effecting e:onomy
in expenditure and reducing the expenditure,
what has been done ? The permanent stafl
which stood at 1033  has beem
reduced to 885, and the number of
temporary sitaff which was only 33, has
gone up 1o 287. The total has gone up from
1066 to 1172 and class IV 390, Is it the
way of effecting economy in expenditore ?
1 do not understand. 1 would like to know
from the hon. Railway Minister, how the
number of temporury staf which was only
33 has gone up to 2877 | wanmt to
know whether permanent staff have been
made into temperary staff or some
new . recruitment has been  made
Similarly, how many peons do the officers
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require ? There are 400 peons to serve the
officers. Is this economy? All this burden
falls on the public exchequer becouse the
minister has tried his best to tax everybody
and get moncy to meet this expenditure.
For 1974-75, the expenditure is Rs, 12
lakhs more. This is how the so-called eco-
nomy measures are taken. 1 have just given
an example under Demand No. 1.

Coming to Demand No. 4, in 1972-73
the actual expenditure on administration
was Rs. 9227 crores. The revised estimate
for 1973-74 was up by Rs, 4.47 crores over
the budget estimate and now the p:oposals
show that it has gone up by 33 per cent,
i.e. by Rs. 18.16 crores, only on ulminis-
tration over the revised estimate. Of
course, D.A. has gone up but not to that
extent as to warrant an inciease of 33 per
cent in expenditure. It has been said that
certain vacancies have not been filled and
on account of that, Rs. 1.63 crores have
been saved. But immediately it is snid that
some recruitment has been made and that
is going to cost Rs. 163 lakhs for staff. Rs.
24 lakhs for contingencies, and Rs. 38
lakhs for miscellaneous factors : For sta-
tionery, they are spending Rs. 40 lakhs
more. This is the so-called economy the
Railway Ministry has  mude in  jls ex-
penditure !

Then 1 come to Demand No. 5, which
relates to repairs and maintenance. The
actuals for this in 1972-73 was Rs. 334
crores ; the proposal for 1973-74 went up
by Rs. 18 crores in the revised estimate of
1973-74. But in 1974-75 1 hus gone up
by Rs. 77.46 crores over the revmed and
by Rs. 125.21 crores over the actuals of
1972-73 or 40 per cent. | do not under-
stund why the expenses have riscn 50 high
within two years. Further, I would also
like to know whether this increase in ex-
penditure is commensurate with increase in
revenue, So, I hope the bon, Minister will
give us information sbout the goods and
passengers carried 8o that we cap judge
whether the increase in expenditure is pro-
portionate or more.

Then 1 come to Damand No. 6, operat-
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ing staff. 1f we compare the estimates for
this year under this head with the actuals
of 1972-73, it has increased by Rs. 70
crares or 33 per cent, If we wompare it
wven with the revised estimates of 1973-74
it is more by Rs. 45 crores. On the one
hand, they are saying that they are not
filling up vacancies. At the same time, we
find that the expenses are going up dis
proportionutely.

While the strength of the permunent staff
has been reduced the strength of temporary
staff has been increased. So, it is only a
change of method, a simple manipulation.
The Ministry should go deep into the pro-,
blem and find out why the expenses are
s0 high and why they are increasing.

The railways were considered to be the
best, efficient and most disciplined o1ganisa-
tion in the country. But during the last
three years we find that every day there is
n strike. The moment there is sertiement of
a dispute with one section, there is strike
by another section. Some times it is the
pointsmen, sometimes guards and at an-
other time loco staff. Why is this happen-
ing? 1t appears that there is rumething
wrong with the management. [ do not want
to blame the members of the Railway
Bourd or the ofticers, 1 do not subscribe to
the view of uccusing the officers for
everything that is happening in the rail-
ways. So far as Parliament is concerned, the
Minister is responsible to it and hc must
tuke respomsibility for everything that takes
place in the railways.

The Railway Minister says, he is also a
politician and, therefore, he has to give
time to his constituency, to his State. All
Members are elected and they have to look
after their constituencies. But when a
Member takes up the responsibility and the
charge of the Ministry, he should give more
time and do justice to the work of the
Ministry and, side by side, look after the
constituency.

I think, the bon. Minister who is a
dynamic person will go through the points
which 1 have raised and try to give
really a good administration,
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SHRI KRISHNA CHANDRA HAl DER
(Ausgram) . 1 thank you, Sir, for giving
me a chance to speak on the Ralway De-
mands.

I would request the hon Railway Minis-
ter to improve the condition of Bankurs-
Damodar narrow gauge railway line and to
wtroduce EMU coach and moic tramns
m the Burdwan-Asansol Section as also to
declare the Burdwan-Asanso] section as a
suburban section. Further, I would request
that the Burdan-Sahibgan) loop line sec-
tion of the Eastern Railway should be con-
verted into a double line instead of the
present single line and to introduce more
trains in this section for better connection
with North Bihar as also the industrial
belt of Calcutta, You know in tlus line
there is the famous Viswa Bhaiati Univer-
sity founded by Kabi Guru Rabindra Nath
Tagore,

Further, I would request the Railway
Minister to comstruct a new line from
Durgapur to Tatanagar via Bankura.

Another point I would like to mention
is that the Sealdah-Gede line should be dec-
lared g3 a suburban line, It 13 a double

line already and it fulfils all the requisite
conditions for consideration as a suburban
line.

it oo wigeare (dtwy) : v fateg
w7 e Wy U i v g e & e
F!

weq WAV WreT w1 qAw W frew
g wiw &1y R ok wrdy gfomr
oY eifefeny # & 1w o Tdw #
gt oot g g, v § fs ser sodw
oY oe WY wEETA & aTeR ey § o
N A A A eRg
awar § afes ot Aw SR A Y wwr
g

e ¥ welt T daw e W
ATET 1 gy qrew ) R oA
& ware fawd & 1 g W Yud A T &
WTY &t TN EATH w7 AT fer & |war § o

wer wror W) gRwa w fifer dx o
£ 1 e W@ W FTNTT ¥ RO ¥ weere
T AT ¥ ARty e o oW
ww dw W foworw Ay gow ot 9@ dw A Ing
wAEr w0 A A SR w0 w aw wgt
wd aner aw gy Wi ) a A wE
arer Y &1 v e wgy 1 IURr gar
wm qrar &1 fegdr & wnfemc & @ & W0
S R AT ¥ 99wy W dw fear oo
ot T & AT Rua ¥ OE ol et )
IEETTH RN AT | A R AT &)
i wa wfis ar qw 8, T N Y W
T gt ¢ feg Tud dgw T g § o
o oeeT i X @R R e il W R
fore € it € aveft e o 1w @ fag ol
fowdy 8, 7% ¥ fog wr Fror & o & ft
wow e g fe tad amer Wit o v wwlt
¢, wE i w6 A ol f, Tt
wg g weer &1 wws wrorfalwer 8,
wfes gfie § amw w1 £ 1 W W W
W A i ¥ are dw S0 8 e Rl )



403 D.G. (Rathways), 197475

oft ®rq T Wefigea

whudy dw % wow wie gare dnpat ¥
arer-gdw feur & o o gee & erfege
# ey Wit oo ¥ T o ey .
e wg warf o swwor wror & far o)y

Reey fw ¥ o Aoy o
Sege Wi wuT(R ¥ wyoRr € U
et B frer fer avg wfe s
W wwew wwr & Wy wq 1w
MW goee ¥ R wnr st ¥ fag
ook aTe Ay A v waew § ool gt
t ww e ww et it ek § o A o
i aEr e s wy &are A e
witfs vz wek & fe TR wor @ 4 1
wow! ted ATt ¥ frg e orr & @ A
wy 3 § fie v Ok e ot § et ok
oo ol e wwd £ ag o fewfr § o
& &Y Py om wwar § 1 OER e W |

MGIPRRND—175 L§5/73—S.VII—9.5.74—978

MARCH 19, 1914

D.G. (Raitwaps), 197475 404

ot 1 vy R R 7 g o ¥
o, ww, wody, afewst, Svowr, defy ot
frower &) ok wror DY ¥ Swer gvi
O W @1 Rwwe & fewra & firg & wrge
g e vt wdaw vt it woll

wanr #Y gfear & firg e feerar aprd
et e verger b wwd
®t #y qur fear or @war §, W o e
i | ook fewrr % oy oy omae® fierrr
e g frw R a wm ¥

MR. CHAIRMAN : Shri Ahirwar may
continue tomorrow. The House stands ad-
journed to meet again at 11 A.M. tomorrow.

18 hrs.
The Lok Sabha then adjourned ¢l

Fleven of the Clock on Wednesduy, March
20, 1974/Phaiguna 29, 1895 (Saks).



